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RAJYA SABHA

Wednesday the 13th August, 2014/22nd Sravana, 1936 (Saka)
The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.
ORAL ANSWERS TO QUESTIONS

feeett & faremerat # fierei & R ue
*501. sft gRAT BTERN : AT I HAT I I DY HUT B P

(@) feeell & el § gl¥ifera wae Rierel (.501.8) Faerr Riesi
(RS2 T o Rietapi & Reh UsT &1 U-9R &RT 97 ;5

(@) FIT IWRIH 9a&l R FRIHAT & g Big w=ara faRe= g; &R
() Al &, a1 Tt &ART F/7 272

T8 HATerd # 5 WA (ft R RS « (@) 9 (1) Ue faaRur weq & ued
W X fan wn gl

fawor
(®) ¥ () facel § FrefaRed deR & W 8-
(i) Rrer fre=mery, i 5T e faeell ARPR & ded feney;
(i) feeelt TR Freml (S1.ee.H) & dsd [emey;
(i) TE faoell TRUfe@dr aRve (TH.S1.gA.H1.) & ded fJerey;
(iv) facel BIa a1 & d8d faeme;

(v) ATa ST a7 & ST HRRA ds faiery; iR

(vi) Fafr=T re+i g1 =y <11 32 ot Wl

A @R SN @ dAht Rrn e, W.SLuaA., e
faermel @ik ficel B @18 & fJeredl § @ kit 8 wafie sreamd, TR
sreTas 3R 4y Rierei o1 S1.gA. Al & wpdll d A1 fbar o 81 Aol e
3= Wil Al & SR UR 31U+ JTeATIhT B Well R Bl
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faia 16.07.2014 @t RATT & rgaR, Rien Freemea & Jed wpai § d.o.a.
BI 10856 WIPHd AT H ¥ 2375 UG, TLO.CI. (W) DI 29448 Whd AT H
9439 U 3R LSS, (fafder) oY 17215 Wipd d=1 7 4 7733 W R7h &1 59 Rh
UST B AT Y Ao UfhaT B Ugel Wil B & d8d 39 R7b gal & W) F oy
AT U foel =Ry a1 94 die (S1.U9.UH.TH.1) &I 9ol &7 /-7 81 g&i=ih
Bl & oy, feeell TRHR 1 Reh Ui B W= B UfhAT 3RY $R &1 81 $H9d AT,
T FaRey & w9 H 1l Rierds (e T ot T fhy g g

SLUA.. H, Ufie AR $ 1290 U, TAL] ALATTHI $ 283 U AR a9y
Rierpl & 978 g Reh &1 | AHT SL.ud. . 7 Reh sl 1 sfRgfa fban & ek
Jfaer & MuR W 39 Kb Ul B YR B ufshar I Y&t 2l

TA.SLUH. . |, WLON.EL/ueadl $ 46 U, LS b 07 Ug, I
JTETIHT & 32 UG 3R FEIH 3feATIdh] & 73 98 Rh g1 Ay Hdry (IRe hbee))
P IMIR IR 39 R<h U&T BT ¥R P HRATS B oI Yol Bl

facelt BIat 9IS R I o7 X2 fIeimerdl #, 98d edmd & 32 I 3iR
A58, & 03 g R 21 59 Reb usl o1 W= &1 foig enft foran = 21

f&Ai® 01.07.2014 & RART & AR, A9 FEH [TH9 F77e & e+
feeell & dw=iy fqere™l § SLo.E. & 57 U iR W.Sh.El. & 06 ug Rep 21 ad
2012-13 3R 2013-14 & foIw 397 Rh Ucl &l W= & fog it ufebar =@at <& 21 a9
2014-15 3R 2015-16 & forg |} Wt wforar IRy o <t 71 B

A= el gRT Ty o1 8 ol ¥pd I et el IRBR g/
SR fenfa=ll BT SguTeld S FLATAD] BT Al PR &l ARBR §RT (51 ol §

Vacancy of teachers in schools of Delhi

*501. SHRI PARVEZ HASHMI: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) the post-wise details of vacancies of TGT, PGT and other teachers in the
schools of Delhi;

(b) whether any proposal is under consideration for appointment against the above

posts; and
(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJTJU): (a) to (c) A Statement is laid on the Table of the House.

+Original notice of the question was received in Hindi.
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Statement
(a) to (c) There are following types of schools in Delhi:
(i)  Schools under the Directorate of Education, Government of NCT of Delhi;
(ii)) Schools under the Delhi Municipal Corporations (DMCs);
(iii) Schools under the New Delhi Municipal Council (NDMC);
(iv) Schools under the Delhi Cantonment Board;

(v) Kendriya Vidyalayas working under the Ministry of Human Resources

Development; and
(vi) Private Schools run by various organisations.

TGTs and PGTs are posted in the schools of the Directorate of Education, NDMC,
Kendriya Vidyalayas and Delhi Cantonment Board. The Primary Teachers, Nursery
Teachers and Special Educators are posted in the schools of DMCs. The Private Schools
recruit their teachers on the basis of their own Recruitment Rules.

As on 16.07.2014, in the Schools under the Directorate of Education, 2375 posts
of PGTs out of sanctioned strength of 10856, 9439 posts of TGTs (Language) out of
sanctioned strength of 29448 and 7733 posts of TGTs (Miscellaneous) out of sanctioned
strength of 15215, are vacant. Filling up of these vacancies is a continuous process. The
requisitions for filling up these vacant posts under the Direct Recruitment Quota have been
sent to the Delhi Subordinate Service Selection Board (DSSSB). For promotion quota,
the Government of Delhi has initiated the process to fill up the vacant posts. Further, the

guest teachers are also engaged as a stop-gap arrangement.

In DMCs, 1290 posts of Primary teachers, 283 posts of Nursery teachers and 978
posts of Special Educators are vacant. All three DMCs have notified the vacancies and the

process to fill up these vacant posts on contractual basis is going on.

In NDMC, posts of 46 PGTs/lecturers, 07 TGTs, 32 other teachers and 73 Assistant
Teachers are vacant. The action for filling up these vacant posts on guest faculty basis is

being taken.

In the schools run by the Delhi Cantonment Board, 32 posts of Assistant Teachers
and 3 posts of TGTs are vacant. Decision on filling up of these vacant posts is yet to be

taken.

Ason 1.07.2014, in the Kendriya Vidyalayas of Delhi under M/o Human Resources
Development, 57 posts of TGTs and 06 posts of PGTs are vacant. The recruitment
process for filling up these vacant posts is underway for the year 2012-13 and 2013-14.
Recruitment process for the year 2014-15 and 2015-16 has also been initiated.
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The Private Schools, which are being run by various organisations, recruit the
teachers following the guidelines issued by the Government of NCT of Delhi. No data
regarding the vacancy position in Private Schools is maintained by the Government.

ft uRaS BTERR - UMY wEIGY, A #AY S A e forRad Stare # gara ®
f& total vacancies in NCT are, 4.5, & Tlcad 2375 &, LSS (Language) &1
9439 &, LSS (Miscellaneous) BT 7733 & 3R TH. AL # WA S @1 1290,
T S B 283 Tb=dIol &1 H MYP A1egH | AEAIT HAY St | I8 ST ATl
g & S SR A183eH 1994 A 39T 2014 T UG R© &, d 4! qh R al 8]
8U 8, Safh 9 a7 Sail dobirSl HISE 87 $d! Aokl WeR <rad & Jeblael |
$B el T, 9afd 8 fAHaR, 2010 BT CAT 7 TH! VRIS A & oy iS4
fear e @ik faft @t Refercem i oot wgde dad & forw <t U@
grfermiest wfeT w9 HRt 9918 M8 oY, Sun ot fadAie 21.02.2009 BT gD
RIS WIeRTES B3 & fy R eHee &1 off, a1 &1 Tawie g9d] WeRIgST H
ST & ® A1 TE? S $PT UgK §Y N i 81 Y ¥, Rt ans fam Y dgerer
i 91! fyerch 21 H a8 ST =redn g 16 i g A =y fhan Smem?

#t fea RS« A wwmafa <7, 98 99 981 © 6 oo 9 S S &,
URE UJUeH Sy 8 A1 ¢ USued <A i, STa! 9gd Al db=iist il ftherera
Al B A FeR 1 WAl Sl Farel HeHRI AIsHed Skl & IR H gul
2, SABI TAY 39 YA & 1Y SRNGCl S T8l eI 7, wifd 89 aR H
FITTT e goT 147 o1, fdh e off ot 999 & w9 7 St Juae €, Sa
ST @A & &F AT IS Bl ISR ¢ <1 b 3979 HeARY Argdicy faaq gl
gl I Regedc R @ Faid 8, SAb Ay SfFcrgd kg g fear 8, a8
3FpeR, 2014 A Yo &rM, Forad fAfar 7€M d@ @rell o8 cled 2375 W.ofL.El. &l
DI R B T € 3R Sl g€ USUT T B dh=irel 8 9439 B, ITHT HAH
SR, 2015 3§ Y B AR A, 2015 T 897 59D] YT B BT 0T form 51

sft uast T : AUTafT ST, #RT HaTe I8 Tl 8, dfcd W]T 9aTd I8 © o S
IS IR ST B Th=IIoT 8, 3Mqh T&T ST <o 1 ATel F UGT X8 8, Sl SHRT
g, AeIeH €, 1994 H ZIBT QUCHE UST SHRY EIa™d g3l T, ST dd 9 SRR
I 2, @ Feldt 39 W[eR T F ol ¥ S et Yurde B §, 9 98 9§
JIRTST BT 71T & 3R gfv d fecell gasiifere Aold?= 9Ie & SIRT F8] 31 Hdhd
g, A1 3MTYP U Sl FellIR JH=A1S] &, RIT 31T I ek H? 3R J sdiuiee
g, A S9PT A I8 & oMg geai @t Rigwh F Wl B € iR afg srdice €, o
ITDI M Yol Hd qdb BRI ?

MAfFEARRg:. W S asa g v ev R = sk g5 £ 5
S el ¥ UReT I 7 iR gAfoy I8 U g% fhar g1 3 S garn & gw
WANT CTEH-A18S 3AB! [RT HXII, olfh Sl el dofel & feqre 4 Sl Eedd &
RegeHc §U &, SHP! ok B BT 37T UK BT 21 Ffh ITdI THRI Sefl dor
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P Wy H U 8, sfiv SS9 sficiifed WRAMe Usoll9eE 81T, VAT dIs WifaoT
Bl 2, b 3R Bis AT 9918 € 3R ISP Bls RBISIA &, ol 89 1T SHh!
S]], SifhT BRI &Ik @t ®1 §HF S1UG dxhey | WeAfd < ® fb I fon
F1 w2, SACY 891 STgH SR 3MUP] qar 2 fb Rgedic & Y- 714, 2015
qP RN B ..(FFIH)...

sft U : SERT |ATA| ...(@@Y™)... No, No, please. ...(Interruptions)... There
cannot be supplementaries on a supplementary.

91, IM I A16d : ¥R, I8 Al Al Ya.3R. Sl A &1 8, [ 491 &
3 HA a9 T 2 T2 I AT 8 AFGT A AT T B .. (aem)...

MR. CHAIRMAN : The Ministry has accepted it, and he is answering it. That’s
all. 39 AR AqdTe iU
2} REST BTOET Tl Sff, A1 gURT gaTd I8 € fb e $AR fAeell #

prcde <y fha TuRic fhy MU & 3R 3 fhaw dicde S B B I8 87
ool A1a fhds Blode S I 3R AT B IR | fhdw 872

it fhea RIS : R, 19,500 @1 98 S W&AT 8, Sl Bigae § & AR gD
WARTSS B Bl & H garn, H§ R qe¥1 81 § b gadl a1 &1 $-d
Flode H & S} BIdl §, ifh 9gd IR Srad deisl 8l 8, Sl Hexf el
oflg I PR PHYerdt oild AT Bl 9gd AR Hieer 4 Bkl 8, I ...(FaeT)...

st URAST BERY : ART AT I8 ARl ®1 AN 9aTd I8 § b dimde S @l
& St &, 1 fisd 91d fhde Siwae =™ 9, S Tpall § S & IFIRT TS

2 ¥ 3R 39 9T fhad digde S 22 1 I8 d 51d19 el 8l
MR. CHAIRMAN : Just the factual information. That’s all.
it ORAST BT : AR, 31 thargerel ShIHR A1yl

3t fhea RS : et 897 g1 Shagarel s=pe &1 &1 #9 S 19,500 ®I
R IR 8, 98 Plde Srad &l 81 Al 8, S®! Seil dod & Wy 4 Rage foran
T 81 HY AU g b $qPT N1 <H AegeE dRA & oy Rgede &1 gk
BT B9 S99 dis G T2l 8 & 19,000 ¥ SIET AT digde § <ol dord & ® |
S BT B B $AY 8F G 8] ©, I8 A ATID] AT ... (ALTH)..

MR. CHAIRMAN : Thank you. That is all. ...(Interruptions)... No, no. You have
asked your two questions. Please. ...(Interruptions)...

3l 9RAS T : R, § I YBl ATl § [P Blvde a9 ..(FaUM). .

MR. CHAIRMAN : That information, if not available, will be given to you.

...(Interruptions)...
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7} RaSt B : R, H gaTd O YD &1 § AR T4 $ AR AT I8 2

it [UTIR : MU et SThIAR e TGN The hon. Minister will write
to you and give you the factual information. Shri Basawaraj Patil.

i SAEARTS uTfed : FHaRT SfY, 3Ud 7 | H I8 Yol drsdl § (& I8 il
: Jel P IR IFT-IA THR &l FYFHai ekl 8, i S a9 Rat o1 Far
g, S 7ol el gRT Iy ST aTel fene €, S9¢ lidbs WReR T8l &l &l
Y WRHR RETE < 7, P T g €, S9e wEeE o o<t g, @
ORI B EfEC H, I Wl bl SIHBHRT IGAT IR 3T 2l 3R T8l 2, aAl
it RS @Tel) Y&, UeTS Sid el BN, SHBT YRV g<al R 811, df 39 feom d
WRHR AR RT B, T8 § ST AT8ell g ..(FTEH)...

MR. CHAIRMAN : Silence, please!

it fre RS - ¥R, el # R Y wigde wped €, 3 <led 1,287 21 WTgde
Tl dTel Y TXIb A Fpel R ©, olihd IGH WYeleM SRRfaces Sl &, I
forQ B # wraer &, f5ad faeel IReR 31 3R A Rusicfed goar g1 9 4 o9
d Rgedic 3 8 A1 W BT Horic RGeHe BT 8, 1 98 BT & aRIN H B
BT 2 1 21, 39! IR v & v WReR &1 uff=fY Sad tgar 2, afes arT
TR, I I8 UTSAC SYCICTN ©, SfelY 4 3 d¥idh § 9 & B

SHRI BAISHNAB PARIDA: Sir, I have a question, which I had asked during the
discussion on the Working of the Ministry of Home Affairs. In Delhi, there are 15 lakh
Odiya speaking people, but they don’t have any opportunity to get their education in

Odiya in any of the Government schools of Delhi. So, these people are deprived of their
democratic right here. So, there is a long...

MR. CHAIRMAN: The question is different. Please read the question.

SHRI BAISHNAB PARIDA: Sir, my question is: can the Government appoint
Odiya teachers in those Government schools where the concentration of Odiya population
is there?

MR. CHAIRMAN: That is a different question. Thank you. Dr. Sanjay Sinh.

31 Ao g A /ulT Sf, st S Regedic & wed €, S9d gdTiad
21.51.2). URed WR AIRRCe S &1 YA 31U+ 1Y 81 arfey, 9 yfdfsred gid
g1 AT GIF BIE T W 396 IR F BT @ 7 fF R g e 7 8@, @
$HP] BSHCH Tsc digele BIdT & 3R S SITGTAR JIRee Sy 98! & ©, S99
TR Aferg €1 e Jes | A A S § S gredn g 6 R 9
e B URIR B 6 S 1 391 Afgerei &f, =8 # E1.51.31. 3t uRew W gHee
g, S Wdl & GAdIad g8 3TI 31T FIT Pu?

3 fpea R« R, fwelt & < Taivic ¥t €, St 39 RISt & vl €, S
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Sil 6,511 dbRATST €, ST 3T fhet-31q R & fofy Sei+ dHs foban €, @I Delhi
Subordinate Services Selection Board 3% RGCHE & TR B bSdc BRI & S
A ST promotional vacancies &, S 3T A I@T &, ST&l UAIRN $db &9 AN 99

URT IR IWA], ST 3Tl %\*, I8 recommendation ¥ & 3T & gty promotion
BT WIS 37T I 2

LPG subsidy into consumer’s bank accounts

*502.SHRI A.U. SINGH DEO: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the State/Union Territory-wise number of consumers getting LPG subsidy

directly into their bank accounts in the country;

(b) whether Government has received complaints from consumers regarding
getting lesser amount of subsidy into their bank accounts, if so, the details thereof and

action taken by Government in this regard;

(c) whether Government has taken a decision to increase number of subsidized
LPG cylinders from 9 to 12 per consumer per year and to delink subsidy on the fuel for

Aadhaar cards; and

(d) if so, the details there of and financial loss likely to be incurred by Oil
Marketing Companies (OMCs) as a result thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (d) A Statement is laid on
the Table of the House.

Statement

(a) to (d) The Scheme of Direct Benefit Transfer for LPG (DBTL), which was
launched in 291 Districts of the Country has been kept in abeyance till further orders as
per Cabinet Committee on Political Affairs (CCPA) decision dated 28.02.2014 and the
system of providing subsidized cylinders to all domestic LPG consumers on payment of
the applicable subsidized price for each such cylinder has been re-introduced in all the

above DBTL districts, as per the consumer’s entitlement of subsidized cylinders.

Some complaints relating to cash transfer in LPG and Aadhaar seeding were
received. As and when the problems were reported process improvements were discussed
with various stakeholders such as Banks, NPCI and UIDAI and necessary action taken.

Steps to resolve complaints, inter-alia, include access to seeding data on OMC
portals/ call centres, provision of informing subsidy transfer details and grievance

redressal through call centres.
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Government has revised the cap on supply of subsidized LPG cylinder per domestic
connection from 9 to 11 w.e.f. 01.02.2014 and 12 from the year 2014-15. Based on the
consumption pattern of 2013-14 and average subsidy rate of subsidized LPG cylinder
during the year 2013-14 @ X 522.10 of subsidy per cylinder, approximate additional
subsidy burden on the change of cap from 9 to 12 is estimated at I 2443.50 crore.

SHRI A.U. SINGH DEO: Sir, a statistical analysis carried out by the Ministry of
Petroleum and Natural Gas indicated an 18 per cent reduction in sales of domestic LPG
cylinders due to the launch of DBTL (Direct Benefit Transfer for LPG) and capping on
the number of cylinders. LPG subsidy burden in 2013-14 was ¥ 464 billion. The DBTL
along with capping can lead to about annual savings in subsidy of ¥ 65 billion, which
will drastically reduce burden on the exchequer. In this context, Sir, Dhande Committee
in his Report has made several recommendations for smooth functioning of DBTL such
as setting up of Central Grievance Redressal mechanism, targeted enrollment of LPG

consumers ... (Interruptions)...

MR. CHAIRMAN: What is the question? Please don’t read a statement.

...(Interruptions)...

SHRI A.U. SINGH DEO: Sir, my question is: The previous Government had said
that this scheme was a game changer. What were the reasons that the scheme was kept in
abeyance and what is the loss to the exchequer as a result of this decision? When will it

be reintroduced in the context of Odisha and India?

st effs wu™ . 9YORT ARIGY, AH 9ew W el Ue U8l ¥ | 99
S1.d1.EN.Td. o fUsell RSN & F9 H 1 5, 2013 Bl Yo B T, I9 IFD
A1 U 9gd Is! URilg 1 i Sirer T {6 g8 39 JoR B Fehall & | B 91 Foball
o, oifhT IFB! S AR B AR oft, S HRIEHH BI, SLaL.E.Td. BT dfg HRA
ﬁm@m%ﬁ:ﬂw?ﬁ,aﬁﬂﬁﬁwlaﬁﬂﬁtaxregimeﬁ?ﬂ?w
g, ST PIg uniformity Tai oY, S TS &I fma1 MMl 291 RTAT H 6 oreT § IH
AN far T, ifdT S Sl YR Bre &9+ @Ieg A, d W TEI g9 g A, S
grievance redressal machanism W&ST BT E|T%'§’ 1, JTIS HTbfET BT, QIER?,
.31 S1.0.31s. 3R UA.4LAL3MS., S Ied 91 a1feg o, JMgR YT fost a9
1Y AT, IFHI R TIRT Tl &1 747 off| I/h WG ISP $O BILAT g W Ul
15 51 #, 15 8BTS BIcH H &9 ol I, GUH BIC § 98 $9 1, FiH HIC 7 a1
IR I SR fewoft o, vd IR RIaweR, 2013 #§ &R fBR A1, 2014 § Udh R &
g £t § I8 AT © b S9P] Udh Agcrdiel IISTT S5-I ST ghdl AT ST
AT GG 7 UBT, 39D AGX PRRA Pl AP S Fbhall AT, HECH Pl 3T
Jfhed AU ST Abd o, Wfdh g1 | Ugel J[oTlcad fedl $l & | W 8¢
R TRPR Seadloll § SHB] AR oAl ..(F@YH)... 6! IBM Bl g7 Wl I8 o
TEl 8 IRt S B WER & 9T § I8 48 HIAT UST ...(FAHM)... T§ SAD!

T Bl
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1. fcTaetedt wmet : 9x, 39 R IOHIfA T8 dRAT 91fev, W STare e T
IR ...(FGL ).

MR. CHAIRMAN: That is not a part of your answer, please. ...(Interruptions)...
Your second question. ...(Interruptions)...

SHRI A.U. SINGH DEO: Sir, under the past subsidy regime, there has been
abundant dual pricing in the market, leading to corrupt misuse of subsidized LPG for
non-domestic purposes. The Finance Minister in his Budget proposed overhauling the
current petroleum subsidy regime to make it more targeted for providing protection to the
marginalized, the poor, SCs/STs.

My question is: Hon. Petroleum Minister, Shri Dharmendra Pradhan, in a statement
projected a system where the poorest get LPG at the cheapest rate and where subsidies
progressively reduce as one moves up the income scale. While this is essential for reducing
subsidy burden in order to obtain the 4.1 per cent fiscal deficit ... (Interruptions)...

MR. CHAIRMAN: One question, please. ...(Interruptions)...

SHRI A.U. SINGH DEO: What steps has the Government undertaken or proposed
to undertake to identify the targeted beneficiaries so as to ensure benefits to the right
persons?

s} erfg Ueme - I q8ISY, 9 & HEAI Y A AR JidT Sff 59 <9 &
HHA AT T IE@d 8, a1 U 98 ) SR Id 8 % 89 SHar &1 «mgfie
CHAIAIS & AT | GRIET <31, TS T §9 ARPBR Bl TAHDBAT &1 I§ ARBR
YR’ o HAIH A B AT TS UIgele IR 8, 1 Bl S § o Y, &H Dls
RISHI® Seed I A6l ®I 8] a@d o el PR 7 3R 3BT $H Y (6l
. (FaY)...

MR. CHAIRMAN: Please focus on the question. ... (Interruptions)...
it eRTE 99T : I S o ST H &4 By A 81 B ..(agT)...
Sl ot wifee : Tafer Sft, A #E3T ST L (raem). .

sft wumafa : 3 99 SRV ..(agm™). .

oY erfg 9= : oY goic & THY H I $ AT HA O F TRICS BEHR b IR
H PEl ...(FGUM)... hel RS §b & IR 1 3BT W Iooid T B ...(dLH)...

MR. CHAIRMAN: Please focus on the question.

1. faoraaett anedt - 9y S, 99 H523 S BT 93 BT SR AT dTeul
..(TEYT)...

st iy g . 99l wEIeY, el 99 g & REa T8 @ @ Bl
...(TTETH)...
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MR. CHAIRMAN : I would expect the hon. Members to ask answerable questions,

as they are, not going to the wider issues.

sft eRig UeH - W), 98 WRGR ST & 3R WEl a¥ld | ded & forg ang.E.
CoRIATSl Bl AW §9I gY, 9% YLAE.SLUSE. B, 9 UT.ULeIR. 8
..(FALT)... ST & YR TR B TI TRIh I TRICS HICHAR TP S, HRE Bl
R 3R TS Ta-9 &1 fSfra’t S| ...(@aem ).

MR. CHAIRMAN : We are not discussing that. Shri Hanumantha Rao.
i} SIS TF1 2 TIRET IR, A SR Sl 9% Y8 W8 8§, SAD] A HA

Sit SR TR < 3@ 21 U fAope 9w, i ff 98 €, STa! o e 9, Ren
9% BT Bl

N} T AGIS! : TR, AUHT IR Pl < BT € 6 A9 WA e
BRI

MR. CHAIRMAN: Yes, I know that.

#i} e Agae! : g |4 Bl ) a1 frde AT 6 A o uwT @1 Wfifhe
IR S ...(TIIH)...

MR. CHAIRMAN: Yes, agreed. Now, Shri Hanumantha Rao.

SHRIV. HANUMANTHA RAO: Mr. Chairman, Sir, I will straightway ask a pointed
question. After the issue of AADHAR cards, people went to the gas agencies. Then, the
amount of subsidy was transferred to their bank accounts. But in some of the places, the
amount has not yet come in the bank accounts. People are suffering due to this. Moreover,

it was promised to provide 12 cylinders instead of 9 cylinders.
MR. CHAIRMAN: What is the question?
SHRI V. HANUMANTHA RAO: I would like to know whether they will provide

12 cylinders. At the same time, the amount of subsidy still has not come in the bank
accounts, especially in Andhra Pradesh. Has the Minister got any complaint from Andhra

Pradesh in this regard?

it T 99T : U HEIG Y, AT 9a J el U¥ IS/ 2l H 7dn § b
PR YR TRIRT I 9 &R, A1 9% & 3R I8 AAAl o] Iodll Iy sqd! sl
WHR §RT 9 AT Tel, fUBell TRBR B regime H &1 AD! g HRAT TST| A
W T AY U P IR H Wb Farel Y81 &, 9l YR Bl 9T 81, Al
I R EH L <l| 8H YA b U b (Sferadl 81, sHa! foar dl S’ Sl 9
A 12 Rielsk B BY 91 Bl 8, 3l B AR ST 12 Ricis? ) SrcdicHe &, SHd!
STRY I

SHRI S. THANGAVELU: Sir, the Government is giving subsidy in the form

of money transferred to the beneficiary’s bank account. My question is whether the
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Government has asked public sector oil companies to adopt any mechanism to ensure

timely transfer of subsidy to the correct accounts?

sft eifg U : W), Q9 & 3ieR HeHR 99 B digitize B b I sl
WHR 7 W gars M I8 Jgifad I A Ydb Il oAl 81 S9N a1 &
3IeSTAR IEH 99 UTs o SHPI TSI JMY-3MER T A AT T A1 S AW
T 7 BT § 3 arel faAl # SRR 9R Iffhe @ va ores aid 4, 9 dse
P SIRY § AR I JgaIY, $Ud oY 89 AR $H&H 3ol T o

SHRI TAPAN KUMAR SEN: Sir, I appreciate the hon. Minister’s statement that
the programme, which was started in a very halfhearted manner, without preparation and

absolutely thoughtlessly, is now being improved upon. That is fine.
MR. CHAIRMAN: Please put the question.

SHRI TAPAN KUMAR SEN: But, for DBTL, to be effectively put in motion, I think
three important requirements are there. One is that every body must be covered under
AADHAR. All the poorer persons, for whom the subsidy is meant, should have bank
accounts. Thirdly, both the things should be linked together. Kindly give us a timeframe as
to when you are going to make it foolproof. Kindly give us the present status of inclusion
of poorer people having bank accounts and also covered under AADHAR. What is the
percentage of poor population covered under these two things? Also tell us whether they
are linked together because in a number of observations by the Parliamentary Standing
Committee on Petroleum, it has been noted that there are AADHAR cards and there are
bank accounts, but they are not linked. At least, more than 50 per cent of the population
does not have any bank account at all, and, they actually require the subsidy.

MR. CHAIRMAN: What is the question?

SHRI TAPAN KUMAR SEN: What is the percentage of default in bank accounting,
what is the percentage of default in Aadhar linkage and what is the percentage of default

of Aadhar and Bank account linkage. Only after that, this scheme can become foolproof.

i} eRig T GHIIRT ST, A WS T g8 U quT © P sl qanl @
2?7 § 9 9eR B g 9 6 g9H S g 91d 2, Scientific Payment
Gateway is the issue. ST e AN T YR PTS B IT TS Ugele IRRER
8, ST & S digitalized list 8, SHD! JIRT T B2 FHMRT S, T H T 95
wfcrera Tl § g9®T 1 Y 81 TAT &1 20 TRTETT A DR 90 TR dab 29 foradl
ERSEAl TR Yo Kl Tl—s;; HECLIRSL] :I—sf IRBR 3 & 919 inclusive growthﬂﬁ 70
gferd & &)4 & fog S $Ud1 <9 & WHIF 8, IIH IR ANl Bl 96 THSe g8l,
g9 3l & gkt € - R glaan fomh Sae1 afee! fSfefar @t Smgeh, 39
AT priority & f&¥Td F 1 WY 3R WP U 9% YHISC &l STg)

SHRI TAPAN KUMAR SEN: Sir, my question was specific. What is the number
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of those who are excluded from having a bank account till now, and, what is the number
of those who are excluded from being linked up with the Aadhar till now? What is the
coverage of DBT scheme? ...(Interruptions)... My question was specific. Please reply to
that.

3} &g WU : W), YB TP SFIR® U ©1 SR 31T AgAN <, Al § wEA

qE Bl AYh AegH | S Al < bl g
A T - 39 ST f$Ted < <

Y et wu= : g 959 2, 99 vakse ok nmuR fove 8 a1 NPR fore &,
DR 7 37 aH BT AR S IR & B

Inflow of FDI

*503.SHRI C. M. RAMESH: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) the year-wise, country-wise and sector-wise Foreign Direct Investment (FDI)

into the country since opening up of the Indian economy in 1991;

(b) whether it is a fact that FDI inflow in the recent past has come down, if so,

reasons therefor;
(c) the remedial measures Government proposes to take to attract more FDI; and

(d) the year-wise and country-wise details of FDI inflows of major developing

and developed countries during the last ten years?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (d) A Statement is laid on
the Table of the House.

Statement

(a) The total amount of FDI inflow (FDI equity + Equity capital of unincorporated
bodies, Re-invested earnings and other capital) received since August, 1991 to May, 2014
is US$ 348.41 billion. The year-wise details of FDI inflow for the period August, 1991
to May, 2014 are given at Statement-I (See below). The country-wise and sector-wise
information on FDI inflow are available only for FDI equity inflows (FIPB/SIA approval
route, RBI Automatic route and Acquisition of Existing Shares) w.e.f. April, 2000 and

relevant details are given at Statement-I1 & 111 respectively (See below).

(b) During the last 3 years FDI inflow has fluctuated. FDI inflow has decreased by
26.33% during the Financial Year 2012-13 in comparison to F.Y. 2011-12 and increased
by 6.12% in 2013-14 in comparison to 2012-13. Under the liberalized economic

environment, investment decisions of investors are based on the macro-economic policy
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framework, investment climate in the host country, investment policies of the trans-

national corporations and other commercial considerations.

(¢) Government of India embarked upon major economic reforms since mid-
1991 with a view to integrate with the world economy, and to emerge as a significant
player in the globalization process. As part of this process, the FDI policy was liberalized
progressively, through review on an ongoing basis and allowing FDI in more industries
under the automatic route. Government has put in place an investor-friendly policy on
FDI, under which FDI, up to 100%, is permitted, under the automatic route, in most
sectors/activities. Government plays an active role in investment promotion, through
dissemination of information on the investment climate and opportunities in India and by
advising prospective investors about investment policies and procedures and opportunities.
It also coordinates with apex industry associations, such as FICCI, CIl and ASSOCHAM,
in their activities relating to promotion of industrial cooperation. The Government has also
setup ‘Invest India’, a joint venture company between the Department of Industrial Policy
& Promotion and FICCI, as a not-for-profit, single window facilitator, for prospective

overseas investors and to act as a structured mechanism to attract investment.
(d) This information is not maintained.
Statement-I

Financial Year-wise FDI inflows from August 1991 to May 2014

S1. No. Financial Year (April-March) Amount of FDI
Inflows (US$ million)

1 2 3

1. 1991-1992 (August-March) 165

2. 1992-1993 392

3. 1993-1994 654

4. 1994-1995 1,374

5. 1995-1996 2,140

6. 1996-1997 2,770

7. 1997-1998 3,682

8. 1998-1999 3,083

9. 1999-2000 2,223

10. 2000-2001 4,029

11. 2001-2002 6,130

12. 2002-2003 5,035
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1 2 3
13. 2003-2004 4,322
14. 2004-2005 6,051
15. 2005-2006 8,961
16. 2006-2007 22,826
17. 2007-2008 34,843
18. 2008-2009 41,873
19. 2009-2010 37,745
20. 2010-2011 34,847
21. 2011-2012 46,556
22, 2012-2013 34,298
23. 2013-2014 36,396
24. 2014-2015 (April-May) 8,011
GRAND ToTAL 348,406

Statement-I1

Country-wise FDI equity inflows from April, 2000 to May, 2014

S1. No. Name of the Country Amount of FDI Equity
Inflows (In US$ million)

1 2 3

1. Mauritius 80,808.09

2. Singapore 26,417.34

3. United Kingdom 21,308.99

4. Japan 16,587.26

5. US.A 12,081.08

6. Netherlands 11,384.91

7. Cyprus 7,590.07

8. Germany 6,602.76

9. France 3,959.27

10. Switzerland 2,758.28

11. UAE 2,738.79

12. Spain 1,862.25
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1 2 3

13. South Korea 1,453.30
14. Italy 1,384.27
15. Hong Kong 1,231.82
16. Luxembourg 1,040.06
17. Sweden 1,032.83
18. Cayman Islands 1,002.09
19. British Virginia 805.08
20. Belgium 770.43
21. Malaysia 719.25
22. Indonesia 621.31
23. Poland 614.68
24, Australia 600.67
25. The Bermudas 502.07
26. Canada 490.50
27. Russia 483.85
28. China 410.14
29. Denmark 388.42
30. Oman 357.78
31. Ireland 317.58
32. Finland 288.25
33. South Africa 225.04
34. Austria 221.13
35. Seychelles 174.38
36. Thailand 173.48
37. Norway 163.55
38. Chile 143.99
39. Morocco 136.99
40. British Isles 100.45
41. Taiwan 88.17
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1 2 3
42. Turkey 87.23
43. West Indies 78.28
44. Mexico 77.27
45. Israel 76.18
46. St. Vincent 49.67
47. Virgin Islands (US) 45.97
48. Saudi Arabia 45.48
49. New Zealand 41.99
50. Panama 41.07
51. Korea (North) 36.94
52. Saint Kitts and Nevis 33.53
53. Bahamas 33.50
54. Bahrain 32.94
55. Philippines 32.67
56. Channel Islands 31.78
57. Sri Lanka 31.36
58. Portugal 30.79
59. Jordan 28.80
60. Kazakhstan 26.11
61. Kuwait 22.71
62. Brazil 22.61
63. Iceland 21.14
64. Kenya 21.08
65. Gibraltar 19.73
66. Czech Republic 18.71
67. Hungary 16.85
68. Isle of Man 15.56
69. Liberia 14.56
70 . Malta 14.05
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1 2 3
71. Nigeria 12.28
72. Belarus 12.26
73. Argentina 10.17
74. Liechtenstein 9.40
75. Myanmar 8.96
76. Slovenia 8.37
77. Romania 6.26
78. Ghana 6.20
79. Maldives 5.83
80. Belize 5.54
81. Slovakia 5.29
82. Rep. of Fiji islands 5.07
83. Qatar 4.71
84. Tunisia 431
85. Guernsey 4.20
86. Scotland 3.93
87. Greece 3.92
88. Uruguay 377
89. Egypt 291
90. Bermuda 2.73
91. West Africa 2.47
92. Trinidad & Tobago 2.34
93. Nepal 2.02
94. Yemen 1.87
95. Tanzania 1.60
96. Monaco 1.52
97. San Marino 1.52
98. Lebanon 1.23
99. Colombia 1.18
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100. Ukraine 1.121
101. Uganda 1.10
102. Cuba 1.04
103. Guyana 1.00
104. Vanuatu 0.94
105. Togolese Republic 0.60
106. Congo (DR) 0.54
107. Croatia 0.52
108. Jamaica 0.50
109. Aruba 0.43
110. Bulgaria 0.42
111. Estonia 0.30
112. Anguilla 0.29
113. Yugoslavia 0.24
114. Vietnam 0.24
115. Iraq 0.19
116. Zambia 0.15
117. Peru 0.14
118. Iran 0.11
119. Suriname 0.09
120. Libya 0.07
121. Latvia 0.07
122. Mongolia 0.06
123. Sudan 0.05
124. Costa Rica 0.04
125. Bangladesh 0.03
126. Afghanistan 0.03
127. Botswana 0.02
128. St. Lucia 0.01
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1 2 3
129. Georgia 0.00
130. East Africa 0.00
131. Cameroon 0.00
132. Bolivia 0.00
133. Kyrgyzstan 0.00
134. Djibouti 0.00
135. Paraguay 0.00
136. Muscat 0.00
137. Venezuela 0.00
138. Barbados 0.00
139. FII’s 0.06
140. NRI “*? 4,684.25
141. Country Details Awaited 6,964.32
GRrAND ToTAL 222,890.05

“* Complete/separate data on NRI investment is not maintained by RBI. However, the above FDI inflows data
on NRI investment, includes investment by NRI’s, who have disclosed their status as NRI’s, at the time of
making their investment.

Note: Amount includes the inflows received through FIPB/SIA route, RBI’s automatic route & acquisition of
existing shares only.

Statement-111

Sector-wise FDI equity inflows from April, 2000 to May, 2014

S1. Name of the Country Amount of FDI Equity
No. Inflows (In US$ million)
1 2 3
1. Services Sector* 40,033.89
2. Construction Development: Townships, 23,527.08
Housing, Built-up Infrastructure and
Construction-Development Projects
3. Telecommunications 15,674.61
4. Computer Software and Hardware 12,929.26
S. Drugs and Pharmaceuticals 12,277.13
6. Automobile Industry 9,885.21
7. Chemicals (Other than Fertilizers) 9,761.60
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1 2 3

8. Power 9,047.04
9. Metallurgical Industries 8,189.75
10. Hotel & Tourism 7,348.09
11. Food Processing Industries 5,893.46
12. Trading 8,530.311
13. Petroleum and Natural Gas 5,493.71
14. Information and Broadcasting (Including Print Media) 3,726.59
15. Electrical Equipments 3,385.83
16. Non-Conventional Energy 3,187.39
17. Cement and Gypsum Products 2,909.15
18. Industrial Machinery 2,903.71
19. Miscellaneous Mechanical and Engineering Industries 2,612.54
20. Construction (Infrastructure) Activities 2,612.48
21. Consultancy Services 2,610.03
22. Hospital and Diagnostic Centres 2,401,40
23. Fermentation Industries 1,951.30
24, Agriculture Services 1,709.53
25. Ports 1,635.40
26. Rubber Goods 1,509.97
27. Textiles (Including Dyed, Printed) 1,436.62
28. Electronics 1,347.47
29. Sea Transport 1,243.22
30. Prime Mover (Other than Electrical Generators) 1,066.04
31. Mining 1,018.98
32. Education 953.78
33. Paper and Pulp (Including Paper Products) 895.22
34, Medical and Surgical Appliances 839.43
35. Soaps, Cosmetics and Toilet Preparations 804.89
36. Machine Tools 689.54
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1 2 3
37. Ceramics 666.50
38. Railway related Components 558.89
39. Air Transport (Including Air Freight) 499.81
40. Diamond, Gold Ornaments 439.81
41. Glass 433.26
42. Vegetable Oils and Vanaspati 407.16
43. Printing of Books (Including Litho Printing Industry) 387.45
44. Agricultural Machinery 362.26
45. Fertilizers 318.55
46. Commercial, Office and Household Equipments 283.26
47. Earth-Moving Machinery 210.06
48. Retail Trading (Single Brand) 158.53
49. Scientific Instruments 139.56
50. Leather, Leather Goods and Pickers 116.85
51. Tea and Coffee (Processing and Warehousing 107.08
Coftee and Rubber)
52. Timber Products 85.32
53. Industrial Instruments 67.06
54. Photographic Raw Film and Paper 66.54
55. Boilers and Steam Generating Plants 63.33
56. Sugar 55.56
57. Coal Production 27.73
58. Dye-Stuffs 19.50
59. Glue and Gelatin 15.52
60. Mathematical Surveying and Drawing Instruments 7.98
61. Defence Industries 4.94
62. Coir 2.71
63. Miscellaneous Industries 8,343.17
GRrAND ToTAL 222,890.05

* Services sector includes Financial, Banking, Insurance, Non-Financial / Business, Outsourcing, R&D, Courier,

Tech. Testing and Analysis

Note: Amount includes the inflows received through FIPB/SIA route, RBI’s automatic route and acquisition of
existing shares only.
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SHRI C.M. RAMESH: Sir, I have gone through the answer given by the hon.
Minister. Sir, I would like to know from the hon. Minister the reasons as to why the FDI
inflows in percentage of GDP have consistently been coming down from 2.6 per cent in
2009 to 1.3 per cent in 2012, and, it has further gone down in 2013. But, if you look at
China, its FDI has gone up from 3.6 per cent ... (Interruptions)...

MR. CHAIRMAN: China is not under discussion here. Please ask question relating

to the main question. ... (Interruptions)...

SHRI C.M. RAMESH: Sir, I am comparing the figures; I have gone through the
answer. [ would like to know from the hon. Minister the reasons behind this consistent
fall in FDI, and, what remedial, measures the Government is planning to take, apart from

diversifying the PSUs, for increasing the confidence of the foreign investors.

SHRIMATI NIRMALA SITHARAMAN: Sir, FDI inflows have not really been
consistently falling. There have been fluctuations. Actually, if you notice, between 2011-
12, there was a positive trend but, after that, 26.33 is the drop, and, subsequently, it went by
6.12 per cent. So, these are not steady fall and rise situations, there have been fluctuations.
Actually speaking, inflows are dependent on the environment, the way the investment
decisions are made by those who want to invest in India and the macro-economic policy
framework. And, so many other different factors also influence the decision of investors,

who want to invest in India.
MR. CHAIRMAN: Second question, please.

SHRI C.M. RAMESH: Sir, if you look at figures, 19 per cent of FDI is coming into
‘services sector’ and 11 per cent is coming into the ‘construction- development’. But,
if you look at other sectors like telecommunications, computer software and hardware,
and, drugs and pharmaceuticals, we are just getting 6 per cent each. So, I would like to
know from the hon. Minister the efforts the Government is going to make to attract FDI
in other sectors like manufacturing and power, as also in recently announced defence and

insurance sectors.

SHRIMATI NIRMALA SITHARAMAN: Sir, there are several measures which the
Government of India takes in order to attract investment in India. There are several joint
commissions; maybe, five of them are working on a country-to-country basis. They are
between Hungry, Poland, Sweden, Belarus and Libya. Besides that, you also have the
CEO Forums which are having a business-to-business kind of interaction with countries
which want to do investment in India. The CEO Forums were established in 2005, and
there are more than 15 of them which are actively engaged with business-to-business
interaction with Japanese business, with French business, with Russia, Malaysia, South
Africa and so on. You also have Working Groups with Department of Industrial Policy

and Promotion. They have also such Forums in Russia, UK, UAE, Taiwan and so on. So,
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there are ways in which investment is attracted into this country. Bilateral Investment
Protection Agreements have been signed. Eighty three of them have been signed. Seventy
two are in force. The others are yet to be enforced. Then, you also have agreements
which are Comprehensive Economic Cooperation Agreement and the CEPA partnership
agreement programmes. There are nine of them which are very actively working. Then,
there is a specific programme called ‘Invest India’, which is both with the FICCI and the
Government of India, which does a lot of hand-holding work for investors who want to
come into the country. There is a single-window facilitator under this particular ‘invest
India’ scheme of things. The e-business scheme was announced by the Finance Minister
through which announcement you could have just one payment and one application made
in the net. Any number of Ministries would integrate a programme and give a speedy
clearance. For the NRIs, who want to invest in this country, the Ministry of Overseas
Indian Affairs also has an NRI and Overseas. Indian Investment Facilitation Group. So,

there are several efforts which are going to attract investment into the country.

SHRI DEREK O’BRIEN: Sir, my question is on the quality of FDI coming into
India. If an American or a Mauritius insurance company with a lot of capital decides to
come to India through the FDI route, and when we look at capital from a company-level
point of view, it may seem that the capital is enough. But, Sir, in a Lehman kind of event
or an AIG kind of crash, the US Government would seize all the capital of their existing
American company. Right? They don’t need to take on the global risk policies of policy-
holders across the world. My question, Sir, is: Will the Minister care to clarify or explain
how the foreign company, without dedicated capital for operations in India, will ensure
that if something goes wrong like Lehman or AIG, where 80 billion dollars had to be
given by the US Government to AIG, that the capital of the Indian company should also
be available to take care of those who have insured in India? This is our deep concern, and
since the question is directly related to FDI, I will be very happy if the Minister chooses

to answer.

SHRIMATI NIRMALA SITHARAMAN: Sir, the Member is quite right in saying
that the flow of capital which comes into India comes through several countries and, in
specific, when companies invest in India, the Indian leg of the company and investment
capital be available if there is a crisis-like situation within India, that our investors or
our businesses do not get adversely affected. This is a specific question; no doubt. A
comprehensive look at the source of investment which is coming into India and particularly
because I am not naming the country but the table clearly says, which is also attached,
that one country and through one country there is a great deal of investment which is
happening in India and, therefore, ... (Interruptions)... Mauritius. Actually speaking, with
this kind of a skewed investment proportion between countries, we are using the FIPB

to very clearly carry out checks to ensure that through the RBI and also through the
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Department of Revenue, companies and their credibility and the kind of investment funds
which are coming into the country are critically looked into and only then approvals are
given. So, through the Reserve Bank of India and through the Department of Revenue,
the FIPB intends and will certainly hold an absolute critical look and hold over the kind
of investment which is coming into the country and thereby also on the capital which is

going to be in India.
SHRI TAPAN KUMAR SEN: How will ... (Interruptions)...

MR. CHAIRMAN: No, no. One minute. ...(Interruptions)... Just one minute.

...(Interruptions)... Please, please.
SHRI TAPAN KUMAR SEN: How will you take care of the automatic route?

SHRIMATI NIRMALA SITHARAMAN: Sir, if you permit me, I can just give
one-line answer. I suppose I can also expand it as and when the hon. Member has the
time. Automatic route does not really mean that you automatically come with a bagful
of currency, sit here and say that you are investing. It goes through the Reserve Bank of
India. The Reserve Bank of India looks into it and if there is any little concern about any
security or sensitivity of a particular sector within a particular Ministry, it certainly comes
back to the Ministry for verification. So, subject to sectoral guidelines, every investment,
even those which are temptingly called ‘automatic,’ goes through a verification process.

SHRI DIGVIJAYA SINGH: Sir, the figures mentioned in the answer speak for
themselves. During the NDA regime, the FDI was forty billion dollars. And during the
UPA regime, it was more than three hundred billion dollars. My question to the hon.

Minister is this. The BJP has been doing flip-flop regarding FDI in multi-brand.
MR. CHAIRMAN: What is the question?

SHRI DIGVIJAYA SINGH: My question is this. What is the policy of the NDA
Government on multi-brand retail in this country? And, if it is so, would they influence
the BJP-ruled States to retail in multi-brand?

SHRIMATI NIRMALA SITHARAMAN: Sir, the hon. Member, who is a very
senior Congress leader, does know the BJP’s stated position which was mentioned in the
manifesto also. On FDI in multi-brand.

MR. CHAIRMAN: The House would like to know the Government’s position.

SHRIMATI NIRMALA SITHARAMAN: Sir, I am coming to that. The mandate
given to this new Government was on the basis of the manifesto and the manifesto very

clearly said that we do not entertain FDI in multi-brand retail.

SHRI P. RAJEEVE: Sir, as per the answer given by the Minister, Mauritius tops the
list with 80,808 million US dollars. While we are comparing Mauritius and Singapore,
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they constitute around fifty per cent of the FDI. All of us are well aware of the fact that
these two countries are not interested in developed countries. But fifty per cent of the
FDI is coming from Mauritius and Singapore. And the most important thing is that the
NRI component is only 3.1 per cent. Actually, Indian money goes to Mauritius and some
companies are started there without functioning. They are utilising the Double Taxation
Avoidance Agreement. My query is whether the Government is ready to revisit the Double
Taxation Avoidance Agreement with Mauritius and give a proper programme to attract

more NRI investment.

SHRIMATI NIRMALA SITHARAMAN: Sir, the hon. Member is absolutely right.
The data, which are provided in the answer, also very clearly show that thirty six per
cent of the investment comes from Mauritius and about twelve per cent comes from
Singapore. Also, on the issue of such investments, which are coming here, I have very
clearly explained that it will be critically appraised by the FIPB. Even those which are
coming through the automatic route are being looked into by the Reserved Bank of
India.

But as regards the Double Taxation Avoidance Agreement and whether it is later on
talking about GAAR, the Government has very clearly said that we are working on those
issues and as and when a decision is taken on GAAR, we will certainly explain it to the
House. The Finance Minister made a very clear statement when he was responding to the
debate on Finance Bill which took place just a week ago. We will certainly be working on
it and we will come back to you on specific details as regards the DTAA and GAAR.

Insurgent groups preaching violence in tribal areas

*504.SHRI TARUN VIJAY: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) the number of insurgent groups, preaching violence, active in the tribal areas

of the country;

(b) whether Government has any view on the reasons of prevailing discontent and

spread of violent ideologies in tribal areas; and

(c) the special schemes of Government to have the young tribal population to join

national mainstream of progress and defeat divisive violent forces?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJTJU): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) A number of insurgent groups are active in the tribal areas of the country.
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Ethnicity, tribal rivalries, inter-community tensions, perception of neglect, feeling

of exploitation and alienation are amongst the factors responsible for discontent.

The Central Government is taking all possible steps to address the genuine demands
of various ethnic groups for development and for autonomy in managing their affairs. For
the North Eastern Region of the country, the Ministry of Home Affairs is implementing
a Scheme for ‘Surrender-cum-Rehabilitation” of militants of North Eastern Region to
wean away the misguided youth and hard-core militants who have strayed into the fold of
militancy and later find themselves trapped in that net. The Scheme also seeks to ensure
that the militants, who have surrendered, do not find it attractive to join militancy again.
Pursuant to this policy of the Government, a number of insurgent/militant outfits have
surrendered along with their weapons and joined the mainstream of national life. Under
this scheme, one time grant/money, monthly stipend, incentive for weapons etc. are given
to the surrenderees. The surrenderees are initially lodged in Rehabilitation camps where
vocational/trade training is imparted to them for self employment as well as employment

in the organized Sector.

The Central Government closely monitors the LWE situation and supplements the
efforts of the State Governments over a wide range of issues, both on the security and
development fronts. The Central Government has a four pronged strategy to tackle LWE
menace- Security Related Measures; Development Related Measures; Ensuring Rights
& Entitlements of local communities and public perception Management, wherein it
supplements the efforts of the State Governments. The Ministry of Home Affairs is also
implementing the Scheme for ‘Surrender-cum-Rehabilitation’ of extremists of the LWE

affected States to wean away the misguided youth.

The Government has also enacted the Scheduled Tribes and other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 to recognize and vest the forest rights
and occupation in forest land in forest dwelling scheduled tribes and other traditional
forest dwellers, who have been residing in such forests for generations, but whose
rights could not be recorded. The Ministry of Tribal Affairs have issued comprehensive
guidelines to the State/UT Governments for expeditious recognition of forest rights. The
Ministry of Environment and Forests has also written to the Chief Ministers of all States
to treat bamboo as a minor forest produce and respect the rights accrued to communities

as per the aforesaid act.

MR. CHAIRMAN: The hon. Member is not present. Let the answer be given.

...(Interruptions)... Please sit down. ...(Interruptions)... Please sit down.

SHRI JESUDASU SEELAM: Sir, I am happy that the hon. Minister has recognised
the feeling of exploitation, alienation and neglect as major reasons for spread of extremism

in the tribal areas. Would the Minister be kind enough to elicit what are the various
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measures that the Ministry of Home Affairs is initiating to improve their socio-economic
conditions? Apart from what has been done, what are the new measures the Government
of India is initiating to improve education, health and employment potential among the
tribals? This extreme behaviour should not be viewed as a simple law and order problem.
It should be viewed as a developmental issue. Would the Minister be kind enough to

elucidate?

SHRI KIREN RIJIJU: Sir, the hon. Member has already mentioned that we are
dealing with the issue related to discontentment in the tribal areas of the country. It is not
that we are giving importance only to security measures, but beyond security steps, we
are also taking lots of developmental measures and ensuring right entitlement to the local
communities, and public perception management is also very important. In this regard, I
would like to mention that the law, which was passed in 2006, the Scheduled Tribes and
Other Traditional Forest Dwellers (Recognition of Forests Rights) Act, 2006, has done
a great deal in understanding and helping the tribals living across the country. Now, it
is very disheartening to see that there are total 122 insurgent groups in the North-East
alone, and there are 24 groups operating in the Left-Wing affected areas of the country.
So, our effort is to deal with that and reach them so that they have an understanding of
our scheme which is known as ‘Surrender and Rehabilitation’. For those who are in these
kinds of unwanted antisocial activities, we are making all efforts to bring them back into
the mainstream so that we can really address the problems being faced by the tribals of

this country.

ot IHEN ISEA : FUURT HEIS, IRT 49 371 81 8, 39 A9 TR ARHR B
WH A & IR I8! Rears G o € & &9 oy &9 § Sadude aR 7§,
ﬁT?EIT'JﬂT&pf%\'I@%ﬁﬁNaxalitemovement?ﬂEl—c;?%T%,WE&’WG@TW
AN AR VR B WRAR F BT g1 & e 7, SS9 WeR A O snfeaiRi &
STTUHC TR 9 A8l faar 8, Afe o9 eyl HidwT e B, a1 31d 39 uid Atell |
...(CTGHT)...

it |quTaf : 37T HaTet gfeul

#} IFET IASARA : TR, IRT T 31 81 € b IRPR B OB F 8 IR Ul
&1 Yl &l

A weley | W_1 FaeT € 5 g7 uig Ardll H U9 el a1 q)1 e R
THAATEC aHT B B TH B PN, 9T AMMT g9 TG BT Pls B BT aTel 27
JBI A1 VAT T8 [T, 9T 379 VAT Big BHIH B dTel © AT T81?

2 foet RIS« W=, ST 89 g8l fl F81 8, WHR @I 39 a1 dl g
SR & T fra W SrisH snfeardl el & fby 1y 8, I onfl a6 1 ave 4
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Aherd 21 et 81 89 <l 39 919 &1 AT &, g9ty U URATS & forg St left-
Wing extremism ¥ JHIIT &, ST&T Maoism T YT SATGT €, WRGR P OB A each
district, 30 W‘G’ BYY additional Central assistance & STl 81 IE assistance T8 &
Pefdex IR RTaT ¥ I AfeRT €, S SL.U%.3M. I1 .9, S99 e o
T8l I qgardl Sl g1 59 fal B I 30 BRIs U 37T ¥ Y S

$Od Al WRBR A ¢Isdel Solhl H AT Left-Wing  extremism & JHIfId
STdI H Road Requirement Plan & HaTdd 5,600 fhaARIC Fed a9 BT B
forar 21 i) g it 3,000 fhariiex Tsd B 991 UTs €, HifP g1d! SHTEl ddb IS
g 3 7 ATl BT SR BIT €, 98 Ygarl iR odR Pl qgarl JAib T8l
ElFﬂTIT%secumtymeasuresﬁmgqmwﬂﬂé_c{?%%, Y 89 AN d&
Ugd Wb 3MR SMATRIIT P A TP, I BR T [AHRT Pl Ugel Fb|

ot Rzasha 39 : g=are R, 930 #eiey 3 I8 911 ® 6 < Suare) 8, $59
S Pl mainstream H§ o & ﬁfl’i’ NG YT ®I dR% I Surrender-cum-
Rehabilitation &1 Th AT I et Bl

R, 39 W17 Al tediRUd &, ifes U SIATE] WS B mainstream H ST
® 1%1'(’ 9 ft ﬂiﬁ?ﬂ ﬁf’ﬂg oft| Surrender-cum-Rehabilitation T ST WIITH %, Wﬂ”ﬁ
A%hel g9 H Aret T SfdFdd Ulee™ g1 W%, # 319 TRy & #3i1 #eley 9
SIRIY PRAT AT § b S AN & oI Favy S1aT 37281 © b 89 S99 @rl &l U_1
ATt BIIS &R gfers St €1 fpefl BT 3 Fg<h B bl Td I ol 98 st
IR, ifhT SHH TS &F AT Ulear ATl 81 9oy S99 folv Ut # ofie1 Retwies
e oy &R aaRT %9 &, WLAR.AL.UG., d.U9.0%. a1 &< gfefd &, 3R §1
It B 39 910 DI SCRM T MY 3R SIH R ITDBT Al BTl & FARIT3Y BT
FAET 1 S U o JR 9 H 7 aTet &1 Refaferce 81 s &R gavr 51
A & forg < IR &) UTeet 31 Sl B, Fifh S SR 81 S9% HUR gHel
BRI B, I S S ST THITSN BT FHATETT B ST

it Ul : 3T 3T w87

oY fovaoiia 2 : Ox, Syarfedl @ i afafaf €, 59 vy )R S8 A
B I TEHRI BT 81 SAMIY IUATE BT TAHT B b oY W1 S AN DI, I B
BT I8 BT H o <9 | BF AHIdT G| -7 AT HA ARG VAT Heal?

27 fohea RS« R, < w¥er-wa-Refafercer diferht 8, s9$ dgd asi of
SYATST TReX BT 8, Sh] ¥erzte Y a1 e 8 iR 981 wex ST 3ifuRere gidn
g, SOH A SHT GEANT 8 ferdr 81 a8 SNl ®, Rifd 8HRT ST S9d! A H
H M 81 IR, RegeHe & S a1 8, 399 J ATIS! g1 dredl g 6 a8 U afhan
B R AT 3T WReR fhU 8, SHd! 81 SRINGC! Jod IS BIRiST § ol &, I8
TS Giferdl #Hex 21 399 9 @ W) 919 kit 7, Rife RIaaiRe BRist § wrt Aot
<l STl €, S 4 Hgd IS WIS 1 W Yo B # afdw 39 & forg e €
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g1 TEI| U HIC AR TR 39 94 ANl 1 89 Regedic T8l $) Wbl 1 3R 39 R H
B9 UIfeIil 91 Fahd © [ O ANl Pl 394 MM fHAT ST Fhal &, TR 9 TRE
@1 uiRifaferdt gRfl, d STex B3l

oY feaoiia 2uRY : IR, ...(@aUM)... I AT GEAT 98] B U1l ..(FEHH)... d
T TR AXSX 8] ...(GHTH)...

MR. CHAIRMAN : Mr. Daimary, please sit down. ... (Interruptions)... You discuss
that with the hon. Minister.

TSI Al § ST a1 aTel GRETBRA! & IRaART B J&< Jafrast- T

*505. 37t frora Mg : 1 I8 A I8 qA B U1 PR B

(&) Troel Ui qul & SRM, Feidre] g9al 4 b YRETHHAl BT I g3 8;

(@) RT3 FHT FREATHAT &b IRART & qATe JATTST-I110 A ol ©;

(1) U "eHTsH H I A Aol GREMDBIAAT Dl GITISIT-RIRT BT Y fbd
ST el graer=i T &R T 8 3R

(F) |1 39 JMaen-ARl gfg fHy oM ¥ 6 o5 Idd TWAR &
EEINCIE R

T8 #ATAT & I 73 (3ft v RIS < (9) ¥ (9) wa fJaR0r |87 & dea
W X fam gl

faqvor

() T4 Ui 991 3R =1 a9 (A1 31.07.2014 TH) & SR AS@IE! BHAl §
AR Y GRETT g BIffeD] Bl FedT Frafaiad 8:-

Ty AR Y GRET g BHT
2009 317
2010 285
2011 142
2012 114
2013 15
2014 (31.07.2014 T) 61

(@) 3R (1) BRAE H AR T F=g A i gail (A.0.G.u%.) &
AT & Frpedd ddel I 15 ARG SUI B AU J3MTaol IR BT Y
SITAT 21 $9P Tdl, Tadell sHel H AR Y GRET BT & IRARI DI TSI
P YA AR AR ¢ Yford BT & Fveaq Fdel &1 GReRT AIdbl 4 rgdhar Fgfth
$ oIy ST WBRI B AU WA B Al 81 50b AfIRTH, GREm deeh Iy
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(TH.3R.E.) AT & T8d, Is RGN R ISal BT grvelt Iyard) a1 & wrop
AR 1T YD GRE HHI & IRAR Bl 3 g BUY Bl AGU8 AR S YA bl

EISEIRECARS IR
CEINREL

Compensation to families of securities personnel killed in maoist attacks

%505. SHRI VIJAY GOEL: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the number of security personnel killed in Maoist attacks during the last five

years;

(b) whether the families of all these security personnel have received adequate

compensation;

(c) the details of the provisions with regard to the payment of compensation to the

security personnel who were killed in such incidents; and

(d) whether any proposal to increase this compensation is under the consideration
of Government?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) The numbers of security forces personnel killed in Maoist attacks during the

last five years and in the current year (upto 31.07.2014) are given below:

Year Security Forces killed
2009 317
2010 285
2011 142
2012 114
2013 115
2014 (upto 31.07.2014) 61

(b) and (c) Ex-gratia compensation of %15 lakh is paid to the next of kin of
personnel of Central Armed Police Forces (CAPFs) killed in action. Besides this, the
State Governments have their own policies for payment of ex-gratia to the families
of security personnel killed in naxal attacks and compassionate appointment of next

of kin of the deceased policemen in Government jobs. In addition, under the Security

TOriginal notice of the question was received in Hindi.
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Related Expenditure (SRE) Scheme, ex-gratia payment of X 3 lakh to the family of each
security personnel killed due to LWE violence is reimbursed to the States by the Central

Government.
(d) No Sir.

37t foroTa TRre « U Sff, 39N Q9 & orex IRT Fford] wiiST @1 9gd W
21§ woerr g 5 O g9 ol dM $R IE 7, Al 8 wurel ReeiRal g6
SR W €, WdR ¥ S arsX IS B &k Sel-faafias ares gfom &1 fog
@1 S e et 2, ITH ITD! AT & Jalacl 7 A1 s 7 2 8, 7
Jot e BT 8, T HHARE 7d 8T & SR 9 $Ig 37 9ol 7ol I Bl

TR, HA SN 7 3 STa1g | Ig ol 911 fh Ig S 15 ARG HEIIH d § @
2, dI I8 B9 I T 2 8, fha It ugal W ¢ W@ 21 HA it 7 I ft 8 s © fh
TR S S99 9R S 8, 4 PRIHE IISs UR S99 d9¢ fhdl 7 foedt frae ddeh
BT B ST AT S & AT T81 & AT Jg b} % I781 BT et 8, SN Tl
AT H AR S 87

it [Tk : 31Ty Hardt gfoul

it faora Mae : W7, # 399 9 HaTd BT Sd19 Aredl § f$ Sl 37 |ard o &

“Whether any proposal to increase this compensation is under the consideration of

Gorvemment;ﬁﬁmﬁﬁm%, a\_ﬂﬁﬁ—sﬁféél

37t foh1 RIS - &R, ™R 91 91el A1 eI o Rie & dR H 48T 81 15
R ST A1 IR Jgd Ta-HE dI U WhH Bl MR gAR RIS BIRIST &1 $ls
A a9 frd) TaRTell 89 H ART ST ©, O UG 3Telmal SHH! a9 g B9 fad
S ® 3R Udh g v9d UfevHd SW feU I €, 918 98 adell gl 8 AT
PRI Foiel Bl A1 98 fhdl SR Ufdefact | ART 917 2, @S9 foy S9 ek
TP AR B9 QU S €1 S9P IAATEl, S AN We J Yol 8, 9gd R
Jffthew €, 2 ofR # R &% 9are, a1 399 9gd 99 ol # Aie-HIe R
WR ST A1 Al § [P Uh NIRRT qhd & AR UR IFDI 50 A B
IfFell e §1 H 3adl I8 ard Wi garr dredl § & 89R AR B AR I S
f&ar ST 8, S9d JTeTdl RIS BRIST &, o 9LR.ALU%. 8, 91.U9.0%. T,
M. ELALT. &, S BrIST &1 ff -39+l U WHIH §l S WISl BT S 3791
s BT 2, 394 ff Bl Aol @ SRl €1 39 IR P AAme) I 50 A | 9ga
SATET e g1 3R MY =T, a1 § e aard, wiifd 3l g | 9gd T o
ST

MR. CHAIRMAN : Second supplementary, please.
i} faorg e : IR, SART U gud ¥ U g9 Rt gaer S @ b S 15
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g U1 feam SIar 8, 98 fohds arell 9 faar S &1 27 396! Il §err T § AT

it fohed RIS : TR, I8 15 g 1! ATl ¥ 9 81 2, I8 exactly [l A1el
AN T8 HA Sft 77 gamrn f& omdt w1 S gaen feh &, ove 4w wRars § S
RSt BRIST SiTUReM HRd 8, 36! [Bdl 15T § w41 7 21, safely ITa1
R B Gfagr e a2y 3R T8 compensation H T A BRI I8 BART diferd
gl

it faor Mre : W), 99 ¥, 99 Yo & IR H Y 9qrar S|

N e RS« W), I8 uifer® fiex 8, safay g9 ar 4 § orfl o 78l &
REZSIE]

it AR AT : AT FHTINT SfY, H IS AT | AT T8 I 731 4
ST @78 g b TRBRI RePbrs & AFAR AAEIG AT THAAdE DI FAT TR 572
R I8 T8l © f& ARiae iR Twiaae % S &= § 7, S 99 & &5 8§ AT
QTS & &5 €2 3R X I8 91 98! &, d1 39¢ [ WRGR & A aR¥rer €, o
R SAR! g4 BY SAB! QUGB! ATH B 9 RIATH UFRTT o= bl HIA HRA?
fg 91, a1 wai?

it fohee RSIS] : 9%, I8 @ara 39 e ¥ SRRdcdl Race 81 8, I8
FITIT compensation J AT Bl ...(TGHT)...

S} 9T AT : I FUTURT S, IRBR H137dTe 3R IUde fhdd! 19 Ye!
87 ..(FAYM)... IR M9 zH RBH HF ¥ & IT V-39 7 B 872
..(AUT)... 399 U8 I8 g1 STy & b A1eiare iR Suare & gRYITsT w1 872

Y fpe RIS : AR, SWIFE srer-3rer w0 # Bl €, TaIaarsl & a8 qavic
I BT, SAfIY D] TRIATZT dlerd & IT ST ideologically Ferd & STeh! AISATE
BT A9 f&gT ST 21 U8 Gl 39 Fald 9 SRNdcH! Rocs 8] 21 ...(caagm)...

MR. CHAIRMAN : This is not the core of the question.

7} AN SUATSA : AT AT SfT, TE ideology BT HIHT & T finance I ST
qaHe 87 ... (aUH)...

2N e RIS« IR, I8 =2l &7 AWy &, 39 R 89 AN 37 9 =4l HR qehal
&l

i} 37T WY I : AU WEIey, 3 a1 WAl S 9§ oy €, safae
aﬁﬁmﬁaﬁmﬁ@@%mmﬁmwﬁwﬁl The extremist
casualties are the calamities to the grief-stricken families. In that context, whenever

there were casualties of Armed Forces, the personnel of Armed Forces, along with any
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VIP, then the decision of compensation is getting complicated and the real
compensation is not properly reaching the aggrieved families. I would like to know
from the Minister whether the Union Government is having a proper mechanism to
decide about the compensation to be delivered to the aggrieved families at the earliest

with all other benefits available to them.

SHRI KIREN RIJIJU: Sir, as regards compensation, there are very clear laid-down
procedures and policies, whether a security personnel is killed or a civilian is killed. So,
we ensure that the existing provisions are implemented thoroughly. If the hon. Member
comes to know about the next of kin of a deceased family not receiving any kind of
compensation under the existing provisions, he may bring it to our notice. We will take

care of that.

SHRI PAVAN KUMAR VARMA: Sir, compensation is a factor directly related to
casualties. What are the provisions, currently, whereby those who become casualties of
insurgency have the right equipment in terms of weapons, vehicles and infrastructure? In

each of the districts where this is on, is the Government able to ensure their protection?

SHRI KIREN RIJIJU: Sir, maximum efforts are being made in those areas
which are prone to more casualties or where the effect of the Naxalite movement or
the Maoist movement is very, very active. Then upgradation of technology through
police modernization process is on. We are very, very careful about this thing that our
security forces are fully equipped to deal with the situation. The process of upgradation
is taking place from time to time and recently the Home Minister had called a meeting
of Chief Secretaries and Director-Generals of Police of 10 States, which are affected
by the Maoist movement. We are taking care of the concern expressed by the hon.
Member.

Heg o9 H Wi drede f$ul’ &t w91 &1 uw<|
*506. ST. AR SIfCAT: T ST H21 I§ g Bl HUl B [

(@) e g<T H Yoo Rl & iga! Tia & 9 ¥ gR1 wifyd feg S w8
W Urede feur & g afed fafHior o § favaR @ 319 dd &) a9-aR YT
TAT AT BRI-ITST BT FRT R &; AR

(@) T & IURRD 91T P &b F<H H, ALY YW Aled S8 W H $Hol-Hel Ih
et enfid frg o v &/fy SMET &R 39 AISHT & Sevy F1 & d1 SIS @t
| Td g @l w1 ggfd & 9T Sul-gR ik & fau devey @1 iR fha
THR A fHar T 272

a7 (o R fIE aR) ¢ (@) SR (W) e fJaRe Wed & ded W 9
fea T 2l
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fagvor

(F) U ERT ALY YW H oo el & qigaT Tid & T B Tl drsae
ST 1 uET T8 B S B B qAM, A 8 TA.UH. I 25 UH.UH. HICTS dlal
<. ar BT 100,000 ST, IeUET & fU Aeg yowl § Sooi el & arfedr
eI & diad SR g¥eC H Ud Wid U JFe (TA.91.9.) B §gh e
YR IR IYTIAT FR I8 &1 HYeh I Ul dL.UA.Td. - J o.aL. fafes a1
f&=ie 30.10.2012 BT USiiga fhar AT &1 digdT H 33.78 Tbs YA & o Aey yow
WRBR AR AYh STH U & I oflol S Frearfed w1 o sigarReang gt ax
off TS B

RIS B W R IRMS 11 T W) 281 i F9ad & &1 R 3R
IRETGRT BT FHET0T BRI IR IR 81 SURBR & IMYTh| BT g3 BT ST ol Bl

(@) A & a7 11 GE.ULY. BT W1 Y S Bl AFAGT JaT $R fadr
2139 LY. & Wl & W A g g g

feer & ofer, mar @R 98 R

7Y YS9 H Iouid, BIIATETE iR TaTforaR

SR Je3 § TEMYR 3R JREH]

fRATIeT U291 § BiTs]

3 ¥ Tarsrel

S 3R R H &R

ST ¥ U gE.YLY, M SO, J@EYR, TaTeriR, BIRMEE iR qRIE®!
o1 foraraas Ui AERRT &1 eMfie HRe AYad STH ATeIH A 8 &7 B g7
IS B I AR IR IR WM A SWE P ST H FUR AT 2
LY. & I IR IAfed 8F arel sWTd el &1 i I & IR favelva
THE P IR AT S AGR W forn o1 g1 dfr § g9y, & e qR1 HR

foram T/ & qen waiferiR 3R Sl & TH.ULY. & d9 2015-16 TP HaTfeld 81 S
BI HTET B

Proposal to set up Steel Product Depot in M.P.

7*506. DR. SATYANARAYAN JATIYA: Will the Minister of STEEL be pleased
to state:

(a) the details of proposal with regard to the Steel Product Depot being set up by
SAIL near Bandka village of Ujjain district in Madhya Pradesh along with the year-wise
details of progress made so far for expansion of manufacturing operations and future

action plan thereof; and

(b) in reference to the (a) above, the locations where Steel Product Depots are

being set up/would be set up in the country including Madhya Pradesh along with the

TOriginal notice of the question was received in Hindi.
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objectives of the plan, the method of demand and supply of the product and the manner

in which calendar has been fixed for depot-wise commencement of operations?

THE MINISTER OF STEEL (SHRI NARENDRA SINGH TOMAR): (a) and (b) A
Statement is laid on the Table of the House.

Statement

(a) No Steel Products Depot is being set up by SAIL near Bandka village at Ujjain
District in Madhya Pradesh. However, SAIL is setting up a Steel Processing Unit (SPU)
at Bandka industrial estate, Tehsil Ghatia, Dist. Ujjain, MP on Joint Venture basis for the
production of 100,000 tpa of TMT Bars of 18 mm to 25 mm. The JV Company "VSL-
SAIL JVC Limited" has been registered on 30.10.2012. Formalities for execution of lease
deed between Govt. of MP and Joint Venture Company for 33.78 acres of land at Bandka
have been completed.

Preliminary site work for the project is in progress. Ground leveling work and
construction of Boundary wall is in progress. Equipment supplier has been finalized.

(b) The Board of SAIL has approved setting up of 11 SPUs. The locations of these
SPUs are given below:-

Bettiah, Gaya and Mahnar in Bihar.

Ujjain, Hoshangabad and Gwalior in Madhya Pradesh.

Lakhimpur and Barabanki in Uttar Pradesh.

Kangra in Himachal Pradesh.

Guwahati in Assam.

Srinagar in J&K.

Out of these, implementation of five SPUs, namely Ujjain, Lakhimpur, Gwalior,
Hoshangabad and Barabanki are through JV mode by inducting strategic partners. The
objective of these units is to improve the availability of steel at rural and remote locations.
The decision on the location of SPU and steel products to be produced is taken on the

basis of the market study by the market Analyst Group of SAIL. The SPU at Bettiah has
been completed and SPUs at Gwalior and Ujjain are likely to be operational by 2015-16.

MR. CHAIRMAN: Question No. 506. Hon. Member not present. Let the answer be
given by the hon. Minister. Any supplementaries on Question No. 506? Okay. Question
No. 507.

I 3 3 fe=g aRaRi &l arRear e fosan s
*507. St ARTIVN AT GATRAT : T [ HAT A€ AT DI Ul Bl b

() TR A JATSd 8lR 31 fawg aRART &I ARTRGAT Y& HR- el

YIS BT RT AT 8;
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(@) R WHR &I VW &g IRaRI &I ISR U SR B Bl ASHT &,
Ife &, 1 aoddet RT3 ©;

(M) T WHR gifbw™ 4 g aRaRi gRT BIGI T8 T8 W & forg
TR & FRATISI-RTR U B B PIg roT a1 TaT &5 3R

(2 afs &f, a1 Jeddel <RT R7 572

T8 HATT & g w3 (3ft i RS « (@) 9 (9) o fdaror ¥eq & ded
R ¥ fam T Bl

fagvor

(F) TR ¥ WRT YT B3 dTel @fthal IR ARRET AR, 1955 3R
SAS AT a91Y Y i & ded AFRedr &g =R fhar Siar g1 s9d s1iiaR,
IR ¥ MY 9 TSR & AJeTd&d arddliord dion (Yer.eldl.) v fBd S
& forg urx 2l

(@) ufber fagall, fe vat.dldl. uem fear w2, ol &3 4 a5
ISR &R Fdhd ol $9d AT, &7d 25.04.2008 1 GV STF] Td HTHR &
foIT ot #, 3= 91T & ATA-1, U.37Me.1.E1.3. gRT J-IdT TS db-idh1/Jerford
G H g A H O R BeHR H ¥ qfees) uifhw & IRUNRER &
@i iR WEA/AERT B BT &1 wauE R M g TS WER B I |
fepani=aa fpy o < A= d=iiga IS BRIGHT & iTiid qiRaH uTfdhe™ &
YRR BT BaR B B Felig W1 &1 TS 5 HATerd 7 GeH Ud oY IgH deell SR
RS =T (A5 UA.0.E.) DI SUR TRET AT (.51.04.) & siasia ufeas
A& & RN @l SYR B FAuTd g™ R & oy o9 vd HR &
BRI AGRI SYRGAT HLAT3Y (TH.YA.3E.) W SR I Bl FeAlg &l gl

(M) 3R (F) I8 el WRaRI &1 mafie RFERT & 6 J o sienieds
qgerl & AFRGT |fed, ue |l ARST & iy o ufiragarnsli b1 fragT a
TR, U & A1 Rl i’ | 29 w9 A Ueh-gax & ARG Avall 3§
BXIET T B DI UG 2, R 9 UIfhwe 3 sroqdedd WEl bl ydied by
S el Rale! & MR R WRGR 7 59 I Bl UIfh&™ G¥BR & A1 SorRT
2| U WRBR o gar § fF a8 fRIRT 9 g1 @8 9§ ofawd © 3R a8 o+ |l
ANTRI, fIRTTPR ARIEID G P BT Bl G-I B ] B

Citizenship to Hindu families migrated from Pakistan

*#507. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the details of plan for extending citizenship to Hindu families who have come

here after their persecution in Pakistan;

TOriginal notice of the question was received in Hindi.
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(b) whether Government has any plan to provide employment to such Hindu
families, if so, the details thereof;

(¢) whether Government is formulating any plan to ensure compensation from
Pakistan Government to the Hindu families for their property left by them in Pakistan;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) Persons who migrated from Pakistan to India are considered for citizenship
under the Citizenship Act, 1955 and rules there under. Further, such minorities from
Pakistan are eligible for grant of Long Term Visa (LTV).

(b) Pakistani Hindus who have been granted LTV can take up any employment in
the private sector. Further, a package for Jammu and Kashmir announced on 25.04.2008,
inter alia, provides for concession to the children and grand children of West Pakistan
Refugees settled in Jammu and Kashmir in the matter of admission in the technical/
educational institutions approved by AICTE. State Government has also been advised to
cover the West Pakistan Refugees under various Centrally sponsored Programmes being
implemented in the State. The Ministry has advised the Credit Guarantee Trust for Micro
and Small Enterprises (CGTMSE) to impress upon the Member Lending Institutions
(MLIs) operating in the State of Jammu and Kashmir to extend the credit facilities to
West Pakistan Refugees under the Credit Guarantee Scheme (CGS).

(c) and (d) It is the primary responsibility of foreign Governments to discharge
their obligations towards all their citizens, including those that belong to their minority
communities. Though the ‘Simla Agreement’ with Pakistan specifically provides for non-
interference in such others’ internal affairs, nevertheless, based on reports of persecution of
minority groups in Pakistan, Government has taken up the matter with the Government of
Pakistan. The Government of Pakistan has stated that it was fully cognizant of the situation
and looked after the welfare of all its citizens, particularly the minority community.
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SHRIMATI AMBIKA SONI: Sir, the hon. Minister has replied to the question about

giving citizenship to those people who came from West Pakistan to Jammu and Kashmir.

I am sure the hon. Minister realizes that besides these there are refugees in the State of
Jammu and Kashmir, post-1965 and post-1971. The Prime Minister has authorized the
State Government and the Central Government to work out a package for these refugees
who are living under pitiable and very difficult circumstances. I want the hon. Minister
to tell me what all has been done for the post-1965 and post -1971 refugees in the State
of Jammu and Kashmir.

SHRI KIREN RIJIJU: Sir, it is true that a large number of refugees have settled in
the State of Jammu and Kashmir. The Government of India has a commitment to deal
with the refugees, whichever area they may have come from. But I cannot give details as

of now because the question asked here is not directly connected to the main question.

Definitely, I will get back to the hon. Member, if she requires further information
on that.
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SHRI K.T.S. TULSI: Mr. Chairman, Sir, is it not a fact that thousands of families
from Pakistan have been forced to migrate to India on account of religious persecution?
They have come by road and by rail. They have faced kidnappings and lootings in their
families and there have been cases of forced religious conversion. Their properties have
been left behind, and the answer says that it is an internal matter. Properties have been left
behind. But the Central Government seems to be washing its hands of its responsibility
to get compensation for properties left behind by these people in dire straits. Does the
Central Government have no responsibility for assisting these families?

SHRI KI1REN RIJIJU: Sir, it is true that due to religious persecution, lots of
minorities from Pakistan have migrated to India. But with regard to properties which are
left behind in Pakistan, Pakistan, being a sovereign nation, it is not for India to intervene
directly and to tell them what to do with those properties. I understand the sensitivity of
the question. But there is a limitation that they being a sovereign nation, we cannot guide
the internal policies of Pakistan.

Technology upgradation for Law Enforcement Agencies

*508.SHRI AVINASH PANDE: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) the nature of technology upgradation Government proposes to introduce for
law enforcement agencies;

(b) whether Government is planning to enter into any agreements with other
countries for assistance, co-operation or transfer of technology for law enforcement
agencies; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJTJU): (a) to (c) A Statement is laid on the Table of the House.

Statement

(@) 1. Law enforcement agencies in the Ministry of Home Affairs have
increasingly been relying upon use of technology in a variety of ways
to facilitate investigation of crime and detection of criminals, improve
Police functioning in areas such as maintenance of Law and Order, traffic
management, facilitate interaction and sharing of information among
geographically dispersed police units, e-governance functions and better

organisational management of Police Forces.
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(@)

(ii)
(iii)

(iv)

™)

(vi)

(vii)

The law enforcement authorities through implementation of their plan and
non-plan schemes continuously use and upgrade the technology in most of the
following fields/services to strengthen their capacity, provide better quality
of services and reduce delays in sharing/obtaining of sensitive information,

thereby improving upon the law enforcement functions:

To increase the strike capability of the Central Armed Police Forces with
superior arms and ammunition, modern equipment, efficient transport
vehicles, state-of-the-art communication, surveillance and border guarding

systems which are the mainstay of their operational strategy.
E-governance in transport and traffic functions.

Using Close circuit surveillance cameras to record and observe different parts

of a process/event from a central command and control room.

Using Information and Communication Technology (ICT) for record keeping,
information sharing among different users, Organisational Resource Planning,
Human Resource management functions such as recruitment, training and

deployment of police force etc.

Improving citizen police interface through e-governance modules such as
Immigration, Visa, and Foreigners Registration Tracking (IVFRT), online

grievance/complaint registration, mobile applications.

Using computer aided despatch, Global Positioning System (GPS) and
Geographical Information System (GIS) to track a suspect vehicle, traffic

management and despatch emergency help to people in distress.

To automate the existing manual processes through NATGRID for collation
of intelligence information by connecting over 21 data sources like
telecommunication, Banking, Airlines etc. to 10 user Agencies in the Horizon

I phase.

(viii) To effectively deal with the issue of cyber security in the country and to ensure

(ix)

that necessary technology is in place to address the growing threat of cyber-

attacks.

Creating a comprehensive and integrated system known as Crime and
Criminal Tracking Network & Systems (CCTNS) for enhancing the efficiency
and effectiveness of policing through adoption of principles of e-Governance
and creation of a nationwide networking infrastructure for evolution of IT-
enabled-state-of-the-art tracking system around ‘Investigation of crime and

detection of criminals’.
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(x) Improved e-governance capacity through periodic upgradation of hardware
and software, network infrastructure, state-of-the-art forensic examination

equipment etc. for Central Bureau of Investigation.

3. ‘Police’ and ‘law and order’ fall under the category of subjects in the domain
of the State as per Entry 2 of List I of the Seventh Schedule to the Constitution
of India. Thus, the principal responsibility for managing these subjects lies
with the State Governments. However, the States have not been able to
modernize and equip their police forces upto the desired level due to financial
constraints. It is in this context that the Ministry of Home Affairs (MHA) has
been supplementing the efforts and resources of the States, from time to time,
by implementing the Scheme for Modernisation of State Police Forces (MPF
Scheme) since 1969-70.

3.1 The objective of the scheme is to reduce the dependence of the State
Governments on the Army and the Central Armed Police Forces to control
internal security and law and order situations by equipping the State Police
Forces adequately and imparting the required training to them. The focus
of the scheme is to strengthen police infrastructure at cutting edge level
by construction of modern police stations, training centres, police housing
(residential), equipping the State police forces with the required mobility,

modern weaponry, communication equipment and forensic set-up etc.

3.2 Under Mega City Policing, a sub-component of Modernisation of Police
Force (MPF) Scheme, six mega cities viz.,, Ahmedabad, Bengaluru, Chennai,
Hyderabad, Kolkata and Mumbai have been approved for financial assistance
to modernise their urban policing surveillance equipment (CCTV Cameras),
command and control systems, data centres, unmanned aerial vehicles, DIAL

100 systems and highway patrolling vehicles etc.

(b) and (c) India and USA have a Homeland Security Dialogue mechanism in
place under which a sub-group on "Technology Upgradation" deals with various issues
related to acquisition of technology and equipment from USA. India has recently signed
an Agreement on Cooperation in Homeland and Public Security Issues with Israel. The
Agreement envisages, inter alia, exchange of technologies and equipment required for

security agencies.

MR. CHAIRMAN: Question No.508. Questioner not present. Let the answer be
given by the hon. Minister. Any supplementaries on Question No.508? Okay, Question
No.509.
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(M) S, =TI
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Flaws in formula for determining gas prices

1%509. SHRIPRABHAT JHA: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it is a fact that there are many flaws in the present formula being
used for determining the price of gas and there is a need to contemplate a new alternative

formula;
(b) if so, the details thereof;

(c) whether it is also a fact that recently a committee has been constituted by

Government for determining the alternative formula; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (d) A Statement is laid on
the Table of the House.

Statement

(a) and (b) There are several pricing regimes for gas in the country. The natural gas
produced by ONGC and OIL from nominated blocks comes either from existing or new
fields. There are separate prices regimes for the two viz. Administered Pricing Mechanism
(APM) and Non Administered Pricing Mechanism.

Administered Pricing Mechanism (APM) : Gas produced from existing fields of the
nominated blocks of National Oil Companies (NOCs), viz., OIL and ONGC, is covered
under this mechanism. This gas is being supplied predominantly to fertilizer plants, power
plants, court-mandated customers, and customers having a requirement of less than 50,000
standard cubic metres per day at APM rates. The price for APM gas was initially fixed
on cost plus basis. However, with effect from 01.06.2010, the Government fixed APM
gas price in the country at $ 4.2/mmbtu (inclusive of royalty), excepting in the Northeast,
where the APM price is § 2.52/mmbtu, which is 60% of the APM price elsewhere, the
balance 40% being paid to NOCs as subsidy from the Government Budget.

Non-APM Gas produced by NOCs from Nominated Fields :
National Oil Companies (NOCs), viz., ONGC and OIL, are in principle free to

charge a market-determined price for gas produced from new fields in their existing

nominated blocks. However, Government has issued a pricing schedule and guidelines

FOriginal notice of the question was received in Hindi.
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for commercial utilization of non-APM gas produced by NOCs from their nominated
blocks. Four supply zones have been identified in the guidelines and the prices of

non-APM gas sold by NOCs in these zones are as follows:-

Area/Zone Price (S/mmbtu)
Western and Northern Zones 5
Southern Zone - KG Basin 4.5
Southern Zone -Cauvery Basin 4.75
North-East 4.2

Further, a premium of § 0.25/mmbtu for production of non-APM gas from offshore
fields has been provided, as higher investment is required for development of and

production from offshore fields.

Pre-NELP Gas : Certain blocks where discoveries were made by NOCs were auctioned
to private sector E&P companies. Under these PSCs, viz., Panna-Mukta, Tapti (PMT) and
Ravva, the entire gas produced has to be sold to the GOI nominee (viz., GAIL), as per
the price formula specified in the PSC. In case of Panna-Mukta & Tapti PSCs, the price
formula for gas is linked to an internationally traded fuel oil basket, with a specified floor
and ceiling price of US$ 2.11/mmbtu and US$ 3.11/mmbtu respectively. These PSCs
further have a provision to revise the ceiling price after 7 years from the date of first
supply, to 150% of 90% of the fuel oil basket (average of the preceding 18 months). With
this revision, the revised ceiling price in case of Panna-Mukta gas is US$ 5.73/mmbtu and

in case of Tapti, it is US$ 5.57/mmbtu.

As regards Ravva and Ravva satellite fields, under the provisions of their PSC, on
expiry of five years from the date of first delivery of gas, the JV and the Government are
required to enter into good-faith negotiations to determine the basis for calculation of the
purchase price, taking into account all reasonably relevant factors. The present price of

the Ravva field is US$ 3.5/mmbtu and that of Ravva satellite is US$ 4.3/mmbtu.

Pricing under Small-sized Discovered Fields and Pre-NELP Exploratory Blocks:
Production Sharing Contracts (PSCs) have been signed with private E&P companies
(viz. Hazira, RJ-ON-90/1 etc.) for 24 small-sized discovered fields and 28 pre-NELP
exploratory blocks (of which 17 are in operation). These PSCs provide for the sale of gas
in the domestic market at prices obtained as per the arm’s length principle, in case the gas
is sold other than to the Government nominee. There is no price formula specified under
the PSCs and the price formula does not require prior approval of the Government before

sale of gas by the Contractor, unlike under NELP.



Oral Answers [13 August, 2014] to Questions 47

Pricing for gas imported from international market: The prices of gas imported in the
country from the international market are not administered by the Government and these

prices are market determined.

Pricing under NELP regime: Under this PSC regime, the existing formula approved
by the Government in 2007 for gas produced under New Exploration Licensing Policy
(NELP) is:

SP (USD/mmbtu) = 2.5 + (CP-25) A 0.15
Where, SP=Sales price/mmbtu [Net Heating Value (NHV) basis]; CP=Average

price of Brent crude oil in US$/barrel for previous financial year.

The cap for Brent Crude Price in the formula would be frozen at US $ 60 per

barrel.

The formula approved in 2007 was valid for a period of 5 years from the date of
commencement of supply and was to remain valid up to 31st March, 2014. Accordingly,

the formula was due for revision.

For reviewing the present formula, the Government of India constituted a committee
under the chairmanship of Dr C. Rangarajan, the then Chairman, Economic Advisory
Council to the Prime Minister in May, 2012, to look into the Production Sharing Contract
(PSC) mechanism in petroleum industry. The Committee submitted its report in December,
2012. The complete report of the Committee is available at http://eac. gov.in/reports/rep-
psc0201.

Based on the recommendations of Rangarajan Committee Report, the Government
notified the Domestic Natural Gas Pricing Guidelines, 2014 on 10.1.2014 which
envisaged the revised gas price to be applicable from st April, 2014. Meanwhile, the
schedule for Lok Sabha elections 2014 was announced and Model Code of Conduct for
the Guidance of the Political Parties and Candidates came into effect w.e.f. 5.3.2014.
The Election Commission vide its letter dated 24th March, 2014 deferred the notification
of Gas Price till the election process. Accordingly, the revision of prices as per these
guidelines (Natural Gas Pricing Guidelines for Domestically produced gas notified on
10.1.2014) was deferred by MOPNG vide order dated 28th March, 2014.

The Government considered gas price issue and noted that the pricing of natural
gas under Domestic Natural Gas Pricing Guidelines, 2014 has been a contentious issue
wherein two Public Interest Litigations (PILs) in Supreme Court have been filed and
an FIR is pending in Anti-Corruption Bureau (ACB), Government of NCT of Delhi.
Moreover the Parliamentary Standing Committee on Finance and the Standing Committee
on Petroleum have made adverse comments related to the Government decision on gas

pricing.
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Considering these and other factors the Government decided in the CCEA meeting
held on 25th June, 2014 that the whole issue of gas pricing needs comprehensive re-
examination and directed that the Domestic Natural Gas Pricing Guidelines, 2014 will
be kept in abeyance up to 30.09.2014 and till that time, the domestically produced gas
continue to be priced at the rate prevailing on 31.03.2014.

(c) No Sir,
(d) Inview of (c) above, question does not arise.

St 9TE S W), H HA Sff 1 9918 <1 @l § 6 S faeR-f ae akd
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MR. CHAIRMAN : Question Hour is over.
WRITTEN ANSWERS TO STARRED QUESTIONS
Skilled development programme in Bihar

*510. SHRIMATI KAHKASHAN PERWEEN: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(a) whether Government is aware that the State of Bihar has enormous manpower
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but lacks skill development because of which people of Bihar often migrate in large

numbers to other States for livelihood and employment;

(b) if so, whether the Central Government is taking any steps to encourage skill

development programme in the State to utilize the manpower efficiently; and
(c) if so, the details thereof?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI NARENDRA
SINGH TOMAR): (a) to (c) Yes Madam, it is true that for better employment and

livelihood, people from Bihar migrate to other States.

As of now, there are 691 Industrial Training Institutes (ITIs) with 1.03 lakh seats in
Bihar. There is one seat for 780 persons in India whereas in the state of Bihar one seat is
for 1003 persons.

In the state of Bihar, during last four years, number of ITIs have increased from 259

to 691 with increase in seating capacity from 44,002 to 1,03,762.

Following schemes are also being implemented covering the State of Bihar, by

Ministry of Labour & Employment:
e Skill Development in 34 Districts Affected by Left Wing Extremism
»  Skill Development Initiative through Modular Employable skills

e Vocational Training Improvement Project (VTIP) with World Bank

assistance
Details of the above schemes are at given in Statement-I (See below).

Thirteenth Finance commission has also released fund for establishment of 17 ITIs
for Bihar.

A part from above, Government of India is funding skill development activities
through over 70 schemes being implemented by more than 20 Ministries/departments in
rural and urban areas of the country including the State of Bihar.

Statement-1
‘Skill Development in 34 Districts Affected by Left Wing Extremism’
1. Duration of scheme - From 29th March, 2010 to 31st March, 2016.
2. Cost of the scheme - T 241.65 crore.
3. Components:

(a) Establishment of one ITI and two Skill Development Centers (SDCs) in
each of covered 34 districts.
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6.

(b) Skill training programmes for 1000 youth in Long Term Training (30 per
district), 4000 youth in Short Term Training (120 per district) and train
340 youth in Instructor Training (10 per district).

Covered Area: 34 districts in 9 States.

Covered 6 districts in Bihar - Arwal, Gaya, Jamui, Jehanabad, Aurangabad
and Rohtas.

Fund released so far to Bihar - ¥ 20.32 crore.

Skill Development Initiative

I.

2.

10.

I1.

12.

Scheme operationalised since May 2007.

Objective: To provide training and employment to school leavers, existing

workers especially in informal sector to improve their employability.
Number of course modules - 505 covering 68 sectors.

Existing skills of the persons can also be tested and certified.
Number of Independent empanelled assessing bodies - 121.

Training is provided by 10,246 registered Vocational Training Providers
(VTPs) under Central Government, State Governments, Public and Private

sector industrial establishments.

Eligibility for training - 5th Standard or have functional literacy and numeracy
skills.

The passed out candidates provided with NCVT certificate.

The implementation of the scheme is being done through web portal.
Number of persons trained/tested so far- 32.74 lakh.

VTPs registered in the State of Bihar-258.

Persons trained in the State of Bihar - 35,652.

Vocational Training Improvement Project (VTIP) with World Bank assistance

1. Objective:

a.

b.

Upgradation of 400 ITIs in 34 State Governments/UTs.
Enhancement of knowledge and skills of ITI instructors.
Strengthening facilities in 14 central institutes

Strengthening curriculum development, reforms, capacity building etc.
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2.  Key institutional reforms introduced:

(a) Constitution of Institute Management Committee (IMC) at ITI level with
chairperson from the industry and delegation of enhanced academic, Financial

and administrative power to Principal ITL.

(b) Physical component consisted of setting up of new classrooms, workshops.

(c¢) Modernization of tools, equipment and machinery.

(d) Training of trainees and ensuring congenial environment.

Most of the States have been able to complete physical infrastructure.

3. Project duration - Dec. 2007 to Nov. 2014.
4.  The fund sharing between center and state is 75:25 (90:10 for NE States).
5.  Total allocation - ¥ 1782.61 crore.
6.  Fund released so far - 1571.65 crore
7. Allocation for Bihar - ¥ 27.43 crore.
8. Released amount to Bihar X 20.38 crore.

9. 8 ITIs covered in the State of Bihar -Muzaffarpur, Bhagalpur,Darbhanga, Gaya,
Motihari, Katihar, Sitamarhi and Forbesgan,;.

Proposal to set up a Border Management Research Institute

*511. DR. CHANDAN MITRA: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government proposes to set up a Border Management Research
Institute;

(b) if so, the details thereof along with its aims and objectives; and

(c) the time by when the institute is likely to start its research operations?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) Yes Sir. The proposal to set up a Border Management
Research Institute is in the conceptual stage.

Corruption in functioning of sports associations/federations
*512. DR. T. N. SEEMA: Will the Minister of SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether Government has taken note of the financial and administrative
irregularities/corruption in the functioning of various sports associations/federations,
including the Board of Control for Cricket in India (BCCI);
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(b) if'so, the details thereof and the number of cases reported during the last three

years and the current year along with the steps taken by Government in this regard;

(c¢) whether Government has any proposal to take over the control of BCCI, if so,
the details thereof; and

(d) ifnot, the reasons therefor and other corrective measures taken/proposed to be
taken by Government to check such menace?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) and (b) Sir, a few National Sports Federations (NSFs) were found to have
violated the Government guidelines relating to age and tenure restrictions, irregularities in
elections, etc. Government has taken action against such NSFs viz. Archery Association
of India and Indian Amateur Boxing Federation have been de-recognized, Korfball
Federation of India has not been granted recognition since 2012, Athletics Federation
of India was directed to conduct elections afresh to some of their office bearers which
they have complied with, Gymnastics Federation of India was also asked to conduct their
elections afresh to which it has agreed now.

Also, several controversies about Board of Control for Cricket in India (BCCI)
regarding allotment of franchisees, match fixing, betting etc., reported in sections of
print and electronic media, have come to the notice of the Government. Various agencies
of the Government namely the Enforcement Directorate, Income Tax and Service Tax
Department have conducted inquiries into the allegations of irregularities involving the
BCClI in the country.

The Government has taken various measures to bring transparency, accountability
and good governance in the functioning of the NSFs with a view to minimize the
complaints of various nature such as misappropriation of Government funds; prevent

doping, sexual harassment of women in sports, age fraud, etc.

The Government has also formulated a draft of the National Sports Development
Bill to bring all the National Sports Federations and the BCCI under the RTT Act with the
provision of exclusion clause of protecting personal/confidential information relating to
athletes. Views of General Public and the Stake holders were sought on the draft of the
National Sports Development Bill. Since some of the issues need further deliberation and
consultation it is not possible to indicate a definite time frame for enactment of the said
Bill.

(¢) No, Sir.

(d) BCCI is an autonomous body registered under the Societies Act. It is not
feasible for the Government to take over and run the day to day activities of BCCI. In order
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to curb match fixing and other unfair practices in sports, Ministry of Law has prepared a
draft legislation and has sought the views of the Ministry of Youth Affairs & Sports. Since
some of the issues need further deliberation and consultation, it is not possible to indicate
a time frame for enactment of the said Bill. To curb the incidents of unfair practices in

sports, various agencies of the Government are taking action under the existing laws.
Establishing tribunals for redressal of grievances in parliamentary forces

*513.SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the grievance redressal mechanisms presently available to paramilitary forces
in the country;

(b) whether Government seeks to establish tribunals for redressal of cases related
to paramilitary forces, in line with the administrative tribunals, considering the high levels

of attrition due to official problems and service complaints; and
(c) if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) To address the personal as well as official problem/service complaints
of the Force personnel, each Force has a proper grievance redressal mechanism in place
at Battalion, Range, Sector, Frontier, Zone & Directorate level. Nodal officers have been
earmarked at each level for this purpose and the applicants are apprised about the factual
position/facts with reference to their grievances/complaints within stipulated time. For
each Force, the Director General of the Force concerned is the highest authority for
redressal of the grievances. If an individual is not satisfied with the reply of the Nodal
Officer or does not get any reply, he/she is free to appear before the Director General in
person for redressal of his/her grievance(s) with the approval of his/her Head of office.
Standing Committees against any sexual harassment and other grievances of women
personnel have also been detailed in the CAPFs under the chairpersonship of a lady

officer.

Besides, the CAPFs are allowing their personnel to send/forward SMSs or e-mails to
the Nodal Officers/Force Directorate for quick disposal of their grievances. Whenever any
senior officer or DG of the respective Force visits the field formations, sainik sammelan
and interactions with the troops and officers are often held, and the problems/grievances
of the personnel are heard patiently and settled to the extent possible. Further, hearings
are also held at Force Head Quarters in respect of those personnel coming to meet the

Director General of the Force personally for redressal of their grievances.

(b) and (¢) In view of the large number of court cases arising in CAPFs and also in
view of the fact that the CAPFs are governed by Act & Rules different from other Central
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Government services, the Forces had proposed to set up separate & dedicated tribunal
for the Forces. However, it was felt that the purpose may be served by empowering the
already existing Central Administrative Tribunal to adjudicate over the court cases of
Force personnel by suitably amending the Central Administrative Tribunal Act, 1985
instead of establishing separate CAPF Tribunal. Accordingly, the Ministry of Home
Affairs has taken up the matter with the Department of Personnel & Training as to whether
the CAPFs can be brought under the purview of CAT.

Promoting sports in Jharkhand

7*514. SHRI PREM CHAND GUPTA : Will the Minister of SKILL
DEVELOPMENT, ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS be

pleased to state:

(a) whether there is keen interest towards Indian sports like archery, hockey,
football, badminton and kabaddi in Jharkhand;

(b) whether tribal youth, both male and female are very talented in the field of
archery;

(¢) whether the family of a sportsperson. who has won gold medal in archery is

on the verge of starvation today;

(d) whether Government is formulating any policy to promote sports in Jharkhand,

if so, the details thereof; and
(e) if not, the reasons therefor? .

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) and (b) Yes Sir. Jharkhand State has produced a good number of world
class sports persons both male & female in various sports disciplines, such as hockey,

archery etc.

(c) Ministry of Skill Development, Entrepreneurship. Youth Affairs And Sports
has no information in this regard. However, under the scheme for National Welfare Fund
for sportsperson, the Government provides ex-gratia lump sum financial assistance to the

outstanding players including their family members living in indigent circumstances.
(d) No Sir.

(e) ‘Sports’ is a state subject. The primary responsibility for development and
promotion of a sport discipline including archery rests with the concerned National
Sports Federation (NSF) and the State Governments. Government of India supplements
the efforts of the NSFs by providing financial assistance for various activities such as

holding coaching camps for national level sportspersons, holding of zonal and national

TOriginal notice of the question was received in Hindi.
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championships for sub-junior and senior categories, organizing International tournaments
abroad, procurement of sports and sports science equipment and consumables, engagement
of foreign coaches/experts to train the athletes, etc. as per agreed Long Term Development

Plans.

Further, identification and nurturing of the identified talent from various disciplines
including archery is done under the following schemes of the Sports Authority of India
(SAI):

- National Sports Talent Contest (NSTC) Scheme
- Army Boys Sports Companies (ABSC) Scheme
- SAI Training Center (STC) Scheme
- Special Area Games (SAG) Scheme
- Centre of Excellence (CoE) Scheme

Under these schemes, assistance is provided to the trainees for boarding, lodging,
equipment, sports kit, stipend, competition exposure, efc.

Documentation and conservation of monuments
*515.DR. VIJAY MALLYA: Will the Minister of CULTURE be pleased to state:

(a) whether the State Government of Karnataka has submitted two proposals,
namely documentation of all unprotected monuments in Karnataka at an estimated cost
of Rs 100 lakhs and conservation of monuments belonging to seven major dynasties of
Karnataka at an estimated cost Rs. 5.00 crores to the Ministry; and

(b) if so, whether the Ministry has considered the proposals and by when the
approval will be accorded?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI SHRIPAD
YESSO NAIK): (a) and (b) As reported by the State Government, the two proposals- one

for documentation of all unprotected monuments in Karnataka at an estimated cost 0ofI100
lakhs and another for conservation of monuments belonging to seven major dynasties of
Karnataka were sent by Government of Karnataka in the year 2003 and 2005 respectively.
Being very old proposals, the records of these proposals are not readily available either
with the State Government or with the Government of India. However, Government of
India is having a National Mission on Monuments and Antiquities (NMMA) which takes
up the task of documentation of Monuments and Antiquities including the Monuments and
Antiquities in the State of Karnataka. The State Government can approach this Mission
for documentation of all their Monuments.

For conservation of Monuments Rs.100 crores were allocated to the Government of
Karnataka as State-specific grant under the 13th Finance Commission. As reported by the

Government of Karnataka, Karnataka Government has spent % 5.3 crores for conservation

of monument belonging to the seven dynasties.
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Traffic jams in Najafgarh, New Delhi

*516. SHRI BALWINDER SINGH BHUNDER: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there are regular traffic jams in Najafgarh, New Delhi, and the
situation has deteriorated during the last three years and Delhi Traffic Police is unable to

regulate the flow of traffic effectively;

(b) if not, the actual status of traffic management, the efforts made to ensure
smooth flow of traffic and result achieved during the last three years;

(c) the difficulty in making the traffic around Najafgarh into one way; and

(d) the long term efforts/plan of Government to ensure smooth flow of traffic,

particularly in view of increasing vehicular traffic?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIIJU): (a) to (d) The traffic situation in Najafgarh has improved considerably
in the last one year after installing "Jersey Barricades" to segregate cross movement of
traffic on the circular road, commonly known as "Firni" road. Traffic police personnel
have also been deployed at vulnerable points to ensure better traffic regulation. However,
smooth flow of traffic is affected on festive days and during peak hours.

The Najafgarh area has grown tremendously from an old village hub to a huge
business and trading centre having all kinds of big shops, showrooms, modern schools,
posh hospitals, urbanized centres etc. Besides, the old mandies such as Sabzi Mandi, Anaj
Mandi and Chara Mandi co-exist, which also results in overcrowding and congestion
in the area, especially on the circular road. The commercial activities have increased
manifold over the years.

There are six major intersections besides dozens of slip roads falling on the circular
road. For making the entire circular road as ‘One Way’ for movement of traffic, all kinds
of encroachments on the roads and pavements need to be cleared by the civic agencies,
so that smooth traffic regulation can be ensured and the safety of road users is not
compromised. There is also need for restricting the movement of slow moving vehicles
on this stretch of road. A comprehensive proposal on traffic problems of Najafgarh and its
solution have been prepared by Delhi Police and sent to the UTTIPEC/DDA to examine
the matter for efficient traffic management in the area.

DTC bus service to connect girl’s colleges with South Delhi

*517. SHRI ARVIND KUMAR SINGH: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government is aware that there are no direct DTC bus services to
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connect JMC and Maitreyi College for girls to South Delhi areas such as Vasant Vihar,
Vasant Kunj, Munirka, etc. and students have to walk around two kilometers from Ring

Road to their colleges;

(b) whether Government would take steps to introduce direct bus service to
connect the above colleges to facilitate safe journey to girl students in view of increased

rape/molestation cases;
(c) if so, by when; and

(d) ifnot, the reasons therefor and alternative measures that would be taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) At present, no bus originates from JMC (Jessus and
Marry College)/Maitrey College Complex. However, the bus service of 17 routes with
195 buses is available from Bapu Dham Bus Stand at Sardar Patel Marg, which is located
at a distance of around 500 meters from the aforesaid college Complex. The bus service
of 32 routes with 540 buses is also available at Ring Road (Satya Niketan), which is

approximately one kilometer from the aforesaid college Complex.

Keeping in view the transport problems of girl students residing in Vasant Kunj and
its adjoining areas, DTC has decided to operate Special Bus Service exclusively for girls
at 8.00 a.m. from Vasant Kunj via Nelson Mandela Marg, V.V. Depot, Malai mandir, Moti
Bagh, Satya Niketan terminating at JMC/Maitrey College complex with the return trip at
2.30 p.m. on the same route w.e.f. 11.08.2014.

Decline in Manufacturing Sector

*518. SHRIMATI RAJANI PATIL: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government is aware of consistent decline in manufacturing sector,

resulting in large scale unemployment;

(b) if so, the details thereof including the reasons for decline in manufacturing
sector along with the review undertaken by Government in this regard and the outcome
thereof;

(c) whether India’s ranking in the performance of manufacturing sector is also on
the decline as per the report of the United Nations Industrial Development Organization
(UNIDO), if so, the details thereof; and

(d) the remedial measures taken/proposed to be taken by Government, including
measures suggested by the Planning Commission to boost/improve manufacturing sector
in the country?
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THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) As reflected in the
National Accounts Statistics, after experiencing growth of 11.3% in 2009-10 and 7.4%
in 2011-12, the annual growth of the manufacturing sector / declined to 1.1% in 2012-13
and further to (-) 0.7% in 2013-14. The latest National Sample Survey Office (NSSO)
data for employment is available for 2011-12. As per the Twelfth Plan document of the
Planning Commission, employment in manufacturing which had increased from 44.05
million in 1999-2000 to 55.77 million in 2004-05, had thereafter declined by 5 million to
50.74 million in 2009-10. However, as per the 68th (2011-12) round of the NSSO, which
disseminate figures of sector wise employment in terms of ratios, out of thousand usually
employed persons, 126 were employed in manufacturing.

The Government is closely monitoring and regularly reviewing the performance of
the manufacturing sector. The reasons for the decline in growth of manufacturing sector
in recent years, inter-alia, are moderation in domestic demand, inflationary pressures,
increase in input costs and slowdown in economies of other parts of the world etc.

(¢) As per the United Nations Industrial Development Organization’s (UNIDO)
Competitive Industrial Performance Report, 2012/13, India’s Competitive Industrial
Performance (CIP) ranking was 43rd in 2010 as compared to 42nd in 2009 which was
reported in the UNIDO’s Industrial Development Report, 2011.

(d) The Planning Commission in the Twelfth Five Year Plan document has made
various recommendations about the measures that are necessary for meeting the targets of
industrial growth envisaged in the Plan period. These, inter alia, include recommendations

relating to policy, creation of new institutions and strengthening of existing institutions.

The Government has taken various measures to revive the manufacturing growth.
The excise duty concession allowed in the interim budget for automobile sector, capital
goods and consumer goods has been extended till December, 2014. The Union Budget
2014-15 presented on 10th July, 2014 in the Parliament announced a series of measures to
revive the industrial growth in the country which, infer alia, include increasing composite
caps of foreign investment in Defence and Insurance sectors to 49%, opening up some
sectors of Railway to 100%, easing norms of built up area and capital conditions for FDI
for development of smart cities, capital investment of more than ¥ 2 lakh crore by Public
Sector Undertakings, incentives for Real Estate Investment Trusts and Infrastructure
Investment Trusts to attract long-term finance from foreign and domestic sources,
correction of inverted duty structure in manufacturing products and conceptualization of
a National Industrial Corridor Development Authority.

Further, the other important measures for industrial growth include implementation
of Delhi Mumbai Industrial Corridor (DMIC) project, conceptualization of Amritsar
Kolkata Industrial Corridor, Chennai-Bengaluru Industrial Corridor, Bengaluru Mumbai
Economic Corridor and East Coast Economic Corridor, launching of the e-biz Mission
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Mode Project under the National e-Governance Plan, taking proactive steps for ease of
doing business by taking stock of best practices across states and endorsing them to the
State Governments, identifying and simplifying the approval procedures etc. for various
activities related to industry, e.g. certification for boilers, setting up of industries with dual
use, and delicensing a large number of parts/components from the purview of industrial
licensing.

Status of Super Speciality Hospitals in Delhi

*519. SHRI M.P. ACHUTHAN: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that two Super Speciality hospitals in Delhi, Rajiv Gandhi
Super Speciality Hospital, East Delhi and Janakpuri Super Speciality Hospital, West Delhi
whose construction was started in the year 1998 have not yet started admitting patients;

(b) if'so, the estimated cost of these projects, when the construction was completed
and at what cost;

(c) the yearly allocation of funds for these two hospitals and for what purpose the
money was spent since the construction was over; and

(d) the present state of functioning of these hospitals and the measures being
taken to improve the situation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) to (d) The Government of NCT of Delhi has started the construction
of two Super Specialty Hospitals in Delhi, i.e. Rajiv Gandhi Super Specialty Hospital,
East Delhi and Janakpuri Super Specialty Hospital, West Delhi, in the year 1998. However,
Rajiv Gandhi Super Specialty Hospital is already admitting patients for dialysis.

Estimated cost is as under:

(1) Rajiv Gandhi Super Specialty Hospital - ¥ 153.68 crore; expected date of
completion: November 2014

(ii) Janakpuri Super Specialty Hospital - I 73.67 crore; Construction of building
has been completed.

The yearly allocations of funds for these two hospitals are as under:

Financial Year Rajiv Gandhi Super Janakpuri Super
Specialty Hospital Specialty Hospital
Allocation Expenditure Allocation Expenditure
1 2 3 4 5
2007-08 Nil Nil 5.00 4.99

2008-09 2.16 2.05 6.38 5.32
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1 2 3 4 5

2009-10 2.16 2.02 5.00 4.91
2010-11 3.00 1.76 5.30 5.18
2011-12 5.00 4.27 5.80 5.76
2012-13 6.00 4.49 8.18 8.04
2013-14 12.56 7.18 8.00 7.22

Above expenditure is being carried out under the following heads:-

(i) Salary of doctors and staff
(il)) Procurement of drugs and consumables
(i) Office expenses

(iv) Procurement of machinery and equipments

Present status of functioning of these two hospitals is as under:-

(1) Rajiv Gandhi Super Specialty Hospital

Rajiv Gandhi Super Specialty Hospital is functional on day care basis providing

referral super specialty/tertiary care facilities to patients and secondary care hospitals

located in East Delhi such as GTB Hospital, Delhi State Cancer Institute, Swami Dayanand

Hospital, ESI Hospital, Jhilmil ezc. The following day care services are available:

(@)

(i1)
(iii)

(iv)

™)

Gastroenterology Endoscopy centre which provides upper Gl endoscopy and
colonoscopy for a diagnostic and therapeutic indications.

Thirty beds Dialysis centre providing day care dialysis facilities.

Non-invasive cardiology services such as Echo-cardiography, stress echo-
cardiography, treadmill test and ECG.

The hospital is also providing out-patient consultations to Cardiac and
Gastroenterology patients.

Laboratory services are being provided to patients.

Measures for achieving full functionality are as under :

(@)

(i)

(i)

Infrastructure completion: Infrastructure completion is progressing at a rapid

pace.

Equipment Procurement: Tertiary care equipments in alignment with service
profile of the hospital is in advance stage of procurement.

Manpower Provisioning: The Government is sanctioning 830 additional posts
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of Doctors, Nurses, Paramedical staff and other support staff for making the

hospital fully functional.
(2) Janakpuri Super Specialty Hospital

Janakpuri Super Specialty Hospital is functional catering to around 10000-11000
patients per month in different Super Specialty OPDs. The following services are being

provided:

"Cardiology OPD, Neurology OPD, Nephrology OPD, Day care observation
facilities, ECG services, Rehabilitation services like Physiotherapy, Occupational
therapy and Speech Therapy, Pathology and cytology laboratory, Microbiology
and Biochemistry Laboratory, Radiology Services, Pharmacy and EEG/ EMG
lab".

Measures for achieving full functionality are as under:
(1) 361 posts of different categories have been created.

(i) Advertisement for filling up the posts of Assistant Professor, Ministerial
Staff, Junior Specialists and Senior Residents has already been published for

recruitment.

(iii) The installation of the equipments such as Fully Automatic Laboratory
Analyzers is in final process. Cath Lab, MRI, 1000mA X-ray, Ultrasound,

Color Doppler, Ventilators etc. has already been initiated.

(iv) Indoor facilities will be operational as soon as MGPL is installed and manpower

is recruited.

Infiltration from Pakistan along the Gujarat
and Rajasthan Border

1*520. SHRI LAL SINH VADODIA: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the State-wise number of incidents of infiltration from Pakistan along the

Gujarat and Rajasthan border during the year 2013-14;
(b) the State-wise number of infiltrators apprehended; and
(c) the details of the steps taken by Government to check infiltrations?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) The State-wise details of number of infiltration cases
and infiltrators apprehended along the Indo-Pakistan border in Gujarat and Rajasthan
States during the year 2013 and 2014 (up to July, 2014) are as under:-

tOriginal notice of the question was received in Hindi.



62 Written Answers to [RAJYA SABHA] Unstarred Questions

Year Gujarat Rajasthan

No. of cases Apprehended No. of cases Apprehended
2013 15 86 13 13
2014 9 11 4 4
TotaL 24 97 17 17

(¢) The Government has adopted a multi-pronged approach for effective
domination and to check trans-border crimes including infiltration in the State of Gujarat
and Rajasthan along the Indo-Pakistan border. The steps taken in this regard inter-alia
includes:

. Effective domination of the border by carrying out round the clock surveillance
of the borders by patrolling nakas (border ambushes) and by deploying
observation posts all along the international borders of the country. The riverine
segments of the international borders of the country are being patrolled and
dominated with the help of water crafts/speed boats/floating Border Out Posts
(BOPs) of Border Security Force (BSF) water wings.

. Construction of fence, patrol roads, floodlighting systems and additional
Border Out Posts.

. Introduction of force multipliers and Hi-Tech surveillance equipments.
Continuous efforts are made to procure the latest surveillance equipments
fully equipped with day and night vision devices for further enhancing the
border domination.

. Raising the issues of infiltration from across the border during various meetings
with counterpart countries i.e. Company Commander Meeting, Commandant
Level Meeting, Sector Commander Level Meeting and Director General Level
Talks etc.

. Vulnerability mapping of the Border Out Posts (BOPs) which are sensitive
with regard to infiltration. These BOPs have been strengthened by deploying
additional man power, Special Surveillance Equipment, vehicles and other
infrastructure support.

. Up-gradation of intelligence network, co-ordination with sister agencies and
conduct of special operations along the border.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Grant of NOC for sale of Ammonium Nitrate

3691. SHRIMATI NAZNIN FARUQUE: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether the Central Government can grant No Objection Certificate (NOC), if
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the District Authority fails to respond within the stipulated time of six months from date
of application for sale of ammonium nitrate from a storehouse exceeding 30 MT as per

the Ammonium Nitrate rules,2012;

(b) if so, whether the licensing authority would issue NOC who has been granted

prior approval or any other designated authority by the Central Government;
(c) if so, the details thereof;
(d) if not, the reasons therefor; and

(e) what action can be taken against the District Authority who has delayed issue

of NOC without assigning any reasons therefor within the stipulated time?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) No, Sir.

(b) and (c) Question does not arise.

(d) As per the provisions of Rule 34 of Ammonium Nitrate Rules, 2012, only
District Authority is authorized for issue of No Objection Certificate for storage of
Ammonium Nitrate for sale. The Rules do not provide for alternative authority for issue
of NOC in case of delay on the part of District Authority.

(¢) The applicant can approach immediate superior to such District Authority in
the concerned State Government.

Unabated increase of missing children

3692. SHRI KALPATARU DAS: Will the Minister of HOME AFFAIRS he pleased
to state:

(a) whether there is unabated increase of missing children in the country;
(b) if so, the details thereof;

(c) whether the Apex Court has expressed its unhappiness over this state of

affairs;
(d) whether the Apex Court has given some directions in the matter to control this

abuse;

(¢) whether Government has devised some action plan to control this menace;
and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) As per information available, the State-wise and sex-

wise number of children missing, traced and untraced in the country during the last three
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years, 2011, 2012 and 2013 along with the percentage of untraced children are given in

Statement (See below).

(c) and (d) The Hon’ble Supreme Court in Writ Petition (Civil) 75 of 2012, Bachpan
Bachao Andolan vs Uol has expressed its concern over rise in number of missing children
and has given directions. In pursuance of this Ministry of Home Affairs has already

circulated an Advisory to file FIR in case of missing children dated 25th June, 2013.

(e) and (f) Criminal Law (Amendment) Act 2013 has come into force wherein Section
370 of the Indian Penal Code has been substituted with Section 370 and 370A IPC which
provide for comprehensive measures to counter the menace of human trafficking including
trafficking of children for exploitation in any form including physical exploitation or any
form of sexual exploitation, slavery, servitude, or the forced removal of organs. There
are also specific legislations relating to trafficking in women and children i.e. Immoral
Traffic (Prevention) Act, 1956, Prohibition of Child Marriage Act, 2006, Bonded Labour
System (Abolition) Act, 1976, Child Labour (Prohibition and Regulation) Act, 1986,
Transplantation of Human Organs Act, 1994, Juvenile Justice (Care and Protection of
Children) Act, 2000.

Ministry of Women and Child Development has launched a portal namely
‘TrackChild’ in the country, which is aimed at maintaining the data of all children
availing rehabilitation services under the Integrated Child Protection Scheme (ICPS).
It is designed to have two parts as ‘Missing” and ‘Found’ section where every particular
details of the missing / found children; like physical attributes, place of missing / recovery,
special identification marks etc., as reported in the Police Stations are stored in database.
The special software along with search engine, then matches the identical parameters of
recovered children within its database uploaded from various functionaries of ICPS to

facilitate identification of recovered children.

The Ministry of Home Affairs had also issued a detailed Advisory on missing
children and steps to be taken for tracing the children on 31st January, 2012. It includes
various directions to States / UTs like computerization of records, involvement of NGOs
and other organizations, community awareness programmes etc. A comprehensive pro-
forma has been circulated to all States/UTs to facilitate better data collection on missing

and found children.
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Targets for Employment generation and Investment in SEZs

3693. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of COMMERCE
AND INDUSTRY he pleased to state:

(a) the targets fixed for employment generation and investment in Special
Economic Zones (SEZs) during the last three years;

(b) to what extent the targets have been achieved; and
(c) the targets fixed for the current year?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (c) In Order to impart
stability to Special Economic Zones (SEZs) regime and to achieve / generation of greater
economic activity and employment through the establishment of SEZs, Special Economic
Zones Act, 2005 had been enacted in June, 2005 supported by SEZs Rules, 2006. The
main objectives of the SEZs Act are:-

(i)  generation of additional economic activity;

(ii) promotion of exports of goods and services;

(iii) promotion of investment from domestic and foreign sources;
(iv) creation of employment opportunities;

(v) development of infrastructure facilities.

Employment generated and Investment made in Special Economic Zones during the

last three years is as under: (X in crore)
Financial Year(s) Employment® (Persons) Investment*
2011-2012 8,44,916 2,01,875
2012-2013 10,74,904 2,36,717
2013-2014 12,83,309 2,96,663

* Calculated on cumulative basis.
Obligations under Scheduled Rollout of TFA

3694. SHRI M.P. ACHUTHAN:
SHRI D. RAJA:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is a fact that India is under compulsion to accept the scheduled
rollout of Trade Facilitation Agreement (TFA) while it is finalized by July 31; and

(b) if so, the details thereof and how it will affect the country’s action on food

security?
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THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) During the
Ninth Ministerial Conference of the World Trade Organization (WTO) held in Bali,
Indonesia in December 2013, WTO members, including India, agreed on a Bali Package
comprising an agreement on Trade Facilitation and issues relating to agriculture and

development.

As per the Ministerial Decision on the Trade Facilitation Agreement, a Preparatory
Committee on Trade Facilitation was established in the WTO to perform various functions
necessary to bring the Agreement into force, which includes the drawing up of a Protocol
of Amendment to make the Trade Facilitation Agreement a part of the WTO Agreement.
The Ministerial Decision further stated that the General Council shall meet no later than
31 July 2014 to, inter alia, adopt the Protocol drawn up by the Preparatory Committee,
and to open the Protocol for acceptance until 31 July 2015.

However, following the Bali Ministerial meeting, while there was progress on the
Trade Facilitation Agreement, other decisions including one on public stockholding for
food security purposes and other development issues were sidelined. India, therefore,
took the stand that till there is an assurance of commitment to find a permanent solution
on public stockholding and on all other Bali deliverables, including those for the Least
Developed Countries (LDCs), it would be difficult to join the consensus on the Protocol
of Amendment for the Trade Facilitation Agreement. India has followed this up with
suggestions on the procedure to be followed in order to ensure time-bound delivery of
an outcome on public stockholding for food security and has also urged that a similar

approach be adopted on all other elements of the Bali Package.

The stand taken by India is aimed at achieving a permanent solution on the issue of
public stockholding for food security purposes so that the country’s efforts to ensure food

security remain consistent with its international obligations.
Review of policy of SEZs

3695. SHRI D. RAJA:
DR. K.P. RAMALINGAM:
SHRI M.P. ACHUTHAN:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is a fact that Government is considering to have a unique labour law

for Special Economic Zones, if so, the details thereof;

(b) whetheritisalso a fact that Government held discussions with the Development

Commissions of the zones in this regard,

(¢) whether it is also a fact that Government is actively considering to review the

policy of the Special Economic Zones; and
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(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (d) Sir, as per SEZ Act
and Rules framed thereunder the Central Government shall have no authority to relax
any law relating to the welfare of the labour in the SEZs. All Labour laws are applicable
in Special Economic Zones. The rights of the workers/labour are therefore protected /
under the SEZ Act. Ongoing review and reform, as necessary, of Government policy and
procedure is inherent to Public Policy. The Government, on the basis of inputs/suggestions
received from stakeholders on the policy and operational framework of the SEZ Scheme,
periodically reviews the policy and operational framework of SEZs and takes necessary

measures so as to facilitate speedy and effective implementation of SEZ policy.
Procedures and documentation in export/import trade

3696. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether it is a fact that a variety of procedures and documentation exists in

carrying out import/export trade;
(b) if so, the details thereof;

(¢) whether the Economic Survey, 2013- 14 has pointed out the need for simpler

procedures for documentation;
(d) if so, the details thereof; and

(e) the remedial measures being taken by government to lessen procedures and
documentation in import/export trade?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Exporters and
importers need to comply with the business and regulatory requirements of a number
of agencies in India as well as in the importing countries. Most important agencies are
Customs, Shipping companies and Banks. Each of these agencies prescribe standard
procedures/ documentation for exports and imports. Filing of Shipping Bill for exports
and Bill of Entry for import are the most important procedures for Customs. Issue of
Bill of lading is the main procedure of shipping companies. Establishing letter of credit
or accepting documents relating to a foreign exchange transaction is the most important

procedure relating to banks for exports and imports.

(c), (d) and (e) Yes Sir. The Economic survey 2013-14 has highlighted the need
for trade facilitation by reducing the number of documents, transaction cost and time

for export and import. Government has introduced a number of measures to simplify



80 Written Answers to [RAJYA SABHA] Unstarred Questions

export and import related procedures and documentation and make these available online
for the users. Following major Trade Facilitation measures have been adopted by the

Government:

(1) Most of India’s export and import documents are processed at Customs
through the Electronic Data Interchange (EDI) system.

(il)) Central Board of Excise and Customs (CBEC) has introduced 24x7 customs
clearance facility at major ports.

(iii) Electronic Bank Realization Certification (eBRC) system introduced by the
Directorate General of Foreign Trade (DGFT) ensures secured online flow
of export related Foreign Exchange realization information from Banks to
DGFT.

(iv) Exporters can file online applications to avail benefits under the Foreign Trade

Policy Schemes. They can also make online payment for application fee.
Export Infrastructure

3697. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whetheritisa fact that India is lagging behind in providing export infrastructure

like port connectivity, coordination of roads, cargo handling facilities, etc;
(b) if so, the details thereof; and

(c) the details of steps being taken by Government to build up such export

infrastructure to facilitate increase in export trade?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) It is the consistent
endeavor of Government to improve the export related infrastructure to promote exports.
India possesses adequate infrastructure but inadequacies are reported, time to time, in

seamless transport through road, railports and airports.
(¢) Details are given in Statement.
Statement
Some salient steps taken by Government

1.  To address constraints in the smooth movement of international cargo and
resolving the issues relating to bottlenecks in trade by sea, air, and rail route,
surfacing from time to time two high level committees, viz. the Standing
Committee on Promotion of Exports by Sea (SCOPE - SHIPPING) and the
Standing Committee on Promotion of Exports by Air (SCOPE- AIR) are
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functioning in the Department of Commerce. The meetings of these two

Committees are normally held every year.

2. Department of Commerce administers "Assistance to States for Infrastructure
Development of Exports" (ASIDE) Scheme since 2002-03, with the objective
to involve the States in the export effort by providing assistance to the State
Governments for creating appropriate infrastructure for the development and
growth of exports. The outlay of the scheme has two components i.e. 80% of

the funds (State component) and 20% (central component).

3. An assistance 0f I5247 crores has been granted in 1642 projects under States
component of ASIDE scheme since inception. An assistance of I 1453.67
crores has been granted in 459 projects under Central component of ASIDE

scheme since inception of the scheme.

4.  Till date, 12 Land Customs Stations and Border Haats have been sanctioned
under ASIDE. 292 projects in Special Economic Zones (SEZ) have been
funded under ASIDE. 7 projects by CONCOR or CWC have been granted
assistance under ASIDE to develop infrastructure in ICDs and CFS. X 71.19
crores assistance has been granted in 9 projects in augmenting infrastructure

at various ports under ASIDE scheme.

5. Fortheyear2014-15 Rs 274.12 Cr. have been sanctioned out of the total funds
of T 800 cr. (X 261.25 core Under State Component and I 12.87 crore under

Central Component)

6.  In the year 2000, an Export Development Fund (EDF) was set up with the
objective of promoting exports from the North East region (NER). So far 78
projects have been sanctioned under EDF-NER. ¥ 75.51 crores have been
sanctioned to APEDA as corpus fund for the purpose of release of sanctioned
grants under EDF-NER.

7. Single Window Clearance for proposals for setting up of Inland Container
Depots/Container Freight Stations (ICDs/CFSs) has been functioning since
1992 under the Department of Commerce. The Inter-Ministerial Committee
(IMC) in the Department of Commerce has sanctioned 286 ICDs / CFSs till
16-06-2014. During the year 2013-14 IMC sanctioned 8 ICDs and 6 CFSs.
Out of 286 ICDs/CFSs, 190 are functional and 96 are under implementation.

8. Indiahas. 12 major ports 6 each on the Eastern and Western coasts respectively
and has rail connectivity to the arterial routes of Indian railways to have access
to the hinterland. Private ports such as Dhamra, Krishnapatnam, Gangavaram,

Mundra, efc have been connected by rail.
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10.

11.

12.

13.

14.

The handling (offloading) capacity of the major ports is sufficient to match
with the trade demands. The capacity of all major ports as on 31-03-2014
was 800.52 Million Metric Tonnes (MMT) against the traffic of 555.50
MMT handled in 2013-14. The capacity utilization is around 70%. As per the
internationally accepted norms, the gap between the traffic and the capacity
should be around 30%.

The aggregate capacity in twelve Major Ports as on 31st March, 2014 was
800.52 Million Tonnes per annum (MTPA) as against 744.91 Million Tonnes
per annum as on 3 1st March, 2013. The capacity addition of 55.61 MTPA was
achieved through a mix of addition of new berths & improvement in efficiency.
The average turn around time has improved from 4.24 days in 2000-01 to 2.25
days in 2013-14

The following steps have been taken to expand the capacity and modernize

ports in India :

(1) Construction of new berths and terminals to enhance port capacity to
minimize pre-berthing detention time and reduce turn around time to

vessels calling on the ports.

(1) Modernizing berths with state of the art loading / unloading equipment

to improve operational efficiency.

(iii) Deepening of channels and berths so that ports can accommodate larger

vessels.

(iv) Improving rail / road connectivity of Ports for speedy evacuation of

cargo.

The Air cargo terminals at Airports of Airports of Authority of India and Joint
Venture Airports are developed by the respective airport operators from time.
An Air Cargo Logistics Promotion Board has been constituted by Ministry of
Civil Aviation in June, 2013 as an Inter-Ministerial group to steer the policy
reforms recommended in the report of Working Group on Air Cargo Logistics,
2012.

The Air cargo facility at Mumbai, Chennai, Bangalore and Kolkata has been
upgraded. Airport Authority of India has also invited private participation in
six airports on PPP basis where new cargo terminals are within the scope of
work. By 2016-17, over-all air cargo volumes may touch 4.4 million tonnes.

In the last 20 years, the road network has more than doubled to 4.7 million
kms. in 2011-12, The Twelfth Five Year Plan emphasizes on conversion of

the Golden Quadrilateral to six lane roads, completion of North-South and
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East-West corridors, Phase-111 & IV of the National Highways Development
Project, upgradation of National and State Highways to minimum two lane

standards.

15. Port connectivity programme has been taken up under Phase I of National
Highway Development Project (NHDP) to provide National Highway
connectivity to the major ports of the country. The development of the 4 lane
connectivity to 12 Major Ports was approved under NHDP at a cost of Rs 1896
crores in Dec 2000 for implementation through Special Purpose Vehicles.
The connectivity to Kandla port on NH 8 was already on before the NHDP.
Kolkatta port connectivity and Mumbai port connectivity have been dropped.

4 laning has already been completed in 7 port roads.

16. The Delhi-Mumbai Industrial Corridor (DMIC) primarily involves
establishment of a dedicated freight corridor (DFC) of around 1,500 km
between Delhi and Mumbai with terminals at Dadri in the national capital
region (NCR) of Delhi and the Jawaharlal Nehru Port near Mumbai. The
area around the DFC would be developed as the DMIC. The DMIC is setting
up 7 industrial corridors in Haryana, Rajasthan, Madhya Pradesh, Gujarat
and Mabharasthra. The Amritsar-Delhi-Kolkata corridor, will pass through
UP, Uttarakhand, Bihar and West Bengal. Container Corporation of India
(CONCOR) is building Multi Modal Logistics Parks at various locations
including around the DFC. The first phase of Multi Modal Logistics Park has
been operationalised in Rajasthan at Kathuwas. CONCOR is also developing
such parks at Vishakhapatnam, Jharsaguda, Nagpur and Naya Raipur.

Trade reforms

3698.DR. PRADEEP KUMAR BALMUCHU: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whetherthe Economic Survey, 2013- 14 has highlighted the need for immediate

trade reforms;
(b) if so, the details thereof; and

(c) the measures being taken by Government for trade reforms?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Yes Sir. The Economic
Survey 2013-14 has highlighted some important issues that need to be addressed to
achieve higher export growth.

(b) Some major issues affecting India’s merchandise export sector identified in

the survey are product diversification, export infrastructure, focus on useful regional
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trading blocks, inverted duty structure, export promotion schemes, Special Economic
Zones (SEZ), trade facilitation and intertwining of domestic and external sector policies.
Many of these issues have been addressed in the Foreign Trade Policy and in other reports

of the Government.

(¢) The Government has taken note of the difficulties faced by the exporters and
taken following measures to mitigate the same:

(i) Directorate General of foreign Trade (DGFT) has implemented electronic
Bank Realisation Certificate (e-BRC) to capture foreign exchange realisation
details directly from Bank thereby reducing the transaction cost

(i) Exporters can submit application and make payment of application fee through

online system

(iii) Online complaint registration module is in operation in the Directorate General
of Foreign Trade (DGFT) for redressal of Grievances

(iv) 24x7-customs clearance w.e.f 1st September, 2012 at Bangalore, Chennai,
Delhi and Mumbai Air Cargo Complexes. 24x7 customs clearances facilities
are available at Chennai, JNPT, Kandla and Kolkata Seaports in respect of the

following categories of imports and exports:
. Bills of Entry where no examination and assessment is required and

. Factory stuffed export containers and export consignment covered by
Free Shipping Bills.

This facility was further extended to Ahmedabad, Amritsar, Kolkata, Cochin,
Calicut, Coimbatore, Goa, Hyderabad, Indore, Jaipur, Nasik, Vishakhapatnam,
Thiruvananthapuram Air Cargo complexes with effect from 1.6.2013.

Abolition of DDT and MAT on SEZs

3699. SHRI A.W. RABI BERNARD: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether the Ministry has recommended abolition of Dividend Distribution
Tax (DDT) and Minimum Alternative Tax (MAT) levied on Special Economic Zones to
boost manufacturing and exports;

(b) if so, the details thereof;

(c) whether abolishing MAT and DDT on Special Economic Zones will send a
positive signal to global investors; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (d) As per the original
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provisions under the Special Economic Zones (SEZs) Act, 2005 and Rules, 2006,
exemption from Minimum Alternate Tax (MAT) in the case of SEZ Developers and Units
as also the exemption from Dividend Distribution Tax (DDT) for SEZ Developers were
granted.

The provisions of Minimum Alternate Tax (MAT) have been made applicable to
Special Economic Zone (SEZ) Developers and Units with effect from 1st April, 2012,
and the exemption of Dividend Distribution Tax (DDT) in the case of SEZ Developers
under the Income-tax Act for dividends declared, distributed or paid is not available after
Ist June, 2011.

Ministry of Commerce and Industry (Department of Commerce) has recommended
the restoration of original exemption from Minimum Alternate Tax (MAT) and Dividend
Distribution Tax (DDT) to SEZ developers and units.

Institutionalisation of Bullion Trade

3700. SHRI A.W. RABI BERNARD: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether gems and jewellery exports declined by 11 per cent in 2013-14 and
the World Gold Council (WGC) has cautioned Government that the gold jewellery
manufacturing industry may move to China if it does not take measures to institutionalise

bullion trade in the country;
(b) if so, the details thereof;

(c¢) whether China has proposed to set up a free trade zone for the gold industry
to attract foreign investments in bullion trade and jewellers are already weighing the
options; and

(d) if so, the details thereof and the measures Government proposes to take to
institutionalise bullion trade in India? .

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Gem and jewellery
exports have been growing steadily since 2002-03. However, some decline has been
noticed in the year 2012-13 and 2013-14, which was due to the global economic slowdown.

The details of gem and jewellery exports during the last five years are given below:-

Year Value in USD Million % Growth

2009-10 29,081.11 2.36

2010-11 40,508.72 39.30
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Year Value in USD Million % Growth
2011-12 44,887.70 10.81
2012-13 43,344.85 -3.44
2013-14 (P) 41,100.13 -5.18

Source: DGCI&S

World Gold Council has not presented any Paper / Report to the Department of

Commerce with respect to China.

(¢) Gem and Jewellery Export Promotion Council has reported that Shanghai
Gold Exchange is introducing a trading platform in the Shanghai Free Trade Zone for

overseas investors to trade their products directly.

(d) With a view to institutionalize the bullion trade, Government has taken a

number of measures, which include:-

@

(ii)
(iii)

(iv)

)

(vi)

(vii)

Permitted import of gold on consignment basis by both nominated
agencies and banks to meet the needs of exporters of gold jewellery.

Prohibited import of gold in the form of coins and medallions.

80:20 Scheme was introduced by RBI for import of gold by nominated
agencies/banks which provides for 20% gold to be made available to
exporters out of each consignment imported in the country and the
balance for domestic use.

Import of gold is allowed under Advance Authorization/Duty Free
Import Authorization and Replenishment Scheme to exporters.

Star Trading Houses/Premier Trading Houses have been permitted to
import gold under the 80:20 Scheme.

Entities/units in the SEZ and EoUs, Premier Trading Houses/Star Trading
Houses (irrespective of whether they are nominated agencies or not) are
permitted to import gold exclusively for the purpose of exports. Gold
provided to these units by Nominated Agencies/banks will not qualify
as supply of gold to exporters for the purpose of the 80:20 scheme.

Customs duty on import of gold has been gradually increased from
Rs. 300/- per 10 gms to 10%.

Pesticides in imported fruits

3701. SHRIMATI GUNDU SUDHARANI: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) the country-wise total quantity of fruits that the country has imported from

other countries in the last three years and the current year;
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(b) whether it is also a fact that it is not a practice to test imported fruits and

vegetables for pesticide residues;
(c) if so, the reasons therefor;

(d) whether it is also a fact that as per one report chlordance, a rat poison was

found in some of the fruits; and

(e) if so, in what manner the Ministry would ensure that imported fruits and

vegetables are free from pesticides and other toxic substances?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Country-wise total quantity
of Fruits that the country has imported from other countries in the last three years and the

current year is at Statement-1I.

(b) and (c) No Sir. The import of fruits is subjected to Plant Quarantine (Regulation
of Import into India) Order, 2003 administered by Department of Agriculture and
Cooperation and Food Safety and Standards (Food Standard and Food Additives)
Regulation 2011 administered by Food Safety and Standard Authority of India (FSSAI),
Ministry of Health.

(d) and (e) As per the report from Food Safety and Standard Authority of India
(FSSAI), imported fruits are subject to compliance of maximum residue limits (including
contaminants, toxins and pesticide residues) prescribed under FSS (Food Standard and
Food Additives) Regulation 2011, and no non-compliance report has come to their notice

in respect of chlordane.
Statement-1

Country-wise fruits imported by India

(Qty : in MT)
Country 2011-12 2012-13 2013-14
USA 90174.52 80366.84 55394.74
Pakistan 108918.04 117996.94 130125.78
China 86524.63 92774.10 99206.02
Afghanistan 17194.22 20633.95 21155.19
Iraq 141300.32 143137.34 143405.44
Other Countries 108018.10 140825.02 128135.77

ToraL 552129.83 595734.18 577422.95
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Country 2014-15
China P RP 31380.34
USA 18195.24
Chile 14182.15
New Zealand 7963.81
Egypt ARP 17812.81
Other Countries 50909.78
ToTAL 140444.13

Note : Figures for 2013-14 and 2014-15 are provisional.
Cartelisation and increase in prices of cement

3702. DR. T. SUBBARAMI REDDY: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government is aware that prices of cement have gone up sharply

affecting the infrastructure industry like construction sector, road sector, etc;

(b) whether any representation has been received from Joint Action of Builders
in Telangana and Andhra Pradesh to protest against alleged cartelisation by cement
makers;

(c) ifso, the details thereof;

(d) if not, whether Government is aware that they are on boycott of cement
purchases for more than two weeks; and

(e) if'so, the details of efforts made to ensure that cement prices are rolled back in

the interest of development of the country?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATINIRMALA SITHARAMAN): (a) and () The control over price
and distribution of cement has been removed since 1989. The industry was de-licenced
in 1991 under the policy of economic liberalization. Cement has also been removed from
the list of essential commodities. Thus, presently the prices of cement are governed by the
market forces of demand and supply. Complaints of malpractices fall under the purview

of Competition Commission of India (CCI), Ministry of Corporate Affairs.
(b) No Such representation was received in this Department.
(¢) Does not arise in view of (b) above.

(d) The Department is not having any such information.
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Unutilized land on Indo-Bangla border

3703. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether it is a fact that huge land has been lying unutilized between Zeroline
and border fencing on Indo-Bangla border;

(b) if so, the State-wise extent of such unutilized land,;

(c) whether there is any Government scheme to promote any short height

plantation like tea in these unutilized lands; and

(d) ifnot, whether Government is contemplating such schemes in the near future

for optimum utilization of such cultivable unutilized land?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) India shares 4096.7
Km of its land border with Bangladesh. West Bengal, Assam, Meghalaya, Tripura and
Mizoram are the States which share the border with Bangladesh. The State-wise length
of the borders is as under:

(Length in Km)
State Total Length
West Bengal 2216.70
Assam 263.00
Meghalaya 443.00
Tripura 856.00
Mizoram 318.00
ToraL 4096.70

The entire stretch consist of plain, riverine, hilly/jungle and with hardly any natural
obstacles. The area is heavily populated, and at many stretches the cultivation, is carried
out till the last inch of the border. At other places, cultivation may not be possible due to
topographical constraints.

(¢) No Sir.
(d) Does not arise.
NGOs receiving contribution without FCRA registration

3704. SHRI DEVENDER GOUD T.: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the details of each of the NGOs and donor agencies named in IB report;
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(b) the details of NGOs and donor agencies not registered with the Ministry under

FCRA and submitting reports of contribution over the years; and

(c) since how long this has been happening with regard to each of the above

NGOs and donor agencies, NGO and donor agency-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) Reports on the activities of FCRA registered NGOs and foreign
donors are received from time to time from various field agencies including IB.

(b)  As per the provisions of Foreign Contribution (Regulation) Act, 2010, Donor
agencies are not required to be registered. Further, no data in respect of NGOs not
registered under FCRA is maintained in Ministry of Home Affairs.

(¢) Does not arise in view of (b) above.
Signing of International Trade Treaties

3705. SHRI A. U. SINGH DEO: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government has signed different International trade treaties in the
year 2010-11;

(b) if so, the details thereof;

(c) whether the State of Odisha has been a beneficiary of any of the International
treaties signed during 2010-11;

(d) if so, the details of the treaties and direct or indirect relations with Odisha;

and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The Government of
India has signed the following International trade agreements in the year 2010-11:

SI. Name of the Agreement Date of Date of
No. Signing Implementation /
ratification
1. India - Japan Comprehensive 16.02.2011 1.08.2011
Economic Partnership Agreement
(CEPA)
2. India - Malaysia Comprehensive 18.02.2011 1.07. 2011

Economic Cooperation Agreement
(CECA)
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S1. Name of the Agreement Date of Date of
No. Signing Implementation /
ratification
3. SAARC Agreement on Trade in Services 29.04.2010 29.11.2012
(SATIS) (India, Pakistan, Nepal, Sri Lanka, (ratification)
Bangladesh, Bhutan, Maldives and
Afghanistan)

(c) to (e) These agreements provide preferential opportunities for sourcing of raw
material and exports of goods and services of interest for States, including Odisha.

Tax concessions to Corporates and Business Houses

3706. SHRI RITABRATA BANERIJEE: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government is giving tax concessions to the corporates and business

houses; and
(b) if so, the details of amount of concessions given in the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The details of tax
concessions and changes effected for direct and indirect taxes payable by the corporate
sector during the last three years are as per the Finance Acts 2011, 2012 and 2013

respectively, which are available on the website of the Ministry of Finance.
Investment Protection Pact with Canada

3707. SHRI BAISHNAB PARIDA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether India and Canada propose to sign investment protection pact, if so,
the details thereof;

(b) the status of Comprehensive Economic Partnership Agreement (CEPA)

between these two countries; and

(c) whether it is proposed to boost manufacturing sector of both the countries

under the above agreement, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Yes, India and Canada have
been negotiating Bilateral Investment Promotion and Protection Agreement (BIPA) which
had been inconclusive even after the 14th round of negotiations held in April, 2010. The

negotiations are presently in abeyance in view of review of the model text of BIPA.
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(b) India and Canada formally launched Comprehensive Economic Partnership
Agreement (CEPA) in November, 2010. Eight rounds of negotiations have taken

place.

(¢) The India-Canada CEPA covers chapters on Trade in Goods, Trade in Services,
Rules of Origin, Origin Procedures, Trade Remedies Customs and Trade Facilitation and

Institutional Provisions.
Allowing FDI in rural India

3708. SHRI BAISHNAB PARIDA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is proposed to allow Foreign Direct Investment (FDI) in rural

India;
(b) if so, the details of the sectors where it is proposed to be implemented;
(¢) whether it is proposed to permit MNCs in retail sector in the country;
(d) whether a survey in the matter has been conducted;
(e) ifso, the details thereof;

(f)  whether this would not cast an impact on the small retailers in the country;
and

(g) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The extant FDI
policy is applicable throughout entire territory of India.

(¢) As per extant FDI policy FDI up to 100% is permitted under the Government
approval route in Single Brand Product Retail Trade, subject to specified conditions. No
decision has been taken with regards the Multi-Brand Retail Trade (MBRT) policy.

(d) and (e) Government had instituted a study on the subject of "Impact of Organized
Retailing on the Unorganized Sector", through the Indian Council for Research on
International Economic Relations (ICRIER). Stakeholders’ views, in response to the

discussion paper, have also been considered.

The ICRIER study has projected that both organized and unorganized retail will not
only co-exist but also achieve rapid and sustained growth in the coming years. The study
also indicates that the growth of organized retail will enhance the employment potential
of the Indian economy. Further, it is said that organized retail leads to creation of high-
quality, productive jobs, while generating a number of jobs for unskilled labour. As such,
organized retail may be expected to lead to an enhancement in the quality of employment,

through skill development.
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() and (g) Government takes into consideration the concerns of all stakeholders
including small retailers while formulating FDI policy. Safeguards are put into the FDI
policy wherever necessary.

Measures to encourage domestic cotton production

3709. SHRI AVINASH PANDE: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the measures being taken by Government to encourage domestic cotton

production and the cotton textiles industry, especially in Maharashtra;

(b) whether Government is taking any measures to encourage exports and/or

reduce imports of cotton and cotton yarn; and
(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) National Food Security
Mission (NFSM)-Commercial Crops (CC) programme, subsuming the Mini Mission-II
(MM-II) of Technology Mission on Cotton (TMC), is being implemented (from 2014-2015)
in major Cotton growing States, including Maharashtra. Further, the Cotton Corporation
of India Ltd. (CCI), as a nodal agency, has been mandated to procure the entire quantity
of FAQ grade seed cotton (kapas) offered by cotton farmers in the nominated market
yards of various States without any quantitative limit, in the event of prevailing seed
cotton (kapas) prices touching the Minimum Support Price (MSP) level. Government is
also implementing various schemes like Technology Upgrading Fund Scheme (TUFS),
Scheme for Integrated Textile Parks (SITP), Integrated Skill Development Scheme
(ISDS) and Scheme for the development of Power-loom Sector, Yarn Supply Scheme
for Handloom Sector etc. for improving the competitiveness of textile industry, including

cotton.

(b) and (c) No fiscal incentive is provided on exports of cotton and cotton yarn as on
date. However, these products are entitled to benefits of duty free imports of capital goods
and raw materials required for their production and exports. Import of cotton and cotton
yarn is permitted freely subject to Basic Custom Duty of 0% and 10% respectively.

Tribunal to settle FDI related disputes

3710. DR. K. P. RAMALINGAM: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that Government is considering to set up a tribunal to settle

Foreign Direct Investment related disputes;

(b) if so, the details thereof;
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(¢) whether it is also a fact that main concern of the foreign direct investors is that
they are not sure about security of their investment and it takes years to resolve a dispute

arising in India; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) No, Sir.

(b) Does not arise.
(c) and (d) There is no such general concern.
Disagreement on facilitation pact without food security

3711. DR. K.P. RAMALINGAM: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that India had made categorical statement to the members
of World Trade organization that it would not be possible to agree on trade facilitation

pact without food security which is dear to the developed world;
(b) if so, the details thereof;

(¢) whether it is also a fact that India has stated that the pace of implementation
of the Bali decisions has been heavily skewed in favour of trade facilitation and virtually

all other decisions have been relegated to the background; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Yes Sir. India took
the stand in the World Trade Organization (WTO) that till there was an assurance of
commitment to find a permanent solution on public stockholding for food security
purposes and on all other Ministerial Decisions of the Bali Ministerial Conference of the
WTO in December 2013, including those for the Least Developed Countries (LDCs),
it would be difficult to join the consensus on the Protocol of Amendment for the Trade

Facilitation Agreement.

(c) and (d) Yes, Sir. India is committed to implementing all the decisions taken in
the Bali Ministerial Conference, including the Trade Facilitation Agreement. However,
India’s concerns arose owing to little or no work on implementation of the other Bali
Ministerial Decisions. India made it clear on several occasions that it was not satisfied
with the uneven progress made on implementation of the Bali Ministerial Decisions.
India offered suggestions on the procedure to be followed in order to ensure time-bound
delivery of an outcome on public stockholding for food security purposes and also urged

that a similar approach be adopted on all other elements of the Bali Package.
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However, despite these efforts, India’s concerns were not satisfactorily addressed.
As the gap between positions of WTO Members could not be bridged, the General Council
meeting of the WTO was formally declared closed on 31 July 2014 without adopting the

Trade Facilitation Protocol.
Simplication of policy on development of units under SEZs

3712. DR. K.P. RAMALINGAM: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that Government is considering to simplify the policy on
the development of units and allotment of land in addition to the Exit Policy concerning

Special Economic Zones;
(b) if so, the details thereof;

(c) whether it is also a fact that Government is considering to treat services’
exports into the domestic tariff area or to the non-SEZ area within the country, eligible

for benefits; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Review of
functioning of Special Economic Zones (SEZs) is an on-going process and on the basis of
inputs/suggestions received from stakeholders on the policy and operational framework
of the SEZ Scheme, Government periodically takes necessary measures so as to facilitate

speedy and effective implementation of SEZ Scheme.
(c) and (d) No Sir.
Import fo rough marble blocks

3713. SHRI HUSAIN DALWAI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether under present policy of DGFT for import of rough marble blocks,
almost 70 per cent of allocated quota of 6 lakh MT are going to units in Rajasthan alone
and remaining 25 per cent to SIL group and 5 per cent to Madhya Pradesh, leaving rest of
States high and dry;

(b) whether 400 units out of 539 units granted license for 2013-14 have been
allotted meagre amount of less than 750 MT per unit which is not adequate to run the unit

even for a month; and

(c) whether licenses are openly sold in the market on very high premium?
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THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The Marble Import
Policy is implemented by the Government on pan India basis and it does not discriminate
between applicants on the basis of region or state. All applications which meet the laid
down eligibility criteria are considered on merit as per the policy guidelines. The total
import quota for the country is decided keeping in mind the domestic availability as
well as requirement of high grade marble that needs to be imported. However, individual
allotment of import quota is done on the basis of number of gangsaw(s) installed and

turnover of the applicant.

(c) No Sir. The marble quota is allocated with Actual User Condition (AUC) under
which an allottee cannot sell the license in the open market. Violation of this condition is

punishable under Foreign Trade (Development & Regulation) Act, 1992.
Performance of Private Sector vis-a-vis Public Sector in cement sector

3714. SHRI HUSAIN DALWAI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) how far the private sector industries in the cement sector have performed vis-

a-vis public sector units during the last three years;

(b) whether the performance of public sector industries had remained far from

satisfactory;
(c) ifso, the factors responsible for this performance; and

(d) the steps taken to improve the performance of cement industry in the public

sector?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Out of the 193 large Cement
Plants, 10 Plants are of Cement Corporation of India which is under the administrative
control of D/o Heavy Industries. Out of these 10 plants which are in public sector only 3
are operational. Total Cement Production as well as production in the public sector in the

last three years is given below:

(in lakh tonnes)

2011-12 2012-13 2013-14

Total Cement Production 2247.10 2519.60 2560.40

Public Sector 8.54 7.08 8.36
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The net profit of Cement Corporation of India (CCI) in the last three years is as

under:

(X in crore)

2011-12 19.43
2012-13 8.11
2013-14 16.20

(b) and (c) With slim net profit as mentioned above, the performance of CCI is at
best satisfactory considering that it has to operate in a stiff competitive environment with
private sector industries having large capacity cement plants with latest technology. Once
the revival and rehabilitation package in respect of CCI, as approved by CCEA in 2006 is
fully implemented, better results would be expected.

(d) CClisimplementing the Sanctioned Scheme according to which 25% capacity
expansion of Rajban Unit has been completed. 100% capacity expansion of Bokajan Unit
by installing a separate 0.4 million tonne per annum capacity clinkerisation unit and
technological upgradation of Tandur Unit are in progress.

Certification standards for organic textiles by APEDA

3715. SHRI MOHD. ALI KHAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Agricultural and processed Food Products Export Development
Authority (APEDA) launches certification standards for organic textiles; and

(b) if so, the details thereof and how it would be useful in the market?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The draft Indian Standards
for Organic Textiles (ISOT) have been developed in consultation with the organic
stakeholders. The National Steering Committee (NSC) approved draft ISOT for
implementation which has been forwarded to the Ministry of Textiles for their validation
and comments.

(b) The global market for organic textiles is 7.4 billion US$ (Source: Textile
Exchange report 2012-13). Keeping in view the demand of organic textiles in the global
market and the potential in India for producing organic textiles, ISOT has been developed.
ISOT is yet to be notified for implementation under National Programme on Organic
Production (NPOP).

Implementation of ISOT will strengthen the position of farming families. In India
the organic silk, cotton and hemp fibers are being made by tribal rural women (silk worm
rearers, yarn makers and handloom weavers) in the States of Jharkhand, Odisha, Madhya
Pradesh and Tamil Nadu.
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Routing of iron ore exports through MMTC

3716. SHRI MOHD. ALI KHAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government has suggested that iron ore exports should be routed
through Metals and Minerals Trading Corporation (MMTC); and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Under the current
Foreign Trade Policy-2009-2014, export of iron ore with +64% Fe content (except iron
ore of Goa and Redi origin) is under the State Trading Regime and are routed though
MMTC Limited. This is to ensure that the overall demand for high grade iron ore (+64%
Fe) in the domestic market is met first. MMTC is also exporting high grade iron-ore to
Japan and South Korea as per Long Term Agreements approved by the Union Cabinet.

Promotion of indigenous hardware industries

3717. SHRI K. N. BALAGOPAL: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government proposes to promote more indigenous industries
especially in the area of electronics hardware, solar panels and related items to help the
domestic industry and employment, if so, the details thereof; and

(b) whether Government is planning for a new Hardware policy, if so, the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Yes Sir, the Government has
taken a number of measures to promote indigenous industries in the areas of electronics
hardware, solar panels and related items. The measures taken, inter-alia, include the
notification of the National Policy on Electronics 2012, policy for providing preference
to domestically manufactured electronic products in Government procurement, Modified
Special Incentive Package Scheme (M-SIPS), Electronic Manufacturing Clusters (EMC)
scheme, scheme for Electronics Hardware Technology Parks, schemes for promotion
of R and D, approval for setting up of two semiconductor wafer fabrication (FAB)

manufacturing facility, etc.

The Union Budget 2014-15 presented on 10th July, 2014 in the Parliament has
also announced changes in customs and excise duties for the promotion of domestic
manufacturing industry including electronic industry and manufacture of machinery,

equipment and other inputs used for production of solar energy.
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(b) The Department of Electronics and Information Technology has informed that

there is no plan for a new Hardware policy.
Development of industrial centres by DIPP

3718. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whetheritisafactthatthe Department of Industrial Policy and Promotion(DIPP)
has developed industrial centres;

(b) if so, the details thereof; and
(c) the number of centres set up in the country, including Andhra Pradesh?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Yes, Sir.

(b) and (c¢) The Department of Industrial Policy and Promotion has developed
industrial centres mainly through two schemes namely, ‘Growth Centre’ and ‘Industrial
infrastructure Upgradation Scheme (ITUS)’. A list of 71 Growth Centres and 37 IIUS
projects have been sanctioned in the Country. The details of 71 Growth Centres and 37
ITUS projects are given at Statement-I and Statement-II respectively.

Statement-I

List of Growth Centres Sanctioned by DIPP in the country

SI. No. Name of Growth Centre State

l. Hindupur (Anantpur) Andhra Pradesh
2. Bobbili (Vizianagaram)

3. Ongole (Prakasam)

4. Jedchrela (Mehboobnagar) Telengana

5. Niklok-Ngorlung (East Siang) Arunachal Pradesh
6. Matia (Goalpara) Assam

7. Chariduar (Sonitpur)

8. Chaygaon-Patgaon (Kamrup)

9. Begusarai (Begusarai) Bihar
10 Bhagalpur (Bhagalpur)
11. Chhapra (Chhapra)

12. Darbhanga (Darbhanga)
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Sl. No. Name of Growth Centre State

13. Muzaffarpur (Muzaffarpur)

14. Borai (Durg) Chhattisgarh

15. Siltara (Raipur)

16. Electronic-City (Verna- Plateau) Goa

17. Gandhidham (Kutch) Gujarat

18. Palanpur (Banaskantha)

19. Vagra (Bharauch)

20. Bawal (Rewari) Haryana

21. Saha (Ambala)

22. Kangra (Kangra) Himachal Pradesh
23. Lassipora (Pulwama) Jammu and Kashmir
24, Samba (Jammu)

25. Hazaribagh (Hazaribagh) Jharkhand

26. Dharwad (Dharwar) Karnataka

217. Raichur (Raichur)

28. Hassan (Hassan)

29. Kannur-Kozhikode(Kannur- Kozhikode) Kerala

30. Alappuzha- Malappuram

31. Chainpura (Guna) Madhya Pradesh
32. Ghirongi (Bhind)

33. Kheda (Dhar)

34, Satlapur (Raisen)

35. Akola (Akola) Maharashtra

36. Chandrapur (Chandrapur)

37. Dhule (Dhule)

38. Nanded (Nanded)

39. Ratnagiri (Ratnagiri)

40. Lamlai-Napet (Imphal) Manipur

41. Mendhipattar(East Garo Hills) Meghalaya

42. Luangmual (Aizawl) Mizoram
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SI. No. Name of Growth Centre State
43. Ganeshnagar (Kohima) Nagaland
44, Chhatrapur (Ganjam) Odisha
45. Kalinganagar-Duburi (Cuttack)
46. Jharsuguda (Jharsuguda)
47. Kesinga (Kalahandi)
48. Polagam-Karaikal (Karaikal) Puducherry
49. Bathinda (Bathinda) Punjab
50. Pathankot (Gurdaspur)
51. Abu-Road (Sirohi) Rajasthan
52. Bhilwara (Bhilwara)
53. Khara (Bikaner)
54. Dholpur (Dholpur)
55. Jhalawar (Jhalawar)
56. Salghari-Samlik Marchak Sikkim
57. Erode (Periyar) Tamil Nadu
58. Oragadam (Kancheepuram)
59. Tirunelveli-Gangai Kondan
(Tirunelveli-Kattabomman)
60. Bodhjangnagar (West Tripura) Tripura
61. Siggadi (Pauri-Garhwal) Uttaranchal
62. Bijauli (Jhansi) Uttar Pradesh
63. Jamaur (Shahjahanpur)
64. Pakbara (Moradabad)
65. Dibiapur (Auraiya)
66. Jainpur (Kanpur-Dehat)
67. Satharia (Jaunpur)
68. Sahjanwa (Gorakhpur)
69. Bolpur (Birbhum) West Bengal
70. Jalpaiguri (Jalpaiguri)
71. Malda (Malda)




102 Written Answers to [RAJYA SABHA] Unstarred Questions
Statement-11
Details of 37 Projects

Sl. No. Name of the Projects State

l. Auto Components Cluster, Vijaywada Andhra Pradesh

2. Pharma Cluster, Hyderabad Telangana

3. Chemical Cluster, Ahmedabad Gujarat

4. Chemical Cluster, Ankleshwar Gujarat

5. Chemical Cluster, Vapi Gujarat

6. Foundry Cluster, Belgam Karnataka

7. Machine Tools Cluster, Bangalore Karnataka

8. Textile Cluster, Ichalkaranji Maharashtra

9. Auto Components Cluster, Pune Maharashtra
10. Auto Components Cluster, Pithampur Madhya Pradesh
11. Textiles Cluster, Ludhiana, Punjab Punjab
12. Marble Cluster, Kishangarh Rajasthan
13. Auto Components Cluster, Chennai Tamil Nadu
14. Cereals Pulses and Staples Cluster, Madurai Tamil Nadu
15. Foundry/Pump/Motor Cluster, Coimbatore Tamil Nadu
16. Leather Cluster, Ambur Tamil Nadu
17. Textiles Cluster, Tirupur Tamil Nadu
18. Multi Industry Cluster, Haldia West Bengal
19. Iron & Steel Cluster, Raipur Chhattisgarh
20. Metallurgical Cluster, Jajpur Odisha
21. Coir Cluster, Alappuzha Kerala
22. Leather Cluster, Kanpur Uttar Pradesh
23. Gem and Jewellery Cluster, Surat Gujarat
24, Rubber Cluster, Howrah West Bengal
25. Foundry Cluster, Howrah, West Bengal
26. Engineering Cluster, Nashik Maharashtra
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SI. No. Name of the Projects State

27. Pandhurna Industrial Cluster, Chhindwara Madhya Pradesh

28. Handloom Cluster, Chanderi Madhya Pradesh

29. Auto Cluster, Adityapur Jharkhand

30. Readymade Garments Cluster, Jabalpur Madhya Pradesh

31. Plastic, Polymer and Allied Cluster, Balasore Odisha

32. Tiruchirapalli Engineering and Technology Cluster, Tamil Nadu
Tirruchirapalli

33. Marathwara Automobile Cluster, Aurangabad Mabharashtra

34. Baddi Infrastructure, Baddi Himachal Pradesh

35. Bamboo Technology Park, Guwahati Assam

36. Narol Textiles Infrastructure and Environment Gujarat

Management, Narol

37. Kolhapur Foundry Cluster Mabharashtra

Dispute case filed by the US over JNNSM

3719. DR. K.V.. RAMACHANDRA RAO: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whetheritis a fact that the United States has filed a dispute case (DS456) under
the Dispute Settlement Mechanism (DSU) of the World Trade Organization (WTO), over
the Jawaharlal Nehru National Solar Mission (JNNSM);

(b) if so, the details thereof;
(c) the action being taken by Government; and
(d) the other issues between the two Governments?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (c) Yes Sir. The United
States (US) has filed a WTO dispute case (DS456) under the Dispute Settlement
Mechanism, aggrieved by the Domestic Content Requirement Condition on procurement
of solar cells and modules under Batch I and Batch II of Phase I and Batch I of Phase 11
of the Jawaharlal Nehru National Solar Mission (JNNSM) Program, being administered
by the Ministry of New and Renewable Energy (MNRE). On the request of the US, Panel
has been established by the Dispute Settlement Body and the process of composition of
the Panel is under progress by the WTO Secretariat in consultation with both the parties
to the Dispute.
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In the meantime, the Government of India is preparing its arguments and defence in

consultation with the legal experts as well as the stakeholders concerned.

(d) Amongst others, two important issues between the Governments of the US
and India are related to two other WTO Disputes. These are:

(i) WTO Dispute DS430 related to India’s measures banning import of
agricultural products, in particular, the poultry and poultry products
from a country infected with the Avian Influenza viral strains.

(i) WTO Dispute DS436 related to Countervailing Duty (CVD) imposed by
the US on certain hot rolled carbon steel flat products originating from
India.

Review and study on functioning of SEZs

3720. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether any review and study have been conducted on the functioning of
Special Economic Zones (SEZs);

(b) if so, the details thereof; and
(c) the action being taken on the findings made therein?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (c) Sir, ongoing review
and reform, as necessary, of Government policy and procedure is inherent to Public
Policy. The Government, on the basis of inputs/suggestions received from stakeholders
on the policy and operational framework of the SEZ Scheme, periodically reviews the
policy and operational framework of SEZs and takes necessary measures so as to facilitate
speedy and effective implementation of SEZs. The Government has notified SEZ Rule
(amendment) 2013 vide GSR 540E dated 12.8.2013 to reduced land requirement criteria
and other reform measure to boost SEZ policy framework.

Marble import policy

+3721. SHRI RAM NARAIN DUDI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the details of quantum of marbles imported during the past three years;

(b) the details of the policy made by Government for importing marbles at present;
and

(¢) whether Government proposes to change the existing marble import policy, if

so, the reasons therefor?

TOriginal notice of the question was received in Hindi.



Written Answers to [13 August, 2014] Unstarred Questions 105

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The quantity of marble
imported during the past three years is given in the following table:

(Quantity in MT)
ITC (HS) Code Commodity 2011-12 2012-13 2013-14
25151100 Marble and Travertine crude/ 0 3,676.00 322.88
roughly trimmed
25151210 Blocks marble and travertine 491,521.25 5,88,329.13 6,17,244.56
25151220 Slabs marble and travertine 12,056.70 4,782.50 0
25151290 Other marble and travertine 1,297.65 43 254.45
25174100 Granules chipping and powder 6,341.15 4,281.13 2,790.60
of marble
680221 Simply cut/sawn marble travertine  1,20,899.36  1,54,859.72 1,41,076.08
and alabaster with a flat or even
surface
68022110 Marble blocks/tiles, polished 27,341.62 25,009.34 13,078.50
68022120 Marble monuments 126.2 246.88 23
68022190 Others 93,431.54 1,29,603.48 1,27,974.59
68029100 Other marble travertine and alabaster ~ 3,840.21 1,817.91 635.96
TotaL 7,56,855.68  9,12,649.09 9,03,400.62

(b) Details of the policy made by the Government for importing marble in

2013-14, (which is in operation) are as follows:

(1)

Policy for allocation of quota for import of Rough Marble Blocks for
Indian Companies investing abroad in marble mining for FY 2013-14
has been notified vide Notification No.36 (RE-2013)/2009-14 dated
26.8.2013. The main features of the Policy are as follows:

. Mining company must be a 100% subsidiary of the Indian
company.
. Minimum investment in plant and machinery should be ¥ 10 crore

ason 31.3.2013

. Total quantity under the scheme limited to 1 lakh MT. (Maximum
per applicant 30,000 MT).
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. License under Actual User Condition.
. Only marble blocks produced from own quarries to be imported,

(i) Policy for issue of import licenses of Rough Marble and Travertine Blocks
for the Financial year 2013-14 was notified vide Notification No.37
(RE-2013)/2009-14) dated 26.8.2013. The main features of this Policy are as

follows:

. Units having installed marble gangsaw machines that had been in
operation for five years as on 31.3.2013 and had cumulative turnover
of Rs.5 crores in respect of processed marble slabs/tiles only during the
5 years period (2007-08 to 2011-12) were entitled to apply for import

authorisation.

. Annual quota of 6 lakh MT was fixed subject to MIP of US$ 325 per
MT.

. Licenses were subject to overall ceiling of 3000 MT for the first gangsaw
and 1500 MT for every subsequent gangsaw and were with Actual User
Condition.

(ii1) Import Policy for processed marble is ‘free’ subject to a minimum cif value
of US$ 60 and above per square metre. [Notification No.65 (RE-2010/2009-
2014 dated 4.8.2011].

(¢) In view of the various representations received, the marble policy for the

financial year 2014-15 would be finalized in consultation with stakeholders.
Trade between India and China

3722. SHRI PRAMOD TIWARI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the quantum and product/item-wise details of value of trade between India

and China during each of last three years and current year;

(b) whether Chinese Government has imposed restrictions on import of certain

items, particularly agricultural products from India, if so, details thereof;

(c) whether Government has raised issue of trade deficit with China, if so, the

details thereof and the reaction of China thereon; and

(d) the steps taken/being taken by Government to resolve pending issues like
market access to Indian products including removal of restrictions in export of agricultural

products, with Chinese Government and to boost India’s export to China?
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THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE
AND INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The details of

trade with China during last three years and the,, current year are given in Statement
(See below).

(b) China has suspended import of rapeseed meal from India with effect from
Ist January, 2012 on the ground of alleged contamination of malachite green dye in
consignments of Indian rapeseed meal exported to China. Indian bovine meat and meat
products have also been denied entry into the Chinese market on grounds of alleged
‘Foot-and-Mouth Disease’ (FMD) in India. Market access for certain fruits and vegetable

is also pending with China.

(c) Yes, Sir. The issue of trade deficit with China has been raised by India with
China from time to time. At the 9th meeting of the Ministerial level India-China Joint
Group on Economic Relations, Trade Science and Technology (JEG), held in August
2012, in New Delhi, India had raised the issue of growing trade deficit with China. This
issue was also discussed during the visit of Indian Prime Minister to China in October
2013 and during the Chinese Premier’s visit to India in May 2013. MOS C&l (IC) during
her visit to China from 26-30th June 2014 also conveyed India’s deep concern of growing
trade deficit to the Chinese Commerce Minister. A Memorandum of Understanding (MoU)
on Cooperation on Industrial Parks in India was also signed between the two countries on
30th June 2014 with the objective to expand the scope of bilateral trade and investment
cooperation, and promote cooperation between Chinese and Indian enterprises including
the development of Industrial parks, Special Economic Zone (SEZ), National Investment
and Manufacturing Zone (NIMZ) etc. in India, which in turn has a potential to positively

affect our trade deficit.

(d) Issue of market access for various Indian products has consistently been
pursued at different fora including the India-China JEG at the ministerial level which
discussed the issue of market access for Indian products including agro-products. Specific
Joint Working Groups (JWG) take up issues related to market access to various Indian
products, removal of restrictions in export of agricultural products, trade in services
etc. The JWG on Trade in Services met in Beijing on December 13, 2013, to discuss
cooperation under Information technology and ITES, tourism, entertainment and media
services, etc. Cooperation in Pharma sector and to boost pharma exports to China has
constantly been pursued with the Chinese authorities. Four MoUs have also been signed
between India and China: MoU on Cooperation related to Import and Export Trade of
Fishery Products, MoU on Trade and Safety of Feed and Feed Ingredients, MoU on
Export of Buffalo Meat from India to China and MoU on IT.
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Compliance of pollution standards by cement plants

3723.SHRI C.M. RAMESH: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:
(a) the State-wise details of the cement plants in the country;

(b) how many of them have complied with the standards of pollution set by the
Ministry of Environment and Forests like installation of Multicyclone, Electrostatic

Precipitators, Bag filters, Hybrid Filters, etc.; and

(¢) whether any action has been taken against those plants which have not installed
them?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) State-wise details of cement

plants in the country is given in Statement-I (See below).

(b) and (c) The Ministry of Environment, Forests and Climate Change has notified
the emission standards for cement plants under the Environment (Protection) Rules, 1986
and not for the controlled systems. Under the Environmental Surveillance Squad (ESS)
Scheme, CPCB undertakes inspections of 17 categories of highly polluting industries,
including cement plants, to assess their compliance to emission standards by the industries.
There are 183 large cement plants in the country, out of which 20 large cement plants
are not complying with the emission standards. The state-wise numbers of large cement

pjants and the compliances status are given in Statement-II (See below).

Based on inspections conducted, CPCB issued directions u/s 5 of EPA, 1986 to 8
large non-complying cement plants and directions u/s 18(1) (b) to Air Act, 1981 were
issued to concerned SPCBs for directing the 6 large non-complying cement plants to
upgrade the pollution control equipment for complying with the emission standards in a
time-bound manner. In 3 non complying cases, SPCBs have issued directions u/s 31 of
Air Act 1981. While in case of the remaining 3 non industries to up-grade the pollution
control measures. The details of directions issued are given in Statement-III.

Statement-I

State-wise details of cement plants in the country

1. Andhra Pradesh

1. CCI, Adilabad
2. CCI, Tandur
3. ACC Cements, Vizag

4. India Cements, Yarraguntla
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5.

10.
11.
12.

13.

14

15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27..
28.
30.
31.

32.

33

India Cements, Vellur
IndiaCements, Chillamkur
J.P.Balaji Cements

Kesoram Cements
Jayantipuram Cements

My Home Industries-1 and 2 Units
Orient Cements

Penna Cement 1 and 2 Units
Penna Cements, Ganeshpahad
Penna Cements, Boyareddypalli
Penna Cements, Tandur

Rain Cements, Ramapuram
Rain Cements, Shreepuram Unit 1 and 2
Zuari Cement, Krishna Nagar
Vishnu Cements

A.P. Cements, Ultar Tech
Bharthi Cements

Kakatiya Cements

J.S.W Cement

Parasakti Cements

Bhavya Cements

Deccan Cemenst

Hemadri Cements

Shree Jayajyoti Cements
K.C.P.-Macherial and Muktyal
Lanco Cement

Sagar Cement

India Cements, Vishnupuram (G)




112 Written Answers to [RAJYA SABHA]

Unstarred Questions

34
35
2. Karanatka

1.

10.
11.
12.
13.

3. Assam

4. Kerala
1.
2.
5. Tamil Nadu
1.
2.

Dalmia Cements, YSR District.

Madras Cements, Krishna District

CClI, Akaitara

J K Cements, Muddupur

ACC, Salam

Madras Cements, Kolaghat
ACC, Wadi 1 and 2

ACC, Bellary

Vikatsagar Cements

Ultra Tech, Gingira

Madras Cements, Govindpuram
Madras Cements, Singhpuram
Madras Cements, Kalaghat
Vasavadatta, Kesoram Cements

Chettinad Cements, Gulbarga

CCI, Bokajan

Cement Manufacturing Company. Ltd., Kamrup

Cement Internation Ltd., Gauhati
S.C.L. Cement Ltd., AIC Hills
Calcom Cements, Nagaon

Purbanchal Cements, Kamrup

Malabar Cement

Malabar Cement (G)

Chettinad Cement-Ariyalur

Chettinad Cement-Karikali
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3. Chettinad Cement-puliyour
4. Dalmia Cement (B) Ltd., Ariyalur
5. Dalima Cements, Dalmiapuram

6. Madhukkarai Cement Works

7. Madras Cem. Ltd., Alathiyur 1 & 2

8. Madras Cem. Ltd. Ariyalur

9 Madras Cem. Ltd. Ramaswamyraja Nagar.
10. Madras Cem. Ltd., Salem

11. Madras Cem. Ltd. Kattuputhur

12. Shree JagJyothi Cement

13. Tamil Nadu Cement, Anagulam

14. Tamil Nadu Cement, Ariyalur

15. India Cement Dalavoi

16. India Cement, Sankri Durg

17. India Cement, Sankra Nagar

18. India Cement, Vallur

19. Ultratech Cement Arakkonam cement works
20. Ultratech Reddpalayam

21. Zuari Cement Chennai

6. Uttar Pradesh

1. Ambuja Cement Dadri

2 Birla Cement Co. Reabarili
3. Heidelberg Cement Jhansi
4. J.P. Cement Dala

5. J.P. Cement Churk

6. J.P. cement Chunnar

7. J.P. Cement Sadava Khurd
8. J.P. Cement Sikandarabad

9. J.P. Cement Ayodhya
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10.
11.
12.

7. Uttarakhand

L.
2.
3.
8. West Bengal
1.
2.

Tikaria Cement (Birla)
Ultratech Cement (Aligarh)

Ultratech Cement (Dadri)

Ambuja Cement Rurki
JP Cement Rurki

Shree Cement Rurki

ACC Damodar

Ambuja Farkka

Ambuja Sankarail

Birla Cement Durga Hitech
Birla Cement Durgapur
Laffarge Mejia

Madrass Cement Kolaghat

Ultaratech Durgapur

9. Madhya Pradesh

1.
2.

10.
11.
12.

Birla Vikas

Birla Satan

Haiddalberg (Maihar-I)
Haddalberg (Maihar-2)
Haddalberg (Damon)

Jaya Prakash cements, Riwa
Jaya Prakash cements, Bela
Ultratech, Vikrarm
Ultratech, Rawan

ACC, Kymore

KJS Cements, Satna

Prism cem.1 and 2 Units
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10. Haryana

1. JP Cement Panipat

2. JK Laxmi Cement (Jharli)

3. Ultratech Panipat

4. Ambuja Cement Panipat

S. Ambuja Cement Charkhi Dadri

6. Heidelberg Charkhi Dadri

11. Maharashtra
1.
2.

Ambuja Cements, Maratha
Century Cements, Manikgarh
ACC, Chanda

Heidelberg Raigarh
Ultratech Hotgi

Ultratech ACW

Ultratech Ratnagiri

JSW Steel

Orient Jalgaon

12. Chhattisgarh

1.
2.

13. Odisha

1.
2.

Century cement
JP Bhilai

Zuari Arasmita
Zuari Sonadi
Ultratech Aditya
Ultratech HCW
Ambuja Bhatpara
ACC Jamul

Orient Cement Rajganj Pur

Orient Kapila
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3.
4.
14. Punjab
1.
2.
3.

Ultratech Jafrabad

ACC Bargarh

Ambuja Cement Bhatinda
Ambuja Cement Ropar

Ultratech Bhatinda

15. Himachal Pradesh

1.
2.

16. Rajasthan
1.
2.

10.
11.
12.
13.
14.

15.

CCI Rajban

JP Begheri

JP Baga

Ambuja Salem
ACC Gagal | and 2

Asian Cement 1 and 2, Solan

Binani Cement, Sirohi

Binai Cement, Sikar

Birla Cement Works, Chanderia
Birla Cement, Chandaria

India Cement, Trinetra

J K. Cement, Nimbahera

J.K. Cement, Mangalur

J.K. Cement, Gotan

J.K. Cement, Gotan White

J K. Cement, Sirohi

Heidelberg, Nimbhera

Mangalam Cement Mangalam/Neershree

Shree Cement, Bewar
Shree Cement, RAS

Shree Cement, RAS New
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16.
17.
18.
19.
20
21.
22,
23.
17. Gujarat
1.
2.
3.

10.
I1.
11.
12.
13.
14.
18. Jharkhand
1.

Shree Cement, Kushkhera

Shree Cement, Suratgarh

Shree Cement, Jaipur

Sriram Cement Ltd., Kota
Wonder cement Itd., Chittorgarh
Udayapur Cement Ltd., Udayapur
Ultratech Kotputtli

ACC, Lakheri

Ambuja Cement Ltd., Ambuja Nagar
Ambuja Cement Itd., Magdala
Gujratsidhi Cement

Saurasthtra Cement

Jayaprakash Cement, Kachh
Jayaprakash Cement, Wanakbori

JK Laxmi, Kalol

Sanghi Cement Ltd, Kachchh.

Shree Digvijya Cement Ltd., Jamnagar
Ultratech Cement, Bhuj

Gujarat Cement, Kodinar

Ultratech, Jafrabad

Ultratech, Magdala

Tata Chemical Ltd., Mithapur

Ambuja Cements, Amreli Gujarat

Jayaprakash, Bokaro
ACC Chaibasa
ACC Sindri

Lafarge Jamshedpur
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19. Meghayala

1.

Adhunik Cement Ltd., Jaintia Hill

2. Cement Manufacturing Company, Jaintia Hils
3. Cement Manufacturing Company, Megha T and E Ltd.
4. Mawmluh Chera Cements Ltd.
5. Meghalya Cement Itd., Jaintia Hill
Statement-11
Compliance status of large cement plants
S1. State No. of Plants No. of Plants Total no.
No. Complying with not Complying of
the emission with the emission Cement
standards standards Plants
Govt. Pvt. Govt.—Pvt.
Undertaking Undertaking
1 2 3 4 6 7
1. Andhra Pradesh 1 27 2 30
2. Assam — 1 — 2
3. Bihar — 1 — 1
4. Chhattisgarh — 6 2 8
5. Gujarat — 12 2 14
6. Haryana — 3 — 3
7. Himachal Pradesh 1 6 — 7
8. Jammu and Kashmir 1 1 — 2
9. Jharkhand — 4 — 4
10. Karnataka — 12 — 12
I1. Kerala 1 — — 2
12. Mabharashtra — 10 — 10
13. Madhya Pradesh — 5 6 12
14. Meghalaya 1 3 — 4
15. Odisha — 4 — 4
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1 2 3 4 5 6 7

16. Punjab — 3 — 3

17. Rajasthan — 19 4 23

18. Tamilnadu 1 18 1 0 20

19. Uttarakhand — 3 — — 3

20. Uttar Pradesh — 10 — 1 11

21. West Bengal — 8 — — 8
TotaL 6 156 3 17 183

Statement-111

Directions issued by CPCB u/s 5 of EPA, 1986 to:

1.

oo

7.
8.

Directions issued by CPCB u/s 18(1)(b) of the Air Act, 1981 to SPCB:s in case of:

1.

Ll

ACC Ltd. Jamul Cement Works, PO Jamul, Durg Chhattisgarh

Malabar Cements Ltd.(A govt, of Kerala Undertaking) Walayar, Palakkad, Kerala

Ultratech Cements Ltd. Rawan Cement Works, Chhattisgarh

M/s Cement Corporation of India Ltd. (A Govt, of India Enterprise), Bokajan,

Assam
M/s Birla Cements Works, Chanderia, Chittorgarh, Rajasthan

Gujarat Sidhee Cement Ltd., Village Sidheegram, Distt. Junagarh, Gujarat

M/s Tata Cement Company Co, Mithapur, Tal. Dwarka, Dist. Jamnagar, Gujarat

M/s Tamilnadu Cement corpn Ltd., Ariyalur, TN

M/s Diamond Cements (Heidelberg Cement India Ltd.), Damoh, MP

M/s. Jaiprakash Associates Ltd., JaypeeBela Plant, JaypeePuram, Distt. Rewa, MP

M/s BhilaiJaypee Cement Ltd. Village - Babupur, District Satna, MP
M/s Mancherial Cement Works, Adilabad, AP
M/s Dalla Cement Factory, Dalla, Sonbhadra, UP

M/s J.K. Cement Works, Nimbahera, Chittorgarh, Rajasthan

Recommendations communicated to SPCBs in case of:

1.
2.
3.

M/s Maihar Cement Ltd. P.O. Sarlanagar, Maihar, Satna, M.P.

M/s Birla Corporation Limited (cement division)P.O: Birla VikasDist:Satna (M.P)

M/s Prism Cement Ltd., Vill- Mankahari, Post - Bathia, Distt- Satna (M.P.)
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Directions issued by SPCBs in case of:
1. M/sJ. K. White Cement Works, Gotan, Nagaur, Rajasthan
2. M/sJ. K.Cement Works (Grey Cement), Gotan, Nagaur, Rajasthan
3. M/s Parasakthi Cement Industries Ltd., Jettipalem, Guntur, A.P.
Export of Meat

13724. CHAUDHARY MUNAVVER SALEEM: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) the total quantity of meat exported by the country and the animal-wise quantity
of meat exported;

(b) the amount of money earned by Government through this export, the names of
export companies and the norms for issuing the licence;

(c) the State-wise details of quantity of milk consumed in the country everyday;
and

(d) whether Government has any policy regarding selling of healthy animals as it
is directly linked to milk?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The total quantity of
meat exported by the country (animal-wise) and the money earned during the last three
years is given as under:-

Quantity in MTs

Value in ¥ Crore

Commodity 2011-12 2012-13 2013-14
Qty. Value Qty. Value Qty. Value
Buffalo Meat 986599 13746 1107475 17412 1449771 26458
Sheep/Goat Meat 11181 255 16086 426 22610 694
Other Meat 318 4 193 2 255 3
Processed Meat 576 9 796 9 509 8
ToTtAL 998674 14014 1124550 17849 1473145 27163

Source: DGCI&S

The names of the APEDA approved exporting plants/integrated abattoirs/meat

processing companies are given in Statement-I (See below).

TOriginal notice of the question was received in Hindi.
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The Registration of the Meat Processing Plants is made subject to the physical
inspection of the plants by the Plant Registration Committee and compliances of standards
laid down under the Export of Raw Meat (Chilled/Frozen) (Quality Control & Inspection)
Rules and the Foreign Trade Policy Notifications No. 12/(2004-2009) dated 21/12/2004
and no 82(RE-2010)/2009-2014, dated: October 31, 2011.

(c) and (d) Information relating to quantity of milk consumed in the country is
not available, however, per capita availability of milk in the country during 2012-13
was 299 gram/per day. State-wise per capita availability of milk in 2011-12 is given in
Statement-II (See below).

As per Schedule 2 of Export Policy, the export of live animals viz. Live Horses, Live
Cattle & Buffaloes, camel efc. is restricted and export is permitted under licence only.

Statement-1

The approved Indian Abattoirs-Cum-Meat Processing Plants/Stand alone Abattoirs/
Companies are M/s Al-Kabeer Exports (P) Ltd, Medak; M/s. Frigorifico Allana Ltd.,
Aurangabad; M/s. Frigerio Conserva Allana Ltd., Medak; M/s Frigorifico Allana Ltd.,
Aurangabad, (Plant - II); M/s Hind Agro Industries Ltd., CDF, Aligarh; M/s. Indagro
Foods Ltd., Site-2, Unnao; M/s. ALM Industries Ltd., Saharanpur; M/s. Amroon Foods
Pvt. Ltd.,Barabanki; M/s. Abbott Cold Storages Pvt. Ltd, Dist. Mohali, M/s Al Nafees
Proteins (P) Ltd. Gurgaon; M/s Al Saqib Exports Pvt. Ltd., Meerut; M/s Deonar Abattoir,
Deonar Govandi; M/s. Medina Forzen Food Exports Pvt. Ltd. Bulandshahr; M/s M.K.
Overseas (P) Ltd., Derabassi; M/s Al Noor Exports, Muzaffarnagar; M/s Al-Hamd Agro
Food Products (P) Ltd., Aligarh; M/s J.S. International Banthar, Unnao; M/s. Fair Exports
India (P) Ltd., Rampur; M/s Son Ankur Exports (P) Ltd., South Solapur; M/s. Al- Nafees
Frozen Food Exports Pvt. Ltd., Ghaziabad; M/s Varsha Fresh Meat Products Ltd.,Palakkad;
MCD Slaughter House Ghazipur Leased to Frigorifico Allana Ltd, Ghaziabad; M/s.
Eagle Continental Foods Pvt. Ltd.,Ghaziabad; Al- Hamd Frozen Foods (P) Ltd.,Khurja;
M/s. India Frozen Foods, Moradabad; M/s Chaudhary Skin Trading Company, Gautam
Budh Nagar; M/s. Al- Faheem Meatex (P) Ltd., Meerut; M/s. HM.A. Agro Industries Ltd.,
Aligarh; M/s. Frigerio Conserva Allana Ltd.,Aligarh; M/s. Mirha Exports Pvt. Ltd.,SAS
Nagar; M/s. Mohammed Saleem, Hyderabad; M/s. Al-Tabarak Frozen Foods (P) Ltd.,
Aligarh; M/s. Rustam Foods Pvt. Ltd.,Unnao; M/s. AOV Exports Pvt. Ltd., Kanpur;
M/s. A.Q. Frozen Foods Pvt. Ltd.,UP; M/s. Ahmednagar Dist. Goat Rearing & Co-Op
Fed. Ltd.,Distt. Ahmednagar; M/s. Ichalkaranji Agro Foods, Disttt. Kolhapur; M/s. Al
- Dua Food Processing (P) Ltd., Aligarh; M/s. Modern Slaughter House, (Agra Nagar
Nigam), Agra; Nagar Nigam Slaughter House, Kamela Colony, Saharanpur; M/s Rayban
Foods Private Ltd., Hapur; Dimapur Municipal Council Through Dimapur; M/s. Meem
Agro Foods Pvt. Ltd. Distt. Shamli; M/s. Mash Agro Foods Ltd.; Unnao; Marya Frozen
Agro Foods Pvt. Ltd., Bareilly, Sangli Miraj Kupwad City, Municipal Slaughter House
M/s. Tapi Valley Agro Foods Products Co., Maharashtra; M/s. Al-Hasan Agro Foods Pvt.
Ltd Aligarh; M/s. Asvini Agro Exports, Rananthasagram (V), Krishna District; M/s. AL
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Nasir Exports Pvt. Ltd., Ghaziabad; M/s. Hamd Foods Pvt. Ltd., Moradabad; M/s. Federal
Agro Industries Pvt. Ltd. Punjab M/s Tanya Marketing Private Limited, Meerut; Reliable
Agro Foods, Maharashtra and M/s Laham Exports India Pvt. Ltd.,Khurja.

2. The approved Meat Processing Plants/Export companies are M/s. Hind
Industries Ltd., Sahibabad: M/s. M.K. Overseas Pvt. Ltd.,Ghaziabad; M/s.. Miki Exports
International, Meerut; M/s. Frigorifico Allana Ltd. Sahibabad; M/s. Allana Cold Storage
Ltd., Turbhe, New Bombay; M/s. Fair Exports (India) Pvt. Ltd., Navi Mumbai; M/s.
Fair Exports (India) Pvt. Ltd., Ghaziabad; Miki Exports International, Raigad, New
Bombay; M/s. Anjaneya Cold Storage Ltd., New Delhi; M/s. Al- Tamash Exports Pvt.
Ltd,Navi Mumbai; M/s. Mirha Exports Pvt. Ltd,Ghaziabad; M/s. Arshiya Exports Pvt.
Ltd.,Ghaziabad; M/s. M.D. Frozen Food Exports (P) Ltd., Delhi; M/s M.D. A Exports
(P) Ltd, Delhi; M/s. H.M.A. Food Exports, Kuberpur, Agra; M/s. Al- Junaid Foods (P)
Ltd., Meerut; M/s. FNS Agro Foods Ltd., Manesar; Allana Investments and trading Co.
Ltd., Distt. Raigad; SRK Cold Storage Pvt. Ltd. Peddapuram; M/s. Charis Agro & Cold
Storage, Belgaum; M/s. Sahiba Frozen Foods Export (P) Ltd., Khurja; M/s. Al Limrah
Frozen Foods Pvt. Ltd., Meerut; M/s. Agriotek Foods Ltd..Bulandshahar; M/s. Al-Takbeer
Frozen Food (P) Ltd., Khurja; M/s. Al-Najam Frozen Foods (P) Ltd., Bulandshahar;
M/s. Al Taseen Frozen Food Exports (P) Ltd., Bulandshahar; M/s. Al-Naved Expots (P)
Ltd.,Ghaziabad; M/s. Anna Associate (P) Ltd., Ghaziapur; M/s. Prime Natural Frozen
Foods Exports, Jaipur M/s. Ashok Kumar Foods, Navi Mumbai, M/s. Al-Anam Agro
Foods Pvt. Ltd., Aligarh; M/s. M D Frozen Food Exports,Ghaziabad; M/s. Barkat Frozen
Foods (P) Ltd., Bulandshahr; M/s. Al-Kaif Industries, Meerut; M/s. Al-Marzia Agro Foods
Jhansi; M/s. Al-Agsa Frozen Foods Exports, Meerut; M/s. Bushra Foods (P) Ltd., Raigad;
M/s. Al-Aaliya Food Processing (P) Ltd., Meerut; M/s. Karan Frozen Foods,Ghaziabad;
M/s. Zam Zam Frozen Foods, Rampur; M/s. International Agro Foods, Ghaziabad; M/s.
Taap-Maan Ice & Cold Storage Pvt. Ltd, Dist. Raigad; M/s. Al Sami Food Exports Pvt.
Ltd., Parganas (North); M/s. H.M. Trading Company, Ghaziabad; M/s. Mark International
Foods Stuff Pvt. Ltd., Navi Mumbai; M/s. Al-shavez Frozen Foods Pvt. Ltd., Meerut;
M/s. Asvini Agro Exports, Peddapuram and M/s. Sarah Foods, Uttar Pradesh.

Statement-11
Table 12: Per Capita availability of Milk during 2011-12

(gm/day)
SI. No.  States/UTs 2011-12
1. Andhra Pradesh 391
2. Arunachal Pradesh 44
3. Assam 70
4.  Bihar 175

5. Chhattisgarh 120
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SL. No.  States/UTs 2011-12
6. Goa 113
7. Gujarat 445
8.  Haryana 720
9. Himachal Pradesh 447
10.  Jammu and Kashmir 352
11.  Jharkhand 145
12.  Karnataka 244
13.  Kerala 223
14. Madhya Pradesh 308
15.  Maharashtra 206
16.  Manipur 80
17. Meghalaya 74
18.  Mizoram 35
19. Nagaland 108
20.  Orissa 112
21.  Punjab 945
22.  Rajasthan 539
23.  Sikkim 202
24,  Tamil Nadu 265
25.  Tripura 83
26.  Uttar Pradesh 310
27.  Uttarakhand 384
28.  West Bengal 140
29.  Andman and Nicobar Islands 187
30. Chandigarh 117
31.  Dadra and Nagar Haveli 89
32. Daman and Diu 11
33.  Delhi 82
34,  Lakshadweep 9
35.  Puducherry 99
ALL INDIA 290

Note: Per Capita availability is calculated based on State estimates of production and projected population of RGI.



124 Written Answers to [RAJYA SABHA] Unstarred Questions

Losses of oil marketing companies

3725. SHRI MOHD. ALI KHAN: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether delay in Government compensation and inability to raise prices are
hurting oil marketing companies with the borrowing amount crossing I 1,20,000 crore;
and

(b) if so, the details thereof and the steps being taken to correct the situation?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) In order to insulate
the common man from the impact of rise in international oil prices and the domestic
inflationary conditions, the Government has been modulating the Retail Selling Price
(RSP) of Diesel (in retail), PDS Kerosene and Subsidized Domestic LPG, resulting in
incidence of under-recovery on sale of these petroleum products to the Public Sector Oil
Marketing Companies (OMCs).

The Government has evolved a Burden Sharing Mechanism to ensure that the

burden of under-recoveries incurred by OMCs is shared by all the stakeholders.

Cash assistance by the Government is a part of the Burden Sharing Mechanism
and depends upon various factors including availability of budget provision, share of

upstream assistance and the capacity of the OMCs to absorb under recoveries.

The borrowing position of the OMCs, as on 31st March 2014, is as under:

X crore)
OMC Indian Oil Bharat Hindustan Total
Corporation Petroleum Petroleum
Limited Corporation Corporation
Limited Limited
Borrowing 86,263 20,322 32,164 1,38,749

The Government has taken various steps in the recent past to reduce the under-
recovery of the OMCs, as given below:

(1)  Petrol: The price of Petrol has been made market determined effective 26th
June, 2010. Since then, OMCs take appropriate decision on the pricing of

Petrol in line with the international oil prices and market condition.

(i) Diesel: In order to reduce under-recovery on sale of Diesel, the Government
on 17.01.2013 authorized the OMCs to (a) increase the retail selling price of
Diesel in the range of 40 paise to 50 paise per litre per month (excluding VAT



Written Answers to [13 August, 2014] Unstarred Questions 125

as applicable in different State/Union Territories) until further orders; and
(b) sell Diesel to all consumers taking bulk supplies directly from the
installations of the OMCs at the non-subsidized market determined price.

(iii) PDS Kerosene: The quote of PDS Kerosene has been rationalized over the
years resulting in reduction in subsidy and a scheme of Direct Transfer of
Cash Subsidy on Kerosene (DTCK) 2012 has been initiated with an aim to
curtail diversion of PDS Kerosene.

(iv) Domestic LPG: Effective 14th September, 2012, the Government decided to
cap the supply of Subsidized Domestic LPG cylinders for each domestic LPG
consumer to 6 cylinders (of 14.2 Kg) per annum, which was subsequently
increased to 9 cylinders on 17th January 2013. On 30th January, 2014, the cap
on subsidized cylinders has been increased to 12 cylinders per consumer per
annum w.e.f. Ist April, 2014.

Maintenance and safey of heritage sites in Uttarakhand

13726. SHRI MAHENDRA SINGH MAHRA: Will the Minister of CULTURE be
pleased to state:

(a) the details of sites in the State of Uttarakhand where national heritage exists;

(b) the amount of money being spent every year for maintenance and safety of
heritage sites in the State;

(¢) whether Government is ready to consider the issue of inclusion of some more
vital sites of the State in the list of national heritage; and

(d) ifnot, by when it would be considered?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI SHRIPAD
YESSO NAIK): (a) Forty-two monuments/sites have been declared under Ancient
Monuments and Archaeological Sites and Remains Act, 1958 as of national importance
in the State of Uttarakhand. The detailed list is given in Statement (See below).

(b) The expenditure incurred on conservation, preservation and environmental
development of centrally protected monuments/sites in the State of Uttarakhand during
the last three years is as under:

(X in lakhs)
Year Amount
2011-12 139.87
2012-13 107.49
2013-14 209.88

TOriginal notice of the question was received in Hindi.
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(¢) The monuments/sites identified for declaration as of national importance in

Uttarakhand are as under:
(i)  Vishnu Temple village Kotali, District Pithoragarh
(ii) Ancient Naula, village Syunrakot, District Almora

(iii) Excavated site at Ashwamedha Yagya No. 1, 2 and 3 at Jagatgram District
Deharadun

(iv) Excavated site at Virpur Khurd, Virbhadra, District Deharadun
(d) Does not arise.
Statement

List of Centrally Protected Monuments/Sites in Uttarakhand under
the jurisdiction of the Archaeological Survey of India

S1. No. Name of Monument/Sites Location District
1. Badrinath group of Temples Dwarahat Almora
2. Bandeo Temple Dwarahat Almora
3. Gujardeo Temple Dwarahat Almora
4. Kacheri group of Temple Dwarahat Almora
5. Kutumbari Temple Dwarahat Almora
6. Maniyan group of Temples Dwarahat Almora
7. Mritunjaya group Dwarahat Almora
8. Ratan Deo Shrines Dwarahat Almora
9. Surya Temple Katarmal Almora

10.  Dandeshwar Temple Kotuli and Chandhok Almora

Gunth (Jageshwar)

11.  Chandi-ka-Temple Phulai Gunth, Jageshwar Almora

12.  Jageshwar Temple Phulai Gunth, Jageshwar Almora

13. Kuber Temple Phulai Gunth, Jageshwar Almora

14.  Mritunjaya Temple Phulai Gunth, Jageshwar Almora

15.  Nanda Devi or Nau Durga Phulai Gunth, Jageshwar Almora

16.  Nava-grah shrine Phulai Gunth, Jageshwar Almora
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S1. No. Name of Monument / Sites Location District
17.  Pyramidal shrine Phulai Gunth, Jageshwar Almora
18.  Shrine dedicated to Surya Phulai Gunth, Jageshwar Almora
19.  Group of ancient temples, consisting of Baijnath or Vaidyanath ~ Bageshwar

main shrine of Siva and 17 subsidiary

shrines.
20.  Three temples of the Indo-Aryan shikara Talli Hat, Mound Bageshwar
type known as Lakshmi Narayan, Rakshas Katyur

Deval and Satya Narayan.
21.  Remains of sixteen temples Adibadri Chamoli

22.  Fort with walls and ruins of dwelling house Chandpur Chamoli
inside it and with flights of steps.

23.  Trident of iron with a shaft with one ancient Gopeshwar Chamoli

and three modern inscriptions.

24.  Two Temple Pandukeshwar Chamoli
25.  Rudranath temple Gopeshwar Chamoli
26.  Rock Inscription in Survey Plot No. 89 Village Mandal Chamoli
27.  Temple sacred to Mahasu Hanol or Onol Dehradun
28.  Ancient site Jagatram Dehradun
29.  The inscribed rock edicts of Asoka Kalsi Dehradun
30.  Kalinga Monuments Karanpur Dehradun
31.  Temple and images in its vicinity Lakha Mandal Dehradun
32.  Group of Baleshwar Temples Champawat Champawat
33.  Kotwali Chabutra Champawat Champawat
34.  Naula or covered spring attached to the Champawat Champawat

Baleshwar Temples

35.  Excavated Site Rishikesh Dehradun

36.  Old Cemetery Shaikhpuri & Haridwar
Ganeshpur (Roorkee)

37.  Remains of ancient buildings locallly Dhikuli Nainital

identified with Vairatapattana
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S1. No. Name of Monument/Sites Location District
38.  Excavated Site at Dronasagar (only Mauza Ujjain Kashipur ~ Udamsingh
preliminary notification issued) Nagar
39.  Old temple sacred to Sita Sitabani Nainital
40.  Excavated site and Remains Village Khawli Sera, Uttarkashi
Purola
41.  Patal Bhubaneswar Caves Didihat, Patal Pithoragarh
Bhubaneswar
42.  Remains of a few old temples and Gangoli Hat Pithoragarh

an inscribed masonry well

Historical and heritage structure in Delhi

3727. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of CULTURE be
pleased to state:

(a) whether there are about 1,200 heritage buildings in the historic city of Delhi,
out of which just 174 come under the protection of Archaeological Survey of India
(ASD);

(b) whether several historical and heritage structures here are on the brink of
collapse and 776 historical buildings are lying unnoticed and vulnerable to encroachments,
vandalism and misuse by trespassers;

(c) if so, whether ASI has mapped entire Delhi to safeguard this rich cultural
heritage; and

(d) if so, the efforts made in this regard, rules in place for protection and money
allocated in this regard; and

(e¢) what has been done to safeguard these monuments from encroachment?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI SHRIPAD
YESSO NAIK): (a) Yes, Sir. There are 1208 heritage buildings which have been identified
as per Delhi Development Authority Master Plan 2021, out of which 174 monuments are
protected by the Archaeological Survey of India.

(b) The Archaeological Survey of India is responsible for maintaining centrally
protected monuments declared as of National Importance under the Ancient Monuments
and Archaeological Sites and Remains Act, 1958 and Rules, 1959. Out of 174 Centrally
Protected Monuments under the jurisdiction of Delhi Circle, 12 monuments are partly
encroached.

(¢) The Archaeological Survey of India has mapped/documented all the centrally
protected monuments under the jurisdiction of ASI Delhi Circle in Delhi.
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(d) The centrally protected monuments are maintained and conserved as per
the provisions of the Ancient Monuments and Archaeological Sites and Remains Act,
1958 and Rules, 1959, Amendment and Validation Act, 2010. The details of expenditure
incurred on the conservation of these monuments for the last three years are as under:

Rupees in lakhs
2011-12 927.56
2012-13 1100.98
2013-14 1301.98

(e) Archaeological Survey of India has deployed watch & ward staff and engaged
the services of private security guards and Armed Police personnel for the safety and
protection of centrally protected monuments in Delhi as per details below:

Monument Attendants: 215 nos.

Private Security Guards: 388 nos.

CISF Personnel: 317 nos. (Red Fort)

Armed Police Guards: 06 nos.
New guidelines for selection of dance production for festival in India

3728. DR. T. SUBBARAMI REDDY : Will the Minister CULTURE be pleased to
state:

(a) whether Government has drawn up new guidelines for selection of dance
production for Festivals of India overseas;

(b) if so, the details thereof;
(c) whether senior artists have protested against the new guidelines;
(d) if so, the reaction thereto;

(e) whether the guidelines will be reviewed in view of difficulties faced in the
new guidelines; and

(f) if so, the details thereof and if not, whether consensus would be formed for
wider representation of all forms of dance production?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI
SHRIPAD YESSO NAIK): (a) to (f) Yes, Sir. Copy of the guidelines for Selection of
Dance Productions is given in Statement (See below).

Representations have been received from few artists/organisations for broadbasing
the screening committees constituted under the circular.

Official Meetings have been held with most of the artists followed by written
communication. The issues raised in the representations have been addressed through

consultations.
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Statement

F No: 159-26/2014-ICR
Government of India

Ministry of Culture 1 Delhi- dated July 4, 2014

Festivals of India Abroad - Procedure for Selection of Dance Productions
Introduction :

1. The Festivals of India abroad were revived by the Ministry of Culture in 2013.
Festivals of India have been conducted in Peru, Cuba, Lao PDR, Cambodia,
Thailand, Vietnam and China since October 2013. In the year 2014, Festivals of
India have been proposed in China, South Africa, Japan, Korea, Malaysia, Indonesia,

Myanmar, Mongolia and SAARC countries.

2. The dance festival is an integral part of the Festivals of India and represents the
centrality of the entire event. Hitherto participation in the Festivals of India abroad
by the Ministry of Culture was restricted to Kalakshetra Foundation and Sangeet
Natak Akademy. While dance festivals were being conducted, a need was felt for
procedural streamlining with regard to outsourced productions and transparent
choices of artists and choreographers while maintaining international quality
parameters. In this backdrop, the following procedural guidelines are laid down for

selection of dance productions for Festivals of India abroad.
Guidelines for Selection of Dance Productions:
A. Institutions under Ministry of Culture

3. The dance schools under the aegis of Ministry of Culture namely Kalakshetra
Foundation, the Kathak Kendra, the Sattariya Kendra, Guwahati and the Jawaharlal
Nehru Dance Academy, Imphal should present in-house productions by their
repertory represented by students and faculty. Quality productions shall be identified
for Festivals of India abroad. If outsourced choreographers are used, the copy-right
of the dance production shall vest with the institutions, and the dancers used shall be
from the institutions. However students shall be used and alumni will be encouraged

in exceptional cases.
B.  Others

4. A two-step selection process for selection of dance productions shall be put in

place:

(a) The first step shall be to create a graded resources list of performing groups by

a specialist committee;
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(b) The second step is recommendation of performances for Festivals of India
abroad.

Preparation of the Graded Resource List:

5.

The graded resources list including State Cultural Akademies shall be prepared on

an bi-annual basis and updated on an bi-annual basis.

(a) The Kalakshetra Foundation Chennai, an institution of national importance
shall be responsible for formulation of the graded resources list and its updation
in the States of Kerala, Tamil Nadu, Andhra Pradesh, Telangana, Karnataka,
Orissa, Maharashtra, Goa, Chattisgarh, West Bengal, and Gujarat.

(b) The Sangeet Natak Akademy shall be responsible for formulation of the
graded resources list and its updation in the States of Jammu & Kashmir,
Punjab, Himachal Pradesh, Haryana, Madhya Pradesh, Delhi NCR, Uttar
Pradesh, Bihar, Jharkhand, Assam, Manipur, Tripura, Meghalaya. Nagaland
and Arunachal Pradesh.

The nominations for graded resources list are restricted to ballets. The nominations
will be accompanied by bio-datas of artists, the publicity photographs along with
costs of production.

Kalakshetra Foundation and the Sangeet Natak Akademy will seek nominations
for the graded resource list from States identified against their names by adopting
processes that will ensure adequate publicity. In seeking such nominations the
Kalakshetra Foundation and Sangeet Natak Akademy will not be restricted to the
grantee organizations of the Ministry of Culture but will try to be as inclusive as

possible in identifying the best selections for depicting Indian culture abroad.

The Director Kalakshetra Foundation shall head the screening committee for
screening nominations for States mentioned in para 5 (a) with Secretary Sangeet
Natak Akademy as a member comprising of 2 senior faculty members representing
dance and music faculties of Kalakshetra Foundation. The Secretary Sangeet Natak
Akademy shall head the screening committee for screening nominations for States
mentioned in para 5 (b) with Director Kalakshetra Foundation as member comprising
of Director Kathak Kendra, Director Jawaharlal Nehru Dance Akademy, Imphal
and Director Sattriya Academy, Guwahati. Government shall nominate one official

on each of the selection committees.

Recommendation of Performances from the Graded Resource List:

9.

The Joint Secretary in-charge of ICR. division in the Ministry of Culture shall
head the selection committee comprising of Director Kalakshetra Foundation and

Secretary Sangeet Natak Academy with a nominee from Akademies division.
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10. The Joint Secretary in-charge of ICR division will consult the Embassy of India
where the event is to be held on the nature of dance style that is most suitable for

that country.

11. Following consultations with the Embassy of India abroad, the most suitable dance
style shall be identified. Thereafter the Committee shall make a recommendation
accompanied by bio-datas of artists and the publicity photographs along with costs

of production.
12.  This issues with approval of competent authority.

Sd/-
(V. Srinivas)

Joint Secretary to Government of India
Cultural programme for children through NGOs/trusts
3729. SHRI TARUN VIJAY: Will the Minister of CULTURE be pleased to state:

(a) whether Government organizes cultural programmes for children through

Non-Government Organizations (NGOs) trusts;
(b) if so, the details thereof and if not the reasons thereof; and
(c) the steps proposed to be taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI SHRIPAD
YESSO NAIK): (a) No Sir. However, under Cultural Function Grant Scheme (CFGS),
the Ministry provides financial assistance to various NGOs/Organisations for organizing

cultural functions which may include Cultural Programmes for Children.

(b) Under Cultural Function Grant Scheme, Financial assistance is provided
to ‘Not for Profit’ Organizations including Societies, Trusts, Universities for holding
Conference, Seminar, Workshop, Symposia, Festivals, Exhibitions, Small Research

Projects etc. on different aspects of Indian Culture.
(c) Does not arise.
Pension to accredited artists and singers in Odisha
3730. SHRI A.V. SWAMY: Will the Minister of CULTURE be pleased to state:

(a) the nature and quantum of pension given to accredited artists, singers, efc.;

and

(b) the number and names of such persons from Odisha receiving pension and

their category?
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THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI SHRIPAD
YESSO NAIK): (a) Government is implementing “Artistes Pension Scheme and Welfare
Fund” to give pension to Persons Distinguished in Letters, Arts and such other walks of
Life who may be in indigent Circumstances and their Dependents. Under the Scheme,
artists whose personal income (including income of the spouse) does not exceed I 4,000/-
per month and who are not less than 58 years of age are considered for financial assistance
of ¥ 4,000/- p.m. under Central Quota and ¥ 3,500/- p.m. under Central-State Quota. The
eligible artists should have made significant contribution in the field of arts, letters, etc.

for being considered for financial assistance.

(b) A list of 274 Artists belonging to the different category of Arts form Music,
Theatre, Folk etc. from the State of Odisha receiving pension is given in Statement.

Statement

List of Artists from Odisha receiving pension

1.  Gokulananda Swain 19.  Sridhar Nath Sharma
2. Maguni Panda 20. Damodar Swain

3. Santilata Mohapatra 21. Nanda Kishore Dash
4.  Sudarsan Kar 22. Abhimanyu Bagarty
5. Bidyadhara Dash 23.  Anam Charan Sethi

6.  Gauru Mahananda 24. Balunkeswar Rath

7. Jagadish Tandi 25. Banambar Parida

8.  Manoj Kumar Dash 26. Bansidhar Mohapatra
9.  Prafulla Chandra Sahoo 27. Basant Samal

10. Golekha Swain 28. Basanta Manjari Dash
11. Makara Jena 29. Basudeba Sahu

12.  Kamal Baran Chel 30. Bhagirathi Rout

13.  Pramod Kumar Mishra 31. Bhanumati Devi

14. Bidyadhar Das 32. Bharat Chandra Rath
15. Binodini Devi 33. Bishnu Mohan Nayak
16. Khali Swain 34. Bishwanath Moharana
17. Nishamani Das 35. Dukhanasana Behera

18. Raghunath Pradhan 36. Dukhirani Mohapatra
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37. Dwarikanath Das 66. Gandharb Mohanty

38. Ganashyam Kar 67. Gandhrab Charan Kundu
39. Ghanashyam Tripathy 68. Gavabati Panda

40. Amarendra Kumar Pandey 69. Ghanshyma Swain

41. Ananta Prasad Lall 70. Gobinda Chandra Nandi
42. Atreyapurapa Krishna Murty 71. Golekha Bihari Jena

43. Babaji Charan Mohanty 72. Gopabandhu Nath

44. Baidyanath Aran 73. Hemlata Nanda

45. Bimbadhar Behera 74. Jagabandhu Sahoo

46. Binapani Mohapatra 75. Jayakrishna Barik

47. Braja Mohan Dash 76. Jayakrushna Panda

48. Brundaban Das Adhikary 77. Jeetarani Das

49. Brundaban Patro 78. Jitendra Jit

50. Chakradhar Biswal 79. Jitendra Patra

51. Champamani Mohapatra 80. Jogendra Sahoo

52. Daruba Charan Patra 81. Judhistir Pradhan

53. Dashrathi Rout 82. Jugal Parida

54. Dayanidhi Moharana 83. Kailash Bihar Das

55. Deepak Narayan Singhdeo 84. Kailash Chandra Mohanty
56. Dhaneswar Das 85. Kailash Chandra Swain
57. Dullav Chandra Singh 86. Kanchan Bala Mishra
58. Durga Rani Bhanj 87. Kanduri Charan Behera
59. Duryodhan Das 88. Kanduri Sahoo

60. Duryodhan Nayak 89. Kashinath Panda

61. Dushasan Swain 90. Krishna Chandra Mahapatra
62. Dwarikanath Nayak 91. Krushna Chandra Sahu
63. Fakir Giri 92. Lakshmi Narayan Das
64. Gajendra Nath Tripathy 93. Lata Sethi

65. Gananath Shaw 94. Laxmikanta Panigrahi
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95.
96.
97.
98.
99.

100.
101.
102.
103.
104.
105.
106.
107.
108.
109.
110.
I11.
112.
113.
114.
115.
116.
117.
118.
119.
120.
121.
122.
123.

Madhurimani Rath
Madhusudan Sahoo
Mahendra Prasad Jena
Mandar Dhar Pradhan
Manimala Devi

Murlidhara Mahapatra
Parwati Dash

Durga Chanran Sahu
Dwarikanath Mohanty Bandhapada
Kandha Nayak

Karunakar Puhal

Laxmi Narayan Prasad
Madhu Sudan Dash
Manjulata Pradhan

Naba Kishore Acharya
Narayan Chandra Rout
Nilakantha Mahapatra
Nilamani Das

Niranjan Swain

Padmanav Samal
Padmanava Behera

Prafulla Das Sevashi (baghabuda)
Prasant Rathi

Premananda Mishra

Purna Chandra Jena

Purna Chandra Mishra
Purusotam Nandi

Radha Shyam Sahu Sharma
Gopal Ghose

124.
125.
126.
127.
128.
129.
130.
131.
132.
133.
134.
135.
136.
137.
138.
139.
140.
141.
142.
143.
144.
145.
146.
147.
148.
149.
150.
151.
152.

Gopinath Behera
Gumani Nayak
Haramani Padhi
Jagannath Behera
Kailash Chandra Pati
Kamala Devi
Kanchan Tripathy
Kanhu Charan Swain
Khalid Rahim

Khetu Mahapatra

Kshyatramohan Moharana

Kumar Kavi Arakhita Pradhan

Kunja Bihari Das

Lappa Rao

Madan Mohan Mohapatra
Manjushree Pattanaik
Mayabati Kar

Meera Mohanty

Minati Biswal
Muktikanta Choudhury
Mukunda Moharana
Mukunda Prasad Mohanty
Nagendra Nath Ray
Niranjan Sahoo
Nishamani Dash
Nityananda Dash
Parasmani Debadasi
Pramodini Pattanaik

Puspa Banerjee
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153. Ramesh Chandra Beshayi 183. Sakuntala Das

154. Ramesh Chandra Pradhan 184. Saraswati Devi

155. Sachidananda Kar 185. Sarat Bhuyan

156. Sadaram Singh 186. Sarojini Pattanaik Mahatpalla
157. Sadasiva Pradhan 187. Sashi Lata Sahoo

158. Sananda Chandra Mohanta 188. Satyabhama Majhi

159. Sarat Chandra Biswal 189. Satyabhama Satapathy
160. Sarat Chandra Mohanty 190. Satyananda Nayak

161 . Sarata Chandra Tripathy 191. Shanti Lata Mohapatra
162. Satchidananda Das 192. Shibanarayan Tripathy
163. Shishir Kumar Mishra 193. Sk Gharibullah

164. Shyama Mani Devi 194. Smt. Sujata Priyambada
165. Shyam Sunder Behara 195. Sundarmai Devi

166. Simanchal Mandal 196. Surekha Devi

167. Sirmanchala Patra 197. Susila Mohanty

168. Sudarshana Padhi 198. Udayabhanu Mahapatra
169. Sudhakar Nayak 199. Bhagwan Nayak Verma
170. Surendra Nath Muduli 200. Padmavati Panigrahi
171. Suryamani Majhi 201. Damodar Mishra

172. Tanuja Devi 202. Babaji Charana Dutta
173. Trinath Chanran Sahoo 203. Kiran Bala Mishra

174. Umakant Behera 204. Bhimsen Satapathy
175. Yaryunsahu Gomango 205. Sudarsan Kar

176. Puspalata Pati 206. Paramananda

177. Radhamani Panda 207. Krutibas Panda

178. Raghunath Dutta 208. Radha Nath Das

179. Rajkumar Kumbhar 209. Parsuram Pradhan

180. Rama Chandra Pratihari 210. Hadibandhu Mohanty
181. Ramesh Kumar Dash 211. Rabi Singh

182. Ranjit Singh 212. Trinath Padhy
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213.
214.
215.
216.
217.
218.
219.
220.
221.
222.
223.
224.
225.
226.
227.
228.
229.
230.
231.
232.
233.
234.
235.
236.
237.
238.
239.
240.
241.
242.

Gouri Prabha Mahapatra
Jayanti Devi

Gagan Bihari Nanda
Alhadini Kar

Ram Narayan Babu
Manaswini Maharana
Tilothma Maharana
Basanti Devi

Ram Narayan Babu
Ratna Manjari Satapathy
Prabina Mohanty
Sukalata Kar

Smt. Bhanulata Dash
Natabara Panda
Ganeshwar Mishra
Sunamani Moharana
Golekh Jaisingh
Raghunatha Satapathi
Phula Sabar

Nira Kar

Basanti Lata Das
Brahma Nanda Nayak
Abhiram Kar

Jaganath Shivappa Amrad
Sabita Singh Dea

Satya Badi Pradhan
Sarla Tripathy

Sarojini Sukla

Smt. Harapriya Tath

D. Dhanurdhan Reedy

243.
244.
245.
246.
247.
248.
249.
250.
251.
252.
253.
254.
255.
256.
257.
258.
259.
260.
261.
262.
263.
264.
265.
266.
267.
268.
269.
270.
271.
272.
273.
274.

Kanhu Charan Panda
Babulal Sarangi
Brundaban Sarangi
Kailash Chandra Pani
Tansen Singh

Udaya Narayan Patra
Purusottam Parida
Manibhadra Panda
Keshab Chandra Maharana
Kishore Kumar Mohanty
Mohan Panda

Rama Chandra Panigrahi
Jadunath Panda
Kumari Kuni Das
Rabi Das

Guru Kalamani Biswal
Banamali Behera
Bikram Behera
Baidhar Rout

Kartik Chandra Das
Karunakar Mallick
Sudhakar Sahoo
Gangadhar Pradhan
Narayan Satapathy
Batakrushna Behera
Gopal Behera

Hajari Das

Kashi Pradhan
Narahari Swain
Shyam Sundar Das
Sarat Kumar Pattanaik

Manibhadra Biswal
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Creation of a cultural cadre

3731. DR. R. LAKSHMANAN: Will the Minister of CULTURE be pleased to
state:

(a) whether any proposal is pending with Government to create a Cultural Cadre

for the better administration of cultural heritage and other related matters; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI SHRIPAD
YESSO NAIK): (a) and (b) No, Sir. However, the High Powered Committee appointed to
review the constitution and working of Akademies/ Institutions under Ministry of Culture,
in its report, has recommended a cultural administration pool of 50 positions of young
people to be created in the Ministry of Culture to work in the Ministry and in Institutions
under the Ministry.

Proposal for World Heritage lists from UNESCO
3732. SHRI PANKAJ BORA: Will the Minister of CULTURE be pleased to state:

(a) whether Government has received proposal from UNESCO to consider some
sites in the World Heritage Lists; and

(b) if so, the details of the sites and proposed sites to be considered as Heritage?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI SHRIPAD
YESSO NAIK): (a) No, Sir. Government has not received any such proposal from
UNESCO.

(b) Does not arise.
Deaths in judicial custody

3733. SHRI AVINASH PANDE: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government maintains any record of persons who died in judicial
custody, encounter killings and other extra judicial killings by Central and State police

and paramilitary forces;
(b) if not, the reasons therefor;

(c) if so, the State-wise break-up of persons died in the past one year in such
extra-judicial killings;

(d) how many law enforcement officials in police and paramilitary forces are
currently implicated in such extra-judicial killings and the State-wise breakup thereof;
and
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(e) the overall conviction rate in such cases?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) to (c) Pursuant to the guidelines issued by the National Human
Rights Commission every death in custody, police or judicial, natural or otherwise, is to
be reported to the Commission, within 24 hours of its occurrence. Every death in police

encounter is also to be reported to the Commission within 48 hours of its occurrence.

Statements indicating the state-wise number of cases registered, on the basis of
intimations received about deaths in judicial custody, intimations received about killing
in police encounter, deaths in encounter with paramilitary forces and complaints received
about alleged deaths in fake encounters during the year 2013-14 are given in Statement-I
to IV respectively (See below).

(d) Statements indicating the number of cases along with the amount of monetary
reliefrecommended and disciplinary action/ prosecution recommended by the Commission
in cases of violation of human rights on account of death in judicial custody and deaths in
doubtful encounters with police and para-military during the 2013-2014 including cases
carried forward from the previous years are given in Statement-V and VI respectively
(See below).

(¢) No separate record has been maintained by the Commission in respect of the

number of cases which ended in conviction or the overall conviction rate.
Statement-1

Statewise No. of cases registered under death in Judicial Custody (Intimation)
during the year 2013-14 (Data as per CMS as on 7.8.2014

Name of State/UT Pending Disposed Total
Andaman and Nicobar Islands 1 0 1
Andhra Pradesh 117 5 122
Arunachal Pradesh 2 0 2
Assam 9 5 14
Bihar 90 3 93
Chandigarh 1 1 2
Chhattisgarh 55 1 56
Delhi 34 2 36
Goa 0 2 2

Gujarat 44 3 47
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Name of State/UT Pending Disposed Total
Haryana 43 5 48
Himachal Pradesh 3 0 3
Jammu and Kashmir 6 0 6
Jharkhand 44 7 51
Karnataka 0 2 2
Kerala 37 13 50
Madhya Pradesh 60 57 117
Mabharashtra 94 5 99
Meghalaya 2 0 2
Nagaland 2 1 3
Odisha 38 10 48
Punjab 65 106 171
Rajasthan 62 3 65
Sikkim 2 1 3
Tamil Nadu 29 41 70
Tripura 5 0 5
Uttar Pradesh 319 28 347
Uttarakhand 14 1 15
West Bengal 90 7 97
TotAL 1,268 309 1,577
Statement-11
Statewise No. of cases registered about deaths in police encounter
(Intimation) during the year 2013-14

Name of State/UT Pending Disposed Total
Andaman and Nicobar Islands 0 0 0
Andhra Pradesh 1 1 2
Arunachal Pradesh 4 0 4
Assam 47 3 50
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Name of State/UT Pending Disposed Total
Bihar 7 0 7
Chandigarh 0 0 0
Chbhattisgarh 18 0 18
Delhi 3 0 3
Goa 0 0 0
Gujarat 0 0 0
Haryana 5 0 5
Himachal Pradesh 0 0 0
Jammu and Kashmir 0 0 0
Jharkhand 12 0 12
Karnataka 0 2 2
Kerala 0 0 0
Madhya Pradesh 4 0 4
Maharashtra 1 0 1
Manipur 3 0 3
Meghalaya 6 1 7
Nagaland 0 0 0
Odisha 10 1 11
Punjab 2 0 2
Rajasthan 0 0 0
Sikkim 0 0 0
Tamil Nadu 0 1 1
Tripura 0 0 0
Uttar Pradesh 4 0 4
Uttarakhand 0 0 0
West Bengal 1 0 1
ToraL 128 9 137
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Statement-I111

State-wise no. of cases registered under death in encounter by

Para-Military Forces during the year 2013-14

Name of State/UT Intimation Alleged

Pending Disposed Total Pending Disposed Total

Andaman and Nicobar 0 0 0 0 0 0
Islands

Andhra Pradesh 0 0 0 0 0 0
Arunachal Pradesh 1 0 1 0 0 0
Assam 1 0 1 0 0 0
Bihar 0 0 0 0 0 0
Chandigarh 0 0 0 0 0 0
Chhattisgarh 0 0 0 0 0 0
Delhi 0 0 0 0 0 0
Goa 0 0 0 0 0 0
Gujarat 0 0 0 0 0 0
Haryana 0 0 0 0 0 0
Himachal Pradesh 0 0 0 0 0 0
Jammu and Kashmir 0 0 0 0 0 0
Jharkhand 0 0 0 0 0 0
Karnataka 0 0 0 0 0 0
Kerala 0 0 0 0 0 0
Madhya Pradesh 0 0 0 0 0 0
Maharashtra 0 0 0 0 0 0
Manipur 0 0 0 0 1 1
Meghalaya 0 0 0 0 0 0
Nagaland 0 0 0 0 0 0
Odisha 1 0 1 0 0 0
Punjab 0 0 0 0 0 0
Rajasthan 0 0 0 0 0 0
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Name of State/UT Intimation Alleged
Pending Disposed Total Pending Disposed Total
Sikkim 0 0 0 0 0 0
Tamil Nadu 0 0
Tripura 0 0 0 0 0 0
Uttar Pradesh 0 0 0 0 0 0
Uttarakhand 0 0 0 0 0 0
West Bengal 0 0 0 0 0 0
ToraL 3 0 3 0 1 1
Statement-1V
State-wise no. of cases registered on the bases of complaints about alleged
death in police fake encounter during the year 2013-14
Name of State/UT Pending Disposed Total
Andaman and Nicobar Islands 0 0 0
Andhra Pradesh 1 0 1
Arunachal Pradesh 0 0 0
Assam 2 2 4
Bihar 2 0 2
Chandigarh 0 0 0
Chhattisgarh 13 0 13
Delhi 2 0 2
Goa 0 0 0
Gujarat 0 0 0
Haryana 1 0 1
Himachal Pradesh 0 0 0
Jammu and Kashmir 0 0 0
Jharkhand 4 1 5
Karnataka 0 1 1
Kerala 0 0 0
Madhya Pradesh 3 0 3
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Name of State/UT Pending Disposed Total
Mabharashtra 2 0 2
Manipur 0 0 0
Meghalaya 0 1 1
Nagaland 0 0 0
Odisha 3 0 3
Punjab 1 0 1
Rajasthan 0 0 0
Sikkim 0 0 0
Tamil Nadu 0 1 1
Tripura 0 0 0
Uttar Pradesh 5 4 9
Uttarakhand 0 0 0
West Bengal 0 0 0
ToraL 39 10 49

Statement-V

State-wise no. of cases regarding death in judicial custody where NHRC recommended

Monetary Relief, Disciplinary action and Prosecution during the year 2013-14

Name of State/UT No. of Amount Disciplinary ~ Prosecution
Cases (Rs.in lakhs) Action
Andaman and Nicobar Islands 0 0.00 0 0
Andhra Pradesh 9 22.00 1 0
Arunachal Pradesh 1 1.00 0 0
Assam 2 4.00 0 0
Bihar 10 19.50 1 0
Chandigarh 0 0.00 0 0
Chhattisgarh 4 12.00 0 0
Dadra and Nagar Haveli 0 0.00 0 0
Daman and Diu 1 1.00 0 0
Delhi 7 11.00 0 0




Written Answers to

[13 August, 2014]

Unstarred Questions

145

Name of State/UT No. of Amount Disciplinary  Prosecution
Cases (Rs.in lakhs) Action
Goa 0 0.00 0 0
Gujarat 2 4.00 0 0
Haryana 4 6.00 0 0
Himachal Pradesh 0 0.00 0 0
Jammu and Kashmir 0 0.00 0 0
Jharkhand 3 3.00 0 0
Karnataka 3 4.00 0 0
Kerala 4 6.00 0 0
Lakshadweep 0 0.00 0 0
Madhya Pradesh 4 12.00 1 0
Mabharashtra 3 8.00 0 0
Manipur | 2.00 0 0
Meghalaya 0 0.00 0 0
Mizoram 0 0.00 0 0
Nagaland 0 0.00 0 0
Odisha 1 1.00 1 0
Puducherry 1 3.00 0 0
Punjab 1 3.00 0 0
Rajasthan 10 22.00 1 0
Sikkim 0 0.00 0 0
Tamil Nadu 4 5.00 0 0
Tripura 0 0.00 0 0
Uttar Pradesh 21 50.20 3 0
Uttarakhand 0 0.00 0 0
West Bengal 3 6.00 0 0
TotaL 99 205.70 8 0
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Threat of attack on Indian cities by ISIS

3734. SHRI BALWINDER SINGH BHUNDER: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there are reports that Islamic State of Iraq and Syria (ISIS) may target
Indian cities in the near future;

(b) if so, the details thereof; and
(c) the efforts made to thwart any such attempt by ISIS?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) and (b) There is no available intelligence input regarding possible
threat of attack on Indian cities by ISIS.

(¢) There exists a very close and effective coordination amongst intelligence
agencies to monitor the terror activities. The Multi Agency Centre (MAC) has been
strengthened and re-organized to enable it to function on 24x7 basis for near real time
collation and sharing of intelligence with other intelligence agencies and security
intelligence inputs are shared through the established mechanism.

Crime against women in West Bengal

3735. SHRI RITABRATA BANERIJEE: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that crime against women is highest in West Bengal during
the last three years; and

(b) if so, the year-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) and (b) As per available statistics, 12.7% (29,133 cases out of total
2,28,650 cases), 12.7% (30,942 cases out of total 2,44,270 cases) and 9.6% (29,826 cases
out of total 3,09,546 cases) of cases of crime against women were reported in West Bengal
during 2011, 2012 and 2013 respectively. State/UT wise number of cases registered and
its percentage share to total crimes committed against women during 2011-2013 including
West Bengal are given in Statement.

Statement

Number of cases registered (CR) and its percentage share to total crimes
committed agaist woment during 2011 to 2013

SI. No. State/UT 2011 2012 2013
CR % share CR % share CR % share

1 2 3 4 5 6 7 8

1. Andhra Pradesh 28246 12.4 28171 11.5 32809 10.6
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1 2 3 4 5 6 7 8
2. Uttar Pradesh 22639 9.9 23569 9.6 32546 10.5
3. West Bengal 29133 12.7 30942 12.7 29826 9.6
4. Rajasthan 19888 8.7 21106 8.6 27933 9.0
5. Maharashtra 15728 6.9 16353 6.7 24895 8.0
6. Madhya Pradesh 16599 7.3 16832 6.9 22061 7.1
7. Assam 11503 5.0 13544 5.5 17449 5.6
8. Odisha 9433 4.1 11988 4.9 14173 4.6
9. Bihar 10231 4.5 11229 4.6 13609 44
10. Gujarat 8815 39 9561 39 12283 4.0
11. Karnataka 9594 4.2 10366 4.2 12027 3.9
12. Kerala 11288 4.9 10930 4.5 11216 3.6
13. Haryana 5491 24 6002 2.5 9089 2.9
14.  Tamil Nadu 6940 3.0 7192 29 7475 2.4
15. Chhattisgarh 4219 1.8 4228 1.7 7012 23
16. Jharkhand 3132 1.4 4536 1.9 6506 2.1
17. Punjab 2641 1.2 3238 1.3 4994 1.6
18.  Jammu and Kashmir 3146 1.4 3328 1.4 3509 1.1
19. Uttarakhand 996 0.4 1067 0.4 1719 0.6
20. Tripura 1358 0.6 1559 0.6 1628 0.5
21. Himachal Pradesh 997 0.4 912 0.4 1478 0.5
22. Goa 127 0.1 200 0.1 440 0.1
23. Meghalaya 269 0.1 255 0.1 343 0.1
24.  Arunachal Pradesh 171 0.1 201 0.1 288 0.1
25.  Manipur 247 0.1 304 0.1 285 0.1
26. Mizoram 167 0.1 199 0.1 177 0.1
27.  Sikkim 55 0.0 68 0.0 93 0.0
28. Nagaland 38 0.0 51 0.0 67 0.0

ToTAL (STATES) 223091 97.6 237931 97.4 295930 95.6
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1 2 3 4 5 6 7 8
29. Delhi 5234 2.3 5959 24 12888 4.2
30. Chandigarh 156 0.1 241 0.1 488 0.2
31. Andman and 51 0.0 49 0.0 106 0.0

Nicobar Islands

32.  Puducherry 89 0.0 61 0.0 86 0.0

33. Daman and Diu 11 0.0 11 0.0 24 0.0

34. Dadra and 18 0.0 16 0.0 21 0.0
Nagar Haveli

35. Lakshadweep 0 0.0 2 0.0 3 0.0
TotaL (UTs) 5559 24 6339 2.6 13616 44

TotaL (ALL-INDIA) 228650 100.0 244270 100.0 309546 100.0

Source: Crime in India Data

Total crime against women includes rape, kidnapping and abduction, dowry death, assault on woman with
intent to outrage her modesty, insult to the modesty of women, cruelty by husband or his relative, importation
of girls from foreign countries, immoral traffic (Prevention) Act, 1956, Dowry Prohibition Act, 1961, Indecent
Representation of Women (Prohibition) Act, 1986 and Commission of Sati Prevention Act, 1987.

Quick response relief vehicles for safety of working women

3736. SHRI BAISHNAB PARIDA: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whetherto ensure better security for working women in Delhi and other metros,
BPOs and IT firms, Government proposes to launch Quick Response Relief Vehicles

which will be stationed at strategic locations across NCR Delhi and other metros;
(b) if so, the details thereof;

(c) the existing measures that are enforced to provide security to the working
women especially at odd hours;

(d) how far the existing measures have controlled women harassment; and

(¢) the new/fresh action plan to ensure safety to the working women during

working hours and during transit?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Government has envisaged establishment of an
integrated Computer Aided Dispatch (CAD) platform for supporting Geographical
Information System (GIS) Based Call Taking and Global Positioning System (GPS) based
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Police vehicle dispatch function that will help to improve the efficiency in responding to
women distress calls and provide speedy assistance. The Project is to be implemented
in 114 identified cities, which includes 54 cities having a population of more than One
Million and cities / towns which are the capitals of the States/UTs as well as headquarters
of 41 highly crime prone districts.

The project involves a total expenditure of I 321.69 crore which includes an
implementation cost (one time) of Rs. 204.25 crore, recurring expenditure (operational
cost for 5 Years) of ¥ 102.12 crore and expenses for the central monitoring and evaluation
project management unit of approx ¥ 15.32 crore. The Cabinet Committee on Economic
Affairs has approved the proposal on 05.02.2014 and has sanctioned a total of I 321.69
crore out of the Nirbhaya Fund. The list of cities earmarked for implementation of the
project is given in Staement (See below).

(c) to (e) As per the seventh schedule to the Constitution of India ‘Police’ and
‘Public Order’ are State subjects and, as such, the primary responsibility of prevention,
detection, registration, investigation and prosecution of crime, lies with the State
Governments/Union Territory Administrations. However, Government of India is deeply
concerned with the welfare of women and through various schemes and advisories to the
State Governments/Union Territory Administrations, augments the efforts of the States /
UTs. Periodic meetings are also conducted with States/UTs to improve co-ordination and

obtain ground level information in this regard.

Delhi Police has taken various steps for safety and security of women. These
measures include identifying the vulnerable areas requiring presence of adequate police
staff, including women police. Delhi Police has issued instructions to BPOs / Call Centres
to ensure that women employees are not made to travel alone with the cab driver and a
duly verified security guard or a male colleague (a regular employee of the company) is
invariably present in each cab carrying women staff particularly during the night hours
i.e. from 8 p.m. to 7 a.m. BPOs / Call Centres have also been asked to exercise effective
checks and controls on the vehicles movement in order to prevent unwarranted activities by

cab drivers, such as picking up strangers, straying away from the designated route, etc.

Vulnerable routes generally taken by women returning from work atnight from BPOs,
IT Firms, Malls etc. and routes taken by families and women returning from entertainment
hubs at night have been identified. PCR vans, motorcycle patrols, Emergency Response

Vehicles have been extensively deployed along these routes.

Delhi Police on regular basis keeps on informing the Delhi Government and Civic
Agencies about dark stretches on such vulnerable routes and requests to ensure proper
arrangements of lighting to prevent crime at night hours.

No specific data on the effectiveness of the above mentioned measures are

available.
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Statement
S1. No. City State / UT
Type A City - Population less than 2 Million
1. Diu Daman and Diu
2. Lakshadweep Lakshadweep
3. Gangtok Sikkim
4. Tiruchirapalli Tamil Nadu
5. Itanagar Arunachal Pradesh
6. Daman Daman and Diu
7. Port Blair Andman and Nicobar Islands
8. Kohima Nagaland
9. Dadra and Nagar Haveli Dadra and Nagar Haveli
10. Aizwal Mizoram
11. Imphal (West) Manipur
12. Imphal (East) Manipur
13. South Goa Goa
14. North Goa Goa
15. Shimla Himachal Pradesh
16. Shillong Meghalaya
17. Udaipur Rajasthan
18. Puducherry Puducherry
19. 24 Parganas South West Bengal
20. Chandigarh Chandigarh
21. Durg-Bhilainagar Chhattisgarh
22. Raipur Chhattisgarh
23. Ranchi Jharkhand
24, Amritsar Punjab
25. Dhanbad Jharkhand
26. Vasai Virar Maharashtra
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S1. No. City State / UT

27. Srinagar Jammu and Kashmir
28. Jabalpur Madhya Pradesh
29. Jamshedpur Jharkhand

30. Guwahati Assam

31. Faridabad Haryana

32. Rajkot Gujarat

33. Madurai Tamil Nadu

34. Trivandrum Rural Kerala

35. Gurgaon Haryana

36. Chittorgarh Rajasthan

37. Ludhiana Punjab

38. Dehradun Uttarakhand

39. Agartala Tripura

40. Vadodara Gujarat

41. Bhopal Madhya Pradesh
42. Dhubri Assam

43. Kota Rajasthan

44, Ganganagar Rajasthan

45. Patna Bihar

Type B City - Population less than 4 Million, but greater than 2 Million

1. Coimbatore
Indore

Bhubaneshwar

Ea

Balasore
Sagar
Gwalior
Bhilwara

Bharatpur

A S N

Nizamabad

10. Ajmer

Tamil Nadu
Madhya Pradesh
Odisha

Odisha

Madhya Pradesh
Madhya Pradesh
Rajasthan
Rajasthan
Andhra Pradesh

Rajasthan
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SI. No.  City State / UT
11. Kollam Kerala
12. Adilabad Andhra Pradesh
13. Khammam Andhra Pradesh
14. Coochbehar West Bengal
15. Nagaon Assam
16. Uttar Dinajpur West Bengal
17. Kozhikode Kerala
18. Thrissur Kerala
19. Thrissur Rural Kerala
20. Kochi Kerala
21. Vijaywada City Andhra Pradesh
22. Meerut Uttar Pradesh
23. Nalgonda Andhra Pradesh
24. Aligarh Uttar Pradesh
25. Alwar Rajasthan
26. Varanasi Uttar Pradesh
27. Aurangabad Mabharashtra
28. Jodhpur Rajasthan
29. Karimnagar Andhra Pradesh
30. Jalpaiguri West Bengal
31. Hyderabad Andhra Pradesh
32. West Godavari Andhra Pradesh
33. Malda West Bengal
34. Coimbatore Tamil Nadu
Type C City - Population greater than 4 Million
1. Kurnool Andhra Pradesh
2. Malappuram Kerala
3. Chittoor Andhra Pradesh
4. Vishakapatnam Andhra Pradesh
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Sl. No. City State/UT
S. Agra Uttar Pradesh
6. Kolkata West Bengal
7. Lucknow Uttar Pradesh
8. Krishna Andhra Pradesh
9. Ahmednagar Maharashtra
10. Kanpur Uttar Pradesh
11. Surat Gujarat
12. Ghaziabad Uttar Pradesh
13. Asansol West Bengal
14. Howrah West Bengal
15. Guntur Andhra Pradesh
16. Pune Mabharashtra
17. Purba Midnapur West Bengal
18. East Godavari Andhra Pradesh
19. Nadia West Bengal
20. Cyberabad (R.Reddy) Andhra Pradesh
21. Hoogly West Bengal
22. Allahabad Uttar Pradesh
23. Paschim Midnapur West Bengal
24, Nasik Mabharashtra
25. Ahmedabad Gujarat
26. Jaipur Rajasthan
27. Murshidabad West Bengal
28. Burdwan West Bengal
29. Bangalore Karnataka
30. Chennai Tamil Nadu
31. 24 Parganas North West Bengal
32. Mumbai Mumbai
33. Greater Mumbai Mabharashtra
34. Kurnool Andhra Pradesh
35. Malappuram Kerala
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Delhi most violent place in the country

3737. DR. T.N. SEEMA: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether Delhi is the most violent place in the country according to National

Crime Records Bureau;
(b) if so, the details thereof;

(c) whether cases of crime including murder/robbery/looting/theft/chain
snatching, etc. are on the rise in the NCT of Delhi;

(d) if'so, the details thereof and the total number of such cases reported and solved
along with the action taken against the guilty persons during last three years and the

current year, area-wise;
(¢) whether Delhi Police has failed to solve all the reported cases; and

(f) if so, the details thereof and the reasons therefor and the remedial action taken

by Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) As per the report ‘Crime in India-2013” of NCRB,
the total violent crimes registered in Delhi stands at 10733 and the rate of violent crime
reported per lakh of population is 54.4. The increased registration (80184) of IPC cases
in 2013 was a result of concerted efforts made by the Delhi Police to ensure registration
of FIRs. Delhi, being the capital of the country, has been developing at a rapid pace. This
rapid urbanization has also led to certain factors which have a bearing on the crime rate
in the city.

(c) to (f) District-wise details of cases reported to Delhi Police during the last three
years and the current year i.e. 2011, 2012, 2013 and 2014 (upto 30.6.2014) is given in
Statement-I (See below). The details of cases reported, worked out and persons arrested
during the last three years and the current year i.e., 2011, 2012, 2013 and 2014 (upto
30.6.2014) is given in Statement-II (See below).

Sincere efforts are made by Delhi Police to solve all the cases. Investigation is
conducted in a scientific and professional manner to get the accused persons convicted.
Special teams are formed and efforts are made by specialized units to solve the unsolved
cases. Apart from this, Delhi Police also emphasises on public participation in solving
crime through various community policing schemes such as the "Eyes and Ears Scheme";
"Parivartan" (an initiative on women participation in beats in slum areas), regular meetings
with citizens committees, RWAs, market associations, etc. The police public participation

has yielded satisfactory results in solving cases.
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Incidents of acid attacks on women

+3738. SHRI PRABHAT JHA:
SHRI VIJAY GOEL:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the incidents of acid attacks on the women are rising
continuously in the country;

(b) if so, the details thereof;

(c) whether taking cognizance of these cases the Hon’ble Supreme Court of India
has directed Government to frame a policy for the rehabilitation of the victims of acid
attacks; and

(d) if so, the details thereof and by when the rehabilitation policy is likely to be
framed?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) and (b) As per data available the total number of cases registered
on account of acid attacks during 2011, 2012 and 2013 indicating cases registered (CR),
number of women victim (WMYV), cases chargesheeted (CS), persons arrested (PAR),
persons chargesheeted (PCS) is given in Statement (See below).

(c) and (d) Section 357A of the Code of Criminal Procedure (Cr. P.C.) stipulates
that every State Government in consultation with the Central Government shall prepare
a scheme for providing funds for the purpose of compensation to the victims of sexual
assault and other assault cases. Ministry of Home Affairs is overseeing the notification
and implementation of Victim Compensation Scheme by the States / UTs. As per
available information, except, Andhra Pradesh, Madhya Pradesh, Meghalaya, Nagaland,
Telengana; all other States and Union Territories have notified their scheme and details
of notifications are available in Ministry of Home Affairs website Attp://mhal.nic.in/
par2013/AnnexLSQNo203For220714.PDF.

Ministry of Home Affairs has recently issued an Advisory on "Measures to be taken
to prevent acid attacks on people and for treatment and rehabilitation of survivors" on
30th August, 2013 arising from the directions of the Hon’ble Supreme Court in Writ
Petition (Criminal) no. 129/2006, Laxmi vs Union of India and others to all States/UTs
for regulating sale of acids and minimize the easy availability of acids. This Advisory
is available in Ministry of Home Affairs website http://www.mha.nic.in/sites/upload
files/mhal/files/Advisory After Supreme Court Order in Laxm Case_Shortpdf. As per
the provisions of Poisons Act 1919, The Poisons Possession and Sale Rules, 2013, are
to be formulated and enforced by the States/UTs. The formulation of the rules is being
monitored by Hon’ble Supreme Court directly. However, Ministry of Home Affairs is
also pursuing the States / UTs to expedite the formulation and effectively implement the
rules and interim measures as enumerated in the aforesaid advisory.

+Original notice of the question was received in Hindi.
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Trafficking of women and children

73739. SHRI PRABHAT JHA:
SHRI VIJAY GOEL:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the number of cases pertaining to the trafficking of

women and children in the country are increasing;
(b) if so, the details thereof;

(c) whether the existing legal and police administration system is ineffective in

preventing the ongoing trafficking of women and children in the country; and

(d) if so, the details thereof and whether there is any proposal to formulate a new

and strict law in this regard and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Under certain Sections of IPC, a total of 3517 cases,
3554 cases and 3940 cases were registered under various crimes committed under Human
Trafficking (which includes Immoral Traffic (Prevention) Act, 1956, buying of minor
girls for prostitution (Sec. 373 IPC), selling of minor girls for prostitution (Sec. 372 IPC),
procuration of minor girls (Sec. 366-A IPC) and importation of girls from foreign countries
(Sec. 366-B IPC)) during 2011, 2012 and 2013 respectively, showing an increasing trend

and State/UT wise details are given in Statement (See below).

(c) and (d) The success of the efforts to curb the human trafficking lies with the
effective implementation of the extant legislation which is the primary responsibility of
the State Government as per Seventh Schedule of the Constitution of India. However, the
Government of India has adopted a multi-pronged approach to combat human trafficking
including commercial sexual exploitation by setting up of Anti-Trafficking Nodal Cell
in Ministry of Home Affairs; launching certificate course on Anti-Human Trafficking
by Indira Gandhi National Open University (IGNOU) in partnership with the States;
a comprehensive scheme for strengthening law enforcement response by establishing
integrated Anti-Human Trafficking Units (AHTUs) and massive sensitization, awareness

and capacity building through Training of Trainers.

Ministry of Home Affairs has recently launched a web portal on Anti Human
Trafficking (stophumantrafficking mha.nic.in) as one-stop IT information repository on
issues relating to human Trafficking. Nodal Officers of AHTUs of all States and UTs are
inter-connected with each other with intranet facility, which help in tracking cases having

interstate ramifications. It also provides an important link to National Portal on missing

TOriginal notice of the question was received in Hindi.
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children, ‘Track Child” which is operational in many States. Ministry of Home Affairs
has issued various Advisories on Human Trafficking, which are available on Ministry
of Home Affairs’ Web Portal of Anti Human Trafficking at http.//stophumantrafficking-
mha.nic.in/forms/Sublinkl.aspx?lid=92. Government of India has recently enacted
Criminal Law (Amendment) Act, 2013, wherein Section 370 of the India Penal Code has
been substituted with Section 370 and 370A of IPC which provide for comprehensive
measures to counter the menace of Human trafficking including trafficking of children for
exploitation in any form including physical exploitation or any form of sexual exploitation,

slavery, servitude, or the force removal of organs.

Ministry of Home Affairs conducts regular quarterly meeting with the Nodal Officers
of AHTUs of all States/UTs to review the progress of AHTUs established throughout the

country.

Ministry of Women and Child Development is implementing "Ujjawala"-
Comprehensive Scheme for Prevention of Trafficking and Rescue, Rehabilitation,
Re-integration and Repatriation of Victims of Trafficking for Commercial Sexual
Exploitation. As on date, 276 projects have been supported by the Ministry, under which
153 rehabilitative homes have been sanctioned which can accommodate nearly 6450
victims. The Schemes provide for shelter, food, clothing for victims, counseling, medical
care, legal and other support, vocational training and income generation activities.
Trafficked victims are also given shelter in Short Stay Homes and Swadhar Homes for

women in difficult circumstances.

The integrated Child Protection Scheme(ICPS) extend emergency outreach services
through Childline toll free number 1098, open shelters for children in need in urban and
semi urban areas, support for family bases non-institutional care through sponsorship,
foster care, adoption and after care and institutional care for children and juveniles.
Ministry of Women and Child Development has formulated a protocol for Pre-rescue,
Rescue and Post-rescue operations of child victims of trafficking for the purpose of

Commercial Sexual Exploitation.
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Safety of North-Eastern people

3740. SHRI VIVEK GUPTA: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether Government is aware of recent death of a 30 year old man from
Manipur, beaten in NCR, later succumbed to his injuries and died, if so, what is

Government planning to do in this regard;

(b) the details of plans/measures proposed to protedt North-Eastern people in
other parts of the country;

(c) whether Government has any schemes, implemented/proposed to support and
rehabilitate North-Eastern victims of violence and their families and if so, the State-wise,

scheme-wise details of number of beneficiaries thereof; and

(d) the details of redressal mechanism and emergency helpline facilities in place

for people of North-Eastern States?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) Yes, Sir. In the intervening night of 20/21.07.2014 at about 01:00
AM an unfortunate incident of death of Late Shri Akha Salouni had occurred. Delhi Police
has registered a case vide FIR No. 610/2014 dated 21.07.2014 under section 302/34 IPC
r/w Section 3 of SC/ST(POA) Act at Police Station Kotla Mubarkpur. All the five accused

persons have been arrested.

(b) to (d) ‘Police’ and ‘Public Order’ are State Subjects under the Seventh Schedule
(List-IT) to the Constitution of India and, therefore, the State Governments and Union
Territory Administrations are primarily responsible for prevention, detection, registration,
investigation and prosecution if all crimes within their jurisdiction. The Union Government,
however, attaches the highest importance to the matters relating to the policy for people
from North-Eastern Region. The Government of India have issued an advisory on 14th
May, 2012 to the State Governments/Union Territories regarding the steps that need to
be taken to afford greater measure of protection to people from North-Eastern Region.
Government of India has also suggested an action plan/perception management plan for
providing security to the citizens from North-East Region to all State Governments/Union
Territories vide letter dated 3rd June, 2013.

In addition to this, Delhi Police has taken the following initiatives for the security
of people from North-Eastern Region:-

(i) Delhi Police has issued a Separate Standing Order Procedure 383/2014 to deal
with North-Eastern Security related issues.

(i) Special Helpline No. 1093 has been introduced on 14th Feb, 2014.
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(ii1) Special Cell for North East has started functioning at Nanakpura, Delhi and
15 police personnel from NE States have been posted in the Cell. A DCP rank
officer from North East has been designated as Incharge of Special Police Unit
for North Eastern Region, Nanakpura, Delhi.

(iv) 34 representatives have been appointed from the students and volunteers as
Delhi Police representatives for North Eastern States and they have been
given training on how to assist the victims from North Eastern States during

the crisis.

(v) 1G Rank officer of Delhi Police has been appointed as Nodal Officer for North
East related issues.

(vi) As and when any case is reported, Delhi Police promptly takes action and
registers FIR.

Increase in crimes against women in metropolitan cities

3741.SHRIVIJAY JAWAHARLAL DARDA: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whetheritisa factthatcrimes against women have increased in the metropolitan

cities and other urban areas during last some years;
(b) if so, what has been done by Government in this regard;

(c) the details of crimes against women during the last three years in major

metropolitan cities of the country;

(d) whether in the wake of crimes against women, Government proposes to recruit
more women, at least 30 per cent, in the police forces and would recommend to States

also accordingly; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) A total number of 33,789 cases, 36,622 cases and
53,464 were reported in the mega cities including metro cities (city having population
of 10 lakh or more) during 2011, 2012 and 2013 respectively showing a rising trend.
City wise (including metropolitan cities) number of cases registered, cases chargesheetd,
cases convicted, persons arrested, persons chargesheeted and persons convicted under
various crime committed against women during 2011-2013 are given in http.//mhal .nic.
in/par2013/AnnexuretoRSUNSQ3741 13.08.2014.pdf.

(d) and (e) As per the Seventh Schedule to the Constitution, Police is a state subject.
Hence it is the responsibility of the State Governments to give adequate representation to

women in the State Police Forces. However, the Ministry of Home Affairs had issued a
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detailed advisory dated 4.9.2009 to all State Governments / UTs pertaining to the safety
and security of women and control of crimes against them. One of the steps suggested
in the advisory is increasing the overall representation of women in the police forces at
all levels through affirmative action so that they constitute about 33% of the police. The
Ministry of Home Affairs has issued another advisory on 22nd April 2013 whereby the
States / UTs were requested to raise the representation of women in Police to 33%. The
aforesaid advisory is available in Ministry of Home Affairs website Attp://www.mha.nic.
in/sites/upload_files/mha/files/AdvisoryWomenPolice-290513.pdf.

Child trafficking

3742. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government is aware that child trafficking in the country has become
quite rampant and despite pressure from judiciary and international bodies, no tangible

results have been achieved so far;

(b) how many children have been reported to be kidnapped and trafficked during

the last three years;
(¢) how many of them have been rescued by Government agencies so far;

(d) whether Government is aware that these abducted children find places in

brothels and are forced for prostitution; and
(e) if so, the action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) As per data available, a total number of 1002, 932
and 1330 cases were registered under various crimes committed under Child Trafficking
(which includes buying of minor girls for prostitution, selling of minor girls for prostitution
and procuration of minor girls) during 2011, 2012 and 2013 respectively. State/UT wise

details is given in Statement-I (See below).

Actotal number of 16607, 19586 and 32726 children (below 18 years) were kidnapped
and abducted during 2011, 2012 and 2013, respectively. States/UTs-wise details is given
in Statement-II (See below).

(¢) The information pertaining to victims rescued under child trafficking during,
the year 2013 is given in Statement-III (See below).

(d) and (e) As kidnapped and abducted children are exposed to high risk situations,

they are vulnerable and fall prey to crimes of exploitations, including human trafficking.

‘Police” and ‘Public Order’ being State subjects under Seventh Schedule of the
Constitution of India, the primary responsibility for preventing and combating the crime

of human trafficking lies with the State Governments. The Government of India has
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adopted a multi-pronged approach to combat human trafficking including commercial
sexual exploitation by setting up of Anti-Trafficking Nodal Cell in Ministry of Home
Affairs; launching certificate course on Anti-Human Trafficking by Indira Gandhi
National Open University (IGNOU) in partnership with the States; a comprehensive
scheme for strengthening law enforcement response by establishing integrated
Anti-Human Trafficking Units (AHTUs) and massive sensitization, awareness and

capacity building through Training of Trainers.

Ministry of Home Affairs has issued various Advisories to all States/UTs on
Human Trafficking, especially Advisory on missing children-measures needed to prevent
trafficking and trace the children issued on 31st January, 2012, wherein it was specifically
advised to prevent children from being victims of any heinous or organized crime such
as, victims of rape, sexual abuse, child pornography, organ trade etc. The advisory also
envisages computerization of records, DNA profiling, involvement of NGOs and other
organizations, community awareness programmes etc. to facilitate the tracing of missing
children. These advisories are available at MHA’s Web Portal on Anti Human Trafficking
at http://stophumantrafficking - mha.nic.in/forms/Sublinkl.aspx?lid=92. Government of
India has recently enacted Criminal Law (Amendment) Act, 2013, wherein Section 370
of the India Penal Code has been substituted with Section 370 and 370A of IPC which
provide for comprehensive measures to counter the menace of Human trafficking including
trafficking of children for exploitation in any form including physical exploitation or any

form of sexual exploitation, slavery, servitude, or the force removal of organs.

Ministry of Women and Child Development has launched a nationwide portal
namely ‘Track Child’ (www.trackthemissingchild.gov.in/trackchild/index.php) in the
country, which is aimed at maintaining the data of all children availing rehabilitation
services under the Integrated Child Protection Scheme (ICPS). The software contains
details of missing children reported in Police Stations. The portal facilitates matching of

the children availing services under the Scheme with the reported missing children.

In addition, Ministry of Home Affairs has also launched a Web Portal on Anti
Human Trafficking titled www.stophumantrafficking-mha.nic.in, which is a vital 1T
tool for Sharing of information across all stakeholders, States/UTs and civil society
organizations for effective implementation of Anti-Human trafficking measures. It, inter-
alia, provides an important link to National Portal on Missing Children, ‘TrackChild’

which is operational in many States.

Ministry of Women and Child Development is implementing Ujjawala - A
comprehensive Scheme for Prevention of Trafficking and Rescue, Rehabilitation,
Re-integration and Repatriation of Victims of Trafficking for Commercial Sexual

Exploitation.
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Statement-I11
State/UT-wise number of children (below 18 years of age group)
kidnapped and abducted during 2011 to 2013
SI. No. State/UT 2011 2012 2013
1. Andhra Pradesh 735 781 1014
2. Arunachal Pradesh 15 20 63
3. Assam 29 68 80
4. Bihar 1821 2601 2776
5. Chhattisgarh 283 276 1634
6. Goa 17 18 93
7. Gujarat 607 838 1432
8. Haryana 546 709 911
9. Himachal Pradesh 108 122 279
10. Jammu and Kashmir 51 23 35
11. Jharkhand 81 215 339
12. Karnataka 262 798 1135
13. Kerala 163 176 175
14. Madhya Pradesh 538 644 2262
15. Maharashtra 949 958 1873
16. Manipur 81 100 113
17. Meghalaya 23 9 35
18. Mizoram 4 2 3
19. Nagaland 0 6 6
20. Odisha 187 117 409
21. Punjab 349 468 696
22. Rajasthan 786 847 1426
23. Sikkim 11 8 14
24. Tamil Nadu 558 590 529
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Sl. No. State/UT 2011 2012 2013
25. Tripura 105 35 117
26. Uttar Pradesh 3739 4249 6009
27. Uttarakhand 39 60 182
28. West Bengal 660 767 2630

ToTAL (STATES) 12747 15505 26270
29. Andaman and Nicobar Islands 11 8 13
30. Chandigarh 43 64 185
31. Dadra and Nagar Haveli 8 12 11
32. Daman and Diu 2 3 10
33. Delhi (UT) 3789 3976 6203
34. Lakshadweep 0 0 0
35. Puducherry 7 18 34

TotaL (UTs) 3860 4081 6456

TotaL (ALL-INDIA) 16607 19586 32726
Source: Crime In India.

Statement-I111
State /UT-wise victims reported and victims rescued under
child traffikcing during 2013
Sl State/UT Total Number of Number of Data not
No. Victims Victims rescued received for
reported trafficked (below 18 years) the month
(below 18 years)

1 2 3 4 5
1.  Andhra Pradesh 15 16 Jan, Feb., & Oct.
2. Arunachal Pradesh 33 15
3. Assam 195 142
4.  Bihar 95 95 July to Dec.
5. Chhattisgarh 111 109
6. Goa 0 0 March, August,

Sept., Dec.
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1 2 3 4 5

7. Gujarat 46 30

8. Haryana 0 0 NR

9. Himachal Pradesh 0 0
10.  Jammu and Kashmir 0 0
11.  Jharkhand 0 0 NR
12. Karnataka 0 0 Mar. to Dec.
13. Kerala 136 136 Dec.
14. Madhya Pradesh 7 7 Jan. to June,

Nov., Dec.
15. Mabharashtra 160 158 Mar.
16. Manipur 0 0 Except May
17. Meghalaya 0 0 NR
18. Mizoram 0 0
19. Nagaland 1 1 Mar.
20. Odisha 380 264
21. Punjab 0 0 NR
22. Rajasthan 1083 1038 Nov. - Dec.
23. Sikkim 0 0
24. Tamilnadu 386 386
25. Tripura 0 0
26. Uttar Pradesh 74 132
27. Uttarakhand 82 42
28. West Bengal 0 0 NR
TOTAL STATES 2804 2571
29. Andaman and 0 0
Nicobar Islands

30. Chandigarh 1 1
31. Dadra and Nagar Haveli 0 0 Oct., Dec.
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1 2 3 4 5
32. Daman and Diu 0 0 May, June, Oct.
to Dec.
33. Delhi 848 848 Feb., July, &
Sep.,

34. Lakshadweep 0 0

35. Puducherry 0 0 May
ToraL UTs 849 849
ALL InDIA ToTAL 3653 3420

Drug addicts, peddlers in Connaught Place

3743. SHRI D. RAJA: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether it is a fact that the Connaught Place, particularly the place near
Hanuman Temple on Baba Kharak Singh Marg has become a den of drug addicts, peddlers

and substance abusers; and

(b) if so, the details thereof and the reasons for failure of the Delhi Police to
prevent this menace even though such things are taking place in front of the Connaught

Place police station and that too in the day light?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) and (b) No, Sir. Delhi Police takes action as per law against the
culprits who are found indulged in drug peddling, drug addicts etc. Field staff have been
briefed to keep vigil in their area to ensure that such illegal activities do not take place in

the area.

However, the details of cases registered by Delhi Police under Narcotic Drugs and
Psychotropic Substances Act in the area around Hanuman Temple on Baba Kharak Singh
Marg, P.S. Connaught Place, New Delhi, during the years 2011, 2012, 2013 and 2014
(upto 31.7.2014) are as under:-

Year Reported Person arrested
2011 21 25
2012 17 17
2013 04 04

2014 (upto 31.07.14) 03 04
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Inter-State boundary dispute between Assam and its neighbouring States

3744. SHRI RONALD SAPA TLAU: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government is aware of any inter-State boundary dispute between
Assam and its neighbouring States, particularly, with Mizoram and if so, the details and
the status thereof; and

(b) the measures taken by the Central Government to amicably solve the
problem?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) and (b) There are some issues relating to demarcation of boundaries
between the states of Assam-Nagaland, Assam-Arunachal Pradesh, Assam-Meghalaya
and Assam-Mizoram. The approach of the Central Government has consistently been
that inter-state boundary disputes can be resolved only with the willing cooperation
of the state Governments concerned and that the Central Government works only as a
facilitator for amicable settlement of the dispute in a spirit of mutual accommodation
and understanding. The Government of Assam had filed original Suit No. 2/88 and
1/89 in the Supreme Court of India for demarcation of boundaries between the states
of Assam-Nagaland and Assam-Arunachal Pradesh, respectively. The Supreme Court
of India has appointed a Local Commission for identification of the boundaries of the
States of Assam-Nagaland and Assam-Arunachal Pradesh. While hearing an application
filed by Government of Nagaland in Original Suit No. 2/88, the Supreme Court vide
its order dated 20.08.2010, inter alia, directed that apart from continuation of the Local
Commission, possibility to resolve the issue through mediation may also be explored and
for this purpose appointed two Co-mediators. Co-mediators, after series of meetings with
the Governments of Assam and Nagaland and other stakeholders, submitted a report to
the Supreme Court of India in October, 2013. In respect of Assam-Arunachal Pradesh
boundary dispute, the Local Commission has submitted its final report to the Supreme
Court of India in June, 2014.

In so far as, boundary dispute between Assam and Meghalaya and Assam-Mizoram
is concerned, the Central Government has advised both the State Governments to settle
the dispute amicably.

Exodus of Reangs/Tuikuk from Mizoram

3745. SHRI RONALD SAPA TLAU: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether the Reangs/Tuikuk who exodussed from Mizoram do not want to
come back to Mizoram from Tripura despite positive efforts of Government of Mizoram
and if so, the details thereof;
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(b) the root cause of the exodus of Reangs from Mizoram and the details of
reasons therefor; and

(c) the measures taken by the Central Government for permanent solution to the
plight of Reangs in Mizoram?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) Yes Sir. Despite several efforts by the Government, the
repatriation process was disrupted on several occasions due to resistance by Mizo NGOs
and also resistance by some Bru leaders due to their own vested interests.

(b) Due to ethnic tension between Reang tribals and Mizos, about 30,000 Reang
(Bru) people (about 5000 families) from Western Mizoram migrated from October, 1997
onwards. The Bru migrants are sheltered in the six relief camps set up in Kanchanpur
District of North Tripura .

(¢) The details are given in Statement.
Statement

Measures taken by Government for permanent solution to the
plight of Reangs in Mizoram

Ministry of Home Affairs has been extending grants-in-aid to Government of Tripura
since 1997-98 for maintenance of Brus lodged in various relief camps for providing relief
items like Rice, Ration/Cash dole etc. and to Government of Mizoram for rehabilitation

and repatriation of Bru migrants since 2004-05 .

2. Ministry of Home Affairs has released approx. I 222 crore to Govt. of Tripura
since 1997-98 for maintenance of Brus lodged in various relief camps and I 44 crore
to Govt. of Mizoram since 2004-05 for disbursement to Bru migrant families for their
rehabilitation in Mizoram.

3. As aresult of regular follow-up by Ministry of Home Affairs with the State
Governments of Mizoram and Tripura, approx. 1210 Reang families (approx. 4000
people) have been repatriated so far which includes repatriation of about 173 families
(889 members approx.) during June, 2014.

4.  The issue of Bru repatriation is being monitored at the highest level in this
Ministry and the Government of India is taking all possible steps for their early repatriation
to their homes in Mizoram.

Additional forces and helicopters to Odisha to fight naxal menace

3746. SHRI KALPATARU DAS: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government of Odisha has made a request for providing additional

police personnel for anti-naxal operations in the State;
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(b) if so, the details thereof;

(¢) whether the State Government has also asked for additional services of

helicopters in the State to fight naxal menace; and

(d) if so, the details thereof, inter-alia indicating the help that has so far been

provided to the State Government in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) Requests for additional battalion of Central Armed
Police Forces (CAPFs) and services of officers of CAPFs are received from the State
Governments from time to time which are considered keeping in view the requirements
projected by the State as well as demands of other LWE affected States, availability of
force and security situation in the particular state.

The State Government of Odisha has demanded an additional battalion of the CAPF
for deployment in Odisha and has allso requested for officers from CAPFs. In the past,
the State Government of Odisha has requested for two dedicated military helicopters to
the State.

At present, a total number of 102 coys of CAPFs which include 48 coys of Border
Security Force (BSF), 48 coys of Central Reserve Police Force (CRPF) and 6 coys of
Commando Battalion for Resolute Action (CoBRA) have been deployed in Odisha for
assisting the State Police in undertaking anti-LWE operations.

The Ministry of Home Affairs has granted ‘in-principle’ approval for an amount of
% 10.00 crore to the State Government of Odisha for the purpose of hiring helicopters on
need basis, for the forces deployed in LWE affected areas.

The Central Government has also provided the officers of CAPFs on deputation to
Odisha Police for utilization of their seivices in anti-LWE operations in the State.

Appointments on compassionate ground in Delhi Police

3747. SHRIMATI GUNDU SUDHARANI: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) the laid down process for submission of requests for appointment on

compassionate ground in Delhi Police;

(b) the criteria adopted for consideration of compassionate ground appointment
in Delhi Police;

(¢) the number of pending appointments under compassionate ground so far;

and

(d) by when all the pending cases will be decided?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) and (b) Delhi Police has adopted the provisions and criteria for
compassionate appointment in Delhi Police as per the Scheme for compassionate
appointments of Department of Personnel and Training, Ministry of Personnel, Public
Grievances and Pension and Standing Order No. Rec.-1 (previous S.0O. No. 39/2010)
of Delhi Police. Every representation / application for compassionate appointment is
considered/ vetted by the Police Establishment Board of Delhi Police.

(¢) and (d) Delhi Police reported that as on 31.07.2014, 155 cases are pending with
them. The meeting of Police Establishment is held once in six months or earlier, if the

need so arises.

Violation of norms by private school vans in Delhi

73748. SHRI PARVEZ HASHMI: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that a large number 840 of private vehicles are engaged for

the transportation of school chidren in Delhi;

(b) whether most of the abovesaid vehicles are running on CNG fuel and these
vehicles openly neglect the provisions prescribed from the safety point of view;

(c) whether it is observed that they carry more students than the prescribed limit,
lack fire extinguishers and medical kits and there is absence of valid driving licence etc.,

and

(d) if so, the details of additional provisions being made by Government for the
safety of students?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) No such record is available in the Transport Department
of Government of NCT of Delhi. However, during the enforcement drive such private
vehicles found plying as school-cabs are challaned and impounded. During the period
from 1.1.2014 to 7.08.2014, 387 challans were issued for 221 private vehicles for plying
as school-cabs and 214 such private vehicles have been impounded.

(b) and (c) Such survey has been conducted by the Transport Department of NCT
of Delhi in this regard. However, any such private vehicle found plying is challaned and

impounded as per rules.

Delhi Traffic Police takes action against the traffic-rules violations whenever noticed
by the traffic personnel.

(d) The additional provisions made by the Government for the safety of the
students are:

TOriginal notice of the question was received in Hindi.
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(1) Requirement of registration of the vehicles for school-cabs has been made

stricter.

(i) Condition for Registration/Fitness has been made more stringent for ensuring
safety of school-going children.

(ii1) Permit conditions for School-Cabs;

A number of permit conditions have been prescribed to ensure safety of school-
going children.

Besides this, the Delhi Police has informed that the guidelines have been framed by
the Hon’ble Supreme Court of India in CWP No. 13029/85 titled M.C. Mehta, Vs. Union
of India & Ors., which have been incorporated in Delhi Motor Vehicles Rules, 1993.

Plan to meet demand for drinking water in Delhi

+3749. SHRI PARVEZ HASHMI: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) the quantum of potable water being supplied to South Delhi;
(b) the details of the sources through which the supply is being made;

(¢) whether keeping in view the pressure of the rising population, any scheme is
under consideration for meeting the rising demand of water and if so, the details thereof;
and

(d) the details of capacity of Sonia Vihar water plant and the quantum of water
being supplied from this plant?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) The quantum of potable water supplied to South Delhi is approx.152
C Million Gallons Daily (MGD)

(b) The details of sources through which the supply is made are as under:

SI. No. Name of Water Treatment Plant (WTP) Total Supply (in MGD)
1. Sonia Vihar 91
2. Haider Pur 55
3. Chandrawal 5
(approx.)
4. Wazirabad |

(c) The Delhi Jal Board (DJB) has pursued the upstream water storage projects
on river Yamuna namely Renuka, Kishau & Lakhwar Vyasi Dams, the progress of which
is monitored by Ministry of Water Resources.

+Original notice of the question was received in Hindi.
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Matter of early resolution for full commissioning of Munak Canal with availability
of 95 MGD additional water to Delhi on account of savings in enroute seepage losses has

also been pursued by Delhi with Haryana state and Government of India (GOI).

Besides this, DJB has planned to augment its ground water resources in east and
north-west part of Delhi by rehabilitation and automation of ground water extracting

structures.

(d) The capacity of Sonia Vihar WTP is 140 MGD and the quantum of water
being supplied, is average 143 MGD.

Proposal to hand over Delhi Jal Board to private firm

+3750. SHRI PARVEZ HASHMI: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Delhi Jal Board is being handed over to private
institution;
(b) if so, the details of the firm which has been handed over the said work and

whether the firm is national or foreign;

(c) the details of the agreements entered into between Government and the firm
and the provisions made for the distribution of water and control over it and for supplying

water in view of the rising demand for water in future; and

(d) the details of measures taken for the betterment of the workers of Delhi Jal
Board?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) to (c) No Sir. However, the projects of water management based
on PPP model for improvement of water supply have been awarded to the following
agencies.

(i) M/s Malviya Nagar Water Services Private Ltd. for Malviya Nagar project

area.
(i) M/s MW Water Utility Pvt. Ltd. for Mehrauli and Vasant Vihar project areas.

(i) M/s Nangloi Water Services Pvt. Ltd. for Nangloi project area. The lead
partners of these firms are Indian entities.

The provisions and objectives of these projects are as under:

(i) Enhancing the service standards: use of latest technology and management
practices

(i) Improve quality with 24x7 scheduled availability of water

TOriginal notice of the question was received in Hindi.
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(ii1) Upgradation of physical infrastructure for supplying water

(iv) Reduction in Non-revenue water

(v) Extension of water supply to un-served areas

(vi) Energy conservation

(vii) Replacement/new connection of house service line from ferrule by DJB.

(viii) Customer care center: prompt response to complaints

(ix) Bills as per actual use

The brief details of the agreements are as under:

1.

M/s Malviya Nagar Water Services Private Ltd.

(i)

(i)

The project consists of construction of capital works in 02 years and
maintenance of the entire water distribution system of the project area

for 12 years from the date of handing over to the operator.

The Operator will contribute 30% of the capital project cost and this cost
will be covered under net operator rate awarded to the operator for the

entire concession period.

M/s MVV Water Utility Pvt. Ltd.

(i)

(i)

(i)

The project consists of construction of capital works for initial 02 years
and maintenance of the entire water distribution system of Mehrauli
projectarea for 8 years after completion of rehabilitation and development

period.

The project consists of construction of capital works for initial 02 years
and simultaneously maintenance of the entire water distribution system
of Vasant Vihar project area for 10 years from taking over of the project

by the operator.
100% funding will be done by DJB for Mehrauli and Vasant Vihar

projects.

M/s Nangloi Water Services Pvt. Ltd.

(1)

(i)

The project consists of construction of capital works for 04 years and
maintenance of the entire water distribution system of the project area
for the 15 years from the date of handing over to the operator.

The Operator will contribute 30% of the capital project cost and this
cost will be covered under net operator rate awarded to the operator for

the entire concession period.
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The accepted O&M cost payable to the operator is subject to achievements of the

service level benchmarks as defined in the contract.

(d) Number of employees assigned to the Project shall remain Delhi Jal Board
employees and will be deputed to implement the project under this management contract
without any change in service rules and conditions so that in future these water supply
improvement projects can be undertaken by DJB through its own staff having gained

experience and expertise.
Trafficking of newborn infants in Delhi

+3751. SHRI MOTILAL VORA: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government is aware that the trafficking of newborn infants in the

garb of adoption in Delhi and other parts of the country;

(b) whether it is also a fact that Law Commission of India had recommended
for the punishment of seven years imprisonment to the guilty persons of trafficking of

children and women;
(c) if so, the reaction of Government thereto;

(d) whether Government would enact a stringent legislation to prevent the

trafficking of children and women; and
(e) if so, by when the legislation would be enacted?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJTJU): (a) Incidents of trafficking of new born infants in the garb of
adoption in certain parts of the country have been reported.

(b) to (¢) Law Commission in their 64th Report of 1975 had recommended the
reforms of the Suppression of Immoral Traffic in Women and Girls Act, 1975. In their
146th Report of 1993 they had proposed the introduction of Section 373A in the Indian
Penal Code (IPC) for sale of women and children. The proposed sub-section (1) of Section
373 Ahad prescribed a punishment of imprisonment up to 7 years. The Central Government
had amended the IPC through the Criminal Law Amendment Act, 2013 whereby existing
Section 370 of the IPC was replaced by a new self-contained section which not only
defined the concept of human trafficking based on the United Natiion Convention on
Transnational Organized Crime and the supplementary protocol to Prevent, Suppress
and Punish Trafficking in Persons, especially women & children but also provided for
stringent punishments. Under sub-section (4), trafficking of a minor would now entail

a punishment of not less than 10 years imprisonment and which may extend up to life

TOriginal notice of the question was received in Hindi.
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imprisonment, and shall also be liable to fine. This Section along with Section 370A of
the IPC which deals with exploitation of minors are comprehensive and have adequate
punishments prescribed for trafficking of persons. Hence there is no necessity of further

amendments or the need for any new legislation.
Resentment among minority communities in Sikkim

+3752. SHRI MOTILAL VORA: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that the people of minority groups and Bhutia-Lepcha

community in the State of Sikkim have resentment against Government;

(b) whether it is also a fact that the resentment of local people is being instigated
by the terrorist factions of China and North-East and a conspiracy is going on to separate
the people of Bhutia-Lepcha communities from Sikkim in a planned way;

(c) whether Government is aware of the fact that China is funding the said

activities; and
(d) if so, the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJTIJU): (a) to (d) No Sir. There are no such reports.

Increase in heart attack deaths among ITBP troops

3753.DR. T. SUBBARAMI REDDY: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether incidents of heart attack deaths have increased recently among the
ITBP troops stationed at inhospitable, high altitude areas;

(b) if so, the details thereof;

(c) whether preventive health check up has been carried out among the ITBP
force for taking precautionary measures;

(d) if so, the details thereof;

(¢) whether any advisory has been issued by Director-General of ITBP for health
guide, including cutting down of high cholesterol food; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) There have been 5 incidents of heart attack deaths
among the troops stationed at inhospitable, high altitude areas out of a total 19 heart
attack deaths in ITBP in 2014.

TOriginal notice of the question was received in Hindi.
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(c)and (d) Yes Sir. Preventive health check-ups are being done on regular basis for all

the Force personnel and following precautionary measures are being taken regularly:-

(1) Annual Medical examination of all personnel is conducted for screening of
any disease and for treatment of disease, detected if any, follow up action is

taken.

(il)) ECG being carried out for personnel of 40 years of age and above during

Annual Medical examination.

(i) At Leh, in co-ordination with DRDO(Defence Research and Development
Organisation) and DIPAS (Defence Institute of Physiology and Allied
Sciences), pulmonary function tests and Echocardiography screening is being

done. So far about 4000 force personnel have undergone these tests.
(iv) All personnel are screened for cardiac profile and further investigation.

(v) Personnel detected, including those in high risk group, are provided necessary
treatment through Army/Central Armed Police Force/other authorized

Hospitals.

(e) and (f) Yes Sir. Advisory Guidelines were issued by Directorate General of ITBP
on 25th March, 2014. Details are given in Statement (See below). Besides above, DG,
ITBP also issued an exhaustive "recipe book" for preparation of healthy food with the
minimal use of oils, spices and salt. This is to cut down on the use of high cholesterol
ghee and oil for cooking at the border out posts, battalion locations and in the other mess

rooms of the Force.
Statement
Main Excerpts from the Advisory

Some important factors contributing to Cardiac diseases are (i) High blood pressure
(i1) Cigarette smoking (iii) Lack of physical activity and (iv) stress. But the most
important causative factor is High Cholesterol level in the Blood causing Blockages in
the Coronary Arteries and sudden death. To reduce incidents of such death due to cardiac
diseases (Coronary Artery Diseases, Myocardial Infarction, Heart Attack etc.) it is very
much important to keep Blood Cholesterol level in check. This can be done by adopting

following suggestions without altering the overall dietary pattern of troops:-
(a) Use of hydrogenated oil like, Ghee, Butter, Dalda be restricted.
(b) Use of Sunflower, Soya Oil, Mustard Oil and Groundnut Oil be encouraged.

(¢) Use combination/blend of two or more Vegetable oils (in rotation) Groundnut/
Sesame/Rice bran/Cotton seed/Canola/Sun Flower/Sun Flower+ Aum oil/
Palmolenic + Mustard Oil.
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(d) Re-use of heated oil should not be done which contains Trans fats, a major

causative factor for developing blockage of blood vessels.

(e) Preparation of non-veg food requires more oil, methods of preparation like
grilled, roast baked be followed for which necessary arrangement can be made

where ever possible.

(f)  Fish oil is healthy for heart by increasing HDL, hence fish can be included in

the diet, wherever possible.

(g) Usually Force personnel returning from leave bring with them cans of
ghee and use them liberally in their meals. This practice of using extra fats
(saturated), besides the normal oil/fat used as cooking medium is above the

upper permissible limits for fat intake and should be discouraged and curbed.

(h) Junk Foods such as Colas, Ketch-ups and other foods that supply empty

calories should be reduced.

(1)  Salt intake should be reduced to an average of not more than 5g per day (Salt
intake in India averages 15g per day). Excess salt in the form of salted Potato
Wafers packaged and processed foods, Indian Pickles, Pappad, Namkeens

which are properly used to enhance taste should be avoided.
Funds under SRE to maoist affected States

3754.SHRI BHUPINDER SINGH: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) how much funds have been provided to different Maoist affected States under
Security Related Expenditure (SRE) fund, the year-wise details thereof during last three

years; and
(b) what has been proposed for coming three years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) The State-wise detail of funds released under the
Security Related Expenditure (SRE) Scheme for Left Wing Extremism (LWE) affected

States during last three years and the current year is given in Statement (See below).

Under the Security Related Expenditure (SRE) Scheme, the Ministry of Home
Affairs gives ‘in-principle’ approval to the Annual Work Plan of the Left Wing Extremist
(LWE) affected States for the purpose of reimbursing the expenditure incurred by the State
Governments on counter-LWE operations. However, the reimbursement of the claims
of the State Governments under the Scheme is done on the basis of actual expenditure

incurred by them and as per the Scheme guidelines.
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Provision of budget under the SRE Scheme is made as per the Annual Work Plan of
the Scheme, finalized on the basis of proposals received from the State Governments of
LWE affected States.

Statement

State-wise detail of Funds released under the Security Related
Expenditure (SRE) Scheme for LWE affected States during last

three years and current year (as on 31.7.2014)

(Figures in ¥ lakh)
2011-12 2012-13 2013-14 2014-15

(ason 31.7.2014)
Andhra Pradesh 1072.77 1512.82 1798.02 509.56
Bihar 1364.91 786.83 1710.89 1344.67
Chhattisgarh 4237.08 5074.01 4214.41 1480.50
Jharkhand 7535.95 6754.94 4778.74 2471.30
Madhya Pradesh 27.50 65.05 55.75 70.00
Maharashtra 762.91 460.44 738.51 632.50
Odisha 2156.62 1531.34 4813.30 1823.31
Telangana - - - 509.56
Uttar Pradesh 200.01 550.11 533.28 133.12
West Bengal 1390.68 1330.70 2065.10 713.19
TotaL 18748.43 18066.24 20708.00 9687.71

Traffic congestion in Delhi

3755.SHRI GULAM RASOOL BALYAWI: Will the Minister of HOME AFFAIRS

be pleased to state:
(a) the details of places with traffic congestion in Delhi; and
(b) the action being taken in each case to solve the problem?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJTJU): (a) and (b) The details of places with traffic congestion in Delhi
and action taken in each case by Delhi Police to solve the problem are given in Statement
(See below).

In addition to this, Delhi Police has been constantly engaged in identifying measures/

new traffic circulation schemes for traffic improvement in Delhi.
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SAIL agreement with Iran

3756.SHRI DEVENDER GOUD T.: Will the Minister of STEEL be pleased to
state:

(a) whether itis a fact that SAIL has entered into an agreement with Iran to supply

steel worth Rs. 15,000 crores for setting up of railway network project; and
(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) No, Sir. SAIL has so far not entered into any agreement with Iran for

supply of steel for setting up of railway network project.
(b) Does not arise.
Primary classes in iron sheet roots in senior schools in Delhi

3757.SHRI NARENDRA KUMAR KASHYAP: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of senior schools under Government of Delhi having primary
wings;

(b) whether it is a fact that primary classes in a number of such schools are held
in rooms with iron sheet roofs, whereas the students of senior classes are accommodated

in pucca buildings;

(c) if so, the number of such schools, district-wise and the reasons for subjecting
the students of primary classes to the vagaries of extreme weather; and

(d) the immediate and long-term steps proposed to be taken and the funds
allocated, district-wise for construction of concrete roof for primary wings during the last

three years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) There are 420 schools under Government of NCT of Delhi

having primary wings.

Delhi Cantonment Board has 06 Senior Secondary schools and one Secondary level

school having primary wings.

New Delhi Municipal Council (NDMC) has 13 Senior Secondary schools having

primary wings.
(b) No, Sir.

(¢) and (d) Do not arise in view of (b) above.
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Natural disasters

13758. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether various parts of country had been affected by natural disasters,

including heavy rains, cloud bursts, floods and cyclone during past few years;

(b) if so, the State-wise details of number of people killed, loss of livestock,
damages caused to crops, and private property/ infrastructure during each of last three

years and current year;
(¢) whether Central teams visited affected States;
(d) if so, the conclusions submitted by these teams; and

(e) the State-wise details of assistance sought by affected States along with
amount allocated/ released for carrying out relief works and paying compensation, efc. to

the affected people thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) The details of the losses due to natural disasters
reported by the State Governments/ Union Territories during the last three years and

current year are given in Statement-I (See below).

(c) to (e) The concerned State Governments undertake relief operations in the
wake of natural disasters from the State Disaster Response Fund (SDRF) already placed
at their disposal in accordance with items and norms approved by the Government of
India. When the available resources are inadequate in the State, an additional assistance
is extended from the National Disaster Response Fund (NDRF) by following the laid
down procedure, which includes an assessment based on the spot field visit of an
Inter-Ministerial Central Team. The financial assistance is towards relief and not for

compensation of loss.

State-wise details of the assistance sought, dates of the visits of the Central Teams
constituted by the Ministry of Home Affairs, status of teams’ reports and assistance

approved during the last three years, are given in Statement-II (See below).

Details of allocation and releases from SDRF and NDRF during the last three years

and the current year are given in Statement-III.

TOriginal notice of the question was received in Hindi.
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Culprits identified in cases of communal violence

3759.SHRI RITABRATA BANERIJEE: Will the Minister of HOME AFFAIRS be

pleased to state:
(a) whether it is a fact that communal clashes are increasing in the country;

(b) if so, the year-wise and State-wise details of such cases that occurred during
the last three years; and

(c) in how many cases culprits have been identified and legal actions have been

taken against them?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) As per available information, the number of communal
incidents in the country, State-wise, in the last three years and during the current year upto
June, 2014 are given in Statement (See below). "Police" and "Public Order" being State
subjects under the Constitution of India, the responsibility of dealing with communal
violence and maintaining relevant data in this regard rests primarily with respective
State Governments. Details like persons arrested or convicted, etc., are not maintained

centrally.
Statement

State-wise details of communal incidents in the country from 2011 to 2014

Name of State 2011 2012 2013 2014
Incidents  Incidents Incidents  (up to June)
Incidents
1 2 3 4 5
Andaman and Nicobar Islands 0 0 0 0
Andhra Pradesh 33 60 15 3
Arunachal Pradesh 0 0 0 0
Assam 9 0 0 3
Bihar 26 21 63 32
Chandigarh 0 0 0 0
Chbhattisgarh 3 4 3 0
Delhi 4 3 2 2

Dadra and Nagar Haveli 0 0 0 0
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1 2 3 4 5
Daman and Diu 0 0 0 0
Goa 0 1 1 0
Gujarat 47 57 68 26
Haryana 1 2 2 2
Himachal Pradesh 0 0 0 0
Jammu and Kashmir 1 0 4 0
Jharkhand 12 11 12 3
Karnataka 70 69 73 44
Kerala 30 56 41 6
Lakshadweep 0 0 0 0
Madhya Pradesh 81 92 84 18
Mabharashtra 88 94 88 51
Manipur 0 0 0 0
Meghalaya 0 0 0 0
Mizoram 0 0 0 0
Nagaland 0 0 0 0
Odisha 9 4 3 3
Puducherry 0 0 0 0
Punjab 0 2 2 0
Rajasthan 42 37 52 33
Sikkim 0 0 0 0
Tamil Nadu 21 14 36 13
Telangana - - - 1
Tripura 0 0 0 0
Uttrakhand 4 0 3 6
Uttar Pradesh 84 118 247 56
West Bengal 15 23 24 6

TotaL 580 668 823 308
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Fencing of international border

3760.SHRI RITABRATA BANERJEE: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the fencing work has been completed throughout the country’s
international border;

(b) ifnot, how much is left to be covered;
(c) the State-wise details thereof; and
(d) by when the work will be completed?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) The Government of India has sanctioned fencing along
the Indo-Bangladesh and Indo-Pakistan borders only. Fencing has also been sanctioned
in a small patch along the Indo-Myanmar border. The details of border fencing along the
borders are as under:

Fencing along Indo-Bangladesh Border

(length in km)
Name of the State Sanctioned Completed Balance
West Bengal 1471.00 1236.15 234.85
Assam 229.03 224.29 4.74
Meghalaya 462.23 346.66 115.57
Tripura 848.00 782.46 65.54
Mizoram 349.33 233.54 115.79
ToTAL 3359.59* 2823.10 536.49
* The Sanctioned fence work was reduced to 3326.14 km during May, 2013.

Fencing along Indo-Pakistan Border

(length in km)
Name of the State Sanctioned Completed Balance
Punjab 461 462.45* -
Rajasthan 1056.63 1048.27* -
Jammu International Border 186 186 -
Gujarat 340 261.28 78.72
ToTAL 2043.63 1958.00 78.72

* Variation in length is due to topographical factors/alignment of fencing.
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Fencing along Indo-Myanmar Border:

The fencing along the Indo-Myanmar border has been sanctioned only in the State
of Manipur for a stretch of 10.00 km., out of which, about 4.00 km. of work has been
completed.

(d) The fencing work sanctioned along the Indo-Bangladesh Border and Indo-
Pakistan Border were targeted to be completed by 31.03.2014 and 31.05.2012 respectively.
However, the work has spilled over due to various impediments like delay in land
acquisition, delay in environment clearance, public protest, litigation, difficult terrain,
inundated/water logged/marshy areas etc. The executing agencies are in the process of
overcoming the impediments and deploying improved technology to fence the remaining
stretches which can withstand the terrain and weather condition. The sanctioned fencing
along Indo-Myanmar Border is targeted to be completed by 2014-15.

Implementation of Madhav Menon Committee’s recommendations

3761. DR. KANWAR DEEP SINGH: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government has adopted a National Criminal Justice Policy for the
country;

(b) whether Government is aware of the recommendations made by the Madhav
Menon Committee in the Draft National Policy on Criminal Justice Reforms;

(c¢) whether any measures are being taken up by the Ministry to implement the
recommendation relating to online registration of FIR at police stations; and

(d) if so, the State-wise details of implementation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) and (b) A Committee under the Chairmanship of Prof. N.R. Madhav
Menon was constituted on 3rd May, 2006 to draft a National Policy Paper on Criminal
Justice System in the country. The terms of reference of the Committee were as under:

"To prepare a draft national policy statement on criminal justice system in the
country keeping in mind various prevalent laws relating to the criminal law and
criminal procedure, court orders delivered by different courts in various cases,
commensurate with the contemporary ethos, norms, values and cultural changes in
the society; taking into account changing profile of the crime and criminals; and to
constitute a justice delivery system which is closer, feaster, fairer, uncomplicated
and inexpensive."

The Committee has submitted the draft National Policy on Criminal Justice on
1st August, 2007.

(c) and (d) The Committee, inter-alia, recommended on-line registration of FIR in

every police station.
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Online registration of complaints are being facilitated through Crime and Criminal
Tracking Network and System (CCTNS) i.e. Mission Mode project of the Ministry of Home
Affairs. Under this project, police stations across the country and all supervisory offices
responsible for criminal investigation will be provided with computers and accessories
with a software application built in, in order to facilitate registration and investigation of
criminal cases. The project provides for an online citizen services portal through which

citizens can lodge their complaints and track the status of those complaints.
Governance and law and order of Hyderabad

3762. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whetheritis a fact that recently the governance and law and order of Hyderabad
has been given to the Governor;

(b) if so, under which provisions of the Constitution, this arrangement has been

made;
(c) whether it is not in violation of the Constitution;
(d) if so, the reasons for such arrangement;

(e) whether it is also a fact that public representatives and Chief Minister of
Telangana are demanding for keeping governance and law and order under the control of
the Government of Telangana; and

(f) if so, what are the reasons that Government is not accepting this request?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Yes, Sir. On and from the appointed day, i.e., 02nd
June 2014 after the new State of Telangana came into existence, for the purpose of
administration of the common capital area of Hyderabad for both the States, the Governor
shall have special responsibility for the security of life, liberty and property of all those
who reside in such area under Section 8 of the Andhra Pradesh Reorganisation Act, 2014.
This is in addition to the responsibility of the State Government of Telangana vested
under item No.1 and 2 of List II of the Seventh Schedule of the Constitution. Norms have
been specified for the transaction of business by the Governor and State of Government

of Telangana.
(¢) No, Sir. This is not in violation of the Constitution.
(d) Hence the question does not arise.

(e) The Central Government after considering the numerous representations
and the special circumstances relating to Hyderabad had drafted the Bill to propose
the Section 8 on special responsibility of Governor and the Parliament had passed the
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Andhra Pradesh Reorganisation Act, 2014 after considering all the aspects. Further, the
special responsibility that Governor holds to protect residents of common capital area
of Hyderabad as per Section 8(3) of this Act, he shall, after consulting the Council of
Ministers of the State of Telangana, exercise his individual judgment as the action to be
taken. Government of Telangana vide this Ministry’s letter dated 04th June 2014 was
requested to furnish their comments for amendment of Business Transaction Rules of the

Government of Telangana. They had furnished their comments on 07th July 2014.

(f) In view of the above, there is no need to issue any amendments in this
regard.

Norms under NDRF and SDRF for compensation to crop loss

13763. SHRI RAM NARAIN DUDI: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the details of norms fixed for the compensation accruing to the farmers for
loss caused to crops due to natural calamity under National Disaster Response Force
(NDRF) and State Disaster Response Force (SDRF) at present;

(b) whether Government intends to amend the rules of SDRF and NDRF for
providing grant to the farmers for the crop loss upto less than 50 per cent due to the
natural calamity; and

(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) to (c) There are no norms for providing the compensation to farmers
for loss of their crops due to natural calamity under National Disaster Response Force and
State Disaster Response Force.

However, assistance is provided to the affected farmers from State Disaster
Response Fund (SDRF) and National Disaster Response Fund (NDRF) as per laid down
procedure. The extant norms inter-alia provide for assistance to the farmers in the form
of Agriculture input subsidy (where crop loss is 50% and above) for damage caused
to all types agriculture and horticulture crop areas due to the notified natural disasters
only (i.e. cyclone, cloud burst, drought, earthquake, tsunami, flood, hailstorm, landslides,
avalanche, fire, pest attack, cold waves/frost). These are I 4,500/- per ha. for rainfed
crops, < 9,000/- per ha. for assured irrigated crops, subject to minimum assistance not less
than ¥ 750 and restricted to sown areas, and I 12,000/~ per ha. for all type of perennial
crops, subject to minimum assistance not less than ¥1500/- and restricted to sown areas.,

where crop loss is more than 50% and above.

Financial assistance under SDRF/ NDRF in the wake of natural disasters is by way

of assistance and is not for compensation of loss.

TOriginal notice of the question was received in Hindi.
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In addition to regular schemes the farmers are entitled for compensation under the
National Agricultural Insurance Scheme of the Ministry of Agriculture, which is being

implemented by the concerned State Governments.

In this context, it is mentioned that the revision of the list of items and norms of
assistance, is reviewed normally after the award of successive Finance Commissions.
Taking into account various factors including the price rise, the Government of India
issued order on revised items and norms of assistance under SDRF and NDRF on 16th
January 2012 and was further modified on 28th September 2012. The Government of India
has modified the norms of certain items related to fully damaged pucca houses, gratuitous
relief, agriculture input subsidy, and fodder/ feed concentrate in cattle camps of assistance
from SDRF/NDRF on 21.6.2013 and subsequently for other types of damaged houses on
28.11.2013. These norms are available on the Ministry of Home Affairs website: www.

ndmindia.nic.in.
Development of border villages in Rajasthan

+3764. SHRI VIJAY GOEL: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether Government has any special plan for the development of villages of
Rajasthan situated at international border;

(b) whether it is being considered to provide military training to the local
inhabitants living in these bordering areas;

(c) whether firing at the border areas has caused the loss of life and property

there; and
(d) if so, the details of loss of life and compensation paid thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) There is no special plan under the consideration of this Ministry
for development of villages of Rajasthan situated at the international border. However,
Government of India has been implementing a Border Area Development Programme
(BADP) in all the 17 border States, as a part of comprehensive approach to the Border
Management, to meet the special developmental needs of the people living in the remote
and inaccessible border areas and to saturate the border areas with essential infrastructure
through convergence with other Central/State/local schemes and participatory approach.
BADP is a supplemental programme to fill the gaps and is a 100% centrally funded
scheme. It is being implemented in 14 border blocks of 4 border districts of Rajasthan.

(b) No Sir.

(c) and (d) There has been no firing incident in the border areas of Rajasthan during
the last three years and as such no loss of life and property reported.

FOriginal notice of the question was received in Hindi.
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Compensation for loss of crops to farmers of M.P.

13765. DR. VIJAYLAXMI SADHO: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the details of compensation amount allocated by Government to compensate
the losses to crops suffered by the farmers due to hailstorms and torrential rains in Madhya

Pradesh last year;

(b) the criterion on the basis of which the loss to farmers’ crops is assessed and

compensation amount allocated;

(c) the crop-wise and district-wise details of disbursement of amount to Madhya
Pradesh; and

(d) whether the method of assessment will be changed and the amount of

compensation for losses will be increased keeping in view the present circumstances?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) to (d) The primary responsibility for disaster management rests with
the States. The concerned State Governments undertake relief measures in the wake of
natural disasters, including hailstorms and floods. To supplement their efforts, the State
Disaster Response Fund (SDRF) is already placed at the disposal of the State Governments
for use in accordance with items and norms approved by the Government of India. When
the available resources under SDRF are inadequate, an additional assistance is extended
from National Disaster Response Fund (NDRF) by following the laid down procedure,
which includes an assessment based on the visit of an Inter-Ministerial Central Team.
The financial assistance is towards relief and not for compensation of loss. It is for the
concerned State Government to provide relief among the natural disaster affected districts
through their established District Administrative Authority i.e. District Magistrate, based
on the magnitude of the ground situation. Likewise, allocation in the SDRF of the State
is made for the entire State and it is for the State Government concerned to allocate/
distribute the funds from SDRF to various districts in the wake of a natural disaster in
accordance with the magnitude of the ground situation. Additional expenditure, if any,
incurred over and above or on other than approved items/ norms, is required to be met
by the States from their own resources and not from SDRF/ NDRF. The crop-wise and

district wise disbursement of amount is not centrally maintained.

The extant norms of SDRF/ NDRF inter-alia provide for assistance to the farmers in
the form of Agriculture Input Subsidy for damaged crop areas due to the notified natural

disasters including hailstorms and floods. The norms are revised from time-to-time in

TOriginal notice of the question was received in Hindi.
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consultation with the Ministry of Finance. Details of assistance admissible to farmers as

per extant items and norms are under:-

S1. No. Item Norms of Assistance
Assistance to farmers for:-
(a) De-silting of agricultural land (where T 8,100/- per hectare
thickness of sand/ silt deposit is more
than 3", to be certified by the competent
authority of the State Government.)
(b) Removal of debries on agriculture land % 8,100/- per hectare
(©) Desilting/restoration/repair of fish farms T 8,100/- per hectare
(d) Loss of substantial portion of land caused % 25,000/- per hectare to
by landslide, avalanche, change of course only those small and marginal
of rivers. farmers whose ownership of
the land is legitimate as per the
revenue records.
(e) Agriculture input subsidy where crop loss
is 50% and above.
1. For agriculture crops, horticulture crops and
annual plantation crops
(1) Rainfed crops % 4,500/- per hectare in
rainfed areas
(i) Irrigated crops % 9,000/~ per hectare for
areas under assured irrigation,
subject to minimum assistance
not less than Rs.750 and
restricted to sown areas.
(iii) Perennial crops % 12,000/- per hectare for
all type of perennial crops,
subject to minimum assistance
not less than ¥ 1500/- and
restricted to sown areas.
2. Sericulture < 3,200/- per ha. for Eri,

Mulberry, Tussar ¥ 4,000/-
per ha. for Muga.
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In addition to regular schemes of crop damage, the farmers are also entitled for
benefits under the National Agricultural Insurance Scheme of the Ministry of Agriculture,
which is being implemented by the State Governments.

During 2013-14, both the installments of Central share of SDRF amounting to
% 170.50 crore each have been released to the State Government on 7th October and
20th December, 2013 respectively. In addition, the Government of India has released an
amount of ¥ 585.72 crore (X 262.38 crore to respond to the floods of 2013 and I 323.34
cr. in the context of response to hailstorms in 2014) from NDRF to the State Government

for management of relief necessitated by notified natural disasters during 2013-14.
Extending visa-on-arrival scheme to more countries

3766. SHRI TARUN VIJAY: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether introduction of Visa-on-Arrival (VoA) Scheme has increased the
number of tourists into the country;

(b) if so, whether Government has recently decided to extend the said scheme to

more countries;

(c) if so, the details thereof and the names of the countries to whom this scheme

is made available; and

(d) whether Government proposes to extend this facility at more airports in the

country in view of extension of the scheme to more countries?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) Tourists from countries covered in the Tourist Visa on Arrival facility,

have availed the facility as given below:

Year No. of Tourists
2010 6549
2011 12761
2012 16084
2013 20294
2014 14415

(Upto July 31, 2014)

(b) to (d) Presently Tourist Visa on Arrival facility is available for the citizens of 12
countries (viz. Japan, Singapore, Finland, Luxembourg, New Zealand, Cambodia, Laos,
Vietnam, Philippines, Myanmar, Indonesia and Republic of Korea) for arrival at 8 airports
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(viz. Delhi, Mumbai, Chennai, Kolkata, Hyderabad, Bengaluru, Thiruvananthapuram and
Cochin airports). The additional countries to whom the Tourist Visa on Arrival facility

may be extended would be identified in a phased manner.
Immigration facilities at international cruise terminal in Mumbai

3767. SHRI PREM CHAND GUPTA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that immigration formalities are presently operational

outside the entrance of Mumbai port instead of international cruise terminal;
(b) if so, the reasons therefor; and

(¢) whether Government is taking steps to undertake all formalities of immigration

at international cruise terminal in future?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRIKIREN RIJIJU): (a) and (b) No, Sir. Immigration formalities are carried out within
the Mumbai Port premises. Only sign on and sign off formalities are done at Immigration
office at the entrance of Mumbai Port. Immigration formalities are done on board for

cruise liners.

(c) The present system of on board immigration clearance for cruise liners would

continue.
Unspent balance with States under MPF scheme

3768. DR. R. LAKSHMANAN: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether Government is of the view that there are large unspent balances lying

with State Government which are allocated for modernisation of State Police Forces;

(b) if so, whether Government has taken any steps to ascertain the reasons for
this;

(c) whether Government has taken any steps to persuade the States to complete

the projects pertaining to modernisation of Police Forces at the earliest; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) and (b) A statement showing the details of the funds for which the
utilisation certificate have fallen due as on 01.04.2014 is given in Statement (See below).
The State Police Organisations have attributed the delay in utilisation of Modernisation

of State Police Forces (MPF) Scheme funds to lengthy tender procedures, non-receipt of
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sufficient number of valid bids, court cases, non-availability/ listing of items to be procured

under DGS&D Rate Contract and delay in project completion by the contractors.

(c) and (d) The funds for MPF Scheme are released only upon receipt of utilisation
certificates in the prescribed form in respect of the funds released during the earlier years.
Also, the State Governments are reminded periodically to expeditiously submit their
utilisation certificates fallen due with a view to enable the Ministry of Home Affairs to

release current year’s allocation to the State Governments under the MPF Scheme.
Statement

Modernisation of State Police Forces (MPF) Scheme - Status
of unspent balances as on 31.7.2014

(X in crore)

SI.  Name of States Upto-2011-12 2012-13* Total
No. Unspent amount Unspent amount
1 2 2 4 5
1. Andhra Pradesh 13.01 0.00 13.01
2. Arunachal Pradesh 2.48 1.20 3.68
3.  Assam 62.90 13.41 76.31
4.  Bihar 13.53 8.17 21.70
5. Chhattisgarh 1.67 0.00 1.67
6. Goa 0.17 0.46 0.63
7. Gujarat 0.00 4.71 4.71
8. Haryana 26.76 6.06 32.82
9. Himachal Pradesh 3.68 0.67 4.35
10.  Jammu and Kashmir 23.14 11.73 34.87
11.  Jharkhand 0.00 0.00 0.00
12.  Karnataka 10.57 7.88 18.45
13.  Kerala 0.00 0.51 0.51
14.  Madhya Pradesh 6.36 7.01 13.37
15. Maharashtra 22.39 24.47 46.86
16.  Manipur 2.66 2.04 4.70

17. Meghalaya 3.67 0.37 4.04




Written Answers to [13 August, 2014] Unstarred Questions 227

1 2 2 4 5
18.  Mizoram 0.00 3.31 3.31
19. Nagaland 0.00 0.00 0.00
20.  Odisha 0.00 1.72 1.72
21.  Punjab 2.60 8.34 10.94
22.  Rajasthan 1.52 3.69 5.21
23.  Sikkim 0.75 0.00 0.75
24.  Tamil Nadu 9.76 0.00 9.76
25.  Tripura 3.18 1.28 4.46
26.  Uttar Pradesh 0.00 20.50 20.50
27.  Uttarakhand 0.00 0.00 0.00
28.  West Bengal 39.77 14.68 54.45
TotaL 250.57 142.21 392.78

*The utilisation certificates in respect of funds released during 2013-14 will fall due on 1.4.2015
Women undertrial prisoners
3769. SHRI C. M. RAMESH: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that number of women undertrial prisoners languishing in

jails across the country which was 10687 in 2011, is increasing every year; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) and (b) As per data available, during 2011, there were 10934 women
undertrial prisoners in various jails of the country, and during 2012 it increased to 11802,
registering an increase of 7.93% of women undertrial prisoners. State/UT wise statement

of women undertrial prisoners from 2009 to 2012 is given in Statement.
Statement

State/UT-wise number of women undertrial prisoners from 2009 to 2012

Sl. No. Name of State Number of women undertrial prisoners year-wise
2009 2010 2011 2012
1 2 3 4 5 6

1. Andhra Pradesh 577 546 580 637
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1 2 3 4 5 6
2. Arunachal Pradesh 4 4 5 4
3. Assam 205 175 207 183
4. Bihar 917 773 795 826
5. Chhattisgarh 359 375 392 455
6. Goa 24 27 28 24
7. Gujarat 341 351 328 327
8. Haryana 354 350 385 460
9. Himachal Pradesh 17 23 33 37
10. Jammu and Kashmir 85 84 88 80
11. Jharkhand 484 539 578 600
12. Karnataka 361 300 326 368
13. Kerala 153 162 115 145
14. Madhya Pradesh 531 574 630 686
15. Mabharashtra 953 846 915 881
16. Manipur 32 10 26 21
17. Meghalaya 7 6 12 12
18. Mizoram 45 60 52 53
19. Nagaland 15 14 8 10
20. Odisha 391 376 331 371
21. Punjab 629 662 583 865
22. Rajasthan 411 385 419 455
23. Sikkim 6 5 1 5
24. Tamil Nadu 575 543 574 558
25. Tripura 16 10 20 14
26. Uttar Pradesh 2041 1832 2234 2319
27. Uttarakhand 76 58 68 81
28. West Bengal 691 736 763 871
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1 2 3 4 5 6

29. Andaman and 0 2 7 9
Nicobar Islands

30. Chandigarh 20 19 16 26

31. Dadra and Nagar 2 0 2 2
Haveli

32. Daman and Diu 0 0 0 1

33. Delhi 364 401 410 415

34, Lakshadweep 0 0 1 0

35. Puducherry 1 4 2 1
TotaL 10687 10252 10934 11802

Increase in cases of rapes by acquaintances

3770. SHRI S. THANGAVELU: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that in rape cases reported in 2013, most of the victims
were in the age group of 10-18 years;

(b) whether it is also a fact that the increase in number of rapes by acquaintances

is an indication of a greater social malice;

(¢) whether it is also a fact that this situation can not be dealt with merely by
enacting laws and the society needs to take strong initiatives to deal with this situation;

and
(d) if so, the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) As per information available, data pertaining to age group and
victims in percentage during 2013 is given below.

Age group 18-30 yrs.  10-18 yrs. 30-50 yrs. upto 10 yrs. above 50 yrs.

Victim (%) 46.1% 34.7% 13.8% 4.7% 0.8%

(b) A total number of 22,549, 24,470 and 31,807 cases of rape were reported
in which offender were known to the victims during 2011, 2012 and 2013 respectively.
However, in absence of any specific study this cannot be construed as an indicator of
social malaise. Partly the increase in number of cases can be attributed to insertion of
166(A) in Indian Penal Code (IPC) of Criminal Law (Amendment) Act, 2013, whereby,
non-registration of FIR by a police officer has been made a penal offence.
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(¢) and (d) Government and society needs to work in tandem to contain crimes
against women and Children. Ministry of Home Affairs has also taken a series of measures
to strengthen the legislation and implementing agencies to contain incidents of crimes
against women. The Criminal Law (Amendment) Act 2013, have come to force since 3rd
Feb, 2013 on crimes against women. The Government has amended various Sections of
the Indian Penal Code, the Code of Criminal Procedure and the Indian Evidence Act. It
has enhanced punishment for crimes like rape, sexual harassment, stalking, voyeurism,
acid attacks, indecent gestures like words and inappropriate touch etc. The new laws
have provisions for increased sentence for rape convicts, including life-term and death
sentence, besides providing for stringent punishment for offences such as acid attacks,

stalking and voyeurism.

The Government of India has specifically formulated a comprehensive legislation
‘The Protection of Children from Sexual Offences Act, 2012’ (POCSO Act) in order to
effectively address the heinous crimes of sexual abuse and sexual exploitation of children.
It defines different forms of sexual abuse, and deems a sexual assault to be "aggravated"
under certain circumstances, such as when the abused child is mentally ill or when the
abuse is committed by a person in a position of trust or authority vis-a-vis the child.
Child trafficking for sexual purposes has also been made punishable under the provisions
relating to abetment in the Act. The Act prescribes stringent punishment graded as per
the gravity of the offence, with a maximum term of rigorous imprisonment for life, and

fine.

As per the seventh schedule to the Constitution of India Police’ and Public Order’
are State subjects and, as such, the primary responsibility of prevention, detection,
registration, investigation and prosecution of crime, lies with the State Governments/
Union Territory Administrations. However, Government of India is deeply concerned
with the welfare of women and children and through various schemes and advisories to
the State Governments/Union Territory Administrations, augments the efforts of the States
/UTs. Periodic meetings are also conducted with States / UTs to improve coordination and

obtain ground level information in this regard.
Suicide by BSF jawan in Barmer

+3771. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether ajawan of BSF, belonging to District Jalgaon of Maharashtra deployed
on NRKD Border Post under Bijrad Police Station of Barmer district has committed

suicide; and

(b) if so, the details of the above incident?

TOriginal notice of the question was received in Hindi.



Written Answers to [13 August, 2014] Unstarred Questions 231

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Yes Sir. No. 113997518 Constable Ahirrao Rakesh
Santosh son of Shri Santosh Ahirrao, resident of Village - Khedikhurd, Tehsil-Chalisgaon,
Districe- Jalgaon, Maharashtra who was deployed on BOP NRKD of 171 Bn, SHQ BSF
Barmer under Gujarat Frontier committed suicide by shooting himself from his personal
weapon on 18th July, 2014. The BSF immediately informed the Police Station Bijrad
about this incident.

All the formalities, including recording statement of deceased’s colleagues and
other jawans by Rajasthan Police and carrying out of post-mortem by the medical officers
on the sport, have been completed. Investigation carried out so far by the Rajasthan Police
reveals that Constable Ahirrao Rakesh Santosh assumed his duty on 11.07.2014 after
availing 45 days leave and no personnel grievances was reported by the deceased after
returning from leave. However, during the investigation, it has come to the light that after
returning from leave, he was very much concerned about his parents as his father was

alcoholic and mother was suffering from long sickness.

A Court of Inquiry has also been ordered by BSF to find out the circumstances under
which Constable Ahirrao Rakesh Santosh committed suicide.

Extremist activities in Meghalaya

+3772. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there has been nearly three-fold increase in the number of fatalities
and casualties due to extremist activities going on in the State of Meghalaya during the
last five years;

(b) whether it indicates the abysmal condition of the internal security in the
State;

(¢) whether any efforts are being made or any concrete steps have been taken by
the Central Government to tackle the extremist activities in the State of Meghalaya and to
strengthen the security in the State; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) to (d) Meghalaya has continued to be affected by Garo Militancy
which dominates the insurgency scenario. Several Garo outfits like the Garo National
Liberation Army (GNLA), United A’chik Liberation Army (UALA), A’chik Songna
An’pachakgipa Kotok (ASAK) and A’chik National Liberation Army (ANLA) are active
in the State and have upped the ante through a series of attacks on potential targets for

extortion in the five Garo Hills districts and neighbouring areas.

TOriginal notice of the question was received in Hindi.
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The violence figures from 2010 onwards are as under:-

Meghalaya
2010 2011 2012 2013 2014 (July 31)
Incidents 29 56 127 123 109
Civilian Killed 4 12 36 30 18
SF Killed - 8 1 7 3

The Government has undertaken peace initiative along with counter insurgency
operations in the State as well as areas bordering with Assam to check the violence
in the State. The A’chik National Volunteer Council (ANVC) is under Suspension of
Operation (SoO) since July 23, 2004. However, in view of wanton violence by GNLA,
the Government has decided not to engage the outfit in talks but intensify operations by
the Security Forces. Through diplomatic channels, the Government of India has been
taking up the issue of presence of IIGs with the neighbouring countries. To supplement
the efforts of the State Government, 79 Coys of Central Armed Police Forces (CAPFs) and
06 teams of CoBRA have been deployed in Meghalaya to check violence and extremist/

insurgency activities.
Jarawa Tribes on the brink of extinction

3773. SHRI TIRUCHI SIVA: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether Jarawa tribes of Andaman and Nicobar Islands are being pushed to
the brink of extinction due to encroachment on their land and sexual exploitation by

outsiders;

(b) whether the Andaman Trunk Road which runs through their inhabitation has

not been closed yet as per the Supreme Court order;

(¢) whether local poaching has resulted in serious depletion of food reserves for
Jarawa tribe who are solely dependant on the forest for their survival; and

(d) whether it is a fact that plans to widen the Andaman Trunk Road which lead to

the Jarawa reserve and the construction of two new road bridges has been announced?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRIKIREN RIJIJU): (a) No Sir. The Andaman & Nicobar Administration has intimated
that in fact, at present the Jarawa population is 427 living in 1028 sq. km. of Jarawa
Tribal Reserve compared to their population of 235 in the year 1998. Further, the A&N
Administration is implementing the Jarawa policy, 2004 following the directions of the
Hon’ble High Court of Calcutta.
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(b) The Shekhar Singh Commission appointed by the Apex Court had made various
recommendations including the closure of Andaman Trunk Road (ATR) passing through
the Jarawa Reserve on the ground that it badly affected the protection of the Jarawas. The
Hon’ble Apex Court passed orders on 7th May, 2002 accepting those recommendations.
The UT of A&N Administration had filed an affidavit in the Hon’ble Apex Court seeking
review of its direction on ATR in April, 2003 in view of the fact that the ATR is a lifeline
and means for transporting materials required for livelihood of about 1.5 Lakh settler
population living on other side of Jarawa reserve i.e. Middle & North Andaman. Since
then matter is subjudice. As intimated by the A&N Administration no specific order has

been issued in respect of closure of the Andaman Trunk Road (ATR).

(¢) No Sir. In the Jarawa Tribal Reserve area, entry of unauthorized persons has
been banned. As regards poaching by outsiders (non tribals) in the Jarawa Reserve area,

the Andaman and Nicobar Administration has taken following measures: -

(1)  strict enforcement of the law i.e, the A&N Islands (Protection of
Aboriginal Tribes) Regulation, 1956 as further amended in 2012 which
provides stringent punishment which has deterrent effect on the non-

tribals committing offences under the law.

(i) Sensitization of settlers (non- tribals) of the villages surrounding the

Jarawa Tribal Reserve/ buffer zone.

(iii) Research led welfare policy for empowerment of the Jarawa tribe with
the setting up of Andaman and Nicobar Tribal Research and Training
Institute (ANTRI). The above said measures resulted in saving of the

food reserves for the Jarawa tribe in the Jarawa Reserve area

(d) A Consultant has been appointed by Ministry of Road, Transport & Highways
(MoRTH) on 28.7.2010 for preparation of Detailed Project Report (DPR) for Rehabilitation
and upgrading 2-lane of NH-223 (Formerly Andaman Trunk Road) from Chidyatapu to
Foothill of Saddle Peak in Diglipur. This includes preparation of DPR for two major
bridges at Middle Strait & Humfrey Strait excluding 56 km. stretch of road within the

Jarawa Reserve Area.
Enhancing performance of sportspersons at international level

3774. SHRI HUSAIN DALWALI: Will the Minister of SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) Whether the performance of Indian sportspersons have remained far from

satisfactory in the international events;

(b) if so, the details thereof;
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(c) the sports in which India is yet to represent in the international events; and

(d) the details of steps proposed by Government to enhance country’s performance

at the international level?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT,
ENTERPRENEURSHIP, YOUTH AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) and (b) It is not true that performance of our sportspersons is far from
satisfactory. There has been perceptible improvement in the performance of Indian
sportspersons as is evident from country’s performance at Commonwealth Games 2010,
Asian Games 2010, London Olympics 2012 and Commonwealth Games 2014. However,
it is also admitted that country’s performance in major sports events has not been of the
level as is expected from a country of India’s size.

Sportspersons of the country have won medals in different types of international
sports competitions. Medals tally of India in some the major multi-discipline sports events
viz., Commonwealth Games 2010, Asian Games 2010, Para-Asian Games 2010, Olympic

Games 2012, Paralympics 2012 and Commonwealth Games 2014 is as under:

S1. No. Name of the event Number of medals won Total
Gold Silver Bronze
1. Commonwealth Games 2010 38 27 36 101
2. Asian Games 2010 14 17 34 65
3. Para Asian Games 2010 1 4 9 14
4. Olympic Games 2012 - 2 4 6
5. Paralympics 2012 - 1 - 1
6. Commonwealth Games 2014 15 30 19 64

(¢) Indian sportspersons and teams are taking part in all major mega sports
events such as Olympic Games (Summer and Winter), Paralympics, Deaflympics, Asian
Games, Commonwealth Games, Para-Asian Games, Asian Indoor Games, Asian Beach
Games, Youth Olympics, Commonwealth Youth Games, Asian Youth Games and World

Championships, Asian Championships and Commonwealth Championships.

(d) Ministry and Sports Authority of India are providing comprehensive support
in the form of coaching camps, competitive exposure, customised training within
the country and abroad with backup of sports science etc. For further improving the
performance of our sportspersons in international tournaments, inadequacies in terms
of high performance centres, modern equipments, sports science and sports medicine

facilities are being addressed on a regular basis.



Written Answers to [13 August, 2014] Unstarred Questions 235

Fencing along India-Pakistan Border

+3775. SHRI LAL SINH VADODIA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the length of the barbed wire proposed to be installed along the Pakistan
border adjoining Gujarat, Rajasthan and Punjab;

(b) the State-wise details of total length of barbed wire fencing which has already

been installed along the border of the said three States adjoining Pakistan; and

(c) the State-wise details of length of barbed wire fencing yet to be completed and

by when Government would complete this work?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) to (c) The details of border fencing sanctioned and installed along

the Indo-Pakistan border in the State of Gujarat, Rajasthan and Punjab, are as follows:-

Name of the State Sanctioned Completed length Balance
length (in km) (in km)

Punjab 461 462.45* -

Rajasthan 1056.63 1048.27%* -

Gujarat 340 261.28 78.72

TortaL 1857.63 1772.00 78.72

*Variation in length is due to topographical factors/alignment of fencing

The fencing works in the State of Gujarat were targeted to be completed by May,
2012. However, the works have spilled over as the balance stretches fall in the inundated/
water-logged marshy areas. The executing agencies are in the process of deploying
improve technology to fence the remaining stretches which can withstand the terrain and
weather conditions.

Intrusions of Chinese Army into Indian Territory

+3776. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of times the Chinese army intruded into Indian territory during the
last five years; and

(b)  Whether BSF troops have intimated to Government about frequent intrusions
by Chinese army into Sikkim region and if so, the details thereof?

TOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) No intrusion has been reported or taken place on
Indo-China Border including Sikkim during the last five years. However, there are cases
of transgression due to difference in perception of Line of Actual Control (LAC). The
transgressions by People’s Liberation Army (PLA) on Indo China Border during the
period from 2010-2014 (up to August 4, 2014) are as under:-

Year No. of cases of
transgressions

2010 228

2011 213

2012 426

2013 411

2014 (upto August 4, 2014) 334

(b) Indo Tibetan Border Police (ITBP), the border guarding force deployed on
India-China Border, has reported 01 transgression in Dorjila in 2013 and 01 transgression
in Naku area in 2014 of Sikkim State.

Smuggling of Fake Indian Currency and Intoxicating Drugs

3777. SHRIMATI KAHKASHAN PERWEEN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the number of cases regarding smuggling of fake Indian currency and

intoxicating drugs have come to the notice of Government;
(b) if so, the details thereof; and

(c) the details of steps being taken by the Government in this regard and the
measures adopted to stop such illegal trade?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) and (b) Yes, Sir. As per available inputs received from Central
Intelligence and Investigating Agencies, Fake Indian Currency Notes are being pumped
into the country from neighbouring countries by creating a self-sustaining criminal
network in the South and South East Asian Region via Nepal, Bangladesh, Thailand,
Malaysia, Sri Lanka and UAE, in addition to the new route of China via Nepal. As per
the statistics maintained by National Crime Records Bureau (NCRB), the state/UT-wise
details of Fake Indian Currency notes (FICN) recovered and seized in the country during
the last three years 2011, 2012, 2013 and the current year (upto June 30, 2014) are given
in Statements I, II, IIT and IV (See below).
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The statistics on seizure for various drugs during 2011-14 are given in
Statement-V.

(¢) To address the multidimensional aspects of the FICN menace, several
agencies such as the RBI, the Ministry of Finance, Ministry of Home Affairs, Security
and intelligence agencies of the Centre and States, CBI are working in tandem to check

the inflow of fake Indian currency notes.

The legal regime has been further strengthened by way of recent amendments in the
Unlawful Activities (Prevention) Act, 1967 wherein the damage to the monetary stability
of India by way of production or smuggling or circulation of High Quality Fake Indian

Paper Currency, coin or any other material has been declared as ‘terrorist act’.

Further, one special FICN Co-ordination Group has been formed in MHA to share
the intelligence / information amongst the different security agencies of State/Centre to

counter the menace of circulation of Fake currency notes in the country.

Central Bureau of Investigation (CBI) & National Investigation Agency (NIA) are
the central agencies for investigation of FICN cases. The Government has also constituted
a Terror Funding & Fake Currency Cell in NIA in 2010 to focus investigation on Terror

Funding and Fake currency cases.

The measures taken by the government to check smuggling of drugs at borders and

within the country are as follows:

(i) Coordination and sharing of intelligence by Narcotics Control Bureau (NCB)

with other law enforcement agencies.
(ii) Intensive preventive and interdiction efforts along known drug routes.
(iii) Strict surveillance and enforcement at import and export points.
(iv) Empowering of border guarding forces for effective enforcement.

(v) Increased international cooperation for exchange of information and
investigative assistance in administering control over the movement of

Narcotic Drugs and Psychotropic Substances and Precursor Chemicals.

(vi) Training Programmes for law enforcement officials for upgrading their skills

to combat drug menace.

(vil)) Monetary rewards for information leading to seizures of Narcotic drugs/
destruction of illicit crops to informers and officers.

(viii) India has signed bilateral agreement/MOU on drug related matters with

Afghanistan, Pakistan, Bangladesh, Bhutan and Myanmar.
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Statement-V

Details of seizure of intoxicating drugs for the years 2011, 2012, 2013 and 2014

Drugs 2011 2012 2013 2014
Opium Seizure 2,348 3,625 2,166 417
Cases 892 876 813 61
Morphine Seizure 53 263 7 9
Cases 147 140 99 55
Heroin Seizure 528 1,033 1,401 387
Cases 2,944 3,155 4,165 417
Ganja Seizure 122,711 77,149 91,608 26,285
Cases 4,174 4,468 4,581 828
Hashish Seizure 3,872 3,385 4,397 720
Cases 2,263 2,031 2,402 595
Cocaine Seizure 14 44 47 3
Cases 80 72 78 14
Methaqualone Seizure 72 216 3,205 0
Cases 5 14 30 2
Ephedrine Seizure 7,208 4,393 6,655 503
Cases 20 17 66 15
L.S.D. (in grams)  Seizure 6 21 2 26
Cases 5 5 3 5
Acetic Anhydride  Seizure 62 363 243 22
Cases 3 3 7 1
ATS Seizure 474 41 85 25
Cases 4 15 23 4

Wages to labourers as per their skills

13778. DR. SATYANARAYAN JATIYA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the measures taken by Government to ensure payment of wages to labourers/

workers in accordance with their skills to safeguard their interests;

TOriginal notice of the question was received in Hindi.
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(b) the status of policy and implementation for providing same salary, allowances,
facility for same work to workers employed in industrial institutions on regular and
contract basis;

(c) thedetails of amendments made in the rules during last ten years for promoting
the interest of labourers/workers to improve their working conditions; and

(d) the special measures Government proposes for protecting, safeguarding
and promoting interests of labourers/workers and the details of the labour policy of
Government?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) Under the provision of Section 3 (3)
(a) (i1) of the Minimum Wages Act, 1948, minimum rates of wages are fixed for different
categories of work in the same scheduled employment. Under the said Act, in the Central
Sphere, the enforcement is ensured through the Inspecting Officers of the Chief Labour
Commissioner (Central) under Central Industrial Relations Machinery (CIRM). The
compliance in the State sphere is ensured by the State Enforcement Machinery. They
conduct inspections, during which due emphasis is given to ensure that the employers
make payment of wages to the workers/labourers in accordance with their skills.

(b) There is a provision under section 25(2)(V)(a) of the Contract Labour
(Regulation & Abolition) Rules, 1971 that in cases where the workmen employed by
the contractor perform the same or similar kind of work, the wage rates, holidays, hours
of work and other conditions of service of the workman of the contractor, shall be the
same as applicable to the workmen directly employed by the Principal Employer of the
establishment on the same for similar kind of work.

(¢) Unorganised Workers Social Security Act, 2008 has been enacted with the
objective to provide social security and welfare measures to the workers in the unorganised
sector. The Plantation Labour Act, 1951 was amended in 2010 which inter-alia covers
safety and occupational health of workers working in plantations.

(d) In order to protect, safeguard and promote interests of labourers/workers,
various welfare policies/schemes have been formulated in the fields of Health, Social
Security, Education, Housing, Recreation and Water Supply.

Conditions of ESI hospital in West Bengal

3779. SHRI VIVEK GUPTA: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) the location-wise, State-wise and capacity-wise details of total number of ESI
hospitals in the country;

(b) the State-wise details of number of patients admitted and discharged per
hospital for the last three years;
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(¢) what is the population to ESI hospital ratio in each State;

b

(d) whether Government is aware of the deplorable condition of the Employees
State Insurance (ESI) hospital in Kolkata; and

(e) if'so, the steps taken, if any to resolve various deficiencies so that the workers

covered under ESI and their families can get the best of treatment?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) The State-wise and location-wise
details of Employees’ State Insurance (ESI) Hospitals in the country along with bed

capacity are given in Statement-I (See below).

(b) The State-wise details of patient admitted and discharged in ESI Hospitals for

the last three years are given in Statement-II (See below).

(c) The State-wise details of Insured Persons Population, to ESI hospitals ratio

are given in Statement-III (See below).

(d) and (e) There are 05 Employees’ State Insurance Corporation (ESIC)/ESI
Hospitals in Kolkata, West Bengal. The condition of these hospitals and their working is
generally satisfactory.

ESI Corporation has approved up-gradation/renovation of all the 5 ESIC/ESI

Hospitals with an estimated cost of Rs.748.41 crores.

Besides, ESIC provides funds for day to day maintenance, annual repair &

maintenance of these; hospitals.
Statement-1

The State-wise and location wise ESI hospitals in the

country along with capacity

Sl. No. State No. of Hospitals  Location Bed capacity

1. Andhra Pradesh 5 Visakhapatnam 125
Vijayawada 110
Rajamundry 50
Adhoni 10
Tirupathi 50

2. Telangana 7 Ramchandrapuram 100
Warangal 50

Sanathnagar 310
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S1. No. State No. of Hospitals  Location Bed capacity
Sirpurkaganagar 62
Nizamabad 20
Nacharam 200
S.S. Sanathnagar 100
3. Gujarat 12 Rajpur Hirpur 50
Kalol 50
Baroda 200
Surat 100
Rajkot 50
Bhavnagar 30
Jamnagar 50
Bapunagar 136
Naroda 30
Vapi 50
Alankeshwar 25
Baroda (Chest) 100
4. Haryana 7 Jagadhari 80
Panipat 75
Ballabgarh 50
Bhiwani 50
Faridabad 200
Gurgaon 126
Manesar 100
5. Goa 1 Margao 50
Under
Renovation

& up-gradation

6. Karnataka 10 Indiranagar 270
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Sl. No. State No. of Hospitals  Location Bed capacity
Dandeli 25
Devangare 50
Hubli 50
Mysore 100
Miingalore 100
Belgaum 50
Rajajinagar 500
Peenya 100
Shahbad 50
7. Madhya Pradesh 7 Indore (T.B.) 75
Ujjain 50
Gwalior 100
Bhopal 100
Dewas 50
Nagda 50
Indore 300
8. Odisha 6 Kansbahal 50
Choudwar 100
Jaykapur 25
Brajrajnagar 50
Bhubaneswar 50
Rourkela 50
9. Tamil Nadu 10 Chennai 616
Madurai 209
Vellore 50
Sivakasi 100
Salem 50
Hosure 50
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S1. No. State No. of Hospitals  Location Bed capacity
Tirucharapally 50
ODC K.K. Nagar 330
Coimbatore 506
Tirunelveli 50
10. Puducherry 1 Gorimedu 75
11. Punjab 8 Amritsar 125
Jalandhar 100
Mohali 30
Phagwara 50
Hoshiarpur 50
Mandi Gobindgar 30
Ludhiana 262
Rajpura 30
12. Uttar Pradesh 16 Kanpur 312
Kanpur (Chest) 180
Modinagar 100
Naini Allahabad 100
Kanpur (MAT) 144
Lucknow 100
Sahibabad 100
Agra 100
Saharanpur 50
Kidwainagar 100
Bareilly 50
Jajmau-Kanpur 100
Aligarh 60
Pipri 60
Varanasi 60
Noida 300
13. Delhi 4 Basaidarapur 600
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14.
15.

16.

17.

Chandigarh

Kerala

Himachal Pradesh

Mabharashtra

13

2

13

Rohini

300

Okhla (under renovation) 216

Jhilmil 300
Ramdarbar 50

Allepy 60

Ernakulam 65

Mulamkunnathukavu 110
Olarikara 102
Palakkad 50

Perookada 128
Vadavathur 65

Feroke 100
Thottada 50

Asramam 200
Ezhukone 138
Paripally 100
Udyogmandal 100
Parwanoo 50

Baddi 90

Ulhasnagar 100
Thane 100
Mulund 400
MGM 330
Washi 100
Worli 300
Kandivali 85

Sholapur 150
Nasik 100
Nagpur 200
Aurangabad 100
Chinchwad 100
Andheri 330
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S1. No. State No. of Hospitals  Location Bed capacity
18. Rajasthan 6 Kota 60
Jodhpur 50
Bhilwara 50
Pali 50
Jaipur 46
Bhiwadi 50
19. West Bengal 14 Asansol 100
Bellur Belly 200
Baltikuri 230
Gourhati 216
Budge-Budge 300
Kalyani 250
Manicktola 412
Kamarhati 348
Sealdah 254
Uluberia 216
Serampore 216
Bandel 250
Durgapur 150
ODC Thakurpur 300
20. Jharkhand 3 Maithan 110
Adityapur 50
Ranchi 50
21. Jammu and Kashmir 1 Bari Brahmana 50
22. Assam 1 Beltola 50
23. Bihar 3 Phulwarisharif 50
Munger 30
Dalmiyanagar 72

Total ESI Hospital-151.
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Unstarred Questions

State-wise number of patients admitted and discharged*

per hospital for last three years

Sl. No. State No. of Hospitals 2010-11 2011-12 2012-13
1. Andhra Pradesh 5 7668 1930 5564
2. Telangana 7 13151 3365 9699
3. Assam 1 6947 5160 8488
4. Bihar 3 794 950 664
5. Chandigarh 1 4379 4202 4962
6. Delhi 4 8384 9116 9622
7. Goa# 1 - - -
8. Gujarat 12 870 823 877
9. Haryana 7 3037 3814 2925

10. Himachal Pradesh 2 NA NA NA

I1. Jammu and Kashmir 1 NA 7 NA

12. Jharkhand 3 2310 684 721

13. Karnataka 10 5759 6251 6841

14. Kerala 13 1426 1348 2019

15. Madhya Pradesh 7 2615 3358 3107

16. Maharashtra 13 1073 1519 2579

17. Odisha 6 1552 1320 1513

18. Puducherry 1 1924 1671 1740

19. Punjab 8 1185 NA NA

20. Rajasthan 6 2820 2016 1928

21. Tamil Nadu 10 3576 4091 5059

22. Uttar Pradesh 16 1119 - -

23. West Bengal 14 1075 8260 1084

# - Hospital under renovation.
NA- Data not available

* The number of cases admitted and discharged are almost equal. (The death cases are not counted in the figure

of total discharges.)
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Statement-I111
State-wise IP Population to ESI hospital ratio during year 2012-13
S1. No. State No. of IP population No. of 1P
Hospitals to hospital beds population
ration to bed
ratio
1. Andhra Pradesh 5 511480 345 1483
2. Telangana 7 992920 842 1179
3. Assam 1 90480 50 1810
4. Bihar 3 105400 152 693
5. Chandigarh 1 92800 50 1856
6. Delhi 4 1164300 1416 822
7. Goa 1 156500 50 3130
8. Gujarat 12 837600 871 962
9. Haryana 7 1368400 681 2009
10. Himachal Pradesh 2 207100 140 1479
11. Jammu and Kashmir 1 76000 50 1520
12. Jharkhand 3 249100 210 1186
13. Karnataka 10 2069900 1295 1598
14. Kerala 13 725100 1268 572
15. Madhya Pradesh 7 450100 725 621
16. Maharashtra 13 2395800 2395 1000
17. Odisha 6 329400 325 1014
18. Puducherry I 98200 75 1309
19. Punjab 8 781000 677 1154
20. Rajasthan 6 629000 306 2056
21. Tamil Nadu 10 2402600 2011 1195
22, Uttar Pradesh 16 1121300 1916 585
23. West Bengal 14 1147500 3442 333
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Vocational training centres in rural areas

+3780. SHRI MAHENDRA SINGH MAHRA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the State-wise details of Vocational Training Centres located in rural areas at

present;

(b) whether the Ministry would grant special relaxation in the criteria for opening

up such centres in the backward and hilly States of the country; and

(c) the State-wise details of locations for which decisions have been taken for

opening new centres in future?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) to (¢) The State-wise details of Industrial
Training Institutes (ITIs) in the country including rural areas are given in Statement-I (See

below).

Directorate General of Employment and Training (DGE & T), Ministry of Labour and
Employment has formulated two centrally sponsored schemes titled "Skill Development
in 34 Districts Affected by Left Wing Extremism" and "Enhancing Skill Development
Infrastructure in NE States and Sikkim" to support setting up of 48 new ITIs and 68 new

Skill Development Centres. Details of location are given in Statement-II.

Statement-1

Number of ITIs in various States/UTs

S1. No. Name of State/UTs Number of Govt.  Number of Pvt.  Total no. of
ITIs ITIs ITIs
1. Chandigarh 2 0 2
2. Delhi 16 62 78
3. Haryana 90 108 198
4. Himachal Pradesh 75 131 206
5. Jammu and Kashmir 37 1 38
6. Punjab 98 251 349
7. Rajasthan 115 990 1105
8. Uttar Pradesh 315 1462 1777
9. Uttarakhand 59 52 111

TOriginal notice of the question was received in Hindi.
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SI. No. Name of State UTs Number of Govt.  Number of Pvt.  Total no. of
ITIs ITIs ITIs
10. Andhra Pradesh 148 594 742
11. Karnataka 179 1291 1470
12. Kerala 40 488 528
13. Lakshadweep 1 0 1
14. Puducherry 8 9 17
15. Tamil Nadu 61 656 717
16. Arunachal Pradesh 5 1 6
17. Andaman and Nicobar Islands 1 0 1
18. Assam 30 4 34
19. Bihar 34 657 691
20. Jharkhand 20 166 186
21. Manipur 7 0 7
22, Meghalaya 5 2 7
23. Mizoram 1 0 1
24, Nagaland 8 0 8
25. Odisha 29 590 619
26. Sikkim 4 0 4
27. Tripura 12 1 13
28. West Bengal 52 60 112
29. Chhattisgarh 92 62 154
30. Dadra and Nagar Haveli 1 0 1
31. Daman and Diu 2 0 2
32. Goa 10 5 15
33. Gujarat 157 394 551
34, Madhya Pradesh 173 268 441
35. Maharashtra 390 419 809
GRrAND ToTAL 2277 8724 11001
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Skill Development in 34 Districts affected by Left Wing Extremism

One ITI and Two SDCs are in the process of establishment in each of the following

districts under the scheme:

SI. No.

State

District

I.

2.

Andhra Pradesh (1)

Bihar (6)

Jharkhand (10)

Madhya Pradesh (1)

Mabharashtra (2)

Odisha (5)

Khammam
Arwal

Gaya

Jamui
Jehanabad
Aurangabad
Rohtas
Chatra

West Singhbhum
Palamau
Garhwa
East Singhbhum
Bokaro
Lohardaga
Gumla
Latehar
Hazaribagh
Balaghat
Gadchiroli
Gondia
Gajapati
Malkangiri

Rayagada




Written Answers to [13 August, 2014] Unstarred Questions 263

S1. No. State District

Deogarh
Sambalpur
7. Uttar Pradesh (1) Sonebhadra
8. West Bengal (1) Paschim Midnapur
9. Chhattisgarh (7) Dantewada
Bastar
Kanker
Surguja
Rajnandgaon
Bijapur

Narayanpur

State-wise details of ITls to be established under the Enhancing Skill

Development Infrastructure in NE States and Sikkim scheme

S1. No. State No. of new ITIs to be established
1. Arunachal Pradesh 3
2. Nagaland 1
3. Manipur 1
4. Mizoram 2
5. Meghalaya 1
6. Assam 4
7. Tripura 2
TotaL 14

Corruption cases against officers of DGMS

3781. SHRI DHIRAJ PRASAD SAHU: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether several corruption cases against officers of Directorate General of
Mines Safety (DGMS) are pending in the Ministry and if so, the details thereof and since

when these are pending and the reasons for such pendency;
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(b) the officer-wise and post-wise details of action taken by Government so far in

this regard and the outcome thereof; and

(c) the action taken/proposed to be taken against the officers/officials violating
these policies of DGMS?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) to (c) As per records in the Ministry, at
present there are 6 cases reported by Directorate General of Mines Safety (DGMS) which
are at various stages of disposal. Details about these cases, along with the action taken

are given in Statement.
Statement

Details of the corruption cases against officers of DGMS

Sl. Name and Charges in Date of initiation Present status/

No. designation of brief of Disciplinary Action taken

the officer proceedings

1 2 3 4 5

1. Shri Subhasis Roy The charge relates 26.4.2010 Case sent to Inquiry Officer
Dy. Director of to demanding for fresh inquiry.

Mines Safety, < 2000/- as
Eastern Zone illegal gratification.

2. Shri M.M. Sharma Approval for Raksha  25.5.2010 Inquiry has been initiated
Retired Director Kavach, used by as per the provisions
General of Mines ~ workmen in gassy contained in the Central
Safety coal Mines Civil Services (Classifica-

tion, Control and Appeal)

Rules, 1965.

3. Shri S.J. Sibal Procedural lapses 8.10.2012 Inquiry has been initiated
Retired Director in granting approval. as per the provisions
General of Mines contained in the Central
Safety Civil Services (Classifica-

tion, Control and Appeal)
Rules, 1965.

4. Shri B.P. Singh Procedural lapses in ~ 8.10.2012 Inquiry has been initiated
Director of Mines  granting approval. as per the provisions
Safety (CMC), contained in the Central
Dhanbad Civil Services (Classifica-

tion, Control and Appeal)
Rules, 1965.
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1 2 3 4 5

5. Shri Uttam Procedural lapses in ~ 8.10.2012 Inquiry has been initiated
Kumar Saha granting approval. as per the provisions
Dy. Director of contained in the Central
Mines Safety, Civil Services (Classifica-
Surat Region tion, Control and Appeal)

Rules, 1965.

6. Shri M. Narsaih CBI has arrested him  9.04.2013 Request of CBI for sanction
Director of Mines  for collecting money for prosecution has been
Safety, Bengaluru  from query owner. sent to Central Vigilance

Commission for first

advice.

Vocational training teachers

3782. SHRI AMBETH RAJAN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether the Government is aware of any mismatch between demand and

supply of vocational training teachers in the country;
(b) if so, the details thereof

(¢) whether Government took any measures to ensure adequate availability and

timely appointment of vocational training teachers in the country; and

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) and (b) Yes Sir, the gross seating
capacity at present in the country for training in ITIs under the Craftsmen Training
Scheme (CTS) is around 15 lakhs, which requires around 75,000 qualified instructors,
out of which approximately 12000 are trained under Craft Instructor Training Scheme
(CITS).

(c) and (d) Currently DGE and T operates 24 institutions, where Instructor Training
Courses are being run under Craft Instructor Training Scheme (CITS). All these institutes

put together can train at the most 4000 trainers per annum.

Government has taken following measures to ensure adequate availability of

Vocational Training Instructors:

(1) Upgradation of 4 Model Industrial Training Institutes (MITIs) to Advanced
Training Institutes (ATIs).

(i1)) Expansion of existing DGE and T Institutes.
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Setting up of ATIs in Public Private Partnership (PPP) mode is also under

consideration.

State Governments are taking steps for recruitment of Instructors either on permanent

basis or on contract basis to meet the shortfall of instructors in ITIs.
Funds to Chhattisgarh under NCLP

3783. SHRI MOTILAL VORA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the amount sanctioned for Durg, Raigarh, Bilaspur, Korba and Rajnandgaon
from 2009-10 to 2013-14 under the head of centrally implemented National Child Labour
Project (NCLP) in Chhattisgarh;

(b) the pending amount to be paid out of the said sanctioned amount;
(c) the reasons therefor; and

(d) by when the said pending amount would be paid in the interest of the
labourers?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) The amount sanctioned and released
to the District Child Labour Project Societies at Durg, Raigarh, Bilaspur, Korba and
Rajnandgaon from 2009-10 to 2013-14 under the National Child Labour Project (NCLP)
Scheme is given in Statement (See below).

(b) to (d) No sanctioned amount is pending for release to any of the above stated
Societies. The claim of District Project Society, Raigarh for release of outstanding liability
could not be settled for want of requisite documents from the Project Society.

Statement

Funds sanctioned and released to the District Child Labour Project Societies at Durg,
Raigarh, Bilaspur, Korba and Rajnandgaon from 2009-10 to 2013-14
under the National Child Labour Project (NCLP) Scheme.

(In%)

Name of District Funds Sanction and released

2009-10 2010-11 2011-12 2012-13 2013-14
Durg 59,79,521 61,74,520 71,60,000 1,15,48,998 1,09,00,719
Raigarh 0 16,27,000 18,00,000 0 57,91,753
Bilaspur 45,62,800 35,00,000 67,00,000 1,60,49,672 1,18,51,634
Korba 20,42,158 19,70,731 16,54,056 57,38,614 10,00,000
Rajnandgaon 19,09,900 21,51,900 21,00,000 32,00,000 61,00,000

TOriginal notice of the question was received in Hindi.
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An amount of ¥ 65,77,828/- has been released to the District Project Society,
Rajnandgaon separately during the current financial year to meet the outstanding liabilities
from 2009-10 to 2012-13.

Accidents in industrial factories

+3784. SHRI RAM DAS ATHAWALE: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the State-wise details of the accidents which took place in the industrial

factories of the country during the last three years till date;
(b) the number of labourers who got injured/killed in these accidents;

(c) whether the Central Government has taken any steps to prevent accidents in

the industrial factories; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) and (b) As per the information collected
from the Chief Inspectors of Factories through Directorate General Factory Advice
Service and Labour Institutes (DGFASLI), the State-wise fatal and non-fatal injuries in

factories for the year 2010, 2011 and 2012 is given in Statement (See below).

(c) and (d) The Government of India has enacted a comprehensive legislation i.e. the
Factories Act, 1948, for taking care of the occupational safety, health & welfare issues of
the workers employed in manufacturing sector. There are elaborate provisions pertaining
to the health, safety, welfare, provisions related to hazardous process, working hours,
penal provisions etc. and the Rules prescribed there under are sufficient to ensure safety
of the workers as far as the manufacturing sector is concerned. The Factories Act, 1948
and the State Factories Rules framed there under are enforced by the respective States/
UTs.

The Ministry of Labour & Employment declared the National Policy on Safety,
Health and Environment at Workplace (NPSHEW) on 20th February, 2009. The purpose
of this National Policy is to establish a preventive safety and health culture in the country
through elimination of the incidents of work related injuries, diseases, fatalities, disasters
and to enhance the well-being of employees in all the sectors of economic activity in the

country. The salient features of the Policy are as below:

(i) It recognizes safe and healthy working environment as a fundamental human

right.

TOriginal notice of the question was received in Hindi.
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(i) It aims at enhancing the well-being of the employees and the society at large
by eliminating work related injuries, diseases etc. It enumerates the goals to
be achieved and brings into focus the objective of continuous reduction in the

incidence of work related injuries and diseases.
Statement

Fatal and non-fatal injuries in factories registered under the Factories
Act, 1948 for the year 2010, 2011 and 2012

Sl.  States/ Union 2010 2011 2012
No. Territories Fatal Non Fatal Fatal Non Fatal ~ Fatal Non Fatal
Injuries Injuries Injuries Injuries  Injuries  Injuries
1 2 3 4 5 6 7 8
1. Andaman and - - - - Nil Nil
Nicobar Islands
2. Andhra Pradesh 188 923 154 898 156 526
3. Assam 6 46 8 69 8 70
4. Bihar 1 15 3 91 9 126
5. Chandigarh Nil 2 8 6 1 1
6. Chhattisgarh 84 341 92 308 110 321
7. Daman and Diu and 14 31 17 38 14 31
Dadra and Nagar Haveli
8. Delhi 15 39 29 43 6 18
9. Goa 12 97 11 92 8 85
10. Gujarat 221 2430 249 3014 216 2781
11. Haryana 38 51 64 62 15 28
12. Himachal Pradesh 5 11 17 25 10 11
13. Jammu and Kashmir Nil 99 4 4 8 5
14. Jharkhand 43 149 - - 33 149
15. Karnataka 92 779 86 813 76 682
16. Kerala 7 79 19 73 29 87
17. Madhya Pradesh 68 848 53 1264 45 791
18. Maharashtra 225 2540 183 2266 215 2333
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1 2 3 4 5 6 7 8
19. Manipur - - - - _ _
20. Meghalaya 2 12 Nil 1 1 Nil
21. Nagaland Nil Nil Nil Nil Nil Nil
22. Odisha 103 457 60 418 78 335
23. Puducherry 10 46 10 45 8 30
24. Punjab 14 212 22 198 34 142
25. Rajasthan 65 534 59 531 34 699
26. Tamil Nadu 75 860 117 624 110 314
27. Tripura 1 5 Nil 1 2 5
28. Uttar Pradesh 64 152 63 78 72 102
29. Uttarakhand 9 24 19 78 23 76
30. West Bengal 97 19264 86 17364 62 18693

TotaL 1459 30046 1433 28404 1383 28441

Note: (i) There are no registered factories in Arunachal Pradesh, Lakshadweep, Mizoram and Sikkim.
(i1) Not Available

Source: Data collected by DGFASLI through correspondence with Chief Inspector of Factories of States/UTs.
Requirement of skilled labour force in textile and clothing sector

3785. SHRI DEVENDER GOUD T.: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that there is a requirement of 262 lakh skilled labour force

in the textile and clothing sector of the country by 2020;

(b) if so, the manner in which the Ministry proposes to provide the above skill

labour force in this sector;
(c) whether Government proposes to start any special scheme; and
(d) if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) According to the National Skill
Development Corporation (NSDC) report, the working group on Textiles and Jute
industry for the Twelfth Five Year Plan have projected human resource requirement of 6

to 6.2 crore persons in Textile and Clothing sector by the year 2022.
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(b) to (d) During Twelfth Five Year Plan, Government has set a target to skill 5
crore persons. According to the data compiled by National Skill Development Agency
(NSDA), about 75 lakh persons were given skill development training in the year
2013-14. In addition, to address the requirement of skilled manpower in Textiles and
related segments the Ministry of Textiles has launched Integrated Skilled Development
Scheme (ISDS) as a pilot scheme in the last two years of the Elventh Five Year Plan with
an outlay of ¥ 272 crore with a physical target to train 2.56 lakh persons. The Scheme has
been scaled up during Twelfth Plan with an allocation of ¥ 1900 crore to train 15 lakh
persons during the plan period. The programme emphasizes on placement of the trainees
in the related occupations after completion of the training. To incentivize placement after
the training a provision of bonus equal to 5% of the financial support sanctioned through
the Scheme will be given to the Implementing Agencies, if at least 75% of such trainees
(50% in pilot phase) become employed/ self-employed within 3 months of receiving the

training. The Scheme is being implemented under following three components.

(1) ComponentI for Training Institutions and Textiles Research Associations under

Ministry of Textiles.
(i) Component II for private bodies in Public Private Partnership (PPP) mode.
(i) Component III for State Government Agencies.
Lack of job opportunities in Odisha

3786. SHRI BAISHNAB PARIDA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that on account of lack of job opportunities for rural masses
in Odisha, the people, especially the labourers are moving out of the State to some other

greener pastures in the adjoining regions;

(b) whether Government is aware that poverty-stricken Odisha cannot handle this

gigantic situation within its own resources; and

(c) if so, the action plan of Government to work-out a strategy to help Odisha, to

create adequate job facilities for such families to control their migration?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) to (c) Reliable estimates of employment
and unemployment are obtained through labour force survey conducted by National
Sample Survey Office (NSSO), Ministry of Statistics & Programme Implementation.
Last such survey was conducted during 2011-12. The details of Workforce Participation
Rate (WPR) for Odisha is as under:
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Year Workforce Participation Rate (WPR) in% for Odisha
State/ All-India Rural Urban Total
2009-10 Odisha 41.0 35.0 40.2
All India 40.8 35.0 39.2
2011-12 Odisha 41.7 38.1 41.2
ALL INDIA 39.9 355 38.6

The above table indicates that Workforce Participation Rate for rural areas in Odisha
increased from 41.0% in 2009-10 to 41.7% in 2011-12 while the All India Workforce
Participation Rate for rural areas decreased from 40.8% in 2009-10 to 39.9% in 2011-
2012.

The Ministry of Rural Development is implementing through State Governments
including Odisha, two major programmes for generation of employment opportunities
namely, Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA)
and National Rural Livelihoods Mission (NRLM) for self employment. MGNREGA and
NRLM are aimed at employment generation and creation employment opportunities for

the rural people including rural areas in Odisha.

In addition to various entrepreneurial development programmes run by Ministry of
Micro, Small and Medium Enterprises, Government of India is also implementing Prime
Minister’s Employment Generation Programme to create additional job opportunities for

rural unemployed in the country.

Governmenthasalso decidedto strategically promote labour-intensive manufacturing
and expand employment opportunities by promoting tourism and agro-based industries.
The National Manufacturing Policy of the Government targets to create 10 crore jobs by
the year 2022. The 12th Five Year Plan projects 5 crore new work opportunities to be
generated in the non-farm sector and provide skill certification to equivalent numbers. In
order to improve the employability of youth, various Central Government Ministries run
skill development schemes across different sectors. According to the data compiled by
National Skill Development Agency (NSDA), about 75.84 Lakh persons were given skill

development training in the year 2013-14 under these schemes.
Implementation of the Unorganised Workers’s Social Security Act, 2008

3787. SHRI AVINASH PANDE: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the present status of implementation of the Unorganised Workers’ Social
Security Act, 2008;
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(b) the number of people who have benefited from this legislation; and
(c) the State-wise break-up of beneficiaries under the Act?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) and (b) With a view to providing social
security to unorganized workers, the Government enacted the "Unorganised Workers’
Social Security Act, 2008". The Act provides for constitution of National Social Security
Board at the central level to recommend social security schemes viz. life and disability
cover, health and maternity benefits, old age protection and any other benefit as may
be determined by the Government for unorganized workers. The functions of National

Board, inter alia, include:

1. to recommend to the Central Government suitable schemes for different

sections of unorganised workers;
2. monitor the implementation of schemes; and

3. advise the Central Government on matters arising out of the administration of
the Act.

There is also a provision for constitution of similar Boards at the State level. The
Status of Implementation of Unorganised Workers’ Social Security Act, 2008 at the
State Level is given in Statement-I (See below). The list of the schemes and number of

beneficiaries are given in Statement-II (See below).
(c) State-wise data of unorganized workers is not maintained.
Statement-1

Status of Implementation of Unorganised Workers’ Social

Security Act, 2008 at State Level

So far 14 States have set up the State Social Security Board and framed Rules. Other

States are being consistently pursued. State-wise details are as under:

Sl. No. Name of the State Board set up Rules Framed
1. Andhra Pradesh Board set up Rules Framed
2. Andaman and Board set up Rules Framed

Nicobar Islands
3. Punjab Board set up Rules Framed

4. Assam Board set up Rules Framed
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SI. No. Name of the State Board set up Rules Framed
5. Chhattisgarh Board set up Rules Framed
Jharkhand Board set up Rules not framed
7. Gujarat Board set up Rules Framed
8. Meghalaya Board set up Rules Framed
9. Karnataka Board set up Rules Framed
10. Kerala Board set up Rules Framed
11. Odisha Board set up Rules Framed
12. Rajasthan Board set up Rules Framed
13. Tripura Board set up Rules Framed
14. West Bengal Board set up Rules Framed

Note : Madhya Pradesh has an enacted State Legislation ‘Madhya Pradesh Unorganized Welfare Act, 2008.

Statement-I11

Names of Schemes and Number of Beneficiaries

Sl. No. Name of the Scheme Number of Beneficiaries

L. Indira Gandhi National Old Age Pension 21839761
Scheme. (Ministry of Rural Development)

2. National Family Benefit Scheme. (Ministry 231858
of Rural Development)

3. Janani Suraksha Yojana. (Ministry of Health 10648000
and Family Welfare)

4. Handloom Weavers’ Comprehensive Welfare 599236
Scheme.(Ministry of Textiles)

5. Handicraft Artisans” Comprehensive Welfare Scheme. 821480
(Ministry of Textiles)

6. Pension to Master Craft Persons. (Ministry of Textiles) Not maintained

at central level

7. National Scheme for Welfare of Fishermen and Not maintained at
Training and Extension. (Department of Animal central level
Husbandry, Dairying and Fisheries)

8. Janshree Bima Yojana and Aam Admi Bima Yojana. 45415082
(Department of Financial Services).

9. Rashtriya Swasthya Bima Yojana. (Ministry of Labour 3.85cr

and Employment)
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Child Labour

3788. DR. KANWAR DEEP SINGH: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the latest figures of the number of children engaged in child labour under the
purview of the Child Labour Act;

(b) the amount spent till date by the Ministry to rechabilitate the said children;

and

(c) the number of children rescued during the last three years and so far in the

current year?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) As per Census 2011, the number of
working children in the age group of 5-14 years is 43.53 lakh.

(b) and (c) Government is implementing National Child Labour Project (NCLP)
Scheme for rehabilitation of child labour. The scheme seeks educational rehabilitation of
children working in hazardous occupations and processes. Under the Scheme, children
rescued/withdrawn from work are enrolled in the NCLP Special Training Centres which
have the provisions of bridge education, vocational training, mid day meal, stipend, health

care, etc. before being mainstreamed into formal education system.

T 1593.23 crore has been released by the Ministry for rehabilitation of child labour
since 1995-96.

As per the information received from the States the number of child labourers
rehabilitated and mainstreamed into formal education system under NCLP Scheme during

the last three years and current year is as under:

Year No. of children mainstreamed
2011-2012 125716
2012-2013 72976
2013-2014 64050
2014-2015 (upto June, 2014) 12096

Workers in the unorganised sector

3789. SHRI K.N. BALAGOPAL: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government has noticed about the growing unemployment of youth

in the organised sector in the country, if so, the details thereof;
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(b) whether the unorganised sector employment has increased in the country

during last five years;
(c) if so, the details thereof; and

(d) whether the service conditions including wages is protected in the new

unorganised sector and the steps taken by Government to protect the workers?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) to (c) As per the survey carried out by
the National Sample Survey Organization in the year 2004-05, the total employment in
both organized and unorganized sector in the country was of the order of 45.9 crore. Out
of this, about 43.30 (94.34%) crore in the unorganized sector. According to the survey
conducted during 2009-10, the total employment in both organized and unorganized
sector in the country was of the order of 46.5 crore, out of this number of workers in the
unorganized sector was about 43.67 crores (93.91%). So, there is an increase in number
of the unorganised workers of about 0.37 crores during this period but the percentage has

come down by 0.42%.

(d) As per the provisions of the Minimum Wages Act, the implementation of
the Act is carried out by the centre as well as the States in respect of their respective
jurisdiction. In the Central Sphere, the enforcement is secured through the Inspecting
Officers of Central Industrial Relations Machinery (CIRM), the compliance in the State
Sphere is ensured through the State Enforcement Machinery. They conduct regular
inspection and in the event of detection of any case of non-payment or under payment of
Minimum Wages, they advise the employers to make payment of the shortfall of wages. In

case of non-compliance, penal provisions-against the defaulting employers are invoked.
Bonded labourers in Odisha

3790. SHRI A.V. SWAMY: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:
(a) the district-wise number of bonded labourers identified in Odisha;

(b) the district-wise number of bonded migrant labourers identified and
rehabilitated in Odisha; and

(c) the numbers of persons identified in both above categories and not
rehabilitated?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) to (c¢) District-wise number of bonded
labourers identified, rehabilitated and yet to be rehabilitated upto June, 2014 are as

under:
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SI. Name of the No. of bonded No. of No. of bonded
No.  District labour bonded labour labour yet to be
identified rehabilitated rehabilitated
1 2 3 4 5
l. Angul 0 0 0
2. Bolangir 484 226 258
3. Balasore 0 0 0
4. Baragarh 314 66 248
5. Bhadrak 0 0 0
6. Boudh 0 0 0
7. Cuttack 48 0 48
8. Deogarh 0 0 0
9. Dhenkanal 0 0 0
10. Gajpati 10 10 0
11. Ganjam 0 0 0
12. Jagatsinghpur 0 0 0
13. Jajpur 13 0 13
14. Jharsuguda 0 0 0
15. Kalahandi 42 3 39
16. Kandhamal 0 0 0
17. Kendrapada 0 0 0
18. Keonjhar 0 0 0
19. Khorda 0 0 0
20. Koraput 0 0 0
21. Malkangiri 46 13 33
22. Mayurbhanj 0 0 0
23. Nawarangpur 46 23 23
24, Nuapada 0 0 0

25. Nayagarh 289 192 97
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1 2 3 4 5
26. Puri 274 17 257
27. Rayagada 23 16 7
28. Sambalpur 14 0 14
29. Subarnapur 17 17 0
30. Sundargarh 0 0 0
TotaL 1520 483 1037

The data relating to number of bonded migrant labourers identified and rehabilitated

in Odisha is not available.
Minimum wages in mini cement plant

3791. SHRI TAPAN KUMAR SEN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the State-wise number of mini cement factories in the country;
(b) the State-wise total number of workers employed in the mini cement plants;

(c) whether the employment in the mini cement plants are scheduled

employment;
(d) if so, the rate of notified minimum wage in this sector as on 1 July, 2014; and

(e) ifnot, how their wages are being regulated and whether Government is having
any urge to declare the employment as scheduled employment and notify minimum wages

in the sector?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) and (b) The State-wise number of mini
cement factories and total number of workers employed in the mini cement plants are not

maintained centrally.

(c¢) and (d) The workers employed in various mini cement plants/factories are not
included in the scheduled employment under Central Sphere under the Minimum Wages
Act, 1948. The State Governments are the appropriate authority for such workers and

these rates are not maintained centrally.

(¢) Under the provisions of the Minimum Wages Act, 1948, both Central and State
Governments are appropriate Governments to fix, review and revise the minimum wages of
the workers employed in the scheduled employments under their respective jurisdictions.

The appropriate Governments have been empowered to notify any employment in the
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schedule where the number of employees is 1000 or more in a State and fix the rates of
minimum wages in respect of the employees employed therein. Presently, there are 45

scheduled employments in the Central Sphere as given in Statement (See below).
The proposal to amend the Minimum Wages Act, 1948 is under consideration.
Statement

Scheduled employments for which Central Government has fixed

minimum wages under the Minimum Wages Act, 1948

Sl. No.  Name of Employment

1. Agriculture.
2. Construction/Maintenance of Roads and Building Operations.
3. Maintenance of buildings.
4. Construction and Maintenance of Runways.
5. Gypsum mines.
6. Barites mines.
7. Bauxite mines.
8. Manganese mines.
9. China Clay mines.
10. Kyanite mines.
11. Copper mines.
12. Clay mines.
13. Stone mines.
14. White Clay mines.
15. Orchire mines.
16. Fire Clay mines.
17. Steatite (Soapstone and Talc) Mines.
18. Asbestos mines.
19. Chromite mines.
20. Quartzite Mines

21. Quartz mines
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SI. No.  Name of Employment

22. Silica mines.

23. Magnesite mines.

24, Graphite mines.

25. Felspar mines.

26. Red oxide mines.

27. Laterite mines.

28. Dolomite mines.

29. Iron Ore mines.

30. Granite mines.

31. Wolfram mines.

32. Magnetite mines.

33. Rock phosphate mines.

34. Hematite mines.

35. Marble and Calcite Mines.

36. Uranium mines.

37. Mica mines.

38. Employment in Lignite Mines

39. Employment in Gravel Mines

40. Employment in the Slate Mines

41. Employment in laying down of underground electric, wireless, radio, television,
telephone, telegraph and overseas communication cables and similar other
underground cabling, electric lines water supply lines and sewerage pipe lines

42. Loading, Unloading in Railways Goods Shed

43. Stone Breaking and Stone Crushing

44. Employment in Sweeping and Cleaning

45.

Watch and Ward
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Reform of Minimum Wages Act

3792.SHRI PANKAJ BORA: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether Government has planned to reform the Minimum Wages Act of

different jobs as per NSSO’s expenditure survey;
(b) if so, the details of reforms plan; and

(c) whether this will help to eliminate the economic imbalance in the country and
if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) and (b) Revision in minimum wages
takes place based on Consumer Price Index numbers which is based on Consumer

Expenditure Survey conducted by National Sample Survey Office (NSSO).

(¢) Minimum wages would help to reduce poverty and the national floor level
minimum wage (NFLMW) is one way to ensuring that workers are paid wages that do

not fall below subsistence level.
Beneficiary of RSBY and AABY in Maharashtra

3793. SHRIMATI RAJANI PATIL: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the total number of beneficiaries under the Rashtriya Swasthya Bima Yojana
(RSBY) for BPL families in the country;

(b) the number of beneficiaries in the State of Maharashtra, who have been
covered under the Aam Admi Bima Yojana (AABY); and

(c) the total funds allocated to the beneficiaries in that State under the Yojana?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI VISHNU DEO SAI): (a) Rashtriya Swasthya BimaYojana
(RSBY) is currently active in 26 States and Union Territories. As on date more than
3.85 crore families are enrolled under the scheme.

(b) Aam Admi Bima Yojana and Rashtriya Swasthya Bima Yojana are being
run separately by Department of Financial Services, Ministry of Finance and Ministry
of Labour & Employment respectively. The number of lives covered under the Aam
Admi Bima Yojana in Maharastra is 72,18,147. The Rashtriya Swasthya Bima Yojana is

presently not active in Maharashtra.

(¢) Under the Rashtriya Swasthya Bima Yojana no funds are allocated to the

beneficiaries.
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Illegal mining of mica in Bihar and Jharkhand

3794.SHRI DHRAJ PRASAD SAHU: Will the Minister of MINES be pleased to

state:

(a) whether Govrnment is aware of the increase in illegal mining of mica in Bihar
and Jharkhand; and

(b) if so, the step taken to check the illegal mining of minerals?

THE MINISTER OF STATE IN THE MINISTRY OF MINES (SHRI VISHNU
DEO SAI): (a) State Governments are empowered, under Section 23C of the Mines
and Minerals (Development and Regulation) Act, 1957 to make rules for prevention of
illegal mining, tranportation and storage of minerals. State Governments submit quarterly
returns or llegal mining to Indian Bureau of Mines (IBM) (a subordinate office under the
Ministry of Mines). These returns are not mineral specific; hence separate information in

respect of Mica is not available.

(b) The Central Government in co-ordination with State Governments has taken

the following steps to cur md check illegal mining in the country:

(i) Regular monitoring of framing of rules by the State Governments to
control illegal mining as per Section 23C of MMDR Act (so far 20
States have framed the rules under rotion 23C of MMDR Act, 1957 to

curb illegal mining);

(i1) Regular monitoring of setting up of Task Forces at State and District
level to control illegal mining since the year 2005 (so far 23 States have

reported to have constituted the Task Forces);

(iii) Regular montorir of setting up State Coordination-cum-Empowered
Committee (SCEC to coordinate efforts to control illegal mining by
including representatives of Railways, Customs and Port authorities
(13 State Governments have set up a Coordination-cum-Empowered

Committee);

(iv) Regular follow up with Sate Governments to adopt an Action Plan with
specific measures to and control illegal mining including, use of remote
sensing, control on traffic, rather market intelligence, registration of

end-users and setting up of special cases etc;

(v) A Central Coordinaton-cum-Empowered Committee set up under the
Chairmanship of Secretary (Mines) on 4.3.2009 and reconstituted on
20.10.2011 holds quaterly meeting to consider all the mining related
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issues, including matters relatirg to cordination of activities to combat

illegal mining;

(vi) Ministry of Railways have instituted a mechanism on 16.4.2010 to allow
transportation of iron ore only against permits issued rake-wise and
verified by State Government, apart from taking measures to fence and

set up check post at the railway sidings;

(vii) Department of Revenue (Customs) has issued instructions to all
its field units to share information on iron ore exports with the State

Governments;

(viii) Ministry of Shipping has directed all major Ports in the country to
streamline the verification procedures for movement of iron ore, and to

check whether royalty has been paid for the consignment;

(ix) Government has notified amendment in Rule 45 of Mineral Conservation
and Development Rules, 1988, on 9.2.2011 making it mandatory for all
miners, traders, stockists, exporters and end-users to register with IBM
and report their transaction in minerals on monthly basis for a proper

end-to-end accounting of minerals; and

(x) Indian Bureau Mines has constituted Special Task Forces for
inspection of mines in endemic areas by taking the help of Satellite

imageries.

MOU with countries having excellent track

record in mininig sector

3795. SHRI AMBETH RAJAN: Will the Minister of MINES be pleased to

state:

(a) whether Government has signed any Memorandum of Understanding (MoU)
with those countries who have excellent track record in mining sector with a view to give

impetus to domestic mining sector; and

(b) if so, the details of MoU signed during last three years and progress made

thereon?

THE MINISTER OF STATE IN THE MINISTRY OF MINES (SHRI VISHNU
DEO SAI): (a) Yes Sir.

(b) The Ministry of Mines, Government of India has signed or renewed MoUs in
the mining sector with Government of different countries during the last three years. The

details are as follows:
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SL. No. Name of Country with which MoU is signed
1. Colombia
2. Afghanistan
3. Mali
4. Peru
5. Canada

Meetings of Steering Committee have been held with Canada to enhance bilateral
cooperation in mining and geology.

Study group on rate of royalty on minerals
3796. SHRI A.V. SWAMY: Will the Minister of MINES be pleased to state:

(a) the summary of the recommendations made by the recent study group for
revising the rates of royalty on minerals and dead rent;

(b) the amount due to State of Odisha on the basis of above study group report;
and

(c) the period in which the above arrears shall be disbursed to State of Odisha?

THE MINISTER OF STATE OF THE MINISTRY OF MINES (SHRI VISHNU
DEO SAI): (a) and (b) The most recent Study Group Report to make recommendations on
revision of royalty rates received by the Government on 28.6.2013 is under examination
by the Central Government. As approval of the Central Government is yet to be accorded,
it is not possible to give the details of either the recommendations of the Study Group or
the proposed revised rates of royalty.

(c) The question of arrears does not arise as the new rates of royalty will be with

prospective effect i.e. from the date of notification in the Gazette of India.
Curb on illegal mining

3797. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of MINES be

pleased to state:

(a) whether illegal mining activities have been curbed after formulation of new
mining policy in the country, if so, the details thereof; and

(b) whether it is proposed to facilitate the people engaged in mining on a small

scale under this new mining policy, if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF MINES (SHRI VISHNU
DEO SAI): (a) Even before a new National Mineral Policy (NMP) was enunciated in

TOriginal notice of the question was received in Hindi.
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2008, the regulation of illegal mining was within the legislative domain of the State
Governments. As per Section 23C of Mines and Minerals (Development and Regulation)
(MMDR) Act 1957, the state governments are empowered to frame rules to prevent illegal
mining, transportation and storage of minerals. So far, 20 State Governments have framed
the rules under section 23C of MMDR Act, 1957 to curb illegal mining. Regulation and

control of illegal mining are matters which are completely in the domain of the States.

Based on the quarterly returns on illegal mining submitted by various State
Governments to Indian Bureau of Mines (IBM) (a subordinate office under the Ministry
of Mines), State-wise details of instances of illegal mining reported in various parts of the

country for last three years are given in Statement (See below).

(b) The Government is examining the need for carrying out changes to the MMDR
Act, 1957, in consultation with stakeholders infer alia to facilitate implementation of the
NMP. In this regard, the Government has written to all States/ UTs. Based on the response
received from the States/UTs the Government will chart the further course of action in

this regard.
Statement

Year-wise and State wise cases of illegal mining for both major and

minor minerals (combined)

S1. No. State Illegal mining cases
2011-12 2012-13 2013-14 (Quarter
ending December, 2013)
1 2 3 4 5
1. Andaman and Nicobar 3 0 n.r.
Islands
2. Andhra Pradesh 19913 16592 5137
3. Assam 0 0 0
4.  Chhattisgarh 2946 3238 3089
5. Goa 1 0 1
6.  Gujarat 3485 6023 3217
7. Haryana 2022 3517 2218
8.  Himachal Pradesh 1289 0 n.r.

9.  Jharkhand 364 663 688
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1 2 3 4 5
10. Karnataka 6691 6677 6291
11. Kerala 3175 4550 3166
12.  Madhya Pradesh 7147 7169 4471
13.  Maharashtra 40642 42918 23217
14.  Mizoram 2 16 15
15.  Odisha 309 314 76
16.  Punjab 314 19 n.r.
17. Rajasthan 1201 2861 1991
18.  Tamil Nadu 123 295 1041
19.  Uttar Pradesh 4708 3266 4504
20. West Bengal 269 479 nr.

GranD ToTAL 94604 98597 59122

Black marketing of kerosene

3798. DR. BHALCHANDRA MUNGEKAR: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether Government is aware that a large quantity of kerosene to be distributed
through the PDS is sold in the black market; and

(b) if so, the steps Government proposes to take to check this criminal practice

and save the scarce public funds?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRIDHARMENDRA PRADHAN): (a) and (b) The National Council
for Applied Economic Research (NCAER) in its report in October, 2005, have estimated
that siphoning off of kerosene for non-household purpose is 18.1%, diversion of kerosene
from PDS to open market is 17.9% and diversion of kerosene to no card households is
2.6%. Total leakage is thus estimated at 38.6% of total sale of PDS kerosene.

PDS Kerosene supplies to Kerosene Dealers are done on Ex-MI (Marketing
Installation) basis by Public Sector Oil Marketing Companies (OMCs). Further Distribution
of PDS kerosene within the State to the ration card holders through ration shops/retailers
is controlled by the State Government. The State Civil Supplies Authorities ensure
that the product uplifted is delivered to the fair price shops and to the intended

beneficiaries.
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In order to check the black marketing/adulteration of PDS kerosene, the Central
Government have made provisions in the Kerosene (Restriction on Use and Fixation of
Ceiling Price) Order, 1993, issued under the Essential Commodities Act, 1955, as per
which dealers have to sell PDS Kerosene at a price fixed by the Government or OMCs
and have to prominently display stock-cum-price board at the place of business including
the place of store at a conspicuous place. Further, PDS kerosene released is dyed with
blue dye to facilitate detection of PDS kerosene in non-PDS uses. Under this Control
Order, State Governments are also empowered to take action against those indulging in

black-marketing and other irregularities.

Field Officers of OMCs inspect the Kerosene Dealerships and check for irregularities
like non-observance of Government/OMCs regulations, over charging, unauthorized
purchase and stock variation. In case of any irregularities, action is taken as per the
Marketing Discipline Guidelines (MDG).

OMCs hosted a web portal which enables public access to the movement of PDS
Kerosene tank trucks. It provides details of the tank truck movement carrying PDS
Kerosene from their Dispatch Units/Depots/ Installations to the various dealers along with
their names, invoice number, quantity of product, time of dispatch, tank truck number,

etc. on the websites on real time basis.
Adverse findings of CAG on oil firms overcharging customers

3799. SHRI M. P. ACHUTHAN:
SHRI D. RAJA:
Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Comptroller an Auditor General of India (CAG) has castigated
the public sector oil firms for overcharging customers by ¥ 26,626 crore in five years by

charging national levies like customs duty on fuel they sold; and

(b) if so, the details of the findings of the report and Government’s reaction
thereto?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Comptroller
and Auditor General of India (CAG) has stated that the Public Sector Oil Marketing
Companies (OMCs) ought to have benefited by ¥ 26,626 crore due to the pricing
methodology adopted during the period from 2007 to 2012. In this regard it is pointed
out that as against the so called benefit of I 26,626 crore, OMCs were asked to bear
under-recoveries amounting to I 28,680 crore during the said period. Hence, no undue

benefit was available to OMCs in the existing pricing mechanism. Refining is a cyclical
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industry characterized by very volatile prices. Providing some level of protection and
thereby adequate refining margins is necessary for encouraging investment in expansion,
and more importantly in modernization of our domestic refineries. Failure on this count
can impede our quest for energy security. Further, many of the public sector refineries
are very old (built between 1901 to 1985) and located in sub economic zone (such as the
North-East refineries) with low economies of scale and therefore often have very low
GRMs. Removing Customs Duty protection or implementation of EPP based pricing for
refineries would render some of them financially unviable. It is also pointed out that the
profit as a percentage of turnover of OMCs is around 1% which are barely enough to meet

their fund requirements for modernization and upgradation.
Provisional bills sent by IGL arbitrarily

+3800. SHRI MAHENDRA SINGH MAHRA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether Government is aware of the fact that without taking reading, the

provisional bills are being sent by Indraprastha Gas Limited in Delhi;
(b) if so, whether Indraprastha Gas Limited has shortage of staff; and

(c) the steps Government is going to take to prevent Indraprastha Gas Limited

from sending bills arbitrarily and preventing the collection of amount from consumers?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The process of raising bills
on domestic Piped Natural Gas (PNG) consumers at Indraprastha Gas Limited (IGL) has
been adopted as prescribed in Petroleum and Natural Gas Regulatory Board (PNGRB)
(Code of Practice for Quality of Service for City or Local Natural Gas Distribution
Networks) Regulations, 2010. According to these Regulations, the bill on customer is
raised at bi-monthly frequency on the basis of meter reading collected from the PNG

meter installed at customer’s premises.

In case the meter is not read during any billing cycle due to reasons attributable
to domestic consumer, like unavailability at home at the time of visit etc. IGL sends a
provisional bill based on average consumption of last six billing cycles as per Clause 6,

Sub-Clause (1), Section G of said Regulations.

(b) The activity of meter reading has been out sourced. As informed by IGL,
vendors have deployed sufficient manpower to complete the task within defined time

frame for each billing cycle.

FOriginal notice of the question was received in Hindi.
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(¢) IGL sends bills to domestic PNG customers as per the Regulations prescribed
by PNGRB.

Irregularities in weighing LPG cylinders

3801.SHRI AAYANUR MANJUNATHA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether Government has issued strict guidelines to petroleum companies to
maintain the approved weight of subsidized LPG cylinders, as irregularities have been

found in weight of LPG cylinders; and

(b) if so, the number of such cases registered within last three years as on date in

this regard and the corrective action taken to avoid under weighing of LPG cylinders?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Government has
instructed Public Sector Oil Marketing Companies (OMCs) to direct their LPG distributors
to check the weight of LPG cylinders at their godowns. All the distributors are under
instruction to provide portable weighing scales to all their delivery boys so that weight of

the cylinder can be checked before delivery to the customers.

Details of established cases of supply of underweight cylinders/ pilferage of gas
from LPG cylinders during the last three years and from April-May, 2014 are as under:

Year I0CL BPCL HPCL Total
2011-12 12 4 4 20
2012-13 20 1 5 26
2013-14 7 6 5 18
April-May 2014 3 1 2 6

In all established cases, action is taken against the erring LPG distributors as per the

provisions of MDG.
Cases of pilerage of oil during transportation

3802.SHRI AAYANUR MANJUNATHA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether Government’s attention has been drawn towards the cases of oil

pilferage during transportation;

(b) if so, the State/Union Territory-wise and OMC-wise details thereof and the
number of such cases which have come to the light during the current year and the last

three years;
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(c) the action taken or proposed to be taken by Government against the persons

found guilty; and

(d) the corrective measures taken or proposed to be taken by Government to check

oil pilferage in the country?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Public Sector Oil
Marketing Companies (OMCs) namely; Indian Oil Corporation Limited (IOCL), Bharat
Petroleum Corporation Limited (BPCL) and Hindustan Petroleum Corporation Limited
(HPCL) have reported 477 cases of oil pilferage during transportation during the last
three years and current year (April-June). State/UT-wise and OMC-wise details for the

said period is given in Statement (See below).
(c) OMC-wise details of the action taken are given below:

IOCL: 4 employees of Guwahati Refinery have been suspended. FIR has been
lodged in all cases of oil pilferage from pipelines and in two cases the court has ordered
conviction. In case of Depot and Terminals, FIR has been lodged against 3 officers for
oil pilferage. In 233 cases, Tank Trucks (TTs) have been blacklisted along with crew,
19 transport contracts have been terminated and FIR has been lodged in 8 cases. IOCL
takes action as per Industry Transport Discipline Guidelines (ITDG) in all the case of oil
pilferage from TTs.

BPCL: TTs and transporters in all the cases of oil pilferage have been black
listed on Industry basis. FIR has been lodged in all the cases of oil pilferage from

pipelines.

HPCL: All the TTs who involved in pilferage or an attempt to pilfer product during
road transportation were blacklisted on Industry basis. In case of repetition of the pilferage
attempt by the TT crew of the same transporter, the transport contract has been terminated

as per ITDG. In case of oil pilferage from pipeline, FIR has been lodged in all the cases.

(d) Government has amended the P&MP Act 1962 vide Extraordinary Gazette
Notification No. Part II-Section-1 dated 13.01.2012, containing provisions of stringent

action against the culprits.

In addition, OMCs have taken certain measures such as round-the-clock monitoring,
including daily foot patrolling and night patrolling, Monitoring of Repeater-cum-Cathodic
Protection Stations through CCTV based surveillance and Monitoring of movement
of Line Patrolmen / DGR guards through Global Positioning System enabled devices.
Further, OMCs have introduced robust locking system, vehicle tracking system and

frequent inspection to check pilferage of products during transportation.
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Setting up of National Data Repository

3803.SHRI A.W. RABI BERNARD: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the country is in the process of setting up a National Data Repository

(NDR) centre as part of making hydrocarbons prospecting more flexible;
(b) if so, the details thereof;
(¢) whether the Centre would have legacy data dating back to 1947; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The Government
has initiated the process of setting up a National Data Repository (NDR) at Directorate
General of Hydrocarbons (DGH) office, NOIDA for centralized storage and upkeep of
Exploration and Production data of the country. NDR is expected to store and maintain

hydrocarbon exploration & production data in a safe and reusable manner, in perpetuity.

(c) and (d) The NDR would be capable of loading legacy data which are in readable
formats and can be digitized. Exploration & Production data obtained from National Oil
Companies and available with DGH will be uploaded and stored in the NDR.

Black marketing and artificial shortage of LPG

13804. SHRI RAMDAS ATHAWALE: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government is aware about the black marketing and artificial shortage

of domestic LPG in the country particularly in the rural areas;
(b) if so, the details thereof;

(c) whether Government has taken any steps to tackle the problem of black

marketing and artificial shortage of domestic LPG; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (d) The possibility of
malpractice/ irregularities in subsidized domestic LPG cylinders by some unscrupulous
elements cannot be ruled out due to the lower retail price of subsidized LPG for domestic

use vis a vis the market price for commercial LPG. Public Sector Oil Marketing Companies

TOriginal notice of the question was received in Hindi.
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(OMCs) are always maintaining vigil to prevent and take action against black marketing

of cylinders.

OMCs also carry regular surprise inspections at distributor’s premises,
conduct refill audits, surprise checks at customers premises and en-route checking of
delivery vehicles. If LPG distributors are found guilty of any malpractice, punitive
action is taken in accordance with the provisions of the Marketing Discipline Guidelines
(MDG).

Moreover, various initiatives have been taken by the Government viz. capping
on supply of subsidized cylinders, de-duplication, introduction of Transparency Portal
and KYC exercise which have reduced the misuse and diversion of subsidized LPG

cylinders.

Details of established cases of black marketing (overcharging and diversion) for last

three years and from April-May, 2014 are as under:

Year I0CL BPCL HPCL Total
2011-12 338 43 321 702
2012-13 317 60 251 628
2013-14 155 35 287 477
April-May, 2014 20 15 72 107

In all established cases of black marketing action is taken against the erring LPG

distributors as per the provisions of MDG.

Sharing losses on sale of LPG and kerosene by

OMC s with private refineries

+3805. SHRI RAMDAS ATHAWALE: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government proposes to put some burden of the loss being incurred
by Oil Marketing Companies (OMCs) from selling of Liquefied Petroleum Gas (LPG)

and kerosene upon other private refineries including Reliance Industries; and
(b) if so, the details along with the latest status thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) No, Sir.

(b) Does not arise.

+Original notice of the question was received in Hindi.
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Lack of supply of gas from ONGC in North-Eastern States

3806.SHRIMATI JHARNA DAS BAIDYA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether it is a fact that inspite of huge gas reserve in the North-Eastern States,
particularly in Tripura, the industries are starving for gas due to lack of supply of gas from
Oil and Natural Gas Corporation (ONGC);

(b) whether it is also a fact that ONGC is not employing resources for exploring

the gas to its fullest capacity; and

(c) the status of supply of gas to Monarchak Power Generation plant in the State

of Tripura?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Oil and Natural Gas
Corporation (ONGC) is making all out efforts to provide gas to various industries in
Tripura. ONGC is supplying gas to Tripura State Electricity Corporation Limited(TSECL),
North Eastern Energy Power Corporation (NEEPCO) Ltd., Tripura Natural Gas Company
(TNGC) Ltd. In addition, a 740 Megawatt (MW) power plant ONGC Tripura Power
Company (OTPC) Ltd. has been established jointly by ONGC, Government of Tripura
and others. Gas is also being supplied to OTPC.

The average gas supply by ONGC in Tripura during 2013-14 was 2.23 MMSCMD,
which further increased to 2.87 MMSCMD during first quarter of 2014-15 (April, 2014-
June-2014).

(b) ONGC is utilising all its resources judiciously for exploration and exploitation

of hydrocarbons in the NE States, including in the State of Tripura.

In first two years (2012-14) of XII Five Year Plan till 01.04.2014, ONGC has
acquired 409 LK of 2D, 143 SK of 3D seismic data and drilled 32 exploratory wells.
During the same period, 5.44 MMtoe in-place and 7.80 MMtoe Ultimate Reserves were

accreted in total North-Eastern states.

(¢) Gas supply to NEEPCO’s Monarchak Power Generation Plant in Tripura
by ONGC is yet to commence. The Consortium whom the job was awarded for the
associated project failed to carry out the work in prescribed time-frame. Subsequently, the
contract was terminated on 01.03.2014. Now, M/s Engineers India Limited(EIL) has been
engaged for executing engineering and Project Management for completion of the balance

jobs.
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Decline in bulk HSD sales

3807. SHRI B.K. HARIPRASAD: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the actual implementation of market determined pricing policy for

bulk consumers of High Speed Diesel (HSD) has raised some concerns for Government;

(b) whether the share of bulk HSD sales to the total HSD sales has declined
substantially from 19 per cent to 9 per cent during the second quarter of 2013; and

(¢) whether the slump in HSD bulk sales was mainly due to lower upliftment
of HSD by bulk consumers like State Transport Undertaking and industrial sector who
chose the retail outlets thereby diluting the positive impact of market pricing for bulk

consumers?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Yes, Sir. The Government
has received representations from various State Governments highlighting the difficulties
being faced by the State Transport Undertakings (STUs) on purchase of Diesel at non-
subsidized market determined price. However, it is within the domain of the State

Governments to provide appropriate relief to the STUs.

(b) and (c) The share of bulk Diesel in total sales of Diesel has declined from 16%
in 2012-13 to 10% during 2013-14. Due to implementation of dual pricing of Diesel,
the major customers like STUs who were earlier taking bulk supplies from depots of the
Public Sector Oil Marketing Companies (OMCs) have shifted to purchase of Diesel from
retail outlets of OMCs.

However, Indian Oil Corporation Limited (IOCL) has informed that with the recent
reduction in gap between prices for direct bulk consumers and retail outlet, few STUs
have started to uplift Diesel directly from IOCL effective June, 2014.

Grabbing of petrol pumps allotted to SCs/STs and other categories

13808. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to state:

(a) whether Government has taken cognizance of the fact that some influential
persons have grabbed the petrol pumps and gas agencies, by fraudulent means, originally
allotted to persons belonging to Scheduled Castes (SCs), Scheduled Tribes (STs) and

other categories;

+Original notice of the question was received in Hindi.
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(b) if so, the State/category-wise number of such cases taken into cognizance by

Government during each of the last three years and the current year;

(¢) the punitive action taken by Government against the persons found
guilty;
(d) whether Government has prepared any policy to safeguard the interests of

SCs/STs and other categories and put a check on such transactions; and
(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Oil Marketing
Companies (OMCs) have reported that they have detected some cases of benami operation
of Retail Outlets Dealership/LPG Distributorship related to various categories including
SCs/STs during the last three years and the current year, which have been terminated,

details of which are given in Statement (See below).

(c) Action has been taken as per the terms and conditions of Dealership Agreement
according to which, any Retail Outlet Dealership/LPG Distributorship found operated by

benami, the same is liable for termination.

(d) and (e) It has been mandated through Policy Guidelines that every year the
Retail Outlet Dealers and LPG Distributors have to establish that the operation of their
dealership/distributorship is in sync with approved constitution. The onus to provide
documents to establish operation of dealership/distributorship is upon the dealer/

distributor.

A web portal has been created where dealer/distributor will provide the relevant
data, declaration and upload documents in support of the claim of constitution status. This
system driven monitoring would facilitate early identification of such cases. Documents

to be uploaded by the Dealers/Distributors as applicable include:
1. Copy of PAN Card.
2. Relevant pages of audited balance sheet.
3. Letter from Bank confirming names of account holder.
4. Copy of Showroom and Go-down Land details.
5. Copy of Retail Selling Licence, etc.
6.  Copy of Explosive licence.

7. First and Last page of distributorship agreement.
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General marketing scheme for setting up LPG distributorship

3809.SHRIA.U. SINGH DEO: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the general marketing scheme for setting up of LPG distributorship at

various places in rural and urban areas has not been finalized;
(b) if so, the reasons for delay; and
(c) the number of places identified under this scheme so far?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c) The appointment of
LPG distributorship is a continuous process. Locations for setting up LPG distributorships
are identified based on available refill sale potential that can sustain economically viable
operation of an LPG distributorship. The refill sale potential is based on several factors

including population, population growth rate and economic prosperity of the area.

During the last three years, i.e. for the years 2011-2014, the Public Sector Oil
Marketing Companies (OMCs) have advertised 4943 no. of locations for appointment
of Regular LPG distributorships and 6108 for Rajiv Gandhi Gramin LPG Vitaraks
(RGGLYVs) in the Country.

Setting up of National Gas Grid

3810. SHRI A.U. SINGH DEO: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government proposes to set up a National Gas Grid on the lines of

Power Grid;
(b) if so, the details thereof; and
(c) the benefits likely to be accrued by setting up of such a grid?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c) In order to transport
gas to different parts of the country, there is need to expand the gas pipeline infrastructure.
Government has set up the Petroleum and Natural Gas Regulatory Board (PNGRB)
under the PNGRB Act, 2006 as a regulatory body to plan, authorize and monitor the
development of pipeline infrastructure in the country. Establishing a National Gas Grid
has been identified as a priority area by the Government. Presently the country is having
15,340 km of natural gas pipeline infrastructure and establishment of a national gas grid
would require commissioning of additional about 15,000 km of pipelines. PNGRB has

been requested to prepare a road map for development of the gas grid.
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Exploitation of shale gas reserves

3811. SHRI AVINASH PANDE: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government has undertaken /is planning to undertake any extraction

and exploitation of shale gas reserves in the country;
(b) if so, the details thereof;
(c) whether any private corporations have been permitted to do so; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The Government has on
14.10.2013 notified policy guidelines for exploration and exploitation of shale gas and oil
by National Oil Companies (NOC) in their onland Petroleum Exploration License (PEL)/

Petroleum Mining Lease (PML) blocks awarded under the nomination regimes.

As per the policy, the NOCs will undertake a mandatory minimum work programme
in a fixed time frame for shale gas and oil exploration and exploitation, so that there is

optimum accretion and development of shale gas and oil resources.

(b) At present, ONGC has identified 50 nomination PEL / PML and OIL has
identified 5 nomination PEL / PML for shale oil and gas exploration under this policy.

ONGC has drilled 1 well where coring has been completed and has also collected

cores from 7 other wells.
(c) No, Sir.
(d) Does not arise in view of (c¢) above.
Revision of diesel, kerosene and cooking gas prices

3812. SHRI SUKHENDU SEKHAR ROY: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether Government had revised diesel prices and capped subsidized LPG
cylinders to contain fiscal burden of subsidies in September, 2012 and allowed oil

companies to raise diesel prices periodically;

(b) if so, how many times prices of diesel, kerosene and cooking gas were raised,

the rate-wise details thereof;

(c) whether such measures helped reduce the growth in domestic oil consumption;

and
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(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) In view of the alarming
situation arising out of projected massive under-recoveries of the Public Sector Oil
Marketing Companies (OMCs) during 2012-13 on account of high international crude oil
prices and sharp depreciation of Indian Rupee against US Dollar, the Government took

the following decisions on 13th September, 2012:

(1) Increase in price of Diesel by X 5 per litre excluding VAT. Out of this, I 1.50

per litre was on account of increase in Excise Duty.

(i) Restrict the supply of subsidized LPG cylinders to each consumer to 6
cylinders (of 14.2 Kg) per annum. Any cylinders over and above the cap of 6

cylinders would be given at market rate.

Later, the Government authorized the OMCs to (a) increase the retail selling price
of Diesel in the range of 40 paisa to 50 paisa per litre per month (excluding VAT as
applicable in different State/Union Territories), and (b) sell Diesel to all consumers
taking bulk supplies directly from the installations of the OMCs at non-subsidized market
determined price effective 18th January, 2013. Simultaneously, the Government decided
to increase the cap on subsidized domestic LPG to 9 cylinders. This limit was further

increased to 12 cylinders per annum to each household on 30th January 2014.

(b) The details of revision in the retail selling price of Diesel (in retail), PDS
Kerosene and Subsidized Domestic LPG since September 2012 and onwards are given in
Statement-I (See below).

(¢) and (d) The month wise consumption and growth in consumption of Diesel,

SKO and LPG since September 2012 and onwards is given in Statement-II (See below).
Statement-1

Details of revision in Retail Selling Price of Diesel (in retail), PDS Kerosene and
Subsidized Domestic LPG at Delhi, since September, 2012

Date Diesel (in retail) PDS Kerosene Subsidized Domestic LPG
(/litre) R/Cyl.)
1 2 3 4
1.09.2012 46.95 14.83 399.00

3.10.2012 14.79
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1 2 3 4
7.10.2012 410.50
27.10.2012 47.15

18.01.2013 47.65

28.01.2013 14.96

16.02.2013 48.16

23.03.2013 48.67

1.04.2013 48.63

16.04.2013 48.67

11.05.2013 49.69

1.06.2013 50.25

1.07.2013 50.26

2.07.2013 50.84

1.08.2013 51.40

1.09.2013 51.97

1.10.2013 52.54

1.11.2013 53.10

1.12.2013 53.67

11.12.2013 414.00
21.12.2013 53.78

5.01.2014 54.34

1.02.2014 54.91

1.03.2014 55.48

1.04.2014 55.49

13.05.2014 56.71

1.06.2014 57.28

1.07.2014 57.84

1.08.2014 58.40

58.40 14.96 414.00
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Statement-I11

Details of consumptions of Diesel, Kerosene (SKO)
and LPG since September, 2012

Month HSD SKO LPG
Consumption Growth% Consumption Growth% Consumption Growth%
in TMT (MoM) in TMT (MoM) inTMT  (MoM)

Sep-12 4939 7.4 622 -5.3 1271 -0.9
Oct-12 5700 6.7 621 -7.5 1298 5.0
Nov-12 5793 1.6 625 -7.9 1279 -3.3
Dec-12 6120 43 625 -8.2 1305 -7.5
Jan-13 5798 7.9 623 9.3 1318 0.1

Feb-13 5383 -2.1 626 -7.5 1281 -4.2
Mar-13 6199 2.4 622 -5.9 1355 0.8
Apr-13 6152 4.1 593 -1.8 1233 0.0
May-13 6394 0.3 610 -2.0 ‘1254 -4.7
Jun-13 5943 -2.1 594 -5.8 1214 -5.8
Jul-13 5400 -6.0 603 -8.0 1363 3.1

Aug-13 5048 -0.1 601 -3.8 1329 -0.3
Sep-13 4908 -0.6 580 -6.9 1344 5.7

Oct-13 5624 -1.3 609 -2.0 1402 8.0
Nov-13 5826 0.6 597 -4.5 1378 7.7

Dec-13 5972 -2.4 592 -5.3 1426 9.2

Jan-14 5639 -2.8 604 -3.1 1466 11.3
Feb-14 5379 -0.1 589 -6.0 1398 9.1

Mar-14 6085 -1.8 593 -4.5 1530 12.9
Apr-14 5929 -3.6 584 -1.5 1352 9.6
May-14 6480 1.3 591 -3.2 1432 14.2
Jun-14 6144 34 595 0.2 1352 11.4

Source : Petroleum Planning and Analysis Cell
TMT : Thousand Metric Tonne
MoM : Month over Month
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Expansion of gas pipeline network

3813. SHRI MOHD. ALI KHAN: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government is expanding gas pipeline network;

(b) if so, the details thereof including Telangana compared to other States during

the last three years and the parameters adopted therefor; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Yes, Sir.

(b) and (¢) Government has set up the Petroleum and Natural Gas Regulatory
Board (PNGRB) under the PNGRB Act, 2006 as a regulatory body to plan, authorize and
monitor the development of pipeline infrastructure in the country. Prior to the formation
of Telangana, PNGRB during the period 2011-12, 2012-13 and 2013-14, has granted
authorization through the competitive bidding route for five natural gas pipeline networks.

The details of these pipelines are given in Statement.
Statement

Details of upcoming/under-developed natural gas pipelines

authorized in last 3 years

SI.  Name of the natural Name of the entity States covered

No. gas pipeline

1. Mallavaram-Bhopal- GSPL India Transco Limited Andhra Pradesh,

Bhilwara-Vijaipur Telangana, Maharashtra,
Madhya Pradesh,
Rajasthan and Gujarat
2. Mehsana-Bhatinda GSPL India Gasnet Limited ~ Gujarat, Rajasthan,
Haryana and Punjab
3. Bhatinda-Jammu- GSPL India Gasnet Limited  Punjab and Jammu and
Srinagar Kashmir
4. Surat-Paradip GAIL (India) Limited Gujarat, Maharashtra,
Chhattisgarh and Odisha
5. Shadol-Phulpur Reliance Gas Pipelines Madhya Pradesh and

Limited Uttar Pradesh
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Expert committee for Auto Fuel Vision and Policy, 2025

3814.DR. K.V.P. RAMACHANDRA RAO: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether it is a fact that Government had constituted an Expert Committee to
draft Auto Fuel Vision and Policy, 2025;

(b) if so, the details therecof along with the Terms of Reference of the

Committee;
(c) whether the Committee has submitted the report;
(d) if so, the details thereof; and
(e) the action taken thereon?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Yes, Sir. Government
had constituted an Expert Committee under the Chairmanship of Shri Soumitra Choudhuri,
Member, Planning Commission, to draft Auto Fuel Vision and Policy 2025 with the

following Terms of Reference:

(i) Recommend road map for auto fuel quality till 2025 for the country, taking
into account the achievement under the last Auto Fuel Policy, emission
reduction of in-use vehicles, growth of vehicles and supply and availability of

fuels.

(il) Recommend suitable mix of auto fuels including gas and its specifications,

considering the following:
(a) Availability of infrastructure and logistics of fuel supplies,
(b) The processing economics of Auto fuels, and

(¢) Improvement in the quality of fuel vis-a-vis improvement in vehicle

engine technology.

(iii) Recommend vehicular emission norms for various categories of vehicles and

roadmap for their implementation.
(iv) Recommend use of alternate fuels to minimize impact on environment.

(v) Recommend fiscal measures for funding requisite upgradation of Oil

Refineries, logistics and removal of Inter-fuel distortions.

(c) to (e) The Committee has submitted its Report to the Government on 2nd May,

2014. Government has circulated the Report among all Ministries/Departments/States/



Written Answers to [13 August, 2014] Unstarred Questions 305

Union Territories to elicit their views on the Report. The report has also been uploaded on
website of the Ministry of Petroleum and Natural Gas. The Committee has recommended

a phased programme for upgradation of fuel quality norms across the country.

LPG distributors in Madhya Pradesh

+3815. DR. VIJAYLAXMI SADHO: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state

(a) the district-wise number of LPG distributors in Madhya Pradesh;

(b) whether it is a fact that as compared to other States, the number of LPG

distributors in the rural areas of Madhya Pradesh is less;

(c) the details of the parameters for appointing LPG distributors in the country;

and

(d) whether Government proposes to appoint more distributors to meet the

demand of the people?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) District-wise number of LPG
distributors of Indian Oil Corporation Limited (IOCL), Bharat Petroleum Corporation
Limited (BPCL) and Hindustan Petroleum Corporation Limited (HPCL) in the State of
Madhya Pradesh are given in Statement-I, IT and III (See below).

(b) State/UT-wise details of LPG distributorship of IOC, BPCL & HPCL as on

1.06.2014 serving rural areas are given in Statement-1V, V and VI (See below).

(c) and (d) The appointment of LPG distributorship is a continuous process.
Locations for setting up LPG distributorships are identified based on available refill sale
potential that can sustain economically viable operation of an LPG distributorship. The
refill sale potential is based on several factors including population, population growth

rate and economic prosperity in the area.

As on 01.06.2014, the details of LPG distributorships under various stages of

selection process is as under:

Type of No. of Pending Lol No of locations
Distributorship for commissioning advertised pending for

issuance of Lol

Regular LPG Distributorship 520 4533
(Against various Marketing Plan)

RGGLV 1477 3107

TOriginal notice of the question was received in Hindi.
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Unstarred Questions

District-wise no. of distributors of IOCL in Madhya Pradesh

Name of the District

Total no. of Distributors

Agar
Alirajpur
Anuppur
Ashoknagar
Badwani
Balaghat
Betul

Bhind
Bhopal
Burhanpur
Chhattarpur
Chhindwada
Damoh
Datia
Dewas
Dhar
Dindori
Guna
Gwalior
Harda
Hoshangabad
Indore
Jabalpur
Jhabua

Katni

1

2

11

25

16

11

10

26

15

29

18
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Name of the District

Total no. of Distributors

Khandwa 2
Khargon 5
Mandala 2
Mandsaur 10
Morena 11
Narsinghpur 3
Neemach 11
Panna 8
Raisen 9
Rajgarh 8
Ratlam 14
Rewa 13
Sagar 16
Satna 13
Sehore 9
Seoni 3
Shahdol 5
Shajapur 14
Sheopur 4
Shivpuri 9
Sidhi 6
Singrauli 8
Tikamgarh 7
Ujjain 16
Umariya 2
Vidisha 7
GRrRAND TOTAL : 439
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Unstarred Questions

District-wise no. of distributors of BPCL in Madhya Pradesh

Name of the District

No. of Distributors

Gwalior
Tikamgarh
Sheopur
Datia
Shivpuri
Bhind
Morena
Alirajpur
Anuppur
Balaghat
Barwani
Betul
Bhopal
Bhuranpur
Chhattarpur
Chhindwara
Damoh
Dewas
Dhar

Guna

Harda

Hoshangabad

Indore
Jabalpur
Jhabua
Katni

Khandwa

-
6

12
13
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Name of the District No. of Distributors
Khargone 12
Mandasaur 1
Mandla 1
Narsimhapur 3
Neemuch 1
Panna 4
Raisen 2
Rajgarh 3
Ratlam 5
Rewa 3
Sagar 7
Satna 3
Sehore 6
Seoni 6
Shahdol 3
Shajapur 4
Sidhi 7
Ujjain 11
Umaria 2
Vidisha 2
ToTAL : 218

Statement-111

District-wise no. of distributors of HPCL in Madhya Pradesh

Name of the District No. of Distributors
Alirajpur 1
Anuppur 5
Balaghat 5
Barwani 4

Betul 2
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Name of the District

No. of Distributors

Bhind
Bhopal
Bhuranpur
Chhattarpur
Chhindwara
Damoh
Datia
Dewas
Dhar
Dindori
Guna
Gwalior
Harda
Hoshangabad
Indore
Jabalpur
Jhabua
Katni
Khandwa
Khargone
Mandasaur
Mandla
Morena
Neemuch
Panna
Raisen
Rajgarh
Ratlam

Rewa

3

13
12

~ B

25
12

R

10
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Name of the District

No. of Distributors

Sagar 7

Satna 5

Sehore 4

Seoni 2

Shahdol 6

Shajapur 2

Shivpuri 3

Sidhi 1

Tikamgarh 2

Ujjain 7

Umaria 5

Vidisha 3

GraND ToTAL 227

Statement-1V
State-wise no. of distributors serving rural
area as on 1.6.2014

Name of the Company - IOCL (Fig. in Nos.)
State/UT Urban/Rural Rural RGGLV Total
Chandigarh 0 0 0 0
Delhi 0 0 0 0
Haryana 37 11 42 90
Himachal Pradesh 3 40 15 58
Jammu and Kashmir 11 3 8 22
Punjab 35 28 40 103
Rajasthan 50 29 123 202
Uttar Pradesh 208 75 244 527
Uttarakhand 17 10 5 32
SuB TotaL NORTH 361 196 477 1034
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(Fig in Nos)

State/UT Urban/Rural Rural RGGLV Total
Andaman and Nicobar 0 2 0 2
Islands

Arunachal Pradesh 5 24 9 38
Assam 66 67 34 167
Bihar 41 56 146 243
Jharkhand 9 10 61 80
Manipur 16 14 13 43
Meghalaya 4 9 0 13
Mizoram 7 11 17 35
Nagaland 17 10 2 29
Odisha 29 12 57 98
Sikkim 0 2 2 4
Tripura 13 10 9 32
West Bengal 22 58 97 177
SuB TotaL East 229 285 447 961
Chhattisgarh 24 16 34 74
Dadra and Nagar Haveli 0 0 0 0
Daman and Diu 0 0 0 0
Goa 0 2 0 2
Gujarat 27 34 22 83
Madhya Pradesh 97 26 114 237
Mabharashtra 37 48 81 166
SuB ToraL WEST 185 126 251 562
Andhra Pradesh 44 147 108 299
Karnataka 57 12 73 142
Kerala 24 51 13 88
Lakshadweep 0 0 0 0
Puducherry 1 0 0 1
Tamil Nadu 98 52 106 256
SuB TotaL SouTH 224 262 300 786

ALL INDIA 999 869 1475 3343
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Statement-V

State-wise number of distributors serving rural
area as on 01.06.2014

Name of the Company - BPCL (Fig. in Nos.)
State/UT Urban/Rural Rural RGGLV Total
Chandigarh 0 0 0 0
Delhi 0 0 0 0
Haryana 14 2 22 38
Himachal Pradesh 1 3 4 8
Jammu and Kashmir 0 3 1 4
Punjab 17 19 34 70
Rajasthan 27 18 73 118
Uttar Pradesh 95 41 191 327
Uttaranchal 3 6 5 14
Sus TotaL NORTH 157 92 330 579
Andaman and Nicobar Islands 0 0 0 0
Arunachal Pradesh 1 0 0 1
Assam 17 8 2 27
Bihar 27 31 89 147
Jharkhand 7 1 22 30
Manipur 0 0 0 0
Meghalaya 0 0 0 0
Mizoram 0 0 0 0
Nagaland 0 0 1 |
Odisha 20 7 34 61
Sikkim 0 0 0 0
Tripura 0 0 0 0
West Bengal 8 18 38 64

SuB TotaL EAST 80 65 186 331
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State/UT Urban/Rural Rural RGGLV Total
Chhattisgarh 9 2 12 23
Dadra and Nagar Haveli 0 0 0 0
Daman and Diu 0 0 0 0
Goa 1 3 0 4
Gujarat 12 21 11 44
Madhya Pradesh 50 5 71 126
Mabharashtra 13 23 117 153
SuB ToraL WEST 85 54 211 350
Andhra Pradesh 23 72 64 159
Karnataka 23 12 37 72
Kerala 28 20 10 58
Lakshadweep 0 0 0 0
Puducherry 0 1 1 2
Tamil Nadu 59 21 32 112
SuB TotaL SouTH 133 126 144 403

Statement-VI

State-wise number of distributors serving rural
area as on 1.06.2014

Name of the Company - HPCL (Fig in Nos.)
State/UT Urban/Rural Rural RGGLV Total
Chandigarh 0 0 0 0
Delhi 0 0 0 0
Haryana 13 11 10 34
Himachal Pradesh 0 11 1 12
Jammu and Kashmir 7 17 3 27
Punjab 7 24 17 48
Rajasthan 31 21 89 141
Uttar Pradesh 67 63 146 276
Uttarakhand 4 4 0 8

SuB TotaL NORTH 129 151 266 546
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State/UT Urban/Rural Rural RGGLV Total
Andaman and Nicobar 0 0 0 0
Islands

Arunachal Pradesh 0 0 0 0
Assam 6 9 5 20
Bihar 38 13 98 149
Jharkhand 6 3 36 45
Manipur 0 0 0 0
Meghalaya 0 0 0 0
Mizoram 0 0 0 0
Nagaland 0 0 0 0
Odisha 17 7 46 70
Sikkim 0 0 0 0
Tripura 0 0 0 0
West Bengal 15 8 31 54
Sus TotaL East 82 40 216 338
Chhattisgarh 22 2 28 52
Dadra and Nagar Haveli 0 0 0 0
Daman and Diu 0 0 0 0
Goa 0 0 0 0
Gujarat 13 40 11 64
Madhya Pradesh 53 10 62 125
Mabharashtra 27 83 120 230
SuB TotaL WEST 115 135 221 471
Andhra Pradesh 57 146 50 253
Karnataka 15 45 40 100
Kerala 13 45 8 66
Lakshadweep 0 0 0 0
Puducherry 2 1 0 3
Tamil Nadu 36 42 33 111

SuB ToTAL SouTH 123 279 131 533
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Non-functioning of IGL gas pipeline in Rohini, Delhi

3816. SHRI PRAMOD TIWARI: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that inspite of laying the Indraprastha Gas Pipeline in
Rohini, Delhi, it has still not started functioning;

(b) the names of the places where this work is going on;

(c) whether Government is aware that pipeline is yet to be laid in C-1, Muskan
Apartments, Rohini, Delhi; and

(d) by when the pipeline will be laid in this area and would start functioning?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Indraprastha Gas pipeline
has already been laid in Sectors 1 to 9, 11 to 25 and 28 in Rohini, Delhi. Over 31,000
households in Rohini are already using Piped Natural Gas (PNG) connections of
Indraprastha Gas Limited (IGL).

(b) At present, the work of laying underground pipeline is in progress in parts of

Sectors 4, 5, 8 and Libaspur area of Rohini.

(c) and (d) Technical feasibility for providing PNG connections in Blocks C-1
and C-2 in Sector-17, Rohini has already been completed. IGL has already applied for
permission for laying Medium Density Poly Ethylene (MDPE) gas pipeline to the local
civic authority and has also paid road restoration charges for the same. Currently, the

digging permissions are held up due to monsoon season.
Black marketing of domestic LPG

3817. SHRI PREM CHAND GUPTA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state

(a) whether any rule has been prescribed by Government to check the black
marketing of domestic LPG meant for the residential use by the distributors/ vendors of

distributors;
(b) if so, the details thereof;
(¢c) ifnot, the reaction of Government thereto;

(d) the number of cases of black marketing of LPG detected during each of the

last three years and the current year; and

TOriginal notice of the question was received in Hindi.
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(e) the action taken so far against the erring distributors/ vendors of distributors

during the above said period?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (¢) Yes Sir. In order to stop
black marketing (overcharging and diversion) of domestic LPG cylinders, the Government
has enacted "Liquefied Petroleum Gas (Regulation of Supply and Distribution) Order,
2000" and formulated "Marketing Discipline Guidelines" which provides for penal action

against LPG distributors indulging in various irregularities in marketing of LPG.

(d) and (e) Details of established cases of black marketing for last three years and
from April-May, 2014 are as under:

Year I0CL BPCL HPCL Total
2011-12 338 43 321 702
2012-13 317 60 251 628
2013-14 155 35 287 477
April-May’ 2014 20 15 72 107

In all established cases of black marketing action is taken against the erring LPG

distributors as per the provisions of MDG.
Pollution from GAIL plant in Auraiya, U.P.

13818. SHRI DARSHAN SINGH YADAV: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether it is a fact that gas emitted from the plant of the Gas Authority of
India Limited (GAIL) in Auraiya District of Uttar Pradesh is immensely polluting that

area;
(b) if so, the details thereof;

(c) whether it is also a fact that many persons have died due to this emitted gas

from GAIL plant mixes with water and air, if so, the details thereof; and

(d) the steps taken by Government for prevention of deaths and other type of
damages by this pollution, particularly in Auraiya region of Uttar Pradesh?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Natural gas is

being used as feedstock and fuel throughout the petrochemical plant with environment

+Original notice of the question was received in Hindi.
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management measures. The extensive greenbelt developed inside and along the periphery
of the complex helps in maintaining ambient air quality. The air pollution is consistently
maintained below the stipulated norms. Regular inspections are also carried out by the
Uttar Pradesh Pollution Control Board, Central Pollution Control Board and Ministry of

Environment and Forests.

(c) and (d) No, Sir. Stringent control over the systems are in place to ensure that the
emitted gas and effluent water meets the prescribed norms and standards. An elaborate
and comprehensive waste water treatment plant within the premises takes care of the

waste water generated.

Besides, occupational health check-up of contract workers and employees is carried

out every year and no signs of any specific disease or problem, have been observed.
Development of CNG pipeline network in Gujarat

3819. SHRI DILIPBHAI PANDYA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that there is fast development of CNG pipeline network in

Gujarat;

(b) whether it is also a fact that proposal of laying of CNG pipeline are same as
other proposals for which general approval can be accorded by the State with certain

conditions; and

(c) if so, whether Government intends to include CNG pipeline proposals along

with other underground service lines for general approval by the State?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Compressed Natural Gas
(CNGQG) forms part of City or Local Natural Gas Distribution (CGD) network. As per
information available with Petroleum and Natural Gas Regulatory Board (PNGRB),
CGD networks are at present being developed in 14 Geographical Areas in Gujarat as per

details are given in Statement (See below).

(b) and (c) Government of India has enacted the Petroleum and Natural Gas
Regulatory Board Act 2006, under which the Petroleum and Natural Gas Regulatory
Board (PNGRB), has been established which inter alia grants authorization for City and
Local Area Natural Gas Distribution Networks in accordance with the provisions of the
said Act and the PNGRB (Authorizing Entities to Lay, Build, Operate or Expand City or
Local Natural Gas Distribution Network) Regulation, 2008.
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Statement

List of CGD networks in the State of Gujarat as on 1.06.2014

S1. No. CGD Network
1. Ghandhinagar, Mehsana,
Sabarkantha
2. Hazira
3. Valsad
4. Pale;j
5. Rajkot
6. Navsari
7. Surendranagar
8. Nadiad
9. Ahmedabad
10. Vadodara
11. Surat, Bharuch,
Ankleshwar
12. Anand
13. Jamnagar
14. Bhavnagar

Reduction in import of crude oil from Iraq

3820. SHRI C.M. RAMESH: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the import of oil from Iraq, which is the second largest exporter
of crude oil in Organisation of Petroleum Exporting Countries (OPEC), has reduced

drastically due to unrest in that country; and
(b) if so, the quantum of crude oil imported from Iraq since 1 June, 2014?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) No, Sir. At present, there is
no significant impact on import of crude oil from Iraq due to the prevailing political crisis

in that country.

(b) The details of import of crude oil from Iraq during June 2014 and 1st quarter
of 2014-15 are given below:
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Import of crude oil during June 2014 and 2014-15 (April-June) (P)

Figures in MMT)

Sl. No Country Jun-2014 Import of 2014-15 % to Total
crude as %  (April-June)
of Total (P)
1 Iraq 2.02 2.65 6.15 12.84
TotaL CrRuDE IMPORTS — 15.95 100 47.86 100

Source: Oil companies (P): Provisional

Note: 1. During April 2014, no crude imports by RIL SEZ from Iraq and data is not available for the month of
May and June 2014.

2. HMEL data for June 2014 is provisional.

Crude oil import data from oil companies for July 2014 is awaited.
Workers employed at petrol pumps

3821. SHRI TAPAN KUMAR SEN: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the State-wise and company-wise number of petroleum product outlets (petrol

pump) in the country;

(b) the State-wise and company-wise total number of workers employed at the

outlets;

(¢) whether the employment in the outlets are scheduled employment;
(d) if so, the rate of notified minimum wage in this sector as on 1 July, 2014; and

(e) ifnot, how their wages are being regulated and whether Government proposes
to declare the employment as scheduled employment and notify minimum wages in this

sector?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) State-wise/Company-
wise number of Retail Outlets (Petrol Pumps) in the country is given in Statement
(See below).

(b) Public Sector Oil Marketing Companies (OMCs) have reported that they do
not maintain any data of workers employed at Retail Outlets in as much as they are

employed by the dealers/service providers.

(c) to (e) Public Sector Oil Marketing Companies (OMCs) have informed that
the employment in Petrol Pumps (Retail Outlets) is not a scheduled employment. The

workers at Retail Outlets of OMCs are employed by the dealers/service providers. The
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dealers are required to abide by the applicable laws including minimum wages to be paid
to their employees and all statutory obligations in terms of the Dealership agreement
between OMCs and Dealers.

Statement

State-wise total retail outlets - as on 1/7/2014

SL. No. State/ UT I0CL BPCL HPCL
I. Andhra Pradesh 1173 646 862
2. Arunachal Pradesh 48 7 0
3. Assam 500 115 84
4. Bihar 1270 553 415
5. Chbhattisgarh 438 247 290
6. Delhi 199 107 97
7. Goa 27 46 34
8. Gujarat 1182 628 664
9. Haryana 1254 361 629

10. Himachal Pradesh 197 59 99

11. Jammu and Kashmir 218 126 129

12. Jharkhand 473 295 233

13. Karnataka 1756 872 849

14. Kerala 836 439 558

15. Madhya Pradesh 1174 808 721

16. Maharashtra 1746 1529 1456

17. Manipur 68 7 0

18 Meghalaya 112 32 21

19. Mizoram 27 1 3

20. Nagaland 47 6 3

21. Odisha 697 380 286

22 Punjab 1666 588 854
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Sl. No. State/ UT I0CL BPCL HPCL
23. Rajasthan 1474 727 923
24. Sikkim 15 21 7
25. Tamil Nadu 1993 1241 1134
26. Telengana 790 488 575
217. Tripura 59 1 0
28. Uttar Pradesh 3180 1214 152
29. Uttaranchal 231 101 1295
30. West Bengal 1133 519 466

Union Territories

1. Andaman and Nicobar Islands 9 0 0
2. Chandigarh 20 10 11
3. Dadra and Nagar Haveli 9 3 10
4. Daman and Diu 11 7 10
5. Lakshadweep 0 0 0
6. Puducherry 79 31 39

TotaL : 24111 12215 12909

Russian mega energy pipeline project with India

3822. SHRI S. THANGAVELU: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that Russia has mooted mega energy pipeline project with

India;
(b) if so, the details thereof?

(¢) whether it is also a fact that if the proposed pipeline project becomes a reality,

it would be the biggest ever energy project in the history; and
(d) whether Government has given any opinion to Russia on the above?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Government is exploring
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various options for transport of hydrocarbon, including through pipelines. At present,

there is no concrete proposal for a pipeline from Russia.
(b) to (d) Do not arise in view of (a) above.
Setting up of gas pipeline with BRICS member countries

3823. SHRI PANKAJ BORA: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether Government proposes to set up giant gas pipeline with the core

members of BRICS country group; and
(b) if so, the details of proposal and the feasibility report therein?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Government is
exploring various options for transport of hydrocarbon, including through pipelines. At
present there is no concrete proposal for a pipeline with the core members of the BRICS

country group.
Reserve replacement ratio of ONGC and OIL

3824. SHRI SALIM ANSARI: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the yearly reserve replacement ratio of Oil and Natural Gas Corporation
(ONGC) and Oil India Limited (OIL) over the last ten years;

(b) whether it is a fact that oil and gas production is not increasing in proportion to

the replacement ratio being reported by these companies, if so, the reasons therefor; and

(c) the steps Government proposes to take to ensure that all discovered resources

are produced within ten years from their discovery?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Reserve Replacement Ratio
(RRR) for ONGC and OIL over the last ten years are given as under:

Year ONGC OIL
2004-05 0.99 1.78
2005-06 1.10 1.12

2006-07 1.35 4.24
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Year ONGC OIL
2007-08 1.32 2.14
2008-09 1.44 1.78
2009-10 1.74 1.74
2010-11 1.76 1.50
2011-12 1.79 1.37
2012-13 1.84 1.63
2013-14 1.87 1.29

(b) ONGC’s fields are old and matured. These fields have crossed their plateau
period of production and entered the natural decline phase (a natural process in the
production life of oil fields). The rate of production decline from old and matured field
varies from field to field and in ONGC, average decline is about 7-8% of production.
However, this natural decline has been to a great extent compensated through
redevelopment of producing fields through various IOR/EOR schemes and application of
new technologies.

Most of the recent reserve accretions are in offshore deep water, marginal pools and
prospects in offshore/onshore area are currently under appraisal. ONGC is engaged in

such discoveries.

The reserves replacement ratios under 2P category for OIL operated fields are
consistently more than 1 (one) over the last ten years. The Company’s hydrocarbon
production is showing an increasing trend through the years with the exception of last

two years due to increasing nos. of operational issues.

(¢) The maximum timelines specified for crude oil and associated natural gas
discoveries from notification of discovery to approval of Field Development Plan (FDP)
by the Management Committee (MC)/Government is about 54 months and 20 days,
whereas in case of non-associated natural gas the above timeline is about 74 months.
Further, the Government has given the time line of maximum 10 years in the PSCs to the
contractors to commence the development of non-associated gas discovery from the date

of first discovery well.
Storage of oil in wake of civil war in gulf countries

13825. SHRINARAYAN LAL PANCHARIYA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether plan is being chalked out for storage of oil in the wake of ongoing

civil war in the gulf countries, if so, the details thereof;

TOriginal notice of the question was received in Hindi.
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(b) whether Central Government has issued any directives to all the oil companies

in this regard, if so, the details thereof; and

(c) whether such directives have also been issued to private sector companies, if

so, when, if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) There is no such plan.

(b) and (c) Supply of crude oil from the gulf countries have by and large remained
unaffected. However, in the light of possible disruptions of supplies and/or a spike in oil
prices, the Government has issued directives to the Public Sector Oil Companies to draw
up contingency plans and also make medium and long term plans including diversification
of their sources for import of crude oil in order to minimize the impact of any geopolitical

instability.
Anti-doping regulations on sportspersons

3826. SHRI VIVEK GUPTA: Will the Minister of SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether there exist any anti-doping regulations on sportspersons in the

country, if so, the details thereof;

(b) whether the regulations are in accordance with international norms, if so, the
details thereof;

(c) the Ministry’s plan of action for monitoring cases of doping that brought

ignominy to the nation; and

(d) the number of sportspersons tested positive at international tournaments in the

past five years?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) Yes, Sir. Anti Doping Rules 2010 of National Anti Doping Agency
(NADA) are in place in India to regulate anti-doping activities of sportspersons in the

country.

(b) Yes, Sir. The regulations of National Anti Doping Agency (NADA) are in
accordance with World Anti Doping Agency (WADA) Code 2009 which came into

operation with effect from 1st January, 2010.

(c) The Government and National Anti Doping Agency (NADA) are working
towards "Dope Free" Sports in the country in co-ordination with stakeholders to rid sports

of this menace and create a clean and healthy environment for sports in India. NADA
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is taking stringent measures against doping in sports by conducting dope tests during
in-competition and out-of-competition on sportspersons. The Government has repeatedly

announced zero tolerance for violators of the anti doping regulations.

NADA has conducted outreach programs at various centres and over 10,000 sports
persons, including supporting staff attended such programs. The technical officials of
NADA are regularly visiting Sports Authority of India (SAI) Regional Centres and
other places (wherever training camps are held) and educating the athletes on doping in
sports and harmful side effects of the dope substances by conducting lectures/seminars/
workshops etc. on regular basis with the help of dope control hand books printed in

English, Hindi. Tamil, Telugu, Malayalam, Bengali and Punjabi.

NADA has constituted a panel of experts comprising of medical doctors,
legal members and eminent sports-persons to advise on Information, Education and
Communication (IEC) Campaign. The expert group will formulate anti-doping education
plan in line with the objectives of the Campaign. The group will develop the education-
cum-awareness materials for various stakeholders in sports. The experts will customize all
relevant awareness materials developed by World Anti Doping Agency (WADA) to meet

Indian clientele and to develop education material through print and electronic media.

To help the competing athletes, need-based awareness-cum-education materials
will be prepared in association with National Sports Federations. In addition, NADA has
proposed to conduct 50 anti-doping awareness workshops/seminars for all stakeholders

in current financial year. Out of this, 13 workshops are already conducted till date.

(d) During International tournaments, results of dope tests conducted on
sportspersons are managed by concerned International Federations or Tournament

Organizing Committees.
Operationalisation of schemes for youth through NGOs

3827. DR.KANWAR DEEP SINGH: Will the Minister of SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether it is a fact that few schemes for the youth development and training
are being operationalised through Non-Governmental Organisations (NGOs) working in
the same field;

(b) the State-wise number of NGOs working in the area of youth development

and training in the country; and

(c) the State-wise amount of funds allocated to NGOs for various youth

development programmes/ schemes?
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THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) Yes Sir. Department of Youth Affairs and Department of Sports are
implementing the Scheme of National Programme for Youth and Adolescent Development
(NPYAD) and Scheme of Sports and Games for the Disabled respectively, under which
funds are also allocated to Non-Governmental Organisations (NGOs) working in the
area of youth development and training in the country. Under the Department of Youth
Affairs, Rajiv Gandhi National Institute of Youth Development (RGNIYD), an Institute
of National Importance located in Sriperumbudur, Tamil Nadu is also conducting several

programmes/activities in collaboration with NGOs.

(b) and (c) State-wise number of NGOs and the funds allocated to them in the year
2013-14 under the NPYAD Scheme, Scheme of Sports and Games for the Disabled and
by RGNIYD are given in Statement-I, I and III respectively.

Statement-1
State-wise funds released under NPYAD Scheme during the year 2013-14.

(Amount in Rupees)

Name of State Govt./U.Ts. No. of NGOs Funds released
during 2013-14

Andhra Pradesh - -

Andaman and Nicobar Islands - -

Arunachal Pradesh - -
Assam 16 27,51,850
Bihar 1 2,28,000
Chbhattisgarh - -
Chandigarh 1 10,00,000
Delhi 5 3,43,09,000
Dadra and Nagar Haveli - -

Daman and Diu - -
Goa - -
Gujarat - -

Haryana - -
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(Amount in )
Name of State Govt./U.Ts. No. of NGOs Funds released
during 2013-14

Himachal Pradesh - -
Jammu and Kashmir 1 1,44,81,421
Jharkhand 1 4,68,750
Kerala - -
Karnataka - -
Lakshadweep - -
Madhya Pradesh - -
Mabharashtra 12 18,11,528
Manipur 10 31,66,000
Meghalaya - -
Mizoram - -
Nagaland 8 15,70,475
Odisha 52 1,00,13,389
Punjab 1 1,78,36,376
Puducherry - -
Rajasthan - -
Sikkim 1 1,17,000
Tamil Nadu - -
Tripura - -
Telangana - -
Uttar Pradesh 10 19,29,225
Uttarakhand 2 9,46,475
West Bengal 17 1,45,72,003
TotAL 138 10,52,01,492

The grants are not released State-wise but organization-wise. For the above table,
the grant to an organization has been shown for the State/U.T., where the headquarters
of the organization is situated. Most of the All India Level Organizations are situated in
Delhi, but their activities are carried out in all parts of the country.
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Statement-I11

Grants released under the scheme of sports & games for

persons with disabilities during the year 2013-14

(Amount in %)
Name of State Govt./U.Ts. No. of NGOs Funds released
during 2013-14
Andhra Pradesh 1 194250
Andaman and Nicobar Islands - -
Arunachal Pradesh - -
Assam 3 595310
Bihar 5 -
Chbhattisgarh - -
Chandigarh 1 180000
Delhi 3 -
Dadra and Nagar Haveli - -
Daman and Diu - -
Goa 2 187706
Gujarat 1 305000
Haryana 2 -
Himachal Pradesh 5 1104844
Jammu and Kashmir 2 -
Jharkhand 3 587017
Kerala 3 -
Karnataka - -
Lakshadweep - -
Madhya Pradesh 5 1051060
Mabharashtra 3 123440
Manipur 5 1563500
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(Amount in )
Name of State Govt./U.Ts. No. of NGOs Funds released
during 2013-14

Meghalaya 3 545656
Mizoram 2 305920
Nagaland - -
Odisha 3 754165
Punjab 4 976274
Puducherry 2 630000
Rajasthan 5 1157448
Sikkim - -
Tamil Nadu 3 461038
Tripura - -
Telangana - -
Uttar Pradesh 2 505140
Uttarakhand 1 119508

West Bengal 5 37995315
ToraL 74 49342591

Statement-IT11

State-wise funds released by RGNIYD to NGOs during the year 2013-14.

(Amount in %)

Name of State Govt./U.Ts. No. of NGOs Funds released

during 2013-14
Andhra Pradesh - -
Andaman and Nicobar Islands - -
Arunachal Pradesh 1 326424
Assam 2 283635
Bihar 1 427879
Chhattisgarh - -
Chandigarh - -

Delhi - -
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(Amount in )

Name of State Govt./U.Ts. No. of NGOs Funds released
during 2013-14

Dadra and Nagar Haveli - -

Daman and Diu
Goa

Gujarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkhand
Kerala
Karnataka
Lakshadweep
Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland
Odisha

Punjab
Puducherry
Rajasthan
Sikkim

Tamil Nadu
Tripura
Telangana

Uttar Pradesh
Uttarakhand
West Bengal

547270
1808119
589199

284301

90625
301590

155660

1233541

138700

367400

TotAaL

25

6554343
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Training to sportspersons from rural areas

13828. SHRI VIJAY GOEL: Will the Minister of SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) the plan of Government with regard to giving encouragement and training to

the talented sportspersons of rural areas;
(b) the amount of money spent under this head during the last five years;

(c) whether there is any special provision for North-Eastern States in this regard,

and
(d) if so, the details therecof?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) In order to encourage sports persons of rural areas the Central Government
was implementing a scheme called PYKKA under which sports infrastructure was being
developed at Panchayat & Block levels. The scheme has since been revised w.e.f. 01 April
2014 and named as Rajiv Gandhi Khel Abhiyan (RGKA). Under RGKA it is proposed to
construct sports complex in each block of the country, both for outdoor & indoor sports

discipline. Details of RGKA scheme are given in Statement-I (See below).

(b) The amount of money spent under PYKKA scheme during last five years are

given in Statement-II and III (See below).

(c) and (d) Yes Sir. To encourage and promote tribal and traditional sports in North
Eastern region, North Eastern Games are organized at district. State and National level. A

100% central grant is given to the North Eastern States for organizing these games.
Statement-1
Details of the RGKA Scheme

Under the RGKA scheme, it is proposed to construct a sports complex in each block
of the country, both for outdoor and indoor sports disciplines, on land measuring about six
- seven acres at a cost of Rs. 80 lakh each (Total Rs. 1.60 crore). There is also provision of
Rs. 15 lakh for sports equipment to be provided by Ministry of Youth Affairs and Sports.

It is proposed to have sporting facilities for both indoor and outdoor disciplines.

All the 6545 blocks in 634 districts will be covered in a phased manner over a period
of 5 years. Funds for construction of the block level sports complex will be converged

from different schemes such as Mahatma Gandhi National Rural Employment Guarantee

TOriginal notice of the question was received in Hindi.
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Act (MGNREGA); Backward Regions Grant Fund (BRGF); Non Lapsable Central Pool
of Resources (NLCPR -Central); Additional Central Assistance (ACA) for the Left Wing
Extremism (LWE) affected districts, of the Ministries of Rural Development, Panchayati
Raj. Development of North Eastern Region (DONER) and Planning Commission
respectively with RGKA. Development of playfields at village panchayats will be
undertaken under the scheme under Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA) of the Ministry of Rural Development

Three Sports Trainers (one Master Sports Trainer and two Sports Trainers, out of
serving Physical Education Teachers) will be engaged in each block level sports complex
for training of sports persons. They will be given suitable honorarium in addition to their

normal salaries received from respective school/college.

Annual Sports competitions viz.. Rural Sports Competitions, Women Sports
Competitions, North-East Games and Special Area Games (for LWE affected regions)
shall be held under RGKA upto the National level. The grants for holding the above

competitions have also been enhanced.
Statement-11

Details of fund under PYKKA for development of Infrastructure

( in Crore)
Sl.  Name of the State/UT Funds released
No. 2009-10 2010-11 2011-12 2012-13  2013-14
1 2 3 4 5 6 7
1. Andhra Pradesh 12.99 25.98 25.98 10.63 7.27
2. Arunachal Pradesh 4.44 10.51 0 0 0
3. Assam 3.85 0 0 10.28 0
4. Bihar 5.02 0 0 0 0
5. Chhattisgarh 5.06 0 0 25.27 0
6. Goa 0.18 0 0 0.18 0
7. Gujarat 7.1 2.55 13.43 0 0
8. Haryana 3.25 14.43 5.09 0 3.34
9. Himachal Pradesh 2.01 8.8 3.66 6.34 2.99

10. Jammu and Kashmir 2.1 0 0.56 0 0
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11.  Jharkhand 2.39 0 24 0 0
12.  Karnataka 3.12 14.86 0 9.61 10.2
13. Kerala 0.8 11.17 0 10.36 0
14. Madhya Pradesh 0 0 39.99 0 32.55
15. Maharashtra 4.86 41.94 0 0 0
16. Manipur 0 0 0.22 0 0
17. Meghalaya 1.06 1.19 1.72 0 0.44
18.  Mizoram 0.21 2.27 2.07 2.07 4.1
19. Nagaland 0.3 2.96 4.7 0 6
20. Odisha 8.05 5.98 7.34 19.21 7.53
21. Punjab 6.27 26.66 0 0 0
22. Rajasthan 4.72 0 2.75 0 0
23.  Sikkim 0.13 2.02 1.66 2.51 0.79
24. Tamilnadu 1.91 0 0 0 6.58
25. Tripura 0 3.24 4.09 0 4.3
26. Uttar Pradesh 16.96 62.27 18.39 9.03 4.92
27. Uttrakhand 5.9 19.43 0 3.38 22.84
28. West Bengal 2.32 2.32 0 0 0
UTs
29. Andaman and Nicobar 0 1.06 0 0 0
Islands
30. Chndigarh 0 0 0 0 0
31. Daman and Diu 0 0 0 0.14 0
32. Lakshadweep 0 0.51 0 0 0
33. Puducherry 0 0.69 0 0 0
NSDF PYKKA 0 0 0 0 0
ToTAL 105  260.84 134.05 109.01 113.85
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Sports promotion schemes by SAI

3829. SHRI TARUN VIJAY: Will the Minister of SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) the details of the sports promotion schemes being implemented by the Sports
Authority of India (SAI); and

(b) the stadium-wise funds spent by SAI on the maintenance of stadia during the

last three years?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) Sports Authority of India (SAI) implements various Sports Promotional

Schemes, the details of which are as under:
1. National Sports Talent Contest (NSTC)
2. Army Boys Sports Companies (ABSC)
3. SAI Training Centre (STC)
4.  Special Area Games (SAQG)
5. Extension Centres of STC/SAG
6.  Centres of Excellence (COE)

The trainees selected under SAI Schemes are provided boarding and lodging, sports
kit, competition exposure, educational allowance, medical and insurance as per scheme

norms.

(b) The stadium-wise funds spent by SAI on the maintenance of stadia during the

last three years is as under:

(X in lakhs)

2011-12 2012-13  2013-14

(Prov.)
Jawaharlal Nehru Stadium 2292.92 1335.80 1284.84
Indira Gandhi Stadium 510.98 905.74  1378.49

Major Dhyan Chand National Stadium 1005.76 1166.98  831.54
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2011-12 2012-13  2013-14

(Prov.)
Dr. Shyama Prasad Mookerjee 528.55 624.71 733.28
Swimming Pool Complex
Dr. Karni Singh Shooting Ranges 259.57 373.75 384.90
TotAL 4597.78 440698 4613.05

Funds spent for development of sports

3830. SHRI LAL SINH VADODIA: Will the Minister of SKILL
DEVELOPMENT, ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS be

pleased to state:

(a) the quantum of funds proposed to be spent for the development of sports

during the years 2011-12, 2012-13 and 2013-14;

(b) the year-wise quantum of funds actually spent in the country; and

(c) the year-wise quantum of funds proposed to be spent in Gujarat and the actual

amount spent?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): (a) and (b) The details of funds allocated and expenditure incurred under
Plan and Non-Plan Schemes of the Department of Sports during 2011-12, 2012-13 and

2013-14 are given in Statement (See below).

(c¢) The Ministry does not allocate funds year-wise to the States including Gujarat.
The grants are given to States under the Scheme of Panchayat Yuva krida aur Khel
Abhiyan (PYKKA), which has since been revised and been replaced by Rajiv Gandhi
Khel Abhiyan (RGKA) in 2014-15 and the Urban Sports Infrastructure Scheme (USIS).
Grant of Rs. 13.43 crore was released to Gujarat under the Scheme of Panchayat Yuva

Krida Aur Khel Abhiyan (PYKKA).

+Original notice of the question was received in Hindi.
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Huge demand for long steel in international market
3831.SHRI TARUN VIJAY: Will the Minister of STEEL be pleased to state:

(a) whether there is a huge demand for long steel in the international market and

if so, the details thereof; and

(b) whether Japan and South Korea are increasing the export of steel to India
under the Free Trade Agreement and if so, the quantum of steel exported to India by these

countries during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) The export of long products from India to the international market during

the last three years is shown below:

(Quantity in thousand tonnes)

Year Long Products Exports
2011-2012 548.66
2012-2013 692.23
2013-2014* 878.83

Source: Joint Plant Committee (JPC). * Provisional

From the above table, it appears that the demand for long products in the International

market is increasing.

(b)  Yes, Sir. Exports of steel from Japan and South Korea to India have increased.
The quantum of Steel exported to India by these countries during the last three years is

shown below:

(Quantity in thousand tonnes)

Country 2011-12 2012-13 2013-14%*
Japan 917 1545 1356
South Korea 1239 1577 1312
Source: Joint Plant Committee (JPC). ~ * Provisional

Including representative of State Government in NMDC Board

13832. DR. BHUSHAN LAL JANGDE: Will the Minister of STEEL be pleased to
state whether in view of National Mineral Development Corporation (NMDC) located in
Dantewada district of Bastar region of Chhattisgarh and playing an important role in the
economic development of the tribals of Bastar region, Government felt it necessary to

include the representative of the State Government on the Board?

TOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU DEO
SAI): No, Sir. Appointment to the Board of NMDC is made as per the policy guidelines
of Government of India.

Steps taken to arrest rise in steel price

3833. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of STEEL be
pleased to state:

(a) the average price of steel, particularly needed for construction for each year
starting from 2008-09;

(b) how much of increase in the prices each year is attributable to royalty on iron
ore, manganese, dolomite and limestone; and

(c) the steps, if any, taken to arrest the rise in steel price to make it affordable for
the housing sector?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) The average indicative retail market prices of major steel items like TMT

bars and GP sheets needed for construction since 2008-09 are given below:

(X tonne)
Mumbai T™MT GP Sheets
2008-2009 40929 49403
2009-2010 34001 42992
2010-2011 38407 50226
2011-2012 45325 54768
2012-2013 49539 56055
2013-2014 47725 55447
2014-2015 48169 53583
Source: JPC
Note:

- Prices in Mumbai market.

- The prices are collected on a monthly basis on the 15th of each month and are inclusive of excise duty and
sales tax.

- The yearly average has been arrived by dividing the sum of twelve monthly figures between April to March
each year.

(b) and (c) Steel is a deregulated sector. Accordingly, the price of steel in the country

is decided by various market conditions including demand supply scenario, cost of raw

materials, landed cost of the imported steel and other input costs. The rates of royalty on

various minerals are not changed on annual basis. However, rate of royalties are normally
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on sales prices which keep on changing as per market conditions. But, the overall impact

of royalty on the pricing of finished products of steel is minimal.
Increase in tourits inflow in LWE affected States

3834. SHRI S. THANGAVELU: Will the Minister of TOURISM be pleased to
state:

(a) whether it is a fact that domestic tourist visits in the Left Wing Extremism
(LWE) affected States reported an increase in footfall generating revenue of I 62.43

crores in 2013 from 59.23 crore in the previous year;

(b) whether it is also a fact that the foreign tourist visits have also increased to
88 lakhs against 66 lakhs during the same period;

(c) whether it is also a fact that overall, the domestic tourist visits across the

country also reported a rise; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI SHRIPAD
YESSO NAIK): (a) The number of Domestic Tourist Visits (DTVs) and Foreign Tourist
Visits (FTVs) to the Left Wing Extremism (LWE) affected States during 2012 and 2013
are given in Statement (See below). Ministry of Tourism does not compile State/Union
Territory (UT)-wise Foreign Exchange Earnings (FEEs) through tourism. However, FEEs
through tourism in India during 2012 and 2013 were ¥ 94,487 crore and ¥ 1,07,671 crore,

respectively.

(b) The number of FTVs to LWE affected States has increased to 88.42 lakh in
2013 from 76.32 lakh in 2012.

(c) and (d) The number of Domestic Tourist Visits (DTVs) to the States/UTs during
2012 and 2013 were 1045 million and 1145 million (provisional), respectively.

Statement

The number of Domestic Tourist Visits (DTVs) and Foreign Tourist Visits (FTVs)
to the Left Wing Extremism (LWE) affected States during 2012 and 2013

SI.  LWE affected State 2012 2013

No. DTVs FTVs DTVs FTVs

1 2 3 4 5 6

1.  Andhra Pradesh 20,72,17,952 2,92,822  15,21,02,150  2,23,518
(includingTelangana)

2. Bihar 2,14,47,099  10,96,933 2,15,88,306  7,65,835
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1 2 3 4 5 6
3. Chhattisgarh 1,50,36,530 4172 2,28,01,031 3,886
4. Jharkhand 2,04,21,016 31,909  2,05,11,160 45,995
5. Madhya Pradesh 531,97,209  2,75930  6,31,10,709  2,80,333
6. Maharashtra 7.48,16,051  26,51,889  827,00,556 41,56,343
7. Odisha 90,52,871 64,719 98,00,135 66,675
8.  Uttar Pradesh 16,83,81,276  19,94,495  22,65,31,091 20,54,420
9. West Bengal 2,2730,205  12,19,610  2,5547,300 12,4530
ToTAL 59,23,00,209  76,32,479  62,46,92,438 8842235

Providing weather conditions to tourists

3835. SHRI MANSUKH L. MANDAVIYA: Will the Minister of TOURISM be
pleased to state the action taken as on date by the Ministry in consultation with State
Governments and Indian Meteorological Department to provide probable weather
conditions to tourists for major tourist destinations of the country and keeping in view
that many developed nations have already developed such mechanism for tourism
sector?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI SHRIPAD
YESSO NAIK): India Meteorological Department (IMD) has recently started to issue
special weather forecasts for tourists. IMD is issuing weather forecasts (Maximum,
Minimum temperatures and their Departure, Rainfall and Sky conditions and weather)
of 5 days validity period for 221 important cities and towns in all the States and Union
Territories of India. In addition, 5-day weather forecasts and warnings are also issued
by IMD for 88 main tourist places across the country. Nowcast with a validity for next
6 hours is also issued for 125 stations.

Special forecasts are also issued for pilgrim tourists for Char Dham Yatra, Mansarovar
Yatra, Kumbh Mela and Amarnath Yatra etc. All the forecasts and the warnings are
available on the National and Regional websites of IMD.

Development of tourism circuits in A.P.

3836. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of TOURISM be
pleased to state:

(a) the details of each of the tourist circuits identified by national level consultant

appointed by the Ministry in respect of Andhra Pradesh; and



Written Answers to [13 August, 2014] Unstarred Questions 347

(b) the steps the Ministry has taken or proposes to take to develop the identified

tourist circuits in Andhra Pradesh in the Twelfth Five Year Plan?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI SHRIPAD
YESSO NAIK): (a) The list of circuits in the State of Andhra Pradesh identified by National
Level Consultant (NLC) engaged by the Ministry of Tourism is given in Statement-I
(See below).

(b) Development and promotion of tourism is primarily the responsibility of the
State Governments/Union Territory (UT) Administrations. However, the Ministry of
Tourism provides Central Financial Assistance (CFA) to various States/UTs for various
tourism projects prioritized for every financial year in consultation with them subject to
availability of funds, inter-se priority, adherence to the scheme guidelines and liquidation
of pending utilization certificates against the funds released earlier. The number of projects
and amount sanctioned to the State of Andhra Pradesh during first two years of Twelfth

Five Year Plan namely, 2012-13 and 2013-14 is as below:

2012-13 2013-14
No. of projects 10 14
Amount sanctioned (In Rs. Crore) 104.97 49.36

The list of Tourism Circuits/Destinations prioritized for development during
2014-15 by Ministry of Tourism in consultation with State Government of Andhra Pradesh

is given in Statement-II.
Statement-1

The circuits identified by National Level Consultant (NLC)
in Andhra Pradesh

Circuit 1: Vishakhapatnam -Vizianagaram -Srikakulan
Circuit 2: Hyderabad-Nalgonda -Warangal- Karimnagar - Adilabad
Circuit 3: East Godavari - Khammam - West Godavari - Krishna - Guntur

Circuit 4: Chittoor -Nellore-Anantapur- Kadapa
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Statement-I11

List of Tourism Circuits/Destinations prioritized for
development during 2014-15 in Andhra Pradesh

Mega Circuit

(a) Kondapalli - Ibrahimpatnam and surrounding areas

Circuit

(a) Guttikonda Bilam Cave - Pidugurali - Kondaveedu Fort - Kotappa Konda Temple
Circuit, Guntur District

(b) Buddhist Circuit Srikakulam.

Destinations

(a) Development of Nagarjunasagar

(b) Sound & Light Show and area development in Srikalahasti

(c) Development of Perupalem Beach in West Godavari

Braille tourist information boards

3837. DR. KANWAR DEEP SINGH: Will the Minister of CULTURE be pleased to

state:

(a) the express facilities for people with vision impairment in National Heritage

monuments;

(b)  whether the Ministry has ever considered deploying braille tourist information

boards on all National Heritage monuments; and
(c) ifso, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI SHRIPAD
YESSO NAIK): (a) Providing of basic facilities/amenities (e.g. drinking water, toilet
blocks, pathways, cultural notice boards/signage, vehicle parking, cloak rooms, efc.),
facilities for tourist including physically challenged people with vision impairment at
centrally protected monuments are the regular activities which the Archaeological Survey
of India undertakes, as per need and resources. The list of monuments/sites showing

different basic tourist facilities are given in Statement (See below).

(b) and (c) The Archaeological Survey of India has provided braille information

board on important monuments. The details of which are at Statement.
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Potential of tourism sector to stimulate economic growth

3838. SHRI PARIMAL NATHWANI: Will the Minister of TOURISM be pleased to
state:

(a) whether tourism has good potential to stimulate economic growth;
(b) if so, the details thereof;

(¢) how far tourism sector in the country has helped in generating employment
and income during the Tenth and Eleventh Five Year Plan; and

(d) whether the expected growth of tourism sector is inadequate both in terms of
its contribution to the overall economic growth and its potential?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI SHRIPAD
YESSO NAIK): (a) and (b) The tourism sector has a major role to play to promote faster,
sustainable and more inclusive economic growth. It has better prospects for promoting
pro-poor growth than many other sectors. This is because tourism is labour intensive
and involves a collection of activities, services and industries comprising transportation,
accommodation, eating establishments, retail shops, entertainment businesses and other
hospitality services provided to individuals or groups traveling away from home for
leisure, business or other purposes. The broad scope of economic activities involved
enables wide participation in its growth, including participation by the informal sector.

(c) Asper the 2nd Tourism Satellite Account of India 2009-10, the contribution of
Tourism in Gross Domestic Product (GDP) and employment generation in the country in
2009-10, has been estimated to be 6.8% and 10.2%, respectively. The Foreign Exchange
Earnings (FEEs) during the years 2002-2012 were X 5, 22,206 Crore.

The number of Foreign Tourist Arrivals (FTAs) in India has continuously shown a
better growth than the world average of International Tourist Arrivals during the last four
years. Domestic Tourist Visits (DTVs) have also shown significantly high growth during

the same period.

(d) Although the tourism sector in India has grown in recent years, it is felt that
with India’s vast bounties of nature, its great treasures of art, architecture and philosophical
thought, its rich cultural heritage, its varied rural countryside and wildlife, age - old
practices of Yoga, Siddha, etc. spread across different States/Union Territories (UTs),

there is immense tourism potential to tap, which can lead to further growth in tourism.

To boost this growth rate further, the Ministry of Tourism has taken the initiative of
identifying, diversifying, developing and promoting the nascent/upcoming niche products
of the tourism industry such as Cruise, Adventure, Medical & Wellness, Golf, Polo,
Meetings Incentives Conference and Exhibitions (MICE), Eco-Tourism, Development of
Camp Sites, Caravan Tourism, Campaign Parks, Film Tourism, etc. This is done in order
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to overcome the aspect of ‘seasonality’ to promote India as a 365 day destination, attract
tourists with specific interests and to ensure repeat visits for the products in which India

has a comparative advantage.
Promotion of tourism in Odisha

3839. SHRI BHUPINDER SINGH: Will the Minister of TOURISM be pleased to

state:

(a) whether Government considers that tourism would be the main source of

income after agriculture;
(b) if so, the steps Government proposes to take in this regard;

(c) whether it is a fact that Eastern India including North-Eastern States have not

been focused by Government; and

(d) if'so, the details thereof particularly in the context of Odisha which is a tourist
State?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI SHRIPAD
YESSO NAIK): (a) and (b) As per the GDP Estimates of Ministry of Statistics and
Programme Implementation, the contribution of various industries to the total GDP at
factor cost during 2011-12, 2012-13 and 2013-14 are given in Statement-1 (See below).
Since Tourism is not included in the industry classification according to System of
National Accounts (SNA) therefore the Ministry of Tourism through a separate exercise
called "Tourism Satellite Account" estimates the contribution of Tourism Sector in the
GDP of the Country. As per the 2nd Tourism Satellite Account of India - 2009-10 and
subsequent estimation for the next two years, namely 2010-11 and 2011-12, the direct and
indirect contribution of tourism to total Gross Domestic Product (GDP) during 2009-10,
2010-11 and 2011-12 were 6.77%, 6.76% and 6.76%, respectively.

(¢) No, Sir.

Development and promotion of tourism is primarily the responsibility of the State
Governments/Union Territory (UT) Administrations. However, the Ministry of Tourism
provides Central Financial Assistance (CFA) to various States/UTs including Eastern and
North Eastern States as well as Odisha for various tourism projects prioritized for every
financial year in consultation with them subject to availability of funds, inter-se priority,
adherence to the scheme guidelines and liquidation of pending utilization certificates

against the funds released earlier.

(d) The details of the projects sanctioned/released and utilised amount for the
development and promotion of tourism to the State of Odisha during 2012-13 and

2013-14 are given in Statement-II.
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Statement-I

Provisional Estimates of GDP at Factor Cost by Economic

Activity (At current price)

SI. Industry 2011-12 (2nd RE) 2011-12 (1st RE) 2013-14 (PE)
No. Rs. % Rs. % Rs. %
crore share crore share crore share

1 Agriculture, Forestry 753,832 14.37 764,510 13.95 800,548 13.94
and Fishing

2 Mining and Quarrying 110,725  2.11 108,328 1.98 106,838  1.86

3 Manufacturing 854,098 16.28 863,876 15.76 857,705 14.94

4 Electricity, Gas and 100,646 1.92 102,922 1.88 109,018  1.90
Water Supply

5 Construction 415,188 791 419,795 7.66 426,664  7.43

6 Trade, Hotels, 1,402,261 26.72 1,473,353  26.88 1,517,826 26.43

Transport and

Communication

7 Financing, Insurance, 945,534  18.02 1,048,748 19.13 1,183,714 20.62
Realestate and

Business Services

8 Community, Social 665,246  12.68 700,579 12.78 739,477 12.88

and Personal Services

5,247,530 5,482,111 5,741,791

2nd RE: Second Revised Estimate; 1st RE: First Revised Estimate; PE: Provisional Estimate
Source: Press Release dated 30th May, 2014 by Ministry of Statistics and Programme Implementation

Statement-I1

Details of the projects sanctioned/released and utilised amount for the development
and promotion of tourism to the State of Odisha during 2012-13 and 2013-14.

(X in lakh)
Sl. Name of the Project Amount Amount ucC
No. Sanctioned  Released Received
1 2 3 4 5
2012-13
1. Celebration of Toshali Craft Mela 16.30 16.30 16.30

hold from 15th to 27th December,
2011 Odisha
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1 2 3 4 5

2. Celebration of Konark Festival and 45.00 45.00 45.00
Toshali National Craft Mela, 2012

2013-14

1. Celebration of Konark Festival 1st -5th 20.00 20.00 0
December, 2013

2. Toshali National Craft Mela 15th - 27th 25.00 25.00 0
December, 2013

3. Mukteswar Dance Festival 14th - 16th 5.00 5.00 0
January, 2014

4. Puri-Bhubanswar-Chilka Mega circuit 1957.33 *391.46 0
Phase-II.

5. Destination of Chandrabhaga 500.00 *100.00 0

6. Varaha Pitha - Dhabaleswara-Mata 800.00 *43.65 0
Matha Nau Vihar

7. Development of Ekamra Bhubaneswar 500.00 *100.00 0

8. Development of Talsari-Chandipur- 760.39 *152.08 0
Dagara under Beach Circuit Development
Scheme

9. Multimedia Show at Udayagiri- 500.00 *100.00 0

Khandagiri Caves, Bhubaneswar, Odisha

10. Multimedia Show at Konark Sun Temple, 500.00 *100.00 0
Konark Puri, Odisha

11. Multimedia Show at Dhauli - 500.00 *100.00 0
Bhubaneswar-Odisha

12.  Development of Atharnalla in the 475.36 *95.07 0
District of Puri, Odisha

* Adjustment against unspent balance lying with State Government.
Review of tourism policy

3840. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of TOURISM be

pleased to state:

(a) whether it is a fact that Tourism Policy formulated by Government is more
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than one decade old and needs to be reviewed for taking into consideration various aspects

with the changing times in tourism sector;

(b) if'so, whether any consultations with stakeholders have been held to revisit the

Tourism Policy, 2012;
(c) if so, the outcome of the same; and

(d) in the light of (b) and (c) above, what Government proposes to do in this

regard?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI SHRIPAD
YESSO NAIK): (a) to (d) The current National Tourism Policy of the Government was
formulated in 2002 after detailed interaction with industry associations, concerned
Ministries & Departments of Central Government, State Governments and other
stakeholders. The main objective of the tourism policy of the Government of India is to
position tourism as a major engine of inclusive economic growth and to harness its direct
and multiplier effects for employment and poverty eradication in a sustainable manner by
active participation of all segments of the society. The Tourism Policy provides a broad

framework for the following:

(i) Positioning and maintaining tourism development as a national priority

activity;

(i) Enhancing and maintaining the competitiveness of India as a tourism

destination;

(ii1) Improving India’s existing tourism products and expanding these to meet new

market requirements;
(iv) Creation of world class infrastructure; and
(v) Developing sustained and effective marketing plans and programmes.

The National Tourism Advisory Council (NTAC), which consists of stakeholders
and experts, has been constituted by the Government in November, 2002 under the
Chairpersonship of the Minister-in-charge of tourism to advise the Government on
various tourism related issues. The deliberations in the meetings of the NTAC help the
Ministry of Tourism in refining its policies and programmes for development of tourism

in the country.

At present, there is no proposal before the Government to bring out a new tourism

policy.
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Development of tourist places of M.P.

73841. DR. VIJAYLAXMI SADHO: Will the Minister of TOURISM be pleased
to state:

(a) the year-wise details of foreign as well as Indian tourists who have visited

Madhya Pradesh during the last three years;

(b) the year-wise and site-wise details of the funds given for the development
of infrastructure at various tourist sites in Madhya Pradesh during the last three years;

and

(c) the details of new steps being taken by Government to develop tourist spots of
Madhya Pradesh?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI SHRIPAD
YESSO NAIK): (a) The number of Foreign Tourist Visits (FTVs) and Domestic Tourist
Visits (DTVs) to the State of Madhya Pradesh during 2011, 2012 and 2013 is given
below:

Year FTVs DTVs

2011 2,69,559 4,41,19,820
2012 2,75,930 5,31,97,209
2013 2,80,333 6,31,10,709

(b) The details of tourism projects sanctioned to the State of Madhya Pradesh
during 2011-12, 2012-13 and 2013-14 are given in Statement-I (See below).

(c¢) Alist of Tourism Circuits/Destinations prioritized by the Ministry of Tourism
in consultation with the State Government of Madhya Pradesh for development during

2014-15 is given in Statement-II.

TOriginal notice of the question was received in Hindi.
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Statement-I11

List of Prioritized Projects for the year 2014-15

Sl. No. Name of the Projects

PIDDC Projects:

1. Mega Circuit Development Project-Rewa

N

Mega Destination Development Project-Gwalior

Circuit development Datia

> w

Facility development for renewable energy
Circuit development Shajapur-Agar
Destination development-Jhabua

Destination development -Alirajpur

© =N«

FCI Ujjain & Khajuraho (Resubmitted)
Fairs & Festivals:

(World Tourism Day (Bhopal), Bhagoria Utsav (Alirajpur), Nimar Utsav
(Mafeshwar), Sharad Utsav (Mandu), Ramayan Mahotsav (Chitrakoot).

Development of roads to tourist destinations in Jammu and Kashmir

3842. SHRI G.N. RATANPURI: Will the Minister of TOURISM be pleased to

state:

(a) whether tourism in Jammu and Kashmir (J&K) can get boost by developing

the quality of roads to existing and new destinations in the State;

(b) whether Government would consider a major programme of development of

roads to tourist destinations in J&K; and

(¢) whether Government would intervene to regulate airfares to Srinagar during

peak tourist season and ensure that no arbitrary fares are charged?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI SHRIPAD
YESSO NAIK): (a) As per J&K Government, tourism sector is the backbone of the
economy of J&K State. The development and upgradation of roads leading to existing

and new destinations can give boost to the tourism industry in J&K State.

(b) Ministry of Tourism extends Central Financial Assistance (CFA) for improving
last mile connectivity to tourist destinations. As per the State Government of J&K, the
State Government has taken up a massive programme of development and upgradation of

road infrastructure in J&K State particularly the National Highways.
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The following roads have been declared as National Highways by the Government,
which would definitely give boost to the tourism potential of the State of Jammu and

Kashmir :

1. Highway starting from its junction with NH No.44 near Domail connecting
Katra, Reasi and terminating at Pouni in the State of J&K. (New No. 144).

2.  Highway starting from its junction with NH-44 near Srinagar connecting
Badgam, Pulwama, Shopian, Kulgam and terminating at its junction with new
NH No. 44 near Qazigund in the State of J&K. (New No. 444)

3. Highway starting from its junction with NH-44 near Jammu connecting
Akhnoor, Nowshera, Rajouri and terminating at Poonch in the State of J&K.
(New No. 144 A).

4.  Highway connecting Atari (India/Pakistan Border), Amritsar, Jalandhar,
Hoshiarpur in the State of Punjab, Naduan, Hamirpur, Toni Devi, Awa Devi,
Mandi, Kullu, Manali, Gramphoo, Kyelong in the State of Himachal Pradesh
and terminating at Leh in the State of J&K. (New No.3).

5. The development and upgradation of existing Batote-Kishtwar National
Highway IB would give boost to tourism spots along the road viz Sinthen,

Daksun, Anantnag etc. and Kargil Zanskar road.

(¢) As per the Ministry of Civil Aviation, air fares are fixed by the airlines based
on interplay of market forces and are not determined by the Government. Airlines are
free to fix tariff under the provision of Sub-rule (1) of Rule 135, Aircraft Rules 1937
having regard to relevant factors, including cost of operation, characteristic of services,
reasonable profit and the generally prevailing tariff. Airline remains compliant with the
regulatory provisions of Rule 135 of Aircraft Rules 1937 as long as the fare charged by
them are within the fare bucket and does not exceed the fare established and displayed on
their website.

Funds for development of tourism

13843. SHRI LAL SINH VADODIA: Will the Minister of TOURISM be pleased
to state:

(a) the amount of funds spent/proposed to be spent for development of tourism in
the country during the years 2012-13 and 2013-14;

(b) the year-wise amount of funds spent; and

(¢) the number of new tourism centres developed and the details of States and

locations thereof?

FOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI SHRIPAD
YESSO NAIK): (a) and (b) The development and promotion of tourism including new
tourism centres is primarily the responsibility of the respective State Government/Union
Territory (UT) Administration. However, the Ministry of Tourism (MoT) provides Central
Financial Assistance (CFA) to various State Governments/Union Territory Administration
for various tourism projects prioritized every year in consultation with them subject to

availability of funds, inter-se priority and adherence to the scheme guidelines.

The details of Budget Estimate and Revised Estimate along with Expenditure by
the Ministry of Tourism for the years 2012-13 and 2013-14 under various Plan Heads is

given below:

Year Budget Estimate (BE) Revised Estimate Expenditure
(X in crore) (RE) (X in crore)
2012-2013 1210.00 950.00 865.96
2013-2014 1282.00 980.00 971.23
(Provisional)

(¢) The number of tourism projects and amount sanctioned by the Ministry
of Tourism for various States/UTs during the year 2012-13 and 2013-14 is given in

Statement.
Statement

Number of Projects™* and Amount Sanctioned* during the year 2012-13 and 2013-14

® in crore)

SIl. No. Name of the State 2012-13 2013-14
No. Amt. No. Amt.
1 2 3 4 5 6
1. Andhra Pradesh 10 104.97 25 181.79
2. Arunachal Pradesh 17 66.33 11 74.74
3. Andaman and 0 0.00 0 0.00
Nicobar Islands
4. Assam 0 0.00 0 0.00
S. Bihar 0 0.00 14 111.10
6. Chandigarh 0 0.00 0 0.00

7. Chhattisgarh 0 0.00 0 0.00
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1 2 3 4 5 6
8. Dadra and Nagar Haveli 0 0.00 0 0.00
9. Daman and Diu 0 0.00 0 0.00
10. Delhi 1 24.37 2 57.69
11. Goa 2 0.50 0 0.00
12. Gujarat 1 4.87 0 0.00
13. Haryana 0 0.00 8 14.87
14. Himachal Pradesh 5 29.80 1 33.71
15. Jammu and Kashmir 27 112.86 45 85.47
16. Jharkhand 2 48.86 1 5.00
17. Kerala 6 78.26 10 46.68
18. Karnataka 0 0.00 8 32.29
19. Lakshadweep 0 0.00 0 0.00
20. Maharashtra 6 79.64 6 67.95
21. Manipur 1 0.50 11 214.38
22. Meghalaya 2 0.68 1 0.47
23. Mizoram 4 1.12 10 47.11
24, Madhya Pradesh 16 206.50 9 100.21
25. Nagaland 17 47.60 9 52.22
26. Odisha 2 0.61 12 65.43
27. Puducherry 0 0.00 1 48.48
28. Punjab 0 0.00 2 10.39
29. Rajasthan 0 0.00 10 51.75
30. Sikkim 4 20.75 11 104.35
31 Tamil Nadu 2 20.42 0 0.00
32. Tripura 0 0.00 0 0.00
33. Uttar Pradesh 7 21.29 24 130.13
34. Uttarakhand 2 12.97 30 26533
35. West Bengal 2 46.94 0 0.00
GRrAND ToTAL 136 929.84 261 1801.54

*Includes Projects relating to Product/Infrastructure Development for Destinations and Circuits (PIDDC),
Human Resource Development (HRD), Fairs and Festivals and Rural Tourism (RT).
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Regulating flow of tourist to pilgrim places

3844. DR. CHANDAN MITRA: Will the Minister of TOURISM be pleased to

state:

(a) whether Government proposes to conduct a study to assess the carrying
capacity of all the major and lesser known tourist hot spots, including places of pilgrim,
across the country to regulate the flow of tourists and ensure a climate resilient to tourism

in the country;
(b) if so, the details thereof and if not, the reasons therefor; and

(c) the steps taken by Government for better planning in construction of
infrastructure and other operational developmental activities at all the tourist hot spots

and places of pilgrim to ensure their sustainable development?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI SHRIPAD
YESSO NAIK): (a) and (b) The Ministry of Tourism organized a national conference of
all State and Union Territory Tourism Ministers on 18.07.2013 in New Delhi and the
main subject discussed was Sustainable Tourism and Carrying Capacity of Destinations.
Further, based on the recommendation made by Inter-Ministerial Group on Uttarakhand
in its meeting held on 02.08.2013, Ministry of Tourism, Government of India has decided
to conduct a study on Tourism Carrying Capacity of existing and potential destinations

with planning of infrastructure development in Uttarakhand.

Ministry of Tourism has recently formulated Sustainable Tourism Criteria and
Indicators, which are applicable to Accommodation Sector and Tour Operators. These are

available on the Ministry of Tourism’s website www.tourism.gov.in.

(¢) Developmentand promotion of tourism including construction of infrastructure
and other operational developmental activities at all the tourist hot spots and places of
pilgrim is primarily the responsibility of the State Governments/UT Administrations.
However, the Ministry of Tourism provides Central Financial Assistance (CFA) to
various States/UTs for various tourism projects prioritized for every financial year in
consultation with them subject to availability of funds, inter-se priority, adherence to the

scheme guidelines and liquidation of pending utilization certificates.
Refresher course for tourist guides

3845. SHRI S. THANGAVELU: Will the Minister of TOURISM be pleased to

state:

(a) whether it is a fact that Government is considering to provide a refresher

course for tourist guides;
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(b) if so, the details thereof;

(c) whether it is also a fact that the attacks on foreign tourists and molestation,
etc. have really brought down the image of the country drastically and India has become

a less favoured destination for foreign tourists; and

(d) if so, the corrective steps proposed to be taken up by Government in this

regard?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI SHRIPAD
YESSO NAIK): (a) and (b) Yes, Sir. Organizing Refresher Courses for Tourist Guides is
an ongoing process and it is done as per the Guidelines for the selection and grant of guide
licence to Regional Level Tourist Guides (RLG) - 2011. This programme is conducted by
Indian Institute of Tourism and Travel Management or the approved/designated Institute

of the Ministry of Tourism.

The Refresher Courses are conducted every year and Regional level Tourist Guides
have to participate in Refresher Course within three years after/from the issuance of
Guide license to him/her and thereafter, once in five years. Licensed guides are required

to successfully pass the Refresher Courses for Renewal of their licenses.

(c) and (d) There has not been any negative growth of tourist arrivals in the country
in the recent past. Instead healthy Foreign Tourist Arrivals (FTAs) continue to show a
positive growth. During 2013, 6.97 million foreign tourists visited India registering a
growth of 5.9%, as compared to the year 2012 wherein 6.58 million tourists had visited
the country. FTAs during the period January-May 2014 were 30.52 lakh with a growth of
6.6%, as compared to the FTAs of 28.63 lakh with a growth of 2.6% during January-May
2013 over the corresponding period of 2012.

However, the Ministry of Tourism has taken following measures to ensure safety

of tourists:

(i) The Ministry of Tourism organized a national conference of all State and
Union Territory Tourism Ministers on 18.07.2013 in New Delhi. The meeting
passed a unanimous resolution that the Departments of Tourism of all States

and Union Territories will work for ensuring safety and security of tourists.

(i) Preventionofcrime,including crime againsttourists/foreign touristsis primarily
the responsibility of State Governments/Union Territory Administrations as
‘Public Order’ and ‘Police’ are State subjects as per the Seventh Schedule
of the Constitution of India. Ministry of Tourism has advised all the State
Governments/Union Territory Administrations to deploy adequate Tourist

Police.
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(ii1) In addition, the Union Ministry of Tourism along with stakeholders has
adopted a ‘Code of Conduct for Safe & Honourable Tourism’, which is a set
of guidelines to encourage tourism activities to be undertaken with respect for
basic rights like dignity, safety and freedom from exploitation of both tourists

and local residents in particular, women and children.

12.00 NoonN
(MR. DEPUTY CHAIRMAN in the Chair.)
STATEMENT BY MINISTER CORRECTING ANSWER TO QUESTION
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PAPERS LAID ON THE TABLE
Notification of the Ministry of Home Affairs

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): Sir, I lay on the Table, under sub-section (3) of Section 13 of the
Governors (Emoluments, Allowances and Privileges) Act, 1982, a copy (in English and
Hindi) of the Ministry of Home Affairs Notification No. G.S.R. 518 (E), dated the 21st
July, 2014, publishing the Governors (Allowances and Privileges) Amendment Rules,
2014.

[Placed in Library. See No. L.T. 690/16/14]
I. MoU between GAIL and GAIL Gas Limited
II. MoU between Government of India and GAIL

Yeifera 3R urpfas W W= & W W oh e wee) - wEey, §
FrefaRad o3l ®1 ga gl (ST o 21 #) |91 uedl R I g

. Memorandum of Understanding between the Gas Authority of India Limited
(GAIL) and GAIL Gas Limited, for the year 2014-15.

[Placed in Library. See No. L.T. 677/16/14]
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II.  Memorandum of Understanding between the Government of India (Ministry
of Petroleum and Natural Gas) and the Gas Authority of India Limited (GAIL)
for the year 2014-15.

[Placed in Library. See No. L.T. 678/16/14]
Outcome Budget (2014-15) of the Ministry of Youth Affairs and Sports

THE MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT,
ENTREPRENEURSHIP, YOUTH AFFAIRS AND SPORTS (SHRI SARBANANDA
SONOWAL): Sir, I lay on the table, a copy (in English and Hindi) of the Outcome Budget,
for the year 2014-15, in respect of the Ministry of Youth Affairs and Sports.

[Placed in Library. See No. L.T. 692/1/14]
Report and Accounts (2012-13) of KMRCL, Kolkata and related papers

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): Sir, I lay on the Table:—

(1) A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(a) Annual Report and Accounts of the Kolkata Metro Rail Corporation
Limited (KMRCL), Kolkata, for the year 2012-13, together with the
Auditor’s Report on the Accounts and the comments of the Comptroller

and Auditor General of India thereon.
(b) Review by Government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) above.
[Placed in Library. See No. L.T. 763/16/14]
Notifications of the Ministry of Home Affairs
SHRI KIREN RIJIJU: Sir, I lay on the Table:—

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Home Affairs, under Section 26 of the National Investigation
Agency Act, 2008:—

(1) S.0. 580 (E), dated the 27th February, 2014, regarding appointment of
Shri Dharmesh Kumar Sharma, first Additional Sessions Judge, New
Delhi, Patiala House Court, as the first Additional Judge to preside over
the National Investigation Agency Special Court for New Delhi.
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2

3)

4)

©)

(6)

(7

(i)

S.0. 888 (E), dated the 25th March, 2014, regarding appointment of Shri
K.M. Balachandran, Special Judge (SPE/CBI) - 1I/Additional District Judge
II, Ernakulam as the Judge to preside over the National Investigation Agency

Special Court for the State of Kerala.

S.0. 1075 (E), dated the 11th April, 2014, regarding appointment of Shri K.K.
Bhatt, Principal Judge, City Civil and Sessions Court, Ahmedabad as the
Judge to preside over the National Investigation Agency Special Court for the
State of Gujarat.

S.0. 1404 (E), dated the 28th May, 2014, regarding appointment of Shri
Rajesh Garg, Senior Most Additional Sessions Judge, Punchkula as the Judge
to preside over the National Investigation Agency Special Court for the State

of Haryana.
[Placed in Library. For (1) to (4) See No. L.T. 700/16/14]

G.S.R. 540 (E), dated the 25th July, 2014, publishing the Ministry of
Home Affairs, National Investigation Agency Senior Private Secretary and

Stenographer Grade-I Recruitment Rules, 2014.
[Placed in Library. See No. L.T. 702/16/14]

S.0. 1914 (E), dated the 28th July, 2014, regarding appointment of Thiru M.
Mony, Sessions Judge as the Judge to preside over the National Investigation

Agency Special Court for the State of Tamil Nadu.
[Placed in Library. See No. L.T. 700/16/14]

S.0. 1915 (E), dated the 28th July, 2014, regarding appointment of Shri R.
Thanga District and Sessions Judge, Aizwal as the Judge to preside over the

National Investigation Agency Special Court for the State of Mizoram.
[Placed in Library. See No. L.T. 700/16/14]

A copy (in English and Hindi) of the Ministry of Home Affairs Notification No.
S.0. 742 (E), dated 12th March, 2014, empowering the Director General, NIA
to arrest a person or search a building, conveyance or a place or to authorize
any officer subordinate to him to arrest such person or search such building,
conveyance or place, under Section 53 of the Unlawful Activities (Prevention)
Act, 1967.

[Placed in Library. See No. L.T. 701/16/14]
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Financial Estimates and Performance Budget (2014-15) of ESIC, New Delhi
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[Placed in Library. See No. L.T. 683/16/14]

STATEMENT BY MINISTERS

Status of Implementation of recommendations contained in the Thirty-eighth
Report of Department-related Parliamentary Standing Committee on Labour

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES; THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION: (SHRI SANTOSH KUMAR
GANGWAR): Sir, I make a statement regarding updated Status of implementation of
recommendations contained in the Thirty-eighth Report of the Department-related
Parliamentary Standing Committee on Labour on “Welfare of Small Weavers of Mau and
Adjoining Area - A Case Study” pertaining to the Ministry of Textiles.

Status of implementation of recommendations contained in the Twelfth Report
of Department-related Parliamentary Standing Committee on
Petroleum and Natural Gas

And

Status of implementation of recommendations contained in the Twenty-Third
Report of Department-related Parliamentary standing Committee
on Petroleum and Natural Gas
Ygiferw SR gl 1 Aaera & wog Wt (s i gum) - WEiey, d

faN fallaN

PRI & Wdg H axhed |Hl Uedl UR Rl gi-
() T FRATEl BT GREAT b ey W IHRT FERT Ugiforad iR wrdiie 9
Heefl dua Wl 9ffa & aRed gfaded # sidfae fwiRen &
Bt ol R

(i) I ST [Te 98 & SR & Ay A7 fqunr HEda agiferam ok

WP 9 G 9 R 9Hfd 6 ds9d dfided # - sfdfase
IRl & s o fRafd)
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RE. DEMAND TO REVISE SOME UNPARLIAMENTARY WORDS

sft 37eft 3R I (FER) : TR, Uiferaricdl e oM # $¢ 4l dsd Al 4
& 9T B e ITAF R Tl S gferd o AREIR fFar 81 S9a1 @1 © fF 24

ARG § U8c] Hdacild 966 Jolldh? TRHR 3¢ Add W [TIR i TEl el 872

MR. DEPUTY CHAIRMAN: There is no point of order in this.

PROF. RAM GOPAL YADAV (Uttar Pradesh): Sir, it is a very serious matter.

Government should look into it.

MR. DEPUTY CHAIRMAN: Okay. I have no objection to it. Government can

always examine it. What is your point of order, Shri Tyagi?

3t B0 PR (IER) @ AR, a1 261 4 I8 AT 8 P, “if the Chairman is of the

opinion...
MR. DEPUTY CHAIRMAN: Which Rule No. ?

SHRI K. C. TYAGI: Sir, Rule 261. Rule 261 says, “Expunction of words from
proceedings: If the Chairman is of opinion that a word or words has or have been used
in debate, which is or are defamatory or indecent or unparliamentary or undignified, he
may in his discretion, order that such word or words be expunged from the proceedings

of the Council.”
MR. DEPUTY CHAIRMAN: What are you reading? That is not the Rule book.

3t &4 @l R, I8 Al w9 WheRue B vdl g8 fHae § .(@agm)...
AR, § o e # 7Ol 91 WH B 8T gl 399 geid Al IR e gt
Jqdeare & die fHar g, regarding this Administrative Reforms Committee fores
I=8I1 ®8T B, "The situation has considerably deteriorated, at least, two Members of
the ruling party who were to resign from the office of Minister following judicial
strictures against them were, subsequently, appointed as Governors. For example, * of

our province and *."
MR. DEPUTY CHAIRMAN: So, what is your point? 3191 Eﬂu%_d T8

sit 4. @l . W), A1 @ise g8 2 6 59 §9 U I8 919 gusad St &l
BIC BRI Y AU WINUT H Hel, Al AR, U b o1 BBl 14 Fabret fQy, SaH *
BT M AT Sl GfEH G & TN BIANS Bl [abdl 4 H I Y, SHSP q18 * Pl
AT AR, B g * BT T4 o1, FFT TN A <9 P AT & W II IR, I
AR M A9 Fpret 3T Tw=R-31, U HHST 8 I WRBR Sl 975 g8 o, o4 dH
Lol 8, aferg @ LS, g.dl. @1 SLofldl. &k weRrTe @SS,

* Expunged as ordered by the Chair.
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AU 39 SIS & 9 e R, R Rui § a8 @81 2 f& arsqiRkd &
QN 89 Al @) R ! dRg 9 T8l <@d ¥, and they must be given free
proportionate representation in the force. a8 “I M e faam 8k ﬁ?gp'_d B
HIAd Pl HRT Thed T8l &1 § ...(TFEH)...

MR. DEPUTY CHAIRMAN: I got your point. 3¢ Q| ...(QE)... | [ come to

your point.

Nt FA. @l TR, TH BT SIS LL(FAUF).. R, AD G B GRASTS B
ST UfeTh e 8 3R ST 15T 94T &1 & ...(FagTH)...

SN} SUUTIF : ST FIT & IR H 38R RJ I &, g G497 & IR F Ifery|

it .30 @R ORATSTS 519 39 Tarss @ 3R ST g1 Jd1 7Y qusad o
hg Nal %, SPT gl BT AT Bl of X® %, THX-Ud, W—ﬁ, there is an English
word ‘exploitation.” When people speak in English regarding exploitation, it is
Parliamentary. But, when I say ‘loot’, it becomes unparliamentary! I & 3t # 1
T & 9k Rl 3 e 7S @ a9 T

sft SupHmafey - anft ey dfsw Tyagiji, the matter is regarding unparliamentary
words and expressions. Of course, I agree that the comments or opinion of the Chair
may be subjective. It is correct. It need not be objective; it can be subjective. But, what
happens is that there are already rulings of the hon. Chairman or who were in the Chair
on various occasions and all those have been compiled in the form of a book and it is
available here. So, usually, we go by that. But I can tell you that personally I have
sometimes felt that some words are not unparliamentary or they may be allowed. I also
feel. But, still, I go by the rulings of my predecessors who were, certainly, more well-
versed than me, I believe. So, I go by that. I can give an example. I don’t mind giving
an example. The other day, a word ‘horse trading’ came. It was reported
unparliamentary. Then, I thought what is the word that can replace the word ‘horse
trading.” I could not find any alternative. I thought that it is a proper word, a political
word which can express horse trading. Horse trading can be expressed only by horse
trading. I thought like that. But, yet, my predecessors who were, certainly, more learned
than me expunged it. And that compelled me. Therefore, I also expunged it. Now, this
is the practice I do. Any Member sitting in the Chair can do the same thing. However, |
agree, even my decision may be subjective sometimes. Since you raised it, I will re-
look into it. I really look into it. That is all.

SHRI SITARAM YECHURY (West Bengal): Sir, you have a re-look. But, I
suggest you also look at the language variation, because, in Hindi ‘horse trading’ could
be “HIS @I AR Is it unparliamentary? So, if you are re-looking into that, be
careful. A lot of problems will come when you translate them into our national

languages.
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SHRI K.C. TYAGTI: Sir, one second.

MR. DEPUTY CHAIRMAN: No, no. That is enough. There is no discussion on

that. It is not a discussion on the...
3 .30 @mht : TR, TR # 3R o # R B 77

MR. DEPUTY CHAIRMAN: I am not an expert. I am not a linguist. I am not an
expert.

SHRI DEREK O’BRIEN (West Bengal): Sir, the word ‘loot” owes its origin to
Hindi and Sanskrit. ‘Loot’ is not an English word.

MR. DEPUTY CHAIRMAN: This is not a discussion on that subject. I am not an
expert in languages. I am nobody to give a judgment on that. I already said that even my
own decisions are subjective; they may not be objective. However, [ will try my level-best

to be objective.

SHRI P. RAJEEVE (Kerala): After revisiting all these words, I request the Chairman
that Rajya Sabha should publish a new book which comprises the words containing

Parliamentary and un-Parliamentary words.
MR. DEPUTY CHAIRMAN: That is a suggestion and that can be looked into.

SHRI SITARAM YECHURY: There, you have to fix the time-limit, Sir.

DISCUSSION ON THE WORKING OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT

MR. DEPUTY CHAIRMAN: We have to continue with the discussion on the
working of the Ministry of Women and Child Development. The time allotted is five
hours. Already 33 minutes are consumed. In any case, we are not going to allow even
a minute more. Therefore, every Member is requested to adhere to his party time. Hon.
Member, Shri Satish Chandra Misra was speaking earlier and he may continue now. But,

since he is an initiator, he has a little more time. But I ask him to be brief.

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Sir, I will try to be as brief
as I can today. Yesterday, I was speaking about the category of vulnerable women. But,
today I would start with children. If we see children in this country, we have 43 crore
children who are between 0-18 years of age. 9 H 45 W@' g T %, ST SIRT &
3[3RE Al Bl I8 & &l VA AT # 37 gedl & R H 89 ANl I AR WAAR 4
9 WA Bl THRAT I W B SR & [P g7 g2l & Juferrede & oy, el
TeTs & foIU, 399! WA & foTT 89 RIT B Fhd & 3R R BT 1Y, Hifd
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S0 T DI G dlel I8l e Bl 81 WY $¥l 9gd & TURAT § <@ Bl
STRd Bl ERSl IR ¥ 1. 9197 AR FESHY o Sl hel, in the Constitution where he
says with respect to woman and child both; while framing the Constitution he has taken
care of this and it fits in today more properly. He says that the best religion in the world
is one which teaches liberty, equality and fraternity. These are undoubtedly true in
today’s context, especially in the context of children and women. Dr. Ambedkar, while
framing the Constitution, had even ensured to bring forth at least four specific Articles
to take care of this category of people, specially. In Article 15, he provided that there
shall not be any discrimination on the basis of caste or on the basis of religion and on
the basis of sex. But, at the same time, in the very same Article, he provided that you
can discriminate positively in favour of women. For doing so, he makes a special
provision enabling the States to make affirmative discrimination in favour of women
and children under which the Government can pass special laws for women and
children. Sir, this we should take note of. Dr. Bhimrao Ambedkar took special care,
while making fundamental rights, to provide for a provision to say that there shall not
be any discrimination. He said, affirmative discrimination laws should be framed, can

be framed by the States in favour of women and children.

In Article 42, he further provides that the State can make provisions for ensuring just
and humane conditions of work for women and maternity relief. This is also contained
in Article 42 which is the second provision which is specifically dealing with women.
Thereafter, Article 45 requires the Government to endeavour to provide early childhood
care and education for all children below six years. Now, above all, the Constitution
imposes a fundamental duty on every citizen, through article 51A(e) to renounce practices

derogatory to the dignity of women.

Sir, yesterday, when I was referring to the television channels and also the soap
operas which are going on therein, and especially a celebrity hero giving a nude picture
and posters being made thereof, I said that this should be taken seriously by the
Government. The Government itself should take the initiative and take action against

such things. If the Government is silent, then, the message goes differently. T8 HIf
ST & 1 B, 319 R A &, M9 a1 AfAfaet &1 9 31y g 9RI QIR gdbR g

2 3R 31 fhed g™ & foTU MUl AT BT ® 3MoTdha oid fhed §9all ©, ol
I 915 fhed BT hddl 39 910 I hfee fGar odr & fd S99 a1 It axis 41
forar a1 9 41 S w1 foram Ig sfse & S 7l The money does not go to the

poor people. It goes into the pockests of those who are producing the film. T $H®
WA B SR 21 o9 s WL H Wifas wargs fhar TR ], Section292(A)an d
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Section 294 of the IPC, there is a specific provision that this is an offence, and this is
prohibited. 3R 3 MRfITT & F=< H UM ST 1T, SHH A9 AT B Aol
g, o < S =1y, offhd B9 TaRE o ? 39§ Id-He Bl S 7T dIRvy,
Af Y BT 3T =T ATRTI TaHe BT 39 A & T Y9! SIS Bl ARy,
TS SIS HRAT ANRYI ST ST 39d! 39 fhed W 81 X8l 8, NI 39 aRg &I
et fazar <8 €, 9991 B 9 aRE 9 G PR I ©, A1 SUBI SHES B
1R, I T BT W) U FHeol H JHY AT JABIR | T 1Y, A8 98 oI
Al FRI§ HAY, Il IR Al BRI AT 9 W & I Bl Ixd & 3R ST
SEPR R BT H [Pl ggela &) Swvd 2, fher iR <elifds & IR o,
TAHE BT I HIRTEY BT 12T 3R faoT s arses dahax ffRes & w9
Raaee & fp S8 30 R STOX & TP, T Folvd Thx 39PB] UTHIG BRI Bl
HIRTET HRAT AR

AEIGY, HICICRM H 1. WRRIG aFsdy Sl 7 R W drst diarss fay &,
ITHT Hel R &1 I8 & I1 718l 81 I8 &, I8 Wl GE &l SIovd 2 3fTST o9 §
STHT el S fdeper i 781 81 R8T &1 31T 1 <9 | <89 YT UH T8I g%
g, BT A1 99 1Y, AT SET TeAT 3 Y Tt XE BI AR BT ART ST & ¥, STARIT
ST RET 21 ATl Sid el Ual Bl &, al Yo A & ANl & AN F it o
I €1 SHPT B UTeidl, B8l F Gl dii? 39 a8 &I 3Mdl Il S+ fedrT #
Tt %, a’rwwaﬁw@wmﬁﬁq@m W%ﬂ’ MY gender sensitization
AT IS S male children 8, ST dsd 8, 3901 W Ul HRHT g9, 39T WY
G TS| Tpol I & SP! gender sensitization HRAT TSI 3R Sl TAS(HAT ©,
IP IR H SR A e IS S G DI g &b v i1 ff smawdsd 7, 98
B DI ST &, T fF T Fadx S AFRIGT deeldl 8, d 99 ARISHT §
T 3G 3R ITH! U8 & TR 6 I gAY 7i-98 3R 9t o avE ¥ &R oFR W B,

T & IADT &, I JRETT B DI ST B

HElGd, $Ub AU~ Fdl-[dare, Ul &1 3R JechR d I T AR
3T 399 ¥ | &1 qrel-fadre &l bt & Ty SfTepl Bl a1 U &, clfcbsT bg Tl
TIPT AW NI I fUdFaRTgST B 2l dl <ofifdod § I8 fe@™ & o fob 91a1-
faarg 81 BT & 8 SUdT TRI© fhar ST IBT 8, SIH!I S8 3R 89 o Rad
fe@m, a1 emIe oo fewic gy &) Toded e, df s I8 © b ot 519
A AN Cefifas WiRTed S@d 8, dl 91a1-fdarg @1 9gd df @9 fewmd g, fiw
fFaRTgST BR$ STD] o] few@l < 81 89 39 a)g &! o1 s+ a1y & ara-
faTe &1 bl & foIU I A [ B a11Y 74 3R S AT I1ed-faare & forg i
PR 8, SAD] UBIRIC & §RT G fHar STgl yor s ai el 82 98 S4fely
BIT §, I T AMRIDGAT X8l & & Bel dsd! df UaT 98] 8Ffi? 3R 3R TSl
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UST B9 grell &, A1 SHd! E1 B ) Ol €, S9d! Ugd 8 AR fear srar §1 w §
Al 3R FTSH! BT &A1 BT &, dl Ig YU &1 Al Uob &1 81 81 $h oIy ufvienie
JETHY 3R BH ART SHD! BT & equivalent & Y, Tl ATAS ARN & 79 H ATST AT
X ST 81 3R X & A1U-91 &Y o BT Ig W) Rrfera wxer v {6 rsfehai 99
PO B Al ©, ASIHAl 8AA Ydb Had 3N 9¢ Tl &l ds(hdl & 3fex a8 fh
2, Sl WTge goul H T8l 81 3 UARE B ANl Pl ST6xd 8 VAl dAS(bal DI, S
ST T YR T G| Sdh U STy B 9 &, ISP U He-iq Bl 9 2
IT Y 7 b 37T IRE $I WARh ol 8, Sl ARIS Fal Bl 8] all 7 Al Wlell 371
g, 981 7 ped g fb WA A, FE o a1, S9H IE BT Ubs o T 8, SN
TR Iohs R T 81 fh I8 R aax 89 fAfer ey = ¢ <0 fb 2Ry,
T 9gd Sedl URM of foran, WAL, BT o gen o, S9d d8d g I8
TR foran &R R ges &1 oW e, S ude foram a9 g8 981 Bl omw
SR 39 91 @l 8 % gaR 81 81 941 T8 7, I8 siisc 8 @ 9 U, 84 SHd
JIRY BRAT A1RTI 85 59 dRE Dl AT 991 d1feT fF SRIse 89 9 Ugd 89 9
Y D1 TS TS ¥ SR < H I YA 8, qEdbl A © b el wwAe S
TR B &, 918 9 BT F B, g & 8l I JADR & &I, 399 S Bled AR
gSar Bl Yoy PRl 2 3R TR A1ell W il Bl Ugel I 81 &M 8T © b
TET R Y- RIS 89 dloll 8, ST I g8f I ol 8¢ SId &1 g8 Ul JIoiT
EFFI‘*ﬁﬂT%Q, WWWWW?@Q, GI%T"T\’Trﬁlawenforcementagencies %,
3R T A<l BRell &, 3R Sd &5 H 9 ¥ BT Dlg YR Bldl & df S Foll &1
SY| B2 @lell I B o | T SRIBR R o1 I & ol dTell el 2, S99
IT PIs B el Uedl &l d TH S8 SIHR BRG], TR Bl DS A ThdTl
ol 3R IFF I8 R G SR8 UaRE &R &1 B BNl SAfoY 99 W) Bl
punitive JaRTT BT z|T[%'§’, b FUR penal TdRTT BT %IT%'Q, BT ol Aot
1R, 3 910 DI & Soxd gl Ig a9l 81 IHhdl &, 9id, ol d $X 32 &, 918 d
lﬁ“ﬂgﬁ?ﬂé@%ﬁ,ﬁmwﬁmﬁmg@mﬁenforcement
‘DXAT ﬂT%QI 3R enforcement B &I dThd gﬁ"ﬂ, SRR ﬁ@?ﬁ?ﬁenforcementﬁv_ﬂ
TrlTQTIT,ﬁﬂﬁiﬂt{?ﬂmﬁﬁﬁa’ﬁ'\’enforcementmwﬁw:@f%ﬁﬁw-
R el AWl Al B AN ° SR U § <1 81 989 HRITdah Sft &I gia dref
B AXBR V&1l (9 TRE I T81 W Sl BI-awq] Ugel [dTs! g3 o, Al ar 4
e & XY off, eR 9 R Maas d fRaadt of, g5 T8 Nead 9, defeui
TE1 ettt off, Afd g Are # S WRGR 989 ARTEd! Sft 7 gars, S99 a1 S5
3o B Heaxl 1 HEAT DI STl AT TS, S e ofdd WOfl, <lfh B b A
PTs Racrars 21 g a1, S=iF SHH Bis dUErsS Fei fhar I &1 e & 6
3T QR Ueer & e, [ <% # ot Ararach S H1 S B B IS 8, SFD! AT 2
g1 ST i IR <Y & geg=-dfeat €, 9 987 ARrecdt S &b IS Bl IIE B @ B,
g 9 GRIEa off a7t e duT BT HidT o1, I Alb IR G AN U g8 I ARGI|
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Ferarel 1 8F AT W g8 HrTac Sit & U I IR Y, 89 8) 9R 98f I dedar
SITd €, offeT a8 iR RIcIRTel SRT 91 Sofel Iardl €1 987 IR S US¥ARd &, d 989
AR Sft BT G G BT B B 8 Rfh M FHARY & B &l 8, 3T gAY
GRET PR B &, AT T LaTTdl Bl JRefl HR & ol

SHRIMATI JAYA BACHCHAN (Uttar Pradesh) : Shame on them. ..(Interruptions)...

sft wachter =g fsm - @W |E! 91 &l Shame on such people who are of this
category, fT8 3151 GRE S5 I SN GREMT o bl SI_Rd gl gl ST Sfl, 3
el WET 919 B8 B 1 3MMST SHI TRE DI SN 7, TSl AT B I Bl TRE DY
AT & SRevd 21 3MTST U A&l B S’d el © Sl 319+ g8+ dfedi a1 ged §uv
Y|

SHRIMATI JAYA BACHCHAN : I object to this word ‘mardangi’. STl @1 T=i1
P HGTA HET, 1 object to this word, Sir. I am sorry, Misraji. ...(Interruptions)... 1
am extremely sorry for doing this.

s e @ s W), SH®G! SHE S IS ST S dw, oY 99 g9
incorporateﬂWﬁﬁﬂ'QTﬂlWﬁsﬁwmﬁgﬁ?wiﬁwm(mm)m

it ¥RE g (NER) : D! S8 T8Ig - ARyl

i cirer o= Risi : GRIgY ¥ed AR AT A DIy ST ek PR <l ST A
UARTSl T2l &1 S §ART S8 &I A5G 8, 98 IS 379 Hl F9s1 Tt € 3ik e )
A Y& & b SIRi &) I+ &1 919 89 576 $R Y@ € A7 & /T 910 B I8 Bl 3T
I SR URY B g TWE B AN Bl STeRd 2, G 8T AN w9 Bl gREE
HeGA PR b, BARI g8-4fcTi @ Pl YRIET HeGd B Ah| VAT 7 81 & d AART
QI BIhY IS Bled bl a7d BT i, STl 3791 SR U< & 81 %8l &l 54l &
AT gTdl BT FATel 8, ST HY HET 6 3 < H 43 BRIS 2 &, O 0 | ADR 18
Ty b DI I b &l b dR H B9 ARN Bl Ala DI SR6xd ol PREISYTA H 3RS
PRSP ST T THIA oIT TIT & 3R 14 a9 B ¥ qb & gedl $ (oY S ¢
TSBR PRI BR AT 1T &1 SHH B8l AT & & 37 aeai Bl TbA &l oyl
7 ot g b siciceE ¥ foan 8 fb I8 beied et & & 89 «arm tan
WIS N {6 ST g €, ITD! UGRIT ST b, IAD] HHIAAR] Toheld &l ST Heb|
THe F TR 89 N O el B | 3R Ie TJdhe el 8, al d 3N el
TG DA ol BICICYIA DI (5T ¢ YJHIH & dae H s By gY Y-S 99 8l
o1 7, oifhd IADI 89 il I Efteriic T8 &% U1 @ T1 39d IR H Jolc 7 ot
PIs WRT Yrae= Te! fhar a1 & R 6 s sftore fhar S 961 3t saat
IEd W SIHNd Bl 39D TABR B & (Y, Sl W e Bl Sexd 7, SHdT
A b5 BT IRBR BT SR HRAT A1yl
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S 9= 9B g b B, S TRIG AT & 92 8, I9h aR | IR I &
9 BT SRR 21 IPT fhd avg A USRI WU, SdT 4 ave I Refaferess fean
SU, 396 IR § <@ B SXd 8| 95d Bs establishments § B $R @ T,
NEENCH § ®M Bx I &1 I8 [l 9 four 981 § % 918es o’ yae & prohibition
& gEcE W GR < H ged B PR I8 & 9 PH ¥ H B IR W ©, a1
establishments ﬁ, qre W ET, Ire AT Bl gmﬁ ﬁ, EIRRGERSEE] ﬁ, qrg
g9 e 8l, SHRTH ages Ih9 &, Wic ded &1, g8 IR $d] HTH BT 0 &
IR private establishments, il f& dangerous hazardos establishments HEA &, J8f
R Y §d B A &l S GRPR P Fbs 8, S9P 291" F T T HRIS 25
ARG g2 06 14 ATl B ST & 8, il STH B B T2 & AR YT g @RI B
g &1 U gedi & gR ¥ D] Al B SR 81 SAb! w1 Jagmd < 51 dahedl ©,
9P IR H Al B SR §l B qhdl © b P STE R parents AOGRT H A
gedi | g8l U BT BRI 7 B, olfh SHG gR H eaRAgT B! A1yl SHd forg
IS &H=AT a1y, Tt {5 O 92ai ! B & ST parents S99 B 7 of T
THAIHe | feead iR Ui SR R A ey 9TEl Uk BRIS 25 g §Td 37
hazardous work ¥ S §U &1 J€ 98d &1 I DI 914 &, 89 99 & oY TH &I 91 2
3R 39 <U & fog s @t 9 21 I 9 & S S FABR S Bl G BT B
B Y B AN B S8 I8 W BN R 89 I oY gfaer 781 < qabd &,
P A1 I8 © [ S &F ANl Bl 1 31 A1 8, I9H 89 Al 1 ke A el 8l
T T

39T sex ratio decline BIdT ST ¥&T %, girl child ratio decline BIAT ST R8T & 3R
9gd & alarming TEF ¥ decline 81 Y81 81 a9 2001 | 2011 & §19 # SIRI ¥ B8 AT
P IF H 12 WSS BT decline 81 AT &, S 6 2001 # 927 ufa 1000 o, a8 oM<
geh] 914 TR 1000 B AT &, 914 ASfBaAT 3R 1000 TSP BT ratio Y& TAT &1 ST&T
HEBWEF%W%,aﬁﬁ@ﬁ?ﬁalarmingf@lﬁ%lHETIWFﬁBC’)Q?'I?;'Wwoo
Tedhi H T 39 AN ¥ 981 W decline B IET &, AU 39 WX T9RAT ¥ foaR &=+
&) STxd 7 b anRay T fpwaferg &1 wer 872 Ve vore iR gRaron S # &1 van
2l

MR. DEPUTY CHAIRMAN: It is very alarming and very serious.

SHRI SATISH CHANDRA MISRA: It is 832, as against 1000. Therefore, we
should look into this. If it keeps on declining like this, where will we be reaching?
Malnutrition of poor mothers, resulting in death of infants, is also shocking. ¥ 1
aﬁﬁﬁ@aﬁaﬁ@ﬂﬁ@%lWmalnutritioniﬁmﬁﬁ?ﬁgﬁww
P 3feY I8 g1 HX OIdT &1 98 malnutrition BT I918 I A ST 81 $96 R § 3T
RIT FIRRAT B ST B 8, [P IR I IALRAT B O B 8, 3TP] 9@ Bl ST
21 § &I vulnerable women 1 10 HX & wsﬂ?ﬁaﬁrwmerﬁrs?ﬂﬁ
conclude 9T &I H9 &l vulnerable women H dTd! g HIRIST B women B dTd
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Il off, S99 $8 BRI I8 T off, Nd ar o, § aret R B AN They

are women working as domestic servants. In every house, women are working in some

manner or other. What is the safety for them? What are we doing for their rights? How
are we protecting them? If they are harassed, there is no provision to take care of them.
Where should they go? That is why yesterday I was saying that there should be a legal
aid centre exclusively for women. Dr. Bhim Rao Ambedkar had already made a
provision. You should come forward with such provisions, especially for the women, so
that these women who are helpless and who have to work because of their domestic
problems are protected. They are working as domestic servants. They are being
harassed. There is nothing to protect them. There is no way to redressal of their
grievances. If they do, they might lose their jobs also. Therefore, we have to take care
of this. We should also take care of the women who still carry human waste on their
heads. This is highly shameful for the country. Even today, after so many years of
independence, there are women who still carry human waste on their heads. We say that
this will be abolished in a few years but it should have been abolished by now. Certain
provisions should be made. Some financial provisions should be made. It should be
done on an emergency basis, on a day-to-day monitoring basis and a village-to-village
basis. This should be abolished immediately. We cannot wait for five years or ten years
for this. Similarly, in the rural areas, women have to go out in the open to relieve
themselves. There are no toilets there. It was said that in 10 or 12 years, whichever
period was said, we will have toilets in every home. In fact, toilet should be there in
every house immediately. We should stop funding other places where it is not required.
You should provide toilets in rural areas first. Their condition is very pathetic. How
they come out of the house and what happens with them, you know this. In Uttar
Pardesh, you must have heard of cases where women were gangraped when they went
out. So, this is what is happening. The cases which are reported are reported and which

are not reported are not reported at all.

Now, I come to the issue of security for differently-abled girls. 7 T TEWE
ﬁ?ﬁwwwgﬁ?ﬁi Gﬂﬁmﬁiﬁgﬁ%ﬁ?ﬁ%, helplessness"ﬁ%ﬁ?ﬁ%l
I WE DI ASfhal, IH TRE Bl {7 R 91=% g9 TN T, S oIy feft s
WSTHE Y, 3P T[T BN, Id v Ied g970, Refdeics I=d g1,
dIfte ! FATS # UW B Bl far 41 Bl Rapes are being committed and they are
reported in the newspapers. But they are helpless. Nobody is there to take care of them.

So, we have to take care of such women also. So far as the security of women is

concerned, I would say that if you cannot bring 50 per cent women in police personnel,
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at least you should bring 30 per cent. Fifty per cent should be their share, according to
their population. You should at least bring 30 per cent, so that there is a sense of
security. ...(Time-bell rings)... Sir, I will conclude in five minutes. We should prioritise
framing of schemes or policies for differently-abled girls, for which separate funds
should be provided. There should be a separate Ministry or, at least, Ministerial staff
should be there. BT B8 BT Ig Adold & & 3MT HH A HH distinction EFﬁ'Q, ﬁﬁ
STl 31T 59! 9 el § fEargs Ry, diF dve & N I8 J@ &, dIF S e
g € 3R 9 e 81 S A R Y faee €, 30 R § S orsfeat €, S afb
faie €, ST®! UTeel™d separate 8, S5 folT 3MUHT IS 3NTHST B TS| ITh
]%I'Q MY separate measures SuIRSII %@W 2} %, SEEY ]%I'Q 3MY D] cg\%ﬂ“l SRS J
AT T 3R S WXt gRAmS # €, 9% oy vl st dvg | |raer gl
9P fTT MuaT orar & fAfafead e X@HT us T, el I aRE 991 TS|
IR 3T 396 forv ot O fAfafeags e 81 Y@+ 9red €, 519 dd 39 396!
3TCIT-3TeT &l A1, WUT HIST Tl Bdl, d1 i vdt RIS & 3R ot fefegaeq
g, 9 Saote TEl €, g8l & arell asfhal g et W@ 98 ) wped e
21, g8 IR BRIfTdsT 81 I8 wxel TRITST § T8l UeTs @ 91d gl &, Siel Tod
g, Sd oy Werd Tpext WieH @1feul 39 &% fdorst ¥ 81 @id ¥abd ©, d 379
T QRIT §A15Y IR I Wpod Wifelg AT SHH Sah! 9fedn A afedr ugrg &l
SO BRISUI I 31T IS WY g=Fefe HIRYI HAT Sfl, Ap! Al Alerst sfl, Fiifd
MY IR USY A belong BT 8, STR U H BS gof A S YgE oIt &l
AT #HAT S, 3uel gg W AW @ fb 97N Uee H B3 &9 § ABCD UglS Sl
oft, JIfpT ST g8 ATITAd) St B TRBR IS, a1 S/ I & Ja gl 3T I8
SR fomar o f5 St IRSRI ¥ped &, SH Ue dlel dedi Bl gAR Fr d 3foil
UeTs QN a8l | $HB! A PRI BT HM [Ba1 A1 39 596 foy BRaferdt o
Y1 3T g9d fory BRI T STH! Tg™ BT & BT M 39 & & oy
.53 ®l S %S <d &, 99 IR gae AifeRT IR9u fF 7 wxer oRar 7 fean
1 T X7 E1 3T Bl YRAT arell Bl 9Bl IR HhTsH difvig, ot feRgae ara g,
Id! f$fgae § H=m1ga HITT 3R < 9g! RIS # &, SHd! 98] UR oW+ BT B
PIY, TGRATSST IE! 81T, Sit 81 g1 a1feyl

MY 9! RIRNRET 3 &1 & HIfTg) afe g KRS 78 <91 a1 AemwRd
BT HETRA H Sl dIRERT §3M o7l AN 31 §§ B d90 I8, a6 @ AR
SP 91E HETWRT &1 TS| VAT HeTURT ¥ $Is Braal Tei a1l 89 @l &l I8 <@l
2 f PR 9 I ¥ 9 ORE P AREXY Bl & AT DIg B DI BRI HIAT § Al
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[Shri Satish Chandra Misra]

Ig B Ffh B RAER 89 71y & a8 S¥ 98T SShx Tl 8 iR SHaT faviy
P ...(ATT Dl G3Y)...

MR. DEPUTY CHAIRMAN: Yes, please conclude.

SHRI SATISH CHANDRA MISRA: Sir, I will just take two minutes. I had said, ‘I
will take five minutes.’ I have already taken two minutes. I will take three more minutes
and conclude with my points. I will straightway read from my notes so that it does not

take time.

Now, for summing up, in conclusion I will say, the barriers to the women
empowerment, according to our party and myself, are manifested in various ways. Deep-
rooted ideologies of gender bias and discrimination like the confinement of women to
the private domestic realm, restrictions on their mobility, poor access to health services,
nutrition, education and employment and exclusion from the public and political sphere

continue to daunt women across the country.

Hence, according to me, the key elements for gender equity to be addressed should
be the following: economic empowerment, social and physical infrastructure, enabling
legislations, women’s participation in governance, inclusiveness of all categories of
vulnerable women, engendering national policies/programmes, and mainstreaming

gender through Gender Budgeting.

In this regard women should be given facilities, and there should be an opportunity
to the women to work from home - this is very important; please note this. There should
be opportunity to the women for working from home. Their timing of the office hours

should also be made flexible, not like men.

For this purpose, the women should be given facilities and these should be: the
Government’s initiation should be there through public-private partnership; computer,
typing, editing can be done from home; skill works can be done from home; working
hours must be according to the women convenience; adult literacy should be there;
vocational training should be given, including in relation to agriculture. All possible
measures should be taken for security purposes, including grant of arms licences to
women also; if you have given one to men, give one to women, if not two. Give one to
women. Training must be given for using them. Self-defence training should be there.
Women police should be increased to, at least, 30 per cent, if not 50 per cent. We should
not forget the case of Additional District Judge in Madhya Pradesh where she has resigned

on account of the allegations made against a sitting High Court Judge. Therefore, Support



Discussion on the Ministry of [13 August, 2014] Women & Child Development 389

Struggle Committees are required to be made at work places instead of Committees as
has been done in Vishakha Judgement. Mere implementation of Vishakha Judgement is
not helping. The members of such committees should be from amongst the employees to

be elected by the employees.

In the end, while concluding I would like to say that ¥ 150 crore in the Budget
for Centres for Women Safety is a peanut for 60 crore women population. ¥ 1,000
crore fund under ‘Nirbhaya Fund’ for women still remains untouched - it is shameful.
Women Protection Centres are needed in every district and every Panchayat and not
only in metro cities. Legislation alone cannot emancipate our women. They have to be
effectively implemented and enforced. We have to ensure that they are empowered but the
empowerment is not just another hype. Mere lofty ideas for women’s upliftment will not
help ease their burden. It is now time for the final push to make the nation safe for women
else we have no right to be called as men. We have to preserve childhood and ensure that
Child Development Schemes do not become the monopoly of contractors, packaged food
manufacturers and hazardous business houses. We must give children their right to play.
Please do not forget that caring for the child is caring for the nation. We have to empower
the girls through effective and useful schemes. It is a very dangerous trend that minors
are fast getting sucked into the world of crime. Everything possible should be done to
stop this. ...(Time-bell rings)... One rape is being committed in every 30 minutes in India,
which is shameful and disgraceful. There should be a provision for women Police Force

to protect them. Thank you.

Sl AR fheas (B<Te) @ AR, # 3Ua! 9gd SMRI, 984 JRIgN §
5 ot ge1 |t faam § g8 A9l § 6 I8 999 gWice MR &, s R

H U SOTER WIT BRAT ATed! g

IYFHTIRT ST, 3T BAR Al FHT & Sl g1d 8T 3R 3 g1d § Siid PR Sl
et orrs, e e SwR 99 &, e ursd i Rex a9, 89 961 WX 9dheH
P &, Rl T8 37aM P HAAl © R TFERAT H FaH BT Haer & qa9 F1
BIT &1 olfhT f79 ORE & I8 SolaR[ oIl 1, § 9 aR H g1 drsdl gl #+
9 H3 ¥ Ul Ufded uifafeed & 54 A ¥ U &1 o el H @ga
SR TS 8, 984 SR of$dly ©, offdhd H VAT goldRM &4l 8l <d@l, Sl
ISR ERIGI ﬁ, 399 1% character assassinationﬂTW@ﬁEﬁ%%WW,
T IST & YIS IS PR 59 d¥E Bl a1 o T51 § Ferdl § 6 g9 off Riari) 48
2, S9H UH desiial augd, U B 81 B Sdl W) WRee UR BRe 99
SR H 39 S BT AM B Sl A4 a1, § gHerdl § & S9d 84 991 =12yl

IUFATRT Sff, $9 SeIae § &l 9o Pl T8 &, [Nd aR d H Pe1 darsdl gl
...(CTTET)...
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[sfieh AR freas]
S ol o S0 e il 1 (A0S Gafgy) 1B alusa aagaal
e st S g g e - b aie gae 3ol WS g e
ok el U8 Jud Ll Ll e pgl 8 ea i 5 sluda i gl
g el ol 2 gl s S lpw Syl e e os B L ol
ilr S e o gl ) w8 e o A0 Tl e S Cus e
Oyl ka8 alge a8 a8 gy I8 adie A S ) b e
Sl g eyl e (B L U 1w lad Sl e T s
e e el o e o Gl U e o b S G e R
oo B G e on S e e B4 S LS oS

i oS G Ll 5 e O e S 1 GRS S o B S
25 DA S L Sl S0 S g e e g BT S s S
e B S L Sk ) S G e S NS G e
Sl el s Sl e o Gl ol s ] e S e

lee 5 R O e IS ) B8 G e e s gl SO S S
st Lo e el WS G enen e o e s £
s o B S s 93 cpe OESD el con s L

-'-F. [ L | [ ] 1
[(llaa)n g e WS e e e

7t 9T ST (A U9 : ¥R, s%ﬁ S HET T ...(GHH)...

MR. DEPUTY CHAIRMAN: Not now. ...(Interruptions)... No, no, no. Sit down.

...(Interruptions)... Not allowed. Sit down. ...(Interruptions)...

SHRIMATI MOHSINA KIDWALI: I have not yielded. ...(Interruptions)... I am not
yielding. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Member is not yielding. Sit down.
...(Interruptions)... Why do you interrupt? ... (Interruptions)...

FTransliteration in Urdu Script.
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KUMARI SELJA (Haryana): Sir, what is this? Why are they interrupting?

...(Interruptions)... It is not fair. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Why do you interrupt? ...(Interruptions)... Please do

not interrupt. ...(Interruptions)... That is her view. ...(Interruptions)...
KUMARI SELJA: She is not yielding. ... (Interruptions)...

SHRIMATI MOHSINA KIDWALI: I am not yielding. ...(Interruptions)... Hq o,
SIECARGERIRCCRI ...(ma%TH)...[_‘S.,_jJ Ui o & sk Gaelt
FARY AT : 31T G AN .. (FGLTH)...

MR. DEPUTY CHAIRMAN: She is not yielding. ...(Interruptions)... That is her

view. Why do you worry? ...(Interruptions)... You can reply when your turn comes.

...(Interruptions)... You reply when your turn comes. ... (Interruptions)...

SHRI B. K. HARIPRASAD (Karnataka): Mr. Deputy Chairman, Sir, they don’t
have the decency to respect a senior leader. ...(Interruptions)... They don’t have the

decency and the patience to listen to what she says. ...(Interruptions)...
PRI SISl : 3TYD] RIT Ylee™ 87 I8 dler QY ..(TFETH)...

MR. DEPUTY CHAIRMAN: Sit down. ... (Interruptions)... 39 @R 93T That is

her view. ...(Interruptions)...

SHRI B. K. HARIPRASAD: You did that. ... (Interruptions)... You did that and you

have been doing it! You have no business to interrupt. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Don’t do that. ...(Interruptions)... What is your

problem?. ... (Interruptions)...

sft TS W1ea g9 (FeT USR) : W, TS ‘character assassination’ S Ieq el 2l
...(TGHT)...

KUMARI SELJA: Sir, you cannot allow this. ... (Interruptions)...

it 31fTe WTea €9« 9 S W U Tes el dler 91yl ..(FaHT)...
FANY IeToT : SHHT AT Aqed 87 .. (TIHH). .

1. ARV AT (FET ISR : AR, SHBI expunge DI ..(GLH)...

MR. DEPUTY CHAIRMAN: Hon. Lady Member, sit down. ... (Interruptions)... Dr.

Jatiya, you are a Vice-Chairman. ... (Interruptions)... Hon. Lady Member, please take your

tTransliteration in Urdu Script.
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[Mr. Deputy Chairman]

seat. ...(Interruptions)... Hon. Lady Member, please take your seat. ...(Interruptions)...
Now, please ...(Interruptions)... If there is anything derogatory or unparliamentary, I will
look into the records and expunge it, but on her political views, you would get a chance

to speak. At that time you can reply. ... (Interruptions)...
SHRI ANIL MADHAV DAVE: You may say anything political. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Okay. Please proceed. ...(Interruptions)...

e AeRET fheas : IRaw, 791 9 ad @) Be TS, R N WReR g9 ax
3TE 21 31 S WIEcd H8 8, d al § sl

#F oy I et BN I &Y fb g7 ANl b SR I8 WRBR ATS| U dl HeS
BT FaTdl o1, o TR TR RBR T8 AR AP TDHR DI A1dT ATl A a1 I8
2 b MU qR <2 BT IE GHSIH DI BIRT B b 60 ATl d9M 60 HE, AT 60
| § HUF 7 a_dle BR &1, IFDI A1 Al off, IS S AU o, S ARy
ol o, 9 I P RAIE B el B 1 IUFATART S, § gor @medl § 6
YR HEI| IR T “HIUF b YR B8 I 8, Al PO A BR AU I8 Hiegl I8
g BN 8, Id g # nerdl 3 aIs1s @<l 31 fofewr fiRws, it o |wy
B T TSI Aol bedRil oAfl, IF axh I8l P g, T, Sfed Rgwntal &
HEgH ¥ HIUF & I W I8 dSls Sl s, T BH 37U S Bl ol g! arbd
H<h HRAT UIY, <A SISl MY 3 < DI J§ I ATE & (b 89 HIUF b ARDR

& &, BT Joh A 18 Bl

B BT T8 I8 49rTer &, SII8RT I 3T I BT 714 8T el qobdl ol
STq-o1g 41 Sfaer foran g, d9-A9 I8 9dral S {6 3ieia) & 9& g1 S
FHUF F IJd H A TS| 3R IFH B AT o1, I 98 3yt urdt offi amgap! uret
BT T IR W VAT 81 8, R smore) @ ofsrs & 9 form 81, Rrae st a1
TP Hrel I W 8 I1 = B &t BIrefRAl § SATHR g+t Srarfrt faarg gl

3T &1 §9 91 B! go! RN 2 b 37 WRER e &l ga-il sooid IR B ol
39 U 1 Plg VAT oitex & wel, fTiel 39 a1d o a1 et hied qade 4
ATegP Bl SMIF I VAT BIS ofiex 71 21 g1 a1 it 2 5 ooy &9 3039 &
Sl 99 SIREK] oife} ¥, ®1 9% B 31 8 H 98 F91 Bilgee AT, 3779
D! 3ouId PR @ Bl TARI HIUF & I oIS Bl AT 391 I I § B &,
fIa@! TSIl B TSrE H I1 TaRaw YHdT ol iR ATSEl & 916, U & e

H 1 1 9ga g1 Bifgeye &l el

IYFYYRT Y, 3157 g HET ST JET &, ‘60 AT g9 60 Hal'| H SRT A7 3MYDT
WS @ RET aar @red g1 39 Hed 8 b 60 el § BUF 7 BIg M &l A8l
fowanl ...(caem)...
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IUFHTART ST, 1947-48 BT S U8l goic AT, Sl BAR 3MR.%. AURRIH dg! Sif
= U fhaT o, 98 g97c 171 BRIS B BT AT AR I8 SBRIC g9 AT STH T
196 BRIS TUY BT TRITSTR AT| T 3IR AT Fole, Sl BAR 1 S HATS S o
UeT foRaT o1, 98 155 HRIe BUY 3MR 203 BRIS BUY BT ATI 3779 g9R fad #41, aro0r
Sieell S 5 2014-15 T ST goie U9 {51 §, 98 17 R HRIs BUd &I Ioic gl 17
ARG BRIS BT BT Sl qoIc 3MTST UM §aAT &, 98 60 ATl Bl AIRI IRaTal BT & Aol
2, RII®T BRIGT 31T 3179 IS8T 3B &l ...(FAHM)... I8 fora faar? g 17 arg axis
BYY BT I GO AT AT ...(FFEM)... AT SRT @HERN | G Ao

H 3Mud B &l g [P 60 el H A W) qRapl gs, 98 HIUA Bl & <7
MBI Y ITSISATATSI TTH BT TSI MIHBT g1 IS fF SMabt gt ol
aMsfETTaTS FT 872 3Mud! Uret @l fAaRIERT FT 87 3Mud! uTe] T HRAT aTg!
27 319 AT WRPR H &, SAFTY 3MMYB! U= UIST Bl TgfSATATSI Il TS| R
AMSTSTTATSHT 3R FART [ARYRT 98 a7 Ugel, S 3MTSIRT BT ST ool ST &l o,
TN T B ot TS oA, T 31U IR It 9 AR forg 1 U T ® 6 enw dle %
g &9 orueil gfearaiol a1 Ul fIaRYRT 98a 2 &l TAR I, AR HfSTed,
U8 ART PV ATSMG! H U8el BAN S A AT Bl A, I § I PR 17 1Y )

H U U 91 PEdl ATEd] §, ©E HelH 39 <9 H {59 dRE A TR gal,
Iae fog § g8 So) w6 AT diem § 9ga Swae 81 weH fAfRey R e &
B €, % UISt & T8, offdh g3 ShaTel &1 Udh IR ATG AT 8, S § T aradt
_§_’t_

ShaTel IS SUSYP &, HF 91d] § HIg ol Bl
YURIR BT ST g9 Al 71, THRER &1 Sfl a9 7 Fahril

Y] TS I§ IR FHS H T8I AT, b BHART g8 qor1 d8f 901 ©, d
3MIDT SHD] HAAcTd TS| H TR BT Arec g {6 59 I Bl 3R I & af
forelt emsfeaTatiol IR ™1 BIM, fH¥l fAaRYRT R Tl 81| ARG & <97 6l
TFoAd & AR ST 371 <97 fh I8 U Tt Ahdl g7 3 IRE1 89 15 IR A
ST T8 1 99 IR ¥ & usH R, 9 9 St W g, ard fhd @ 99 ari
HRIR R 8w 2, A1 8% fRgaril &1 i1 @el 81 Sl © % I8 g9RT R’am
g, s = 89 aolal @1 ders d$! 3R ga N gg Syawmafd Sff, g8 S
AR R 2 3R neTrdl a1 TS # 1 av8 | M9 Al 7 — § I8 FHsKi §
MUY I BT PR b 89 “BIUF Hoh WRA @ISY, 3T I ARdl gl &1
TN IR B T, e R & A el & dSiE ofs &Y 3MUdh! 39 BIidd
g1, B AN Bl 5 Pl g1 b 8 F8T 98 bl BARI SFERIA W,
QRIS IR AGARSH IR Sl fIearq o1, SH &4 1o Igi db Ugardn| S a<h 9
feger i, 1, Y@ 3R ofed fFgwirl, S shg dsls oS g o, T4 AsTed
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[l Al fheas ]

fireara fH) ST @Y Bl TBAG ol 211 31T 3T golc ®I 91 B I8 &l 31T 3T
17 TG BRIe & doic Pl 910 HY I8 & AR 60 Al H AT S b fhar
..(Tag ). .

Sy Sft, o Al @ a1a 8 <8 7, et @ SIS | 39 AN Bl
DS — WR, TG A SN T HeT {6 F JUET g 6 I sls W A T1 81 APl
e 91 Fel ) olfb I ¥ & ggd A Al U4 &, Nhl o9 I $F TP I0d Bl
Fo1 el 8iell, 1 S9P U Wied Haie &1 Udh |fcihde il 931 Ud ¥R I1e
SIGIRAEE

ST vl g o ¥, a1 T g fa,
39 98K TS, dI HEd 8l oRT HM Tal &l

AT TS X AT I1feTl S FAT BIs IAH 910 A8l &) STaqmafT S,
o fafrsh & (caum)...

ST HA I (STR U : ...(FAUF)... S A {51 8, 89 @Ml 1 $B el
fopar 81 ...(caem)...

it SgUTIfa : 39 IfSTI ...(=FH). ..

St ArERET fheas Ry MR o omeT 989 81 @1 2, | |Hsnl g @
TR Y $HDBT W, dT HIU = BT IRGT IR g<a] BT &ITl @M B et Bl
39 <Y B ARl iR gl & WY I8 dfAcHe ATl [N Haex H iR W dR A
9 AR A g9RT S @l gal, I8 9gd QR a1 81 Bl QAT g, $faRt off 7
Ugell Addl ¥eed 3 fIid W™ U HAcT HrIH & o S='H JHH 91 dar o,
fpe g8 MFED S @1 ta STe 81 § 99l § 6 Amoa AT dohaR dls 9ga
WA 2, N$ 9 Ue ACHHEA diel AR &l 31 I8 9% BId gafl fd 1958 |
<19 R7el § BRI Biel off, a1 # S HAST BT AARHAT AV 1958 H, AR MY H A
IgT F T I I7h Ua1 Y TE gY B, 519 H g8t B J9ET 918 18 ot F o™y
PET dledl g, § GRPR A g O 1 arg i & g8 MR < 2, 59 Al
3 % v W @ efaa o 9d <Rag, 59 ST & R g fsurcee ot
R & w9 <RI TE TE.AIR.EL. US feurcHe BT A1l 2006 H $HB Gl Telos
af et &1 To foar T IR $H ordiee Wb g+l H SO Ig SRR BRAT
arEd g o g8 MRS WM & ®ER 31 F9r-HaRdl 8, B9 RE 9 8R1 Uh
URR BT &, SADI ST ST R BIAH &, ST 8l DI g8 YR BT 2 3M
S SIS It YET §, 31T ST g<di &I 91l 81 Y&l &, AT ol AfReraii & a1 oo
& ufasr & forg a1 A1fev) &9 fRgwa # U A -geR HEdHe wErel &, feAnd
IR AT AR W) HEdHE TS Bl S IGE] B Off I8 §, SO I8 999 def
gHce AR Bl
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o1 I8 Hed gU AHAN BT ¢ & SHS AR Waex BT goic @D IR Igd
SH B AT AT T 2 6 AIeret Hae? IR D! IRBR Bl Dy WRINT T8l &l I8
IR-IR HET ST bl 8 b Aierel Aaex H YUY, IRBR 7 9gd 91 9 [HY 21 319
A el DI W Tbd XM SR DI A St § U a1 goHl @medl g1 dIs WhH
3MUT EARI dacil -Tel, 9gd G &l 91d &1 U WhIF S99 daall 3R 98l 7, a8 i
gt ghft, - <4<t gamall, 9t ugRlr’l a8 i e 3res! WM ¥, e fag sma 100
wRre oy &1 afet § gor aredt € 6 9 Bl @ DY 2, Raes wRT s |
FRare fear? fea Aifd & IRy Sk 7 wRag fFar? 7 -9 ur o, 6
SIRT S| - 60 A H §9 < Bl a8 Hx fean fager #2401, g9 989 guAr
RIS dg &l off 6 fager AT 4 o5 vh 781 8, ta.smR.Sl. A= 9 wer T
off, S 3U YR <% Pl I 91 s (b BIUE $I AT 7 9 I Pl RAE DR
faar? o9 g Mud! gaET g R gifedi o) 8, 9 o<dl 8, WNAR oF &
g ot €, oif 39 @8 W PRI B &I 91d T8l B AR 39 A S For|
T I8 B, $1h TG 3MUD] g8 AIG-HHS B H&H ISMT TSS9 Feai $I a1
PE! S §, ST 3] JAIRT Sff B8 W8 9 b 40 IRl 9=d 59 Gob 4 &l SHBI
Hdord I & o g &1 8% Bal g1 fegi H I8 W81 & 3R I9 B0 g2 &l &l
PR Bl IB1 &, IASD oY RIT &1 X812, I8 Bl Bl ATgH el ©l 39 AR &l 91
PR SHB] Bo-TFelSl Goll ol BT AHHS I8 AT fb BRI ARGl $I Sl 984 g1 A&l
9 I H T, ISP R A8 G ST BT HIBT fiell IHT SeRISTS STATE &,
Fgife AT S B €, 981 9 ®I YT SRl € iR a8l 991 HRcl 8, $Afoiy a5 @
I ggell ST IF@! 7 @ Mg 7 Bl 81 91’ § 6 gARY 80 wfirerd Ay ik
g Al § YEd €, 39l YL, Bl ARPR | 59 7S H il Bl AR SYrET A
%TIT,ﬁﬁwaﬁﬁwﬁlWWW@UWbeIowSOpercent%
3R TSfhal BT $U AT 63 URACT B 3ATST AMDT B ORI g<d IHD 21 A Sl
IR &, T4 G BT FaTel 8, SRYSOIe Bl FdTd &, 37el USJheld Pl qdTe]
2, M-Tpdl QHeE BT ald 2, Yfomied) TObed &1 §ard 8, Ywic faus @t
ARG HT [T &, T TR ol 39 ThiT | 81 U ave | Udh goal 499 TR HRA]
IR FHP! AN TG & (Y T T &1 TR J8T AICII] X I8 9@ BTl &, offh
9 ath BART Godb SMToe g3l o1, I9 WHI BARI IMEIE! 36 P ¥ SAT&T 2l
I9D! Rge™ & oy gAR U W= <181 o1, 89 o1 9% ¥ Qe ad 9| 39
Y g2 YT 39.9 WRHT 3R SY VT 27.4 YR ATl AT Bl T F FAR 37T
BART 92 VT 20.22 TRUC & 3R Y T 7.4 WIC 2| SHDT T AIAd A7 SHPT
Haed I8 gl fop RIa=1 M ool A1ed H goTl... D! Tl 81 b Ugdl 519 Bl
diRat Hercht off, @ 9 g8 @ & IR B AR TeH arh off, a1 98 W g,
TS I BIoRI 81, I8 I8 FlRAT 81, A8 I8 WU Il 37T 99 IRl 3 0
Hh 8 3R ¥l Sl BHR oile} 3 X Miforerd €, 9 get AR 9 3R I=i I8
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1.00 p.m.

U fopam o 6 gART g iferdl §<h 81 89 dTed © % WRd I b 4RA
g1, &1 g 9RT BN TART YR SR G B, BRI IR GITgd b R B,
BART YR SNV Joh ARG 81, BARI YRd U U EqdT-Wadl-RacRaetrar HRd
&1, Sl WISAR, 3 3fR ifi & ASler # g1 gan @1, oifeh 3y Ared € BN g
AR

3T A @ 91 I8 ® fh IRPR ormal &, a8 ot ua el & forv =1t ameft
2, 98 2 & foTU Bl 8 3R 291 & 8Y d9db, & fhip & fru g 21

S99 ST B Sl HRAYE 991 8, 98 R I B TR AR 9 B IR 7T 2
I ATed IFESdHY gAG! UTeY AT AR 1 9 9HY Al iR W 9gd ¥
g™ AT 9, ifhT S@T & S THY 9T dIRAT Rl 91T TAT? SHT SHB]
JIRH STTY ST AT, RIfh IBI+ Bebip! Tl Bl 9gd B I <@l ATl 39
BRI I 3d BIfS 3R ST STgexd AT G- Tl DI SHBT TIRFT IH1IT TAT| ST
A &1, 98 AR TR GH G R 98 Q-9 HR G411 AT 1797 fhe Bl
g 9IER W Sl IE! B... 3O AT deflET AEIA T, NSl QRI GATSCIS Bl
HRYTATSOA Bl R8T &l AT J&ITh RS Pl HRITATSOI 8l &1 81 TART I
I X 7.2 URMC T, 39T 98 10 URAC &I AT 81 37ST HeNs 37U+ axH AT
TR gl 1 U+ are form S9! ey B4 I8 SHig off &R el Swig off fh &H
A BH AT I TS H, Igd 9t AYDI el gall, olfch g I HEHl H 3FarT Bl
AT I8 IFIE ot fF MY &H & FH HEIS BH B3l 3R 3R FH &1 Hdl dl HH
{ P I8f Al I 81 .ULY. TaHe Ble s ANl AT ST SR[A! UTSHST &1 Fdh
BRI ¥ AIH © b 91 31 R8T & a1 e SR B a’E A 31 @7 Bl Al 3 am
ORI B 39 MY, B9 3fa™ Pl BIIST ATEd &l 89 M Bl Aglordd d1ed ol 37 §
Igd J8AR ©, oIl oI & del Wl A W W Hedms ol B 8 8l daball A1l dfds
3ITST ST BTeATe T 81 T & S b, HIU 7 60 ATl H Sl G g8 B AR &
fopar, a8 39 <9 | AGIdAT §910 &9 & foIQ, 39 <9 | 3 3R vifeT &1 ArEle
AT X & U fhanl 39 391 § YISaR &1 918l 9910 99 & o7, 31T 9 &1
2 5 S el § FEl-9-Bel DI HHI 81 BT § IR S9H 99 91 I ANEH € I8
P ISR ATBEN BT &, Sl ST B I <l ol GaT & oy I39! By gaferg fb
3R 9 <Y H THdl T8l Y&, 9a9 d9! d1dhd & 39 <9 DI UHdl, 39 <} Bl
YSIRI, 3FR I8 781 &1 dl Ig < 958 8 S| SAFAY ...(FaEM)...

MR. DEPUTY CHAIRMAN: Mohsinaji, how many more minutes do you want

because I want to decide about lunch?

St ArE R foheas : g9 &9 9 $9 15-20 fiee 1 @nfzyl

MR. DEPUTY CHAIRMAN: I think, after that ...(Interruptions)... No, no; let her
complete. After that, we will adjourn for lunch. ... (Interruptions)...
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St ArE R fdhaas : SuwwTafa wEIey, mudT Yk, sTa g9 Hier e

# q1-F 9 3R BE1 @TEd! g1 3S I8 Sl AR B #R T § IR gEH
9 TRE &1 Q1 BfA1 91 3N € T8 U IA<oT &fal 91 2| IHPI il Ah9a © 8 I8
81, difetfeael A1 81, IR $© ITH Aot 21| b J31 HART A B8l Iedl § [h
3o BART <1 RiRed o1 I8 S dvaex fAfes & 91a ®, ®wee anfey & S drere
UlecTT 31 Y&l &, I T 3 & &, B &1 g Aran? I8 b U o 9 <@
qrell dioT T8l Bl 31ST Sl e 991 9RT Rived o warge bivel RiveH, STef a=ai
BT Hraex e &l faar Sar o1, B 9 DI 81al AT STdh! <@ & oIy, M 98
G Bl 11 AT TAR I&i Sl ST BT Badl 81T AT, TS Sy ®1 iR ITgse Bl
g Rear &1 @11 S 89IR R H S ARl BIdT o1, U Holgd! AEld 81T o1, I
T ST 81 39T 4 ARY diSl W 81 TS| 39T afh T dual €, 3T 9 g1 favdt
ST §, ¢ BRI H gedi Bl Q@ dTell Bl Ael ol Al TS U9 & SIRY AR
TS & SIRY 3YPl I§ S ol gsifll 89T #31 Sff 901 8, § S99 U
ST AT A8 § 6 a=ai & ol Fa9 It YRIP Fa¥ I8! 91d © alfelar o,
INTH BT Al 3R STHT B iR IABT IS I SHAB! 31T el el XeTl §
1w b smudl ve FaHe weA1 @ity & Hi-amd, F=ai Bl A& | SA1el 9% <,
arfe I fare 7211 gafo & a=ai &1 favmes # aga @ =il 9rT o &1 81 99 d6
HIS 81 daelT 3R AhIg-cdl J31 I8 $e 4 feafhdrse 78 ¢ & s fami
IRY ATsel § fiRTde o 81 9IT8el US. U. 8l § deterioration 37T &1 I8 3!
B STIE fierT, 8% g H & S Aol O i I i Hdrs! ©, muadl seiffics
Ses STATIC ThIFT Sil &, T Ffast Sl & d 3afely Yo @i s of {6 g=ai &
U ared! godl AMAST B BI, SRS BI 1| Wb AP IR SHREFAR T8l
2 3R I S HI e TaHe] WS TaHHe b U Pls SHhRedR gl ol
T & AR IR SRR &I 91d gl SRgAReled H SN § & Bis o b
U1 Bl 98 99 $El g aMud! &Y A #, 8% we #? a3 9N 91 3Dl <
TS| R, SHATS! IH §9 AT B [ importantfactor &1 I8 THIS B Bl &
3R AT # participation of community T&¥ I 9T 8l 81 SHH participation of
community I SATET 81 I Fd ARM A I A& § I& Tobl IR, H A g b
PR Igd U1 Yhad I T8l o Fahell, ol AP foy & SUT ol A1yl
T €, YO gl 37 99 BI ABT ST A1RY

R, I8 GRll & 91 2 6 SR I8l 13 g I SUIE] AFFars! ded & 3R
JMMTHATE! adhdd 3T 5 FRI§ gl db AR 2.5 B pregnant and nursing mothers
T Ugd gP! &1 IE W 9gd AUl 8, I8 <% PI IOM dTell WM & 3R 34 T8
AraH T AT AT {6 g2 HEdHe Aeld # UeT 8 3R 3w "iEld # 37 ded W
Tol T 931
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9913V IE RN UBTS! &3 & U o1 8Y 3R He™ & forv rer &8l f 9= gl
S Al dioi @1yl #3 AeIedn, § JMUPl Uh Hew@yul geid <A1 el g, udl qel
W et HeR i urferamie S9¢ folv U 81T a1 <7811 a8 9arId | SiYd! e
o e, smaedl I F IRY ofer gua Herfl, smuel Rk #EIRIe o
BT 3R I oIy 8% AiE, 8% A1l U dRIs v0U < <, a1 § |Hsi g & ql-
IR AT H ST [AfesT ger IR 8 Sl gadl ard, § I8 FeAr @nedl g b
e MER Tl ferar wifeh 99 a9 g1 JdTe nutrition BT AT B 3R g
®I g8l Ulftcd AER B &1 [l A1 S WhIH BT T A4 BRN? 31 JHAT 39
9d &1 & fh e S T # ! RER o U 997 ff 781 9grm § iR 9 Sqar
expansion fHaT 81 R, fie T e @M gfar @ 9 ST SR unique BT 2
Integrated Child Development Services gﬁ'&'[ H TUdh I T Bl IE Th B %,
et @ @ IR TR € &R e € 5 I' ve g @ R swfag
IMYPBT 3P Jd IR A9 &9 <A1 ST 39 ThIH &I a9 g8 Il 8, selection
of Anganwadi workers. #31 SfI, a8l THM Ugl-foedl oiRd W €, el G @t &
MBI WA ARAT BN TH BRI & fIU select HRAT US| I gl b A
discrimination &1 RTHI 3T &1 Sfera AT REH a3 & F=ai Bl 3T [TSTHR T
Raaran ST 1 fhR 39 WhIH BT 9T BIIST §AT? $9 a<h Al integration BT AR
gqferg fl'l?ﬁ & selection of Anganwadi workers 3R helpers i EL'\FT I BT FoAaRT
T B 6 I 19 B W SATeT-¥-SaTeT HRET B 86 ol Sl 99 98t Ue A E,
3 ST #-9719 DY Pfch7T § gdied wl A& HRA? 3y 3! Frgfh o @ Fw
3R $7 g=di & Ai-d19 Pl gAdIcd BITQ T I 39 F=ai & oy AH-GART T
?jf%ﬂ%tl—d P FPh| G, $9 9B Bl B O immunisation 8, health check-up ¥,
BISH HCT BT Pl B ©, gedl Bl O] dd IAM BT B © - I G 98d
impartant T 1 § Wl € f g9 gde A @8 gt 781 81 Jadt wife
ST o5 §9 Ugel BT, ST Ai-919 & YN g<di & oIy a<b Tal g1 I absd Af-919 BT
e fFarcht €1 3 a8t 3t &iRal @1 garh € f6 9% geai B fF9 dRE & uifes
JMER Bl STHRA 8, [ dRE o gl & wRaRer gl

AR, Tl Pl ATl & A RIIT W 9gd STHY 81 3791 I U RIS
Tl 7, gAfery MU SR we w3 o 9 ff eveand ® 5 39 il &1 =1 =t
fear s =nfey aife o MfED oredl ave A =l d| ¥ B ARGl @l e
B BT gR1 Hiol el &R ST oSl & fegam &l TaRm §, S99 3 & 9 &l &
ReeR fegear i a9 |61 w1, § MRadt |1 e o =med! g1 W), § <1 fide &R
o1 TG BAR <% H Gab gy §, AR d B i, #oigr 8, dfedd g, difb
gl & Mgy el §, Rifd d dicd T8l 81 R g W dicy 8, Ol AFE AN
IIP!] SIGT SEHTA Bl 84 FH AN IO ST &1 I Wb Bl AP S
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HIR®BATE <d & [$ I/ 18 99 & g2ai dI alfe Wse < AT SAAY M1 BIS
gl b qiI%Ed 18 94 & gl Bl SIIET YV ¢ 3R I8 9 $v dlfdfchd SWH b
forT 81 9 a7h 19 o St 18 ATl & gedi Bl aife Ige <9 off 2 o, df S9dh
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dl S W BIS MMUPI dlc TEl < I Hel A 6 g1 AW © 6 I 72 <,
QAfeT & VAT I ST, 59 39 < & Arorard dl < Bt RHERY o+t 81T 3R
I 98 PR o9 & T 88 JIR AT 991, FISa 1 Bl IR & RRTeRT
2l Egw™ & foy 91 Fioami # ARl &1 U STod1 891 @18y, 9 & oy v
STodT B9 918 31T <RIU, 31ST S SUTSTAR diey &, 9 18 94 & dsb-oTs(hdl Bl

AR, | drerT A1 9gd @red! oY, dfehT Sfex 2 6 amad o ol J91 <7 1 ah
9 S 1 39 ok ¥ IRIY & 311 M aTel 99y 4 2= &1 =1 BT
BT 7, 4 geal BT [AGRT BFT 8, B 9o U7 819 8, 31 1 891 § 3R I 9r)
ol SgPR 39 AT B gl BIRY, g9@! Us U MRS e 9d $Ifgl 9gd-
Igd gaiE|
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FTransliteration in Urdu Script.
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MR. DEPUTY CHAIRMAN : Mohsinaji, how many more minutes do you want

because I want to decide about lunch?

[ il #1020 15720 58 e S —ge 108 st o s ]

FTransliteration in Urdu Script.
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MR. DEPUTY CHAIRMAN : I think, after that ... (Interruptions)... No, no; let her

complete. After that, we will adjourn for lunch. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Thank you Mohsinaji. The House is adjourned to
meet at 2.00 p.m.
The House then adjourned for lunch at twelve minutes past one of the clock.

The House re-assembled after lunch at two minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: Now, Shri Prabhat Jha.

S 9T 1 : A SUTRT qeled, § et amuRl § b aae Afgern ud
el [apr HAT & BRIGIVT W Bl I8! 99l § dldd & [ g3l 99y &)
...(TGT)...

SHRI DEREK O’BRIEN (West Bengal): Where is the Minister? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No Minister! ...(Interruptions)... No Minister here.
...(Interruptions)... See, 1 will tell you the concerned Minister is in the other House. I
think, there is a voting on an important Bill. But any other Cabinet Minister should come.

A Cabinet Minister should come.

SHRI DEREK O’BRIEN: Since there is no Minister present here, please adjourn the

House for five minutes. ...(Interruptions)... Please adjourn the House for five minutes.

MR. DEPUTY CHAIRMAN: There are Ministers from Rajya Sabha. They can

come. ...(Interruptions)... They should not be there.
SHRI DEREK O’BRIEN: There are Ministers from Rajya Sabha. They can come.

MR. DEPUTY CHAIRMAN: Yes, I agree. ...(Interruptions)... Sit down, I will take
a decision. Is there the Whip of the Party? ... (Interruptions)... 1 have heard you. I got the
point. If there is the Whip of the Party ... (Interruptions)... In Treasury Benches nobody is
responsible ... (Interruptions)... 1t is like this; if the concerned Minister has to be present in
the other House for voting purpose, one Minister who is from Rajya Sabha should come.

Nobody is here. ...(Interruptions)... I am adjourning the House for five minutes.
The House then adjourned at four minutes past two of the clock.

The House reassembled at nine minutes past two of the clock,

MR. DEPUTY CHAIRMAN in the Chair.
7t gHiE Rramdt (SR ween) : W), ) ol dIs 3l Hi[g T2l 21 ...(aum)...
it eiter == fismn: ol o) p1s WA AT 21 L(aum)...

MR. DEPUTY CHAIRMAN: No Minister. ...(Interruptions)...



Discussion on the Ministry of [13 August, 2014] Women & Child Development 415

SHRI DEREK O’BRIEN: Sir, adjourn the House for the day. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. V.P. Singh Badnore, why don’t you go and get the

Minister? ...(Interruptions)... The House is adjourned for another five minutes.
The House then adjourned at ten minutes past two of the clock.

The House re-assembled at fifteen minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

3t e A - W), fAfRer @9 o U El L(@EgE).. W), e 984
important 919 g WX, IE UE IR 38N H & 8T ¥ fF 99 Ua IR Al wIfid
BT A A AT ST 1 gl ¥R, I9S 16 W I AR 9! G- & forg
TR T8l Bl ...(ae™)... 99 W el A ..(TaEH)...

it SuuTafa : 39 H=it 31 T B ...(FFTE)... T3 31 Y B

ot yoie far) : 3R SMYBT dgoor! Bl, O 89 B 9190 HR? IS e Pl
JTUH B TET Bl ...(TqE ). ..

st YUY : 319 H=T o U B ...(FM)... 3T 96 S8V ...(FIL)... 3T
AT 93V ...(FamE).... 31 T 3fST

it gHiE foramdt : AR, ST YA | B TR I .. (FFEH)...

st fawera srgpr (omee ween) « W), ¥ 2189 &l AiRTdel 8l of @ &l
..(AT). .

i} STFUTUFY ; farY SN, 819 96 SISV ...(FdLM ). ..

DR. K. KESHAVA RAO (Andhra Pradesh) : Sir, you are the most capable Deputy

Chairman we have ever seen and we want you ... (Interruptions)...

it TRAS B (TN ISteT 8 Aol | W), deare [e] Wi Bed |
T8l Bl ...(a)...

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, that is not even the issue. The
issue is that the Government does not seem to be taking this House seriously. The other
day, the Leader of the House was sitting in the Central Hall when we were discussing the
Finance Bill here. The same thing is happening now. ... (Interruptions)... We just can’t see

this sort of a situation.
MR. DEPUTY CHAIRMAN: Let me tell you. ...(Interruptions)...

DR. K. KESHAVA RAO: Sir, [ wish to state. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Now please take your seat. ...(Interruptions)... Shri
Balagopal, please take your seat. ...(Interruptions)... Shri Keshava Rao, please take your
seat. 31T 93 o SVl ...(aT9EM)... You have made your point. Now, please sit down.

The point is this. I know that the voting is going on in the other House on crucial
Amendments, and Ministers, who are Lok Sabha Members, have to be there. But there are
Ministers who are Rajya Sabha Members. And the Parliamentary Affairs Minister is also
a Rajya Sabha Member. When the voting is going on there, the Ministers, who are Rajya
Sabha Members, can be here. I am not saying that for every Minister. But one Cabinet
Minister should be there. I know that the concerned Minister for this discussion is the Lok
Sabha Member and she has to be there. But one Cabinet Minister should be there. I would

expect the Government to take a little more seriously this kind of issues. Thank you.

SHRI MADHUSUDAN MISTRY: Sir, you adjourn the House. We should not be

discussing this in the absence of the concerned Minister.
MR. DEPUTY CHAIRMAN: That is enough.

TS =g iR SifteiRar @5t (st omeR T TEe) - STl wEey,
JTA=T | S WG MU IR DI 2, § SHBT T BT g AR WG h PRl §
5 99 99y &9 B89 W SURRIT T8l 81 UV A1 H AT Gl | W 1A S
=redt g 5 it At dora el St 9 dre v @t AR € eiR SR dfaem
ey fadae R aIfeT 81 <8 2, gufoy 9 SR § Afied @ arfe e g,
SAfIT 9@ IURARY # oMy o 3 did I &, D! 89 Al BN MR 9 9
STaTg ST, AT MY TT BT W SR S| 31T AT B

SN SUUTILS : & T S0 (SHET). .

it v foa : R, 9fear vd 91 faer ffex 781 €1 ...(aem)...

MR. DEPUTY CHAIRMAN : Now the Cabinet Minister is here and we can start.
Shri Prabhat Jha.

i} I 311 : STERVNY IUQHTIRT HEIGd, H AT SNHRI § b Ao Je1 Afgel
Td q1e1 Iy H3Ter & BRIGRU UR F@i HR & oy 99y faar 21 weiey, Ry
g & Srged 15 (3), IITVE 42, AFTT 53% (5) AR IJJTWT 243 DI U el
3% GRS 1 s &, o4 el 71 § 5 321 @t Afger iR a1at &1 9ga afer Ay
Y 21 H S7UAT Ihed AN Y B, Sl FETTHA] s AIG] Sl 7 ARBR H 3 &
qfgetiall 3R sTeTdl & fore s e an S=i9 ®el & 39 <91 § ¥ 3R g8+1 &1
Haleq WM B 3R &4 2141 |al § waied 9941 8, 1 ygel Hi-g8+i bl qdied
AT BT BN ARG ORI 7 A o1 e Fders gr gl oret o ufasdr ok
TG ¥, BT /i ToR A Bl 3R M & Uiy g B, A S A B IR F Uy
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SET 7, A1 Wt &9 A B Mg F Uiy off g 98 91 <l 7 QiR IE W19 <&
21 BRI WIeil &1 Tl B aoT8 9 BIR WIaR & Bl 7S 21 1891 eraredl § q=dt
Bl IGPH STH P A1 §Y P Udilel H GaAIBR AR I ST 71 I 3MS1E B b 1
I8 o7 BT o7 b 89 Y 4RT B AR AN 63| A ST H TR BT A
w1 BT, TS BH T BT @il ofi-ef) Y g o ® 6 et 89 v FdaeR
PR T ©, ol 1891 Trar) ¥ W qR &, Rifdh 99 IH S o BT AfTBR a1 fEa
ST &1, <fdh 3eT A1 570 oI 3 U8l 81 S AR a1 Srar g1 et 21} wrared} #
A7t & U # B 9t B AR A1 Srar 71 I8 < &R T 1 219t wdrest # g6 R
IO B AThd <ol 87 B9 SMYFTd T 9141 2, 1 I9D! Ugell e« 2, A1 3R g8
P Hared W el I8 919 39 < b AdIdifd UeEHAT T bl 1 3MMud!
AT ST & 39 awhed W I8 Udiid &1 37 811 6§99 991 & WAL, Af iR 9
B fha WM R @ 21 398 IS &1 Ad T8l § [P 3R 3MY 39 < & e
WICHIH IR Y, 3FR I8 ¥ 81, Heur 8l, [l 3 Aldbe & MMF-URT oY,
JMMYPT WRA B AR, I8-1 3R geai & AT @ 31 e SIrgeit| U grard a4t
gV 27 R 9eag 781 3mn? § I8 wean g 6 g8 et Rh #3rery 3 76 g,
125 RIS I AMET qTel <2 H I8 UH-Ud Afth $I FHGRT gl ddel dfeell Ud d1ad
e #3Tera & $9 S B GUR el Ghdl, Afedl Ud aTdd Bl SMETEl 70 BiFaT
21 919 BRI oK Jide] TR WK 8, 9 84 999 Ugd @ ®l feadr g fo wRa 4
AIged B RART 91 87 9RA H SRGRIET TG & HRUT 814 dTell GG P Albs &
27 999 & SR fIea # 89 arell S g7 B AT 8, SADI G I 3fhel HRd
H grRyy Sdr B 99 H ufd-a¥ TuiaRen vd ud & SR 50 BOTR A8, g8 B
HT & I B S H THIERAT & BRI A IAS 9 e § vd maddt |fgen @ Jia
B Bl I8 IS A ST A9l T8l &, g 9 39 X% Pl A9 T, 7 919 BT Al
T 3R 9 SR BT AN Tl I FAAT VR BT AT BT 8| AT WRT BT APl &
3R |G & H BT 98 a1 I 2l & AR Bl IO B 919 Fel 8, SAfoy
ST 35 Ufderd Afgdd rudranl | fafebear Jamett & W H dUT 20 Hierd
AT AT 9T gRAAR JRyemsit & g § WReg Beal ad el ugd uTdl gl
T IMTSIST & 67 ATl DI Bel 5l I8 3T T8l g7 8, $9d oY fhdl BT IIY &
21 B9 SUP] JaHC &b WU H el o1, B P! AQle b wU H Tl ol 3R
T 39 oI 3R HATerd A $UR SSHR o, dl 31T o favag & SiaRise Iy vemd
Id B ¥ @R 9d B SR WRA BT 1289 WM F 1159 @F W) @A €, I 59
WM TR T8l @i §99 a1 81 81 ©, A9 d ¥ S8V, T8 R Slacyd $I 9gd
ARY HHI Bl ME IRAR F@Rey Fadeq S| ¥ 2005-06 & AR Mo 4l 32 &
YT fFdl § ATF 31 ferd AfEensi @1 WRIFE vEd g1 21 a8 At @t
fRIfT B 31T 6N 3ISTSN o Fahdl & b &9 AfRell Bl bl Ugarl 2, FART R
F A PET d% II 8T ©, B (AP Bl B9 Al &R IR Bl 8, ISP AD DI Bl
T MU A1 &1 SR MY geai Bl Berl il I AID] BTerd 3R WRE |
IRA H B A BRIS] 9o 7 &1 370 F SRR 9o qd I 7R I8 &1 M 31
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[T gvra =1m]

F W IR T, G B 7 FE1 § 5 T @ 1, dAfhT et ft puivor iR o &
3|Tg | RG] gedl Bl Hid Bl &1 &1 Alel Ugel Yd qerEA gR1 SR U RUIE &
AR, B S b5 § gl o1 {6 dg 82 Bl = HUIvo H1 RieR
g1 39 H 17 PRI I SATET 9= AR (PR U 8, ! oret Wt gga 4R grerd 2l
HRA H 14-18 Wl B IF T H 4 RIS, 20 ARG 9=d ©, Sl ol el o ol 89
ST WRT T IT8d 82 2141 Fal BT HRd Hal a7 59 9Rd &l 9fasy foeadt
TP & gR W TSI ST 1 98 $ Ug QM2 I8 I Bl Sdred 7, el Bl T8
IR B il 7, I8 5l arct a1 IReR @1 die1 781 81 &9 s9dl  |HeE 8hml A
N P KT T, Sl Iolel B T AT @ B

H g 3R 91 Hel aredl gl ol WeRi 7 41 agd avic Ry €, ¥y i
fear 8, fe ST S S el BT 81 Mg B YA | @ 81 Ve ®, I8
ATy SR <2 B G9e HI Ud1 841 91MRY, WRBR Bl Ul 841 91Ul § 3R
T ST @TEAl §, <fbd B A LY. WPR 3R 3Fh I BRI TR el
JoTs 81 S8l dLoLYlL B ARHR & B, $ 7 g8 I Sell Sorg 8l . 4w
WRBR DI $HI Bl G 7], 3P IR I8 BeHR Ul & b 39 59 R B 9 Al
TEl B I 87 ST T, Al H AUBT UH-Tdb 3fips] <A1 dArgl Afgetiaii & forg
YRR R AR BRIGH FE—IdT Il 8§, Ife ST 2007 F AdR 2012-13 &6
3ffehs W, 1 gadl =el T b 9 Ao uR 3ne 49 ft e 721 fovy Q| g IReR A
S AU &, 9 91 g9 Ao & ded @d el by Y xgAfhd el HReror Yo §
2009-10 ¥ 60 PRIe T QY MY o, ofeh @a A% 40 HIIS TY, 2010-11 H 300
I QU Ty, @ 115 RIS Y, 2011 H 270 HRI$ QU &, @D Y 170 PRI, 2012-13
H 400 BRIS BU faT, W Y 254 BRI SWI| I8 Rith 59 11 $I a1 T2l 8, Tb
3R AT 8- “WER 1| “TER IS0 B 8Teld 91 8, H 3MId] gaar gl
9 IS 20 BRIs ¥UY AT U I, <ifb @9 14 PRI Y, AP 1 15 PRI
feU TIU, @9 gu 10 FRIS| 39 IS Bl §9 Hax slad WE & (b 89 WHR §RI
fau g 91 +ft @d T R 9 21 ReR Wy B ERfi? B ¥ SR fraat et @
TE 87 3R 39 @ A5l @1 AR B, s9a1 arde gan, @1 Fftad dk w
ST R Al BRI 91 BT BT <dh T80T WA UR, I8 WIIHROT §, 39 AR
B f TR 19 3y, ofes o &9 fag w1y, 9 @« 781 g1 98 B dXm? sHat

SR Pl HRATS?

o=, Ry gae1 €1 81 21 H ! Tid B Ue ©ic!-Al HeFl G gl § i
BT BT a1l gAY 9161 U1 W R H T Had g B 1 W R TR TS Hadb gall
AT AT, ITPBT A FAAT AT| S1d IFDBT 41 A s, a1 A @1 & (R ) FaAae
uSl, 9 fafid gl S U &7 g1 @I gt 3R del 6, a1 Rl 9t a1
B & B, 39 foU T ¢ell” W 9T 9gq ve-ford wE &, e WRdhg wRph
IR WRT ¥ d Haeb & Ui AU FRFHATRY ST 91 39 99 § 98 BIer A1 41
4 {5 98 1 gkt ST &1 2, 9191 I9% forg i foma o) < €2 A% fiar St o9
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TS ¥ MY, A1 =i HEl 6 S, A1 BT 91 g1 81 8 7, IAD! TS BT 2
31Tt fpaT gRacH &1 T 872 e | A% 919 WIdHR ST o 3t Aifeld & 8- H
THR DI 9 G B &, AfAd DI NId g9 It 8, Sb! I8 fawar T8 gkt
5 ST el B A1 R BRN? Y- BT UR G AT 82 g BT HifTbaral I
IMAT 87 39 IR TAT ¥ BH TIHR o BRM IE TN e 9ol & MR T off
STt 96 folt ARe SrRIREIS Wl SRl gl 9 dd I SR @l Tl 8il,
PR <l IUTel IP] AT &I JE] &, g Bl Gard fad] gell 81 &1 aul &l S
g, forg g =1 &4 UgT fhar, 99 i@ # 89 <@ 9@ T8l 9 &, offdd &9 |l ¥
Ta BT @ SR TdHe Bl 2l Ta HY &1 s9R Wwoil § SR Bl 21 8T 8 |
U IRifed SfaRisila tRHel 3R ydg SR 9 30 Ydh §aev H &el § {6
Afgetel & e AURHHRT B dHR fBy Ty Fdeor H ARG B 128 T H 11597
I el 81 3MSTEl & 67 ATl 918 YR ®I 98 I fAer 81 feaa! g <2 e
Fe? “forad fren, ey Rremd o, o of goed Siell & & HeRi A1 {5 g
PEl SY? Fderor § el 171 {6 difge emar & 7me § favg § ¥R @f 14 ufoera
fERIeR 2, R 8% 91d 55 o Al dRies 4 e &l 81 Hol 8 WRdg
A fAR= &1 H A% &I, otfhT fIH FRHBROT iR YRR ABerar § J #1d
Gt gl

3q H Afgersil & RaclTd 3uR1Y @1 91d BT d1edl &1 U (31 Hie garm,
W IR fet 721, Awafial Stom ot offl gav i @ie 810 € &% g #) e’y
SR felY, 31U TSR IfAY, MY HUlicsd Ay, AT dferg afeql a8f &
Tial # M drell ANE! & IR H BT A1 FEAR for@dl § IR B |l A I
faaTar 27 39 o7ed &1 fvoi gt da 781 Sl 21 ST 6Id 7)1 A”d & F AR S
AATs DI GHEH B BIR BT RN TS TSNS & 67 AT 91 BRI & b T
H damad &1 gRAT arst o 2 6 Siel, SRR QRN W1 9 STedl B g
JH W PR Y PRI I8 el Pl JTBR H SNSRI H B adl 87 a1
AR 3R S Aith SAH b ST Bl 87 I 3TIfad AIed B8l o 311l 87 I8
T 3T TRVl sAH! IR R &1 RN I81 98 UHh-Ud @l &l 81 3FR 89
Afgeradl & YT B dTel AURTEN & Albs <, Al Y DI I8 oIdl & b a1 I 9RA
¥ IMdHs B FAHd 87 a9 2011 H ARG <€ AfRAr & d8d 2,19,142 He Al
JTURTY W AT & iR I1d 91 I8 € fh S8 A TAhR Bl 24,205 FAooIoTd
HCAY 39 < ¥ gs &1 B9 3R MY dl RIGRI Bl JRGAT H I U@ ol ©, I Bl
gel A9 8, dfdd Wl § B9 arefll 'eell & gREI & gl § '8N arel
geAaRN B HIF SWM? I A Had dAhR & 3fdbs Al 3D IfATdl, AoololdH
AT FHRA DY 42,967 TS 3R I IS DT 85,000 A 31D TRl & Mids
A1 81 31 21 7L, gt §1RT §91¢ 1Y 3 HIA1 DI &l I §T AN geedl A
9 M B P &l AT Aol ARFAY &R, Tped, Plolol, ASITH W AR T8
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[sft st =)

TH 6 a0 Rt S & e W Wt R T2 2§12 weRl # a1 ) I2 8, el
P TURI H RT 8T YET 8, s # 7 81 %81 872 a8t fhat Afeend Rrard o
g, 1 89 SOY ATt Tl 87 olfdb g BIA A SId B arell e &l I§ &H qad!
e & A6 BN 39d foy SRl S el T ISl YR A &
IS 21 H U107 3R Sfeeh WA & A&V & AMBR F T&d Afgelr3dl DI 37+
gfcd 3iR 3MeiifdeT @ IRAFTT Wi &1 ISR T 7, <ifhd 1 39 AfeR &
fo0 3o 81 8T 87 T2l 81 X&1 21 I8 dl H 3Mush] ATl 3R 81 BI el GArs|
q J s &, 9 Yo A 51 B 21 9 FwEl dwertai, 3 it werfrd, et
fafeal oMl 96 T8 Ugd Unil €, 3R d JAldbs 3 Y, A1 8H I I gF A=A
TSI B I el Bl G el B Ahd| TS dTel AfTBRI df & & forg <o #
1 81 @1 22 91d ISR THh IS Al a9 MY Tl 3T WA TR SA18Y, AT
W% Ui Y, foem did gu, 9 9 gY, 7R H 77 10-10 A1 B, 14-14 A & T
g < Xa 3 geRAl & d= 4, oo Rl & gfd w) amaex 39 W I &
oI 3 w1 999 €7 9 WIREd, SIS & Chs, Ae™ & 8, b b gy HIoH
B gadl & SR SHBI W DI BIRMY BRI &1 89 9T AT 8, 89 (b Wk H Sff &
BT ARIRS g, ol $9d Y B RIR S §H 37191 67 AT a8 WY T8l ¢ Uy
g1 ST Afgdr Ud 91t s 371 B 81 Fel, 39 <9 df WG I, 39 9 & Yh-
Uh TSR MEH! B, S WRART AfJeT # S+ 7=l YWl 8 3iR S I8 dadl &
% 31 9RT BT ARS B W T B, I UH-UD Afh DI g7a! = HAT T

1990 # HRT & §RT FRIEY a1l AMBR Y BI gAIEd f6am 7311 g9 |
F 97at ARGRT & AT qregd: TR AR B wrae fHar T g T | g2 g
g, SHaT S BT ATHR’| FIT 32 Saq o BT AfTBR et 187 82 H 721 FHsrdr
f Pl I SiaT S @I IHR A 8T &1 IR 8, HREV BT APR, <ifb
I el a1 T E, M9 AR A e R8T 81 AT SRAY, Tped P AE H F9
TE ¥ g2al ®f e Bidl § iR s e ARex fhd aveE & 3t gl &l AR 87
IT TN R AN S T8 I8l &1 MY g H S8y, d8i ATYD! g3l FoIgR
ol Ui fabell SFITST UR 18-18 Hel BT ®HRA dTel @l 1ol WY Tial | €, S Ta o
qIER ST e g1 ST §1 89 {64 i Y 1 Rl &7

P8 B 9Y Ul Bl 91 g, IS-HeRIS & gaih ¥ Fdokd q9I 317 qH
TE Ghd ¥, gAY AT ERear ] I8t 9 Mdhed o, Rifdh SR MY HERTS
H Fod W P A, a1 Muds! TR R gl gE onReR w22 3 A
&I BIFT =1fEy ol

P d18 TRl &1 JI¥eR 7, e &1 Iffer’ ®, ofed I If¥eR
Fel 87 H I AfgE A ¢ @1 §, § S Bl A 48 @l g, § 9= "Adl b
=l # §¢ X1 g, H 98 99e &I Uh-Ud 1dR H ¢¢ 81 §, olfdd el ux 9 gl
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9 W DIy ARreR fewg el <dr 81 v ader & qdfdd <9 P g9 e |
(I DY "AY)... IR, F3I g e 3R SR

MR. DEPUTY CHAIRMAN : Take two more minutes. ...(Interruptions)...
i 9T ST 2 AR, WISl g9 39 g e ofik Syl

MR. DEPUTY CHAIRMAN : Your party has two more speakers.

7} 99T ST : AR, I B 91 PR ol

U [AeT0] &b HAllddh <2 & g TRI H, 1T Bl ISG1di H, bl TR geR-
IR Yebh I8 gedi DI fha-l g1 dae §, S9 Slihs! Bl @D 8 SHPBT IaTol
T Fhd Bl 55,00,000 I APl R Ple-HPIS! Bl g i<l oiid 81 Feelt
3,00,000 ¥, &5 ¥ 1,25,000 § A1 21f¥@d 9= 3R 1w H 1,10,000 = 3TqDB]
Fh! W A Y el ST 3576 ff IS Ai-99 &, 301 ot fhedy ¥ <1 faam g,
AfPT 9 910 B B9 Y8 a1 27 e o wuital 9gd el ol 8, Rt
TP B AT g91T o< 8, olfh S fhdd gag o 87 3T 89 9t ol & gy
o dN TRy, <€ 1Ry, Sord oI @ e gfeard 98 @Ryl gerd
TSI | SR SSHR 3T <RIV b I a1t 3R 39 <9 BT ARTATY MIHT TG PR
& Bl

TAR I H WG HEM F U o wig &) okl 2, 81 dre fQu o €, WY
PY Jferat wTe & STl 81 TIE & MU Udh 919 BT &, I9-3T5 &6 MU Uh
g1 BIAT 7, S 96! HET 7, off, feawR ¥ikg A7 afs 98 Wig 7 100 S48 HAT 6
AT 8, AT 10 B9 S <47 © 3R 90 BUY I8 3G 1T @Il 7, T 99 9% Bl
3G Biet oY, Afh I8 g<aT S 3G Il & U BT Ulad- HRal 2l I8 fhd-l gof
w1 81 # I8 S 18 g 6 5 89 1 Hedl? 5 8 B -Al W Hedl?
Il g5 @l el o Webell B

Ig d Hed b 915 § T AR R MG IR IRBR F 59P {70 g &
$6 yIag Y €, $8 BIRET @ €, e oy goe 4 39 9ev 1 €1 39 fog
AR ARPR - ASHN §918 &1 39 Fferg, § g a4 bl |01 <ar g, a1y Rt
A gowr gyl RreRTs (8 9™ a8 & JEAT ©l 37 g8l 3y IR SRy &
STg 9T S <fll & 31R 80 Tl H Sig g8 AUl SH b 3 USTg UR UgH HR AR
2, ISP O o | AhY IR I Bl IR NSRRI 6T 9T 987 & IRBR B Bl
I WBR BT M 8, A IS B 9oq7 INRIT ARGR| 3T g8t MY iR g+
3idl ¥ <Ray, # amued! =0T <a1 g1 I8 91d § e SHfey $' 8l §, wife
I8 WRGR AT & TRIGR J I I8! Bl II7 BRI &F § fF 98 Uh-Ud SMeH Bl
YT B, SH-Si1d9 § SRR YT B AR I A BT 39F foIv IR HR| IR
WRBR - TR | $81 & A 59 71d B e @, Fraax 89 39 Ta § R acq
PN 519 SB[ BEl-Te] Al S el - G BT JreT g SSRIN, Il 8F e HH Tl
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[t g1 =]

IEM FEl & IR @ ARGC R Ui oG €, Al ITd! dhaR &I
g™ BT Hell IRGR a1, TS & WRIGR {61 S Fadr 21 i) gARI TWRaHR
J W fBar & - 9T FEei-9ST gerel’ AISHT ATHR| ARl YREM &b oy Y e,
3e IR wd By 21 98 I wE S |t 21 Afke vd 9t e w3 ey a1
2012-13 ¥ IR<IAdH T 17033.72 BRIS SYY BT ATl 3F ARI WRBHR - 34 21 FOIR
RIS v fhar §1 § g9d! ST T8 A« &R 7 # 349 sffwsl § <1 AEd g,
gfes H awgfRART Y@ AT8dT §1 39 < P AMH, HATAT P 0 T qardt 81 ga
IS R BI AETE F e W e drel, EN IR Fol el 99 Mgl & ga-fd
A dTel AT Y- BRI H Fih PR 9, B ARG &, TART WRI-YRT IRAR &,
< EAR R &1 AR SIS # Bd W AT 21 AIG8-USE Al Bl dSHl Td F eIl
foram &9 eredl wEdr dTel | Md & IF dedi UR ST A B &l Ofd Yo
Uhsdl 7, A1 98 Yo W M1 B A Wl § 3R IF o Bl ATaRg G Bl
2l I8 fHd1 a1 I 87 iy q31 oFTan ¢ b Afeen vd a1l f[Adr w3re &
FHIFROT IR S F91 &0 B I® T, I§ g9t 99 arid 8RM, # 9 20-25 e 9t
S, 37T EeT qieT ST, ...(AHA Bl Geh)... b 91 =il & %1 B Afedll d a1
&1 BIg b TE B 8, ...(A9T B HY)... IE q9 BT 8, O 3T 7 H A H
B b B, SR H b B B BIRR HO ..(AHT Pl °)... T MIB
ATGST® STias & Aheldl 81| ST 2, <19 wRdl

SHRI DEREK O’ BRIEN: "Sir, I am a student of class XI at Garden Reach N. Das
Girls” High School. My father is a tailor. For the last few years, | have been receiving
% 500 every year and when I turn 18, two years from now, I will receive ¥ 25,000/-." Sir,
this is the story of one of the 12 lakh girls who between the age of 13 and 18 have registered
themselves in Bengal for a scheme called Kanyashree. Kanyashree has been so successful
a scheme because (a) it stops girls from dropping out of school (b) it delays marriage,
and (c) it puts the money into the bank account, I 500/- and then I 25,000/-. It has been
so impressive -- after a pilot project now with 12 lakh girls -- that the United Nations, I
am proud to say, is now partnering in the Kanyashree Scehme. Tomorrow, significantly,
August 14, is the first Kanyashree Divas which we are celebrating in Bengal. The reason
for which I shared this story is that because we heard about Beti Bachao, Beti Padhao
Scheme, it is a similar sounding scheme. There are no issues with that. But my humble
request to the Ministry of Women and Child Development is that this is one example I
have given you from Bengal. There are others, for example, the Swavalamban, where the
residents of Government and NGO homes are being recruited into the ICDS’s projects

or another scheme called Sukanya, where trafficking welfare homes or victims of torture
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go to the State Resource Centres. So, these are some examples. I believe that there are
examples not only in Bengal but in Maharashtra, Kerala, Tamil Nadu and every where.
So, the first focus of the Ministry should be to examine those schemes which have been
piloted, which have been rolled out, which have been successful on the ground. It does
not matter if you change the name but use those schemes which the States have used. You
spoke a lot about federalism. This is one very good example of readymade cooperative
federalism at work. Sir, the second point I wish to make today is about implementation of
existing laws. I only want to bring in two examples because I think we have enough laws,
but the two specific examples of implementation, the first is the law, the Protection of
Women from Domestic Violence Act. Now, there are Protection Officers who are needed
to be placed under this Act. Under this Act, you have to have Protection Officers. Six
States have already got Protection Officers. Twenty-odd States do not have Protection
Officers. Obviously, I am very proud to say that Bengal is one of the six. But the broader
picture here is that the District Magistrates are doing other roles; please don’t put them up
as Protection Officers. Use those Protection Officers who are full time Protection Officers

to implement this very good law.

Sir, again, it is a problem of implementation. What the Minister needs to look into
seriously is protection of children from sexual offences and also the sexual harassment
at the work place. Here, there are good laws but the message to the Minister and the

Ministry is, ‘look into the implementation’.

My third point which, in fact, the speaker from the BJP also touched on is about the
Budgetary allocations. In 2013-14, the Budgetary allocation, originally, was ¥ 915 crores.
In the Revised Estimates, it came down to I 480 crores. The point I am trying to make is
that because of the delayed release of funds, -- and all this expenditure goes and gets stuck
in the third quarter -- by the time you come into the last quarter, the action does not really
happen with the Annual Action Plan. So, the money is there, revised Budget Estimates

come, but eventually that figure is, sometimes, one-third of what was the original.

Sir, the fourth point is somehow linked to the third point. I want to talk a little about
the convergence of schemes. Sir, the National Mission for Empowerment of Women was
set up in 2010. Here, the basic concept was that you converge a lot of woman-centric
schemes so that they become like a whole; so, you don’t have to go piecemeal. Fund
utilization in the year 2010-11 was zero. Now, let me give you just one year’s figure. In
2012-13, B.E. was ¥ 22 crores. At the R.E. stage, it came down to ¥ 10 crores and finally
the amount utilized was I 8 crores. Sir, here, I would request the Minister, through you, to
look into the recommendations of the Standing Committee on Women Empowerment so
that synergy can happen in a good way. One simple way to make this synergy happen is

to initiate -- we, the Trinamool Congress, suggest -- a pilot convergence scheme. Choose
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one or two schemes. You initiate a pilot convergence scheme, see how this works, so that

you can have proper schemes rolled out in the future.

Sir, my fifth point is this. The biggest crime in the world is not bloodshed, it is not
bigotry, but the most disgraceful, unforgiving, shameful and tragic crime is the crime of
silence. We don’t believe that rapes happen overnight. The crime of silence which I am
referring to may happen in an urban situation or in a rural situation. Let me give you an
example of the urban situation. That is where the first, if I may use the term, ‘mini rape’
takes place -- in a bus, in a train where a man tries to touch a woman badly in the morning.
He does it five days in a row on the bus going to office. Nobody objects. The lady is very
scared. If she thinks to bring this up in the bus, no one will support her. So, what does this
man do? Next week, he moves on the stage II. He tries something on the way to work.
Now he tries it on the way to work and on the way back to work. So, that is stage-II. Like
this, it carries on, carries on, carries on. It can happen to a woman or it can happen to a
child. I was molested in the bus when I was 11 years old. I have spoken about this on
national television and I want to talk about it today. When I was travelling back in short
pants, somebody at the back did something to me and I had sperm on my shirts! I was too
scared, coming from a progressive family, to go and tell my parents that. This is the tragic
crime of silence! How many of us who are sitting have not been pawed in a bus. So, if we
really want to make a change, we need to look at this, right at the bottom of the pyramid.
We need to get the message out that if someone is in an urban situation and if a lady is in
a bus and she screams, everyone needs to feel strong enough to come and support her. In
a rural situation, it is very different when a woman goes to the field to relieve herself. A
lot has been spoken about this. I have seen this happening in front of my eyes in 2008 in
the great Singur agitation. Taposhi Malik, who is today considered a martyr in Bengal for
the cause she stood up for, lost her life. Why? Because, she went at 4.30 in the morning,
before dawn, to an open toilet. But even if we have all the toilets closed, we are not going
to solve this problem, which is a much bigger problem because this impunity of behaviour

gives us, as males, more power to continue with this impunity of behaviour.

And, I must make a slight deviation here, with your permission, Sir. I notice that in
the Rajya Sabha, there are 29 people speaking on this subject. Out of these 13 are ladies
and 16 are men. I think, this is good because men need to speak more on this subject
because they are the cause of all the problems. In the Lok Sabha, I am told, eighty per
cent of the people who spoke there, with all due respect to them, were ladies and twenty

per cent were men.

Now, [ want to come back to the other big point. Where do we address this? We have

to address this at four places, otherwise these arguments become too complicated and we
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don’t really realize from where we start with it. And, these four places are: SHIP — school,
home, institution, public place. If we look at everything and put it under these four heads,
we would be going in the right direction. Not a very interesting, but a very sad statistics,
we, in India, have killed more female foetuses, in the last ten years, than the population
of Greece and Sweden, put together. Now, there are enough laws in place. But, in the last
twenty years, only 143 people have been convicted. The law is there, but we need to get
this law to work in a more useful manner. Here, I have two suggestions, both related to
the Ministry of Women and Child Development, working closely in conjunction with
two other Ministries. For female foeticide, it is very, very important that the Department
of Women and Child Development, along with the Health Department, must make this
happen together. I am told that in one or two States, not in mine, they have a software and
when an ultrasonography is done, it gets registered and a doctor can not tinker around.
So, one suggestion is that the Department of Women and Child Development and the
Department of Health should work together. And, the second suggestion is, you work
closely with the HRD Department and the Department of Women and Child Development.
So, we will not have repeats of what happened in Bangalore or what is happening across
the country — this is a subject close to my heart -- where children are being abused in
schools. For example, if a Ministry wants to send an advisory to schools that have female
security guards, who does this? Will the Department of Women and Child Development
issue this advisory? Or, will the Ministry of Human Resource Development issue this?
So, this is my last suggestion ...(Time-bell rings)... to bring it in coordination. Make the
coordination better. I understand the Minister is not here, because she is in the Lok Sabha.
That is fair enough. But, I am leaving behind with you five or six thoughts. One, use
the ideas which have been used by the States; study those ideas; implement them at the
national level. Two, ensure that laws are implemented better. Again, I will give you the
example of the Protection Officer. Three, there should be a closer cooperation between
the Ministry of Human Resource Development, the Ministry of Health, and the Ministry
of Women and Child Development. Four is the point that I made about the budgetary

convergence and budgetary allocation. Five, the tragic crime of silence.

With these words, Sir, I wish to end. So, more Halima Khatoons can live happier

lives across our nation. Thank you very much.

SHRI MANI SHANKAR AIYAR (Nominated): Sir, it is true that the Minister is
busy in the other House. But it appears to me that there is no official or officer from
the Ministry of Women and Child Development sitting in the official gallery. If there is

somebody, please then take the notes carefully.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Okay. Next is

Shri Pavan Kumar Varma.
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SHRI PAVAN KUMAR VARMA (Bihar): Mr. Vice-Chairman, at the outset, I had
the option of speaking so eloquently like...
THE VICE-CHAIRMAN: One second, one second.

2} AR T TEAN : W, APRI <l b IR F A¥S YT T8l I AR,
R AT GG | SOWT &, A H SHSRI <1 dredl § b S aur 9 ddfea
e, TR <rel d Hioqe 2

THE VICE-CHAIRMAN: Thank you. Now Shri Pavan Kumar Varma.

N 9 PAR 91 : R, AR § § I 1 d18dl § b A M I8 fddbey o
SR SN |IEd 1 3R YU St 7 dierl 6 39 g8 W, 59 4wy R H ff U wigedn
I Eﬁ?{[, Riifh I8 HqET 2 B U, it is an emotional, it is a rhetorical, it is a political and
it is a partisan subject, if we reduce it to that. But, Sir, I would like to raise this subject
above that. The Minister is not present. But there are specific issues today which can
concretely benefit women and child. Can we discuss those issues concretely beyond

merely the emotional rhetoric? Sir, I want to tell you, there is no shortage of

schemes. 1 TR &, WX, I [Bd ARE A ST a1 ST &1 2, 39 W 54
TRE ¥ &I a7 1 R8T 8, S9dhT R 98 &, hdel 99U & 3T 39 U 4! g+
STRYT B THIHT BT HHT Tl B “3FERT oG NI BT, IolTelT f IoTTelT 871 We need

to discuss this in the light of facts, and I am going to make seven or eight points, Sir, for

the consideration of the Minister who is not here, but, nevertheless, in her absence also,

I believe, these are important.

The first point relates to the ICDS. As we are aware, Sir, the ICDS restructuring
constitutes 90 per cent of the Budget of the Ministry of Women and Child
Development. Sir, as per the Supreme Court directives and now under the National
Food Security Act, 2013, the ICDS is mandated to ensure universal access to pregnant
and lactating mothers and children under six years. They are entitled under the
Constitution to supplementary nutrition. This is the fact. This is the goal. <l&d 3R
IRAfIHAl Ig § W%, & today there are 8.41 crore children under six years of age and
1.91 crore pregnant and lactating mothers are to be taken care through 7,066 projects
and 13.40 lakh operational Anganwadi centres. This is what is the Scheme at present.
There is a Scheme. What is the reality, Sir? The total number of children in the age
group 0-6 is 16.45 crores as per the Census of 2011. The figure would have only risen.
The ICDS, Sir, under a Scheme guaranteed by the Constitution, which is meant to be
universal, is therefore reaching only half the children in this age group. Is the Scheme
really universal? This, Sir, is a fact that the Ministry needs to consider. We can keep on

talking rhetorically. The Scheme is there but the reality is different.
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3.00 r.m.

Secondly, Sir, how has the Scheme translated into better nutrition? 9Y, ¥ a8
HaTel AT YO 8l § NPT Sad S/ 8141 918y, 3fibs] 3§ 8M1 918y, SHF TR
g ﬂT%'QI How has it converted into better nutritional outcomes for our children?
Do we have reliable data? I am afraid, not. We do not have reliable data T S ¥ H cg
Tofd how it has converted into actual deliverable outcomes on the field? Thirdly, Sir, 1

believe that the Government needs to set up a social audit of how these schemes are
functioning. I would like the Ministry to take into account this point because today, in
answer to every concern ...(Time-bell rings)... Sir, I have 13 minutes. The bell is for

whom?

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): I am sorry; the
time allotted to you was only five minutes, because there are other speakers from your
Party.

SHRI PAVAN KUMAR VARMA: No, Sir, I was allotted 13 minutes. I am the sole
speaker from my Party!

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Mr. Sharad
Yadav’s name is also there. Eight minutes have been allotted to Shri Sharad Yadav and

five minutes to you.

SHRI PAVAN KUMAR VARMA: But, Sir, he is not present here. I will take

advantage of that. Please give me three-four minutes more.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): If you say that he

will not be coming ... (Interruptions)...

SHRI NARESH GUJRAL (Punjab): Sir, if you allow him six-seven minutes, he

could make his points.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): I have no
objection to that. If Sharad Yadavji does not speak, the entire time could be allotted to
you for your Party.

SHRI PAVAN KUMAR VARMA: But, Sir, at the moment he is not here and I would

try to sum it up as early as possible. ...(Interruptions)...

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, it is an important discussion. Nobody

discussed it before. Give us some more time.

SHRI PAVAN KUMAR VARMA: Sir, the Budget rightly says that a national

programme in mission mode is urgently required on the issue of maternal and child under-
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nutrition, and that a comprehensive strategy, including detailed methodology, costing
time-lines and monitorable targets will be put in place within six months. I would like to

see how this Government responds to that goal.

Sir, this is a multi-sectoral problem. The Women and Child Development Ministry
may be a nodal office, but this is a matter which covers sanitation, hygiene, health and
childcare services, food security, education, skills and livelihoods and poverty issues. My
point, Sir, is this. Do we have a plan to take stock where we are presently on this very
vital subject on which the Government is committed? ... (Interruptions)... Sir, right now,
under the last National Family Health Survey, nearly every second young child in India is
under-nourished. Sir, 42.4 per cent of children under five years of age were underweight,
48 per cent stunted, and 19.8 per cent wasted. Sir, we need to expedite a district-level
household survey to see what the position actually is. We also need a National Action
Plan for Children. It is not enough to constitute a scheme. My last two points, for which
I would take two minutes, since my time has been reduced, with the permission of my

leader. Two more minutes, Sir.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): I am sorry, Mr.

Varma. Please conclude.

SHRI NARESH GUJRAL: Sir, Mr. Sharad Yadav is there. He has already won the
Best Parliamentarian Award. The Member is speaking so well. He should be allowed to

speak.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): There is no doubt

that Mr. Varma is speaking very well, but I have my time constraint.
SHRI PAVAN KUMAR VARMA: Sir, I would take another two-three minutes.

Sir, the Budget has surprised us. 99T 1T St <1 ®&l & Ig ThIF 39 o Udh
WWW?@%, W,ﬂgwiﬂﬂ?ﬁ?ﬁﬁ%lmw EI”Rxli‘;'Ministryof
Road, Transport and Highways B on pilot testing, a scheme on Safety for Women on
Public Road Transport, diya. And, there are ¥ 150 crores for the Ministry of Home
Affairs on a scheme to increase the safety of women. Sir, do you know that according to
the National Crime Records Bureau data, during the year 2013, 3,09,546 incidents of
crime against women were reported — not that they did not occur, but just reported — as
against 2,44,270 cases in the year before? This is an increase of 26.7 per cent. Sir, how
is this allocation in the Budget with this kind of increase going to provide the kind of

safety that women need in this country?

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Please conclude.
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SHRI PAVAN KUMAR VARMA: Sir, my last point is this. I am rather sorry
about one thing. The slogan is so good — “qet gamll, 9 g™ T 100 crores have
been allocated on it. This is an emotional issue. We are all, across party lines, united on
this. But, Sir, it has been raised before. The child sex ratio in our country has been
steadily declining since 1961 and today, it has gone down further. It is almost touching
914 as against 1000. How are we going to deal with this subject? There are some
districts in this country where the women to men ratio is 775:1000. I would ask,
therefore, Sir, that a concrete programme should be brought before this House on how
you will implement Beti Bachao Beti Padhao. I want to end, Sir, only by a couplet of

Majaaz because Javed saab and [ were discussing it:

TR A G IE A 98 81 g © olfh 39
I & 36 YRIH g7 ofcll df 3BT AT
TIITG |

IuauTeas (sft YE=g AW W) : A ARHr g
il ¥RE I1E9 : IR, AT M B

IS (31 U5 IER ) : Sfl, I 71 8l
il TS qeT : AR, Al YS! BH BT § <l

IuauTeds (37 YOG AWR ) : TRS D! AT 3T gAY, AT Tl
A, A9 iferl

SHRIMATI SASIKALA PUSHPA (Tamil Nadu): Respected Vice-Chairman, Sir,

hon. Members of this august House, in this highest forum of democracy it is indeed a

privilege and honour for me to get this opportunity for which I am deeply indebted to
my leader, Dr. Puratchi Thalaivi Amma, who is a real role model of women and child
care efforts. Her innovative leadership and untiring efforts, right from 1991, brought her
appreciation from world leaders like Mother Teresa, especially for the social welfare
measures and for her spirit of upliftment of women and their rights. Sir, first, [ would like
to convey my highest regards to the NDA Government on behalf of the women fraternity
for the upgradation of Women and Child Development Department to the Cabinet rank.
And also, it is heartening to note that the Ministry introduced ‘Safety for Women on
Public Road Transport’, ‘Crisis Management Centres’, ‘Beti Bachao, Beti Padhao Yojana
in this Budget. We hope that this will bring light to the lives of women and children. For
the holistic development of women and children, the Ministry formulates plans, policies,
programmes like ICDS, ICPS, etc. Out of 1.2 billion population, women and children
contributes nearly 70 to 75 per cent. Are we budgeting for that percentage? As far as

women policies are concerned, a national policy has been formulated in the year 2001 by
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the Government of India. The circumstances which existed in 2001 are not exactly the
same in 2014. And also, the age group of women differs from 25 to 80 plus. The problems
of women of 25 years of age may not be the problems of women of 80 plus. Therefore, the
overall objective enumerated in the policy needs to be reoriented as generation specific.
Furthermore, our Government provides many skill development programmes like step-up
training and all. These are all individual skill-based training programmes. But the need of
the hour is the development of managerial skills for our women to compete with global
standards. Sir, His Excellency, the hon. President of India, in his Presidential Address
mentioned about the policy of zero tolerance of violence against women. In the recent
past, our country has witnessed some gruesome incidents of violence against women.
The legislations which we made such as Dowry Harassment Act, Sexual Offences against
Working Women Act, etc., are, no doubt, essential to punish the criminals. But also, we
should keep it in mind that the root cause of all these problems lies in our social and
economic structures. So, the need of the hour is social education. The school curriculum
must have special emphasis on gender sensitization. So, the watch word of governance
may be ‘social education’ for women empowerment. Sir, a famous Tamil poet celebrated
womanhood by saying, “mangaiyaraga pirappadarkku nalla mathavam seydida vendum
amma”, which means it is the greatest divine bliss and blessing to be born as a woman.
At this juncture, I would like to share some of the innovative schemes successfully
implemented in Tamil Nadu under the able guidance of our most respected leader, Puratchi
Thalaivi Amma, who has made Tamil Nadu one of the frontline States in the matter of
overall development of women and children. For instance, ‘Cradle Baby Scheme’, the
brainchild of our revolutionary leader, Puratchi Thalaivi Amma, was launched in 1992
with a view to eradicating female infanticide. It saved many infants and created a positive
impact on the child sex ratio. Another innovative scheme by our visionary leader is
Thalikku Thangam Scheme, which means it is the financial assistance for the marriage
of poor girls and it also provides four grams of gold for their mangala sutra. Sir, even
though our country has rich resources of gold, we do not provide gold to our citizens.
The one and only Chief Minister, who is providing gold to the citizens, is our Puratchi

Thalaivi Amma.

We all know about Green Revolution, Blue Revolution, White Revolution and
also Yellow Revolution. Our hon. Amma started Woman Empowerment Revolution two
decades back. It is pertinent to mention here that out of 12 Municipal Corporations in
Tamil Nadu, in six of them, woman Mayors are there. By the grace of my leader, hon.
Amma, I had the opportunity to serve as the first elected woman Mayor of Thoothukudi
Corporation. I am telling this because my leader has increased the participation of women,

in true spirit, in local bodies manifold. This seed of thought from our empowered leader
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can be adopted in the national politics also. Hence, women should be empowered in

politics.

Sir, establishment of All-Women Police Station in Tamil Nadu by our benevolent
leader, Puratchi Thalaivi Amma, is the first of its kind initiative in India. Also Avvaiyar
Award, in the name of great Tamil poetess for the best performing woman, is another

gesture by our progressive leader, hon. Amma, to motivate talented women.

A 13-Point Action Plan to bring down crimes against women, implemented in Tamil

Nadu by our challenging leader, is the first of its kind in the nation.

Then, there is Kalpana Chawla Award for those women who have performed brave
deeds. It encourages those women who have performed brave deeds. It aims at encouraging

adventurous spirit among women by our courageous leader Puratchi Tha